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BEFORE THE NATIONAL GREEN TRIBUNAL, KOLKATA

Appeal No: 06 of 2020 (EZ)

Sanjay Chauhan Applicant

Vs.

Union of India & Ors. Respondents

Counter Affidavit on behalf of Respondent No. 4

Jharkhand State Pollution Control Board in

compliance of order dated 17/11/2021 & 08/02/2022.

Yatindra Kumar Das, son of Late K. K. Das,

presently posted as the Member Secretary, Jharkhand

State Pollution Control Board, H.E.C, Dhurwa,

Ranchi, and am duly authorized and here by solemnly

and affirm as follows:-



I.That at present, I am working and posted as the

Member Secretary, Jharkhand State Pollution

Control Board, H.E.C, Dhurwa, Ranchi and as such,

I am well acquainted with all the facts and

circumstances of this case.

2.That I have gone through the order dated

17/11/2021 & 08/02/2022 passed by Hon'ble NGT,

EZB, Kolkata and has under stood the contents

therein.

3.That, I have been authorized to swear this

affidavit on behalf of the Respondent No. 4

Jharkhand State Pollution Control Board (JPSCB)

by the competent authority. Further it is stated

that I have gone through the relevant files and

records.

4.That, it is humbly stated and submitted that the

Hon'ble NGT, EZB, Kolkata in its order dated

,
17/11/2021 had directed the Committee to visit

the site and prepare its report in considering

the conditions laid down in paragraph 6 of the EC

20.03.2020 as well as the OM dated

.09.2017 and the observations dated 04.12.2019



of the Regional Office of MoEF&CC and submit a

fresh report. Moreover, the Committee was also

directed to place before Court the observations

of the Regional Office dated 04.12.2019.

5.That, it is humbly stated and submitted that In

light of the Hon'ble NGT, EZB, Kolkata order

dated 17/11/2021 the two members of the Committee

Dr. G. P. Singh, Scientist 0, CPCB Eastern

Regional Directorate, Kolkata and Sri A. K.

Yadav, Regional Officer, JSPCB Regional Office,

Hazaribagh had visited the site on 03-04 Feb,

2022 and submitted the fresh assessment Report.

The Overall observations of the committee are as

follows: -

a) The committee does not agree with the views of

the Expert Appraisal Committee (EAC)

appraising the fulfillment of certain

requirement (Sl. No.2 & 3) as reported in the

Summery record of 53rd Meeting of the Expert

Appraisal committee for Environmental

Appraisal of Coal Mining Projects meeting held

on 20.2.2020 (Annexure VIII) as the submission

of the PP In compliance to the Office



memorandum J11015/224/2015 IA.II dated

15.9.2017 tabulated on (81. no 2 and 3 in Page

39 of 101 draft minutes of 53rd meeting

20.3.2020 (Annexure VIII) are not in line with

the requirement of the Office Memorandum also

detailed in point 4 of this report.

b) As per the OM dated 15.9.2017 Environmental

Clearance for Expansion of coal Mining

projects exemption from public hearing is

subject to fulfillment of certain requirements

stated in para 3 and para 4 however the

present status as observed during inspection

is that

I. Neither conveyor system nor any silos are

installed so far.

II. 100 % of coal 1S still being transported

through road uS1ng dumpers.

Conventional
, ,

m1n1ng uS1ng drilling

blasting 1S used for Overburden as well as

the coal which reportedly cannot be mined

using surface miners (it accounts for

% of total coal as reported).



IV. Work order for Arnrapali OCP siding of CCL

was awarded In the year 2017 (Annexure

VIA) but still it is not completed.

V. The work order for Coal Handling Plant

(CHP) has been awarded to Mis Larsen and

Toubro Limited on 31.12.2020(letter of

acceptance of order is Enclosed as

Annexure VIB)

c) The observations of Regional Office of MoEF&CC

dated 04.12.2019 which were to be complied

within one year is still not fully complied.

Based on the above the recommendations of the

committee are as follows: -

a) It should be ensured that the EAC should carry

out the appraisal for fulfillment of

conditions mentioned In the OM dated 2017 with

due diligence to ensure compliance of

conditions to meet the objective for which

these conditions have been stated in OM.

It should be ensured by Project Proponent that

the while submitting any compliance status

w.r.t. the conditions of OM



/EC/CTO/Directions etc the submission are in

line with the specific conditions and must not

deviate from the exact condition to hide the

non-compliances

conditions.

c) The industry should ensure compliance of all

w.r.t. that specific

the conditions mentioned OM dated 2017 as well

as EC dated 20.3.2020 and the observations of

Regional Office of MoEF&CC dated 04.12.2019 at

the earliest.

d) Mining authority should also ensure compliance

of Hon'ble NGT order (OA 284/2019 dated

19.9.2019) to prevent spillages from the coal

transportation. The order states that a

minimum free on board (preferably not less

than 5 cm) should be maintained in all the

loaded vehicles along with proper covering.

Photocopy

submitted

of

by

Report

the

Cornrnittee along with all

the Annexures are annexed

as Annexure - A.



6.That, it is humbly stated and submitted that the

Report of the Inspections carried out by the

MoEF&CC, Regional Office, Ranchi dated 04/12/2019

and 03/12/2021 is attached as Annexure - V & X

respectively in the Committee's Report and the

Inspection Report dated 13/01/2021 carried out by

the MoEF&CC, Regional Office, Ranchi 1S also

attached herewith.

Photocopy of Inspection

Report dated 13/01/2021

carried out by the

MoEF&CC, Regional Office,

Ranchi is annexed as

Annexure - B.

7.That, it is humbly stated and submitted that from

the Report of the Inspections carried out by the

JSPCB dated 22/01/2021, 16/12/2021, 07/01/2022 &

24/02/2022 the following major observations can

be concluded: -

has not constructed the Railway



b)The Unit has not constructed the Coal

Handling Plant (CHP).

c)The Unit has not installed the silos.

Photocopy of Inspection

Report dated 22/01/2021,

16/12/2021, 07/01/2022 &

24/02/2022 carried out by

the JSPCB is annexed as

Annexure - C, D, E & F

respectively.

8.That, it 1S humbly stated and submitted that for

the non compliances mentioned in para 7, an

Environmental Compensation of INR 1,35,00,000.00

(Rupees One Crore Thirty Five Lakhs only) was

levied on M/s Amrapali OCP vide Board's Ref. No.

B - 209, Ranchi, Dated 25/01/2022; which has been

submitted by the Unit in Board.

Photocopy of Board's Ref.

No. B 209, Ranchi,

Dated 25/01/2022 is

annexed as Annexure - G.



9.That, it is humbly stated and submitted that the

JSPCB will take further action as per law in

light of the observations of the committee.

10. That the statement made in forgoing paragraphs

copy of its original.

in annexure are true 1-z,
~""\vv-" ~

\_~~~
DEPONENT

are true to my knowledge

VERIFICATION:

Verified at Ranchi on this the day of

1\ ~\~?<?~~1arch,2022 that the averments & facts

stated herein above are true and correct to my

been concealed therefrom.

knowledge and belief and nothing material has

\ 'v- v----~
'n~\~

'1C DE PONENT

t!--' leg/ Zp2- <J.-

f7IlK Yl/l 'I
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Report in the matter of Appeal No 6/2020lEZ IA no 55& 56/2020lEZ

1) Back ground:

The matter relates to the Appeal No. 6/2020/EZ (I. A No. 55/2020/EZ & I. A No.
56/2020IEZ). In compliance to the order of the Hon'ble N.G.T. dated 28.11.2020 a
committee was constituted consisting of the following members from different
Organization as below:

SI Name of Organization Person nominated with
No. designation

1. ATTREE, Bengaluru Dr Sharachchandra Lele, Ex-
Member, EAC

11. Ministry of Environment Forests and Climate Sh Rajeev Ranjan, Scientist-E,
Change (MoEF& CC) , Regional office Ranchi Regional Office, Ranchi

...
Central pollution control Board, Eastern Dr G.P.Singh, Sc-D, ERD Kolkatalll.

Regional Directorate, Kolkata

IV. lharkhand State Pollution Control Board, Sh AK.Yadav, Regional Officer,
Ranchi. JSPCB , Hazaribagh

In compliance to the above order a counter affidavit dated 07.09.2021 was filed by the
lharkhand Sate Pollution Control Board (Annexure I) along with the report of the
committee. However, the Hon'ble NGT is not satisfied with the report and has made some
observations in its order dated 17.11.2021(Annexure If) The Hon'ble NGT has specifically
pointed out/directed the committee stating that it was the duty of the committee to have
examined whether the conditions laid down in paragraph 3 and 4 of the OM dated
15.9.2017 have been complied with or not.

The Hon'ble NGT has directed as below:

We, therefore, direct the Committee to visit the site andprepare its report in considering the
conditions laid down in paragraph 6 of the EC dated 20.03.2020 as well as the OM
dated 15.09.2017 and the observations dated 04.12.2019 of the Regional Office of
MoEF&CC and submit a fresh report within six weeks.

2) About the Visit and Scope:

In view of the above direction, JSPCB being the nodal agency requested all the committee
members to have a joint inspection (letter from the Member Secretary, JSPCB) vide letter"
no. B-2111, dated 03.12.2021 and further by the Regional Officer, Hazaribagh vide letter
no. 41, Dated 21.01.2022 and vide letter no. 52 A, dated 29.01.2022 copy of letters
enclosed as Annexure IV). All the members were also informed over on Mobile Phone but
Sri Sharachchandra Lele, Ex member, EAC & Sri Rajiv Ranjan, Scientist-E, MOEF & CC,
Ranchi did not respond to visit the Site. Later it was decided to visit the site on 03-04 Feb,
2022 by two members only namely Sh A K Yadav , Regional Officer, JSPCB, Hazaribagh
and Dr G P Singh, Scientist-D, CPCB RD Kolkata and accord~}':. the fresh assessment
report prepared by these two members is being submitted. ~'(.p..R M...+)':.

,~ ,.. 0"
. '1\ R>'0.... '\
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As desired by Hon'ble NGT the scope of this report consists of the following as detailed
below:

1. Point wise submission w.r.t. the order dated 17.11.2021

u. Compliance of Para 3 & 4 of Office Memorandum (OM) F. No. J-
11015/224/2015-IA.II Dated 15th September, 2017(Annexure In).

111. Compliance of points mentioned in Paragraph 6 of the EC dated 20.3.2020.

IV. Compliance status W.r.t. Show cause notice issued by MoEF&CC dated
12.12.2018.

v. Compliance Status W.r.t verification Report of MoEF&CC Regional Office,

Ranchi vide its Letter dated 4th December, 2019.

3) Point wise submission w.r.t the order dated 17.11.2021 (Annexure 11)

no.

The Committee in paragraph 1 of its report
submits that the OM is a policy matter and
therefore, its interpretation is also a policy and
legal matter and no comments can be offered
whereas the objection of the applicant was that
public hearing has been illegally exempted
therefore, it was the duty of the Committee
to have examined whether the conditions laid
down in paragraph 3 and 4 of the OM dated
15.09.2017 had been complied with or not. Having
gone through those conditions, we find that they
are not legal questions at all and should
have been examined by the Committee.

Submission of theiPoint Direction as per Order dated 17.11.2021
committee

1. Mr. Saurabh Sharma, learned Counsel is present fo No comment
the Appellant.

3 A counter affidavit dated 7.9.2021 has been No comment
filed by the Jharkhand state pollution control
board.

2. Mr. Gora Chand Roy Choudhury, learned
Counsel is present for Respondent No.1,
Ministry of Environment, Forests and Climate
Change, Mr. Surendra Kumar, learned Counsel is
present for Respondent Nos. Central Pollution
Control Board and Jharkhand State Pollution
Control Board and Ms. Aishwarya Rajashree,
learned Counsel is present for Respondent No.5,
State of Jharkhand.

No comment

All the conditions have been
examined by the Committee
and point wise compliance
status of point 3 and 4 of
the OM dated 15.9.2017 has
been tabulated in point no.
4.0 below.

'O~"­
~~~N-1"

~f.",,~,h~P\JS\'\C\"~

~
~1:e~~~~4~\!r\~)~/*~
..~\'\( j"

JI' J:)~/] e.
<-n/ fhar\l.n~~ "

The six points are mentioned
in point no 3 stating Summary
of MoEF & CC and JSPCB

4

5 In paragraph 5 of the report, we find that with
regard to transportation of coal conveyor system
up to the silo and loading into railway wagons, and
not by road," the Committee has reported that

2
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the silo and railway sidingwere not in existence
in January, 2020 nor are in existence today. The
company is using Shivpur railway siding located
6-7 km from the project to which the coal is
sent by truck The Committee also notes that
the observations of the Regional Office of
MoEF&CCdated 04.12.2019 have partially not
been complied with on 6 points. Whichare those
6 points have not been disclosed.

6 With· regard to item no. 7 regarding road
transportation of coal as primary cause in
the increase of ground level
concentrations of air pollutants in the
ambient air surrounding coal mines, the
Committee has noted that the EC dated
20.03.2020 has imposed conditions to mitigate
air pollution from coal transport. There are
other conditions mentioned in the EC like Air
quality monitoring and preservation and green
belt development which if complied with by the
project proponent may result in
minimizing/controlling, dust/air pollution.
Whether compliance of these conditions have
been made by the project proponent or not has
not been mentioned by the Committee. It
appears that the Committee of Shri Rajeev
Ranjan, Scientist E, IRO Ranchi, MoEF&CC,
Dr. G.P. Singh, Scientist D, CPCB,Kolkata, Dr.
Sharachchandra Lele, Ex-member of EAC,
Coal Mining and Shri A.K Yadav, Regional
Officer, Hazaribagh, JSPCB have neither
visited the site nor applied their mind
while preparing the report. The report does not
disclose whether the Committee visited the site
before preparing its report.

prior to the NGT
Committee's field visit page 4
as below:

I. Catch drains and toe walls
around OB dump and catch
drain around around coal
dump

II. On the creation of an extra
external Ob dump,

iii. On the creation of avenue
plantation/green belt

IV. Contaminated run off
flowing into Barki
river/Dudhmatia nala

v. Spontaneous combustion in
coal dump, and

VI. In adequacy of water
sprinklers for control1ing
fugitive emissions

The site (Amrapali OCP)
was visited by the
committee on 1st September
2020. Which is mentioned
in the report submitted by
committee dated 14.9.2020
on page 2.

In compliance to the order a
fresh visit of the site was
carried out on 04 Feb, 2022
by the committee consisting
of members from CPCB and
JSPCB only. As the
members from MoEF & CC,
Ranchi & Sri
Sharachchandra Lele, Ex.
Member, EAC did not
attend and this report IS

being submitted by
representative from CPCB
and JSPCB.

3
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7 This report does not even bear a date and we
find that the Committee members also have not
noted any date on which this report was prepared
and it is also not clear whether this report has
been forwarded to the MoEF&CCand what action
has been taken by the MoEF&CC with regard to
non-compliance of the conditions of the EC as
noted by the Regional Office of the MoEF&CC,vide
their observations dated 04.12.2019.

• Earlier the site was
visited on 1st

September 2020.
eport submitted on

14.9.2020

8 Mr. Gora Chand Roy Choudhury, learned Counsel for No Comment
the MoEF&CCdoes not have his file, is appearing
physically and arguing from his mobile phone.

9 We direct Mr. Gora Chand Roy Choudhury, to ensure
in future that he carries his file with him and does
not waste time for searching pages on the mobile
phone.

No comment

10 We, therefore, direct the Committee to visit the
site and prepare its report in considering the
conditions laid down in paragraph 6 of the EC
dated 20.03.2020 as well as the OM dated
15.09.2017 and the observations dated
04.12.2019 of the Regional Office of MoEF&CC
and submit a fresh report within six weeks.

o The committee visited the

site on 04 Feb, 2022.

o This report IS prepared

covering the paragraph 6
of the EC dated 20.3.2020

as detailed in Point 5.0.
and

OM dated 15.9.2017

detailed inPoint 4.0.
o Observation of Regional

Office of MoEF&CC

dated 04.12.2019 IS

enclosed as Annexure V

11 The Committee shall also place before Court The copy of Report is
the observations of the Regional Office dated enclosed as Annexure V
4.12.2019

4) Compliance of Para 3 & 4 of Office Memorandum (OM) F. No. J-11015/224/2015-
IA.II Dated 15th September, 2017( Annexure 111).

a) Compliance of Para 3 of OM

4
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s. Conditions as Present status of observation
NO per

Complied /
Not
Complied /
Partially
Complied

PARA 3

II

conventional
mining system
namely
drilling,
blasting
crushing
one go.

in

It has been reported that the work for construction of
Railway siding has been awarded to Mis RITES Ltd
dated 22.5.2017 (Annexure VIA) and for Coal
Handling Plant(CHP) has been awarded to Mis
Larsen and Turbo Limited on 31.12.2020
(Annexure VI B)

CompliedI Predicted
quality
parameters are
within the
prescribed
norms.
Coal
transportation
IS through
conveyor
system up to
the silo and
then loading to
railway
wagons,
involving no
transportation
through
roads.

No conveyor system is still constructed in violation of Not
the Environmental Clearance dated 03.0l.2006 which complied

Gross

au No air quality monitoring was carried out by the
committee however based on the air Quality
monitoring report of the industry, Air quality
parameters are within prescribed limits of Industry
Specific limits and NAAQ Standard 2009.

clearly states that a CHP was to be constructed in an
area of 20.33 ha along with a dedicated rail siding.
The EC dated 03.01.2006 also clearly requires the
construction of a CHP (Specific Condition xiv of the
EC. It has been mentioned in the report point no
4.1.(1) page 5 submitted by the committee dated
14.9.2020

violation

III Coal mining is
done through
deployment of
surface

• Presently coal mining is done through deployment
of 4 nos of surface miners at Amrapali OCP.

• But it needs to be mentioned that surface miner is
used for only coal cutting and the rest activity like
loading, transportation IS done usmg the
conventional mining system i.e. loading by pay
loaders and transportation by dumpers (

of photographs Fig 1,2,3,4Annexure XII)
• Conventional mining using drilling and blasting is

still used for mining of coal which cannot be
mined out using surface miners. (As reported
around 1 % of the total coal is left in ribs is mined
out using drilling blasting.

and • The over burden is removed using conventional
drilling and blasting.

• The three dust generating activities (drilling
blasting and crushing) have not been replaced so
far.

Not yet
complied as
drilling
blasting has
not yet been
replaced so
far.

miners,
replacing three
dust
generating
operations
the

IV Public hearing Public hearing for the project of 12 MTPA in an area Complied
already of 1426.08 Ha was conducted on 02.04.2003 at
conducted for Chatra, District: Chatra, lharkhand. ~
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the total mine Public Notice for EC Revalidation issued on
lease area 07.08.2019 in 3 newspapers in Hindi & English
involved and language.
no more area No more area is required for the expansion.
is required for
the proposed
expansion.

v Compliance
status of EC
conditions
monitored by
the concerned
Regional
Office of this
Ministry IS

found to be
satisfactory.

Based on the documents provided by CCL,
observations by MoEF & CC Ranchi office in its
previous inspections it has been reported that the
compliance of proving Coal Handling Plant, Railway
siding has not been ensured and also the dust
generation has not been controlled properly.
MoEF & CC Regional office and six-monthly
compliance reports show there has been much delay
in complying with the conditions relating to soil
erOSIOnand prevention of silt runoff from the
overburden (OB) and top soil dumps

EC conditions clearly require the construction of
garland drains/catch drains and siltation pond around
the coal dumps, coal yards and other such structures
to prevent coal dust from entering streams and water
bodies. It has been observed near the weigh bridge
area (where coal bearing trucks are weighed and lot of
coal spillages and heaps are observed) the runoff from
such places carries the coal fines into the low-lying
area and ultimately to river Barki. It has been reported
in the report page 13 (point 4a)

Non­
Compliance

VI Other statutory
requirements
like Consent
to Establish /
Operate,
Clearance
from CGWA,
approval of
Mining Plan
and the Mine
Closure Plan,
Mine Closure
Status Report
as applicable,
Forest
Clearance, etc.
are
satisfactorily
fulfilled.

o Consent to Establish of Amrapali OCP IS

obtained vide Ref No. 3502 dated 09.06.2003.
o Consent to Operate of Amrapali OCP is obtained

(14.4 MTPA) valid till 31.12.2022 vide ref no
JSPCBIHOfRNC/CTO-l 0829845/202111692.

o Mining Plan & Mine Closure Plan of Amrapali
OCP is approved on 04.11.2019 in the 479th
Board meeting of CCL as informed.

o Total forestland within the project area is 531.64
Ha for which Stage IIForest Clearance has been
obtained vide letter no. 8-48/2008-FC on
12.10.2010.

Complied

o It has been mentioned in the report that the
project proponent has established a reasonable
network of open wells and piezometers well
around the mine since 2013 as such the proje~~~~
in compliance with EC conditions re "'-do' t~A(f u-.
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ground water monitoring however, the project
proponent should ensure that it sends ground
water level and quality monitoring data to RO
Ranchi of MoEF & CC in addition to other
agencies as per EIAIEMP and rules (point 5 in
the page 15 of the report.
0

b) Compliance of Para 4 of OM

Sl
no.

Conditions as per

The EC has been granted for 14.4
MTPA capacity which is 20% only vide
No. J-IIOI5/109/2003-IA-II (M) dated
20-03-2020(Annexure VII)

(Gross
violation)

a)
The proposed This proposal was for one time capacity
expansion can go up expansion from 12.0 MTPA to 16.8
to a maxunum of MTP A (40 %) in the existing coal
40% of capacity, mining operation.
wherein the last
public hearing was
conducted.

Present status of observation Compliance
status/remarks
ifal!Y

b)
There is no increase
in area for the
proposed expansion
vis-a-vis the
area in EC, wherein
last public hearing
was conducted.

Complied

There is no increase in existing project
area of the mines wherein the last public
hearing was conducted.

Complied

c)
Coal transport IS 0

through conveyor
system up to the silo
and loading
to railway wagons,
and not by road.

No conveyor system is installed so
far, the coal is still transported using
dumpers i.e. ROAD which is in
gross violation of this conditions (Fig
1,4,5 Annexure XII)

o Coal is loaded into wagons using
pay-loaders, it is also in violation of
the conditions

Non
compliance

The same is mentioned in the report as
major issues in point 4.1(1) page 5

d)

The EAC shall carry
out the due diligence
on all the parameters
mentioned in para 3
above, and make its
recommendations
accordingly.

There are some contradictions in the The non-
submission of Project Proponent (PP) compliances
w.r.t. OM dated 15.9.2017 as well as and
EAC Contradictory
OM (point 253.7.3) requirements of the submission by

EAC indicate
office memorandum states in point (Sr that the work
no 2.) "Coal transportation is through has not been
conveyor system up to silo and thes: ied out with

'.Ji!u.A I"fY._• "

7
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EAC may consider PP has stated that a third-party
e) the need for a third- assessment of EC compliance shall be

party study through undertaken ill three years as
an expert agency in a recommended by EAC (point xiii of
time bound manner, 53.7.4.)
after grant of EC."

loading to railway wagons involving no due diligence.
transportation through roads."

Whereas the PP states that it IS

Compiled and Railway siding is under
implementation for coal transportation
from Amrapali OCP for which work has
been awarded to Mis RITES Ltd. After
commission of this siding in FY 2022-
23 there will be no transportation
through road.

At present the coal is being transported
through tarpaulin covered trucks to
nearby railway siding at 7 km.

EAC while recommending in summary

record of 53rd meeting of the Expert
Appraisal Committee for Environmental
Appraisal of Coal mining Projects
constituted under the EIA Notification,
2006, held on 20th February, 2020 (
(Annexure VIII) states:

o transportation of coal from coal
handling plant shall be through
covered trucks.
(point 53. 7.4 (point iiil)

o PP shall implement input
conveyor to railway through silo
loading in three years
(Point 53. 7.4 (point v))

When PP is not complying with point
(C) how can it state it is complying?
Also the EAC recommendation (53.7.4
(iii)) IS ill violation of the OM
conditions in point (c).
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Conditions Present statusPoint
ofEC

Remarks if
any

EAC desired that the MoC may direct No Comment
CIL subsidiaries to comply the
ECIFC/CTO conditions strictly within
certain time bound manner so that the
rrumng operations will be
environmentally sustainable/viable etc.

6(1)

6(2) The project proponent shall obtain The Project has complied
Consent to establish from the State obtained the CTE for
Pollution Control Boards for the the expanded Project.
proposed peak capacity of 14.4 MTPA
(peak) prior to commencement of the
increased production.

6(3) Transportation of coal from Coal Coal IS being Not
Handling Plant shall be through covered transported usmg Complied
trucks. dumper but no m

covered trucks.
Spillages were
observed form the
overloaded trucks.

6(4) To control the production of dust at No Coal Crusher and Not
source, the crusher and in-pit belt In- pit belt Conveyor Complied
conveyors shall be provided with mist has been installed.
type sprinklers.

6(5) PP shall implement input conveyor to Though three years is
railway siding through silo loading in yet to be completed
three years. but coal IS still

transported usmg
dumpers.

6(6) Mitigating measures shall be undertaken
to control dust and other fugitive
emISSIOnS all along the roads by
providing sufficient water sprinkIers.
Adequate corrective measures shall be
undertaken to control dust emissions,
which would include mechanized
sweeping. water sprinkling/mist spraying
on haul roads and loading sites, long
range misting/fogging arrangement, wind
barrier wall and vertical greenery system,
green belt, dust suppression arrangement
at loading and unloading points, etc.

Water & mist Complied.
spraymg are being
done all along the
transportation rout
from Coal dump to
Shivpur Railway
Siding as well as on
haul road .by
Tankers. 40 nos. of
fixed water sprinklers
have been installed
along Shivpur
Railway Siding

About 81400. n~~.pi..~
tree plantatI~tib.~.!6!:~

9
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Mine lease area of 27
Ha as well as along
Railway Siding, total
on 35 Ha of land
about 89000 of trees
has been planted.

6(7) Continuous monitoring of occupational Being complied as
safety and other health hazards, and the reported by PP in its
corrective actions need to be ensured. MoEF &CC

compliance report for
April-21 - Sept 2021
( Annexure IX )

6(8) Persons of nearby villages shall be given Being complied as
training on livelihood and skill reported by PP in its
development to make them employable. MoEF &CC

compliance report for
April-21 - Sept 2021
( Annexure IX )

6(12) Continuous monitoring of occupational Being complied as Complied
safety and other health hazards, and the reported by PP in its
corrective actions need to be ensured. MoEF&CC

compliance report for
April-21 - Sept 2021
( Annexure IX )

.:.~

6(9)

6(10)

6(11)

Thick green belt of adequate width at the
final boundary III the down wind
direction of the project site shall be
developed to mitigate/check the dust
pollution.

Efforts shall be made for utilizing
alternate sources of surface water,
abandoned mines or else what so ever
and thus minimizing the dependability on
a single source.

The company shall obtain approval of
COWA for use of groundwater for
mining operations at its enhanced
capacity of 14.4 MTPA (Peak)

PartiaUy complied
as reported by
MoEF&CC , RO in
site inspection report
of Amrapali OCP
dated 3.12.2021(
Annexure X)

Partially complied
as reported by
MoEF&CC , RO in
site inspection report
of Amrapali OCP
dated 3.12.2021(
Annexure X)

The industry has got
approval from
CGWA for taking
4220 cubic meter per
day.

Complied

10
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6(13) . A third party assessment of EC Yet to comply as No progress
compliance shall be undertaken once in reported
three years through agency like ICFRI
INEERIIIIT or any other expert agency
identified by the Ministry

6(14) Active OB Dump should not be kept Partially complied
barren/open and should be covered by as reported by
temporary grass to avoid air borne of MoEF&CC , RO in
particles site inspection report

of Amrapali OCP
dated 3.12.2021(
Annexure X)

6(15) Compliance of the non- Partially complied No
compliance/partial compliance conditions as reported by compliance
certified by Regional Office, Ranchi vide MoEF&CC, RO III

its Letter dated 4th December, 2019. The site inspection report
PP shall complete all of Amrapali OCP
noncompliance/partial compliance dated 3.12.2021
conditions in one year and the Action (Annexure X).
taken report shall be submitted to the
Regional Office of the MoEF& CC

6(16) Project proponent to plant 100,000 nos of Partially complied Non
native trees with broad leaves along the as reported In site compliance
villages and 50.000 nos of native trees inspection report of
along transportation route to prevent the Amrapali OCP dated
effect of air pollution in 2 years. After 3.12.2021
completion of tree plantation number of (Annexure X)
trees shall be duly endorsed from
Divisional Forest Officer.

6(17) The activities and fund provisions for No information
CER shall be made as per the guidelines provided.
issued by the ministry regarding CER on
1 May, 2018.

6(18) Project Proponent shall obtain blasting As reported complied
permission from DOMS for conducting
mining operation near villages and also
explore deployment of rock breakers of
suitable capacity in the project to avoid
blasting very near to villages. There shall
be no damages caused to
habitation/structures due to blasting
activity.

11

- -_ .. -------------------------------------------------------------------------------



IR_Appeal 6IASS_56_2020_EZ 2022 @

6(19) The Project Proponent shall comply with Reportedly complied.
all the statutory requirements and
judgment of Hon'ble Supreme Court
dated the 2nd August 2017 ill Writ
Petition (Civil) No. 114 of 2014 in the
matter of Common Cause versus Union
of India and Ors. State Government shall
ensure that the entire compensation
levied, if any, for illegal mining paid by
the Project Proponent through their
respective Department ill strict
compliance of judgment of Hon'ble
Supreme Court dated the 2nd August
2017 in Writ Petition (Civil) No. 114 of
2014 in the matter of Common Cause
versus Union of India and Ors.

6(20) Project Proponent shall obtain the NOC for Ground Complied.
necessary pnor permission from the water Abstraction of
Central Ground Water Authority 4220m3/day has been
(CGWA) ill case of intersecting the obtained.
Ground water table. The intersecting
ground water table can only be
commence after conducting detailed
hydrogeological study and necessary
permission from the CGWA. The Report
on SIX monthly basis on changes ill

Ground water level and quality shall be.
submitted to the Regional Office of the
Ministry, CGWA and State Pollution
Control Board.

6(21) Proponent shall appoint an Occupational Reportedly being
Health Specialist for Regular and complied
Periodical medical examination of the
workers engaged m the Project and
maintain records accordingly; also,
Occupational health check-ups for
workers having some ailments like BP,
diabetes, habitual smoking, etc. shall be
undertaken once m SIX months and
necessary remedial/preventive measures
taken accordingly.

The Recommendations of National
Institute for ensuring good occupational
environment for mine workers shall be
implemented; The prevention measure
for burns, malaria and proVISIOnof
antisnake venom includin__gall other

.'~
~"

12
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6(25)

13

paramedical safeguards may be ensured
before initiating the mining activities.

6(22) Project Proponent shall follow the Reportedly being
mitigation measures provided in Office complied
Memorandum No. 2-11013/57/2014-
lA.II (M), dated 29th October, 2014"
titled "Impact of mining activities on
Habitations-Issues related to the mining
Projects wherein Habitations and villages
are the part of mine lease areas or
Habitations and villages are surrounded
by the mine lease area".

6(23) The illumination and sound at night at Reportedly being
project sites disturb the villages in respect complied as reported
of both human and animal population.
Consequent sleeping disorders and stress

.may affect the health in the villages
located close to rrunmg operations.
Habitations have a right for darkness and
minimal noise levels at night. PPs must
ensure that the biological clock of the
villages is not disturbed; by orienting the
floodlights/ masks away from the
villagers and keeping the noise levels
well within the prescribed limits for day
light/night hours.

6(24) The project proponent shall take all Complied
precautionary measures during mining
operation for conservation and protection
of endangered fauna, if any, spotted in
the study area. Action plan for
conservation of flora and fauna shall be
prepared and implemented in

consultation with the State Forest and
Wildlife Department. A copy of action
plan shall be submitted to the Ministry of
Environment, Forest and Climate Change
and its Regional Office.

Hon'ble Supreme Court in an Writ
Petition(s) Civil No. 114/2014, Common
Cause vs Union of India & Ors vide its
judgement dated 8th January, 2020 has
directed the Union of India to impose a
condition 111 the nurung lease and a
similar condition in the environmental

Reportedly being
complied as reported
111 (Be compliance
report.).



IR_Appeal 6IA55_56_2020_EZ 2022 &y
clearance and the mining plan to the
effect that the mining lease holders shall,
after ceasing mining operations,
undertake re-grassing the mining area
and any other area which may have been
disturbed due to their mining activities
and restore the land to a condition which
is fit for growth of fodder, flora, fauna
etc. Compliance of this condition after
the mining activity is over at the cost of
the mmmg lease holderslProject
Proponent". The implementation report
of the above said condition shall be sent
to the Regional Office of the MoEFCC.

6(26) Amrapali Railway siding shall be Railway siding Non
completed m 3 years and road awarded in the year compliance
transportation to Balumath railway siding 2017 (22.5.2017 copy
will be stopped accordingly. enclosed as

Annexure VIA

6(27) The distance of atleast 100 m shall be Reportedly complied
kept from Barki River and Bahut Chuha
nala with no mine water discharge.

6(28) Project Proponent shall comply to the As reported by
observation in show cause notice dated MoEF&CC
12th December, 2018 regarding non- compliance status
compliance of earlier EC and necessary report submitted on
report should be submitted to the 3.12.2021 many of
Regional Office, Ranchi within stipulated the conditioned of EC
time. dated 20.3.2020 are

still partiall y
complied (Annexure
X)

6) Compliance status w.r.t. Sbow cause notice issued by MoEF&CC dated 12.12.2018

Based on the report of Regional Office, Ranchi of MoEF& CC dated 3.12.2021 many of the
conditions are still not complied (Annexure X).

7) Inspection Report of MoEF&CC Regional Office, Rancbi vide its Letter dated 4th

December, 2019. Enclosed as Annexure V

8) Over all observations
Based on the above it has been observed as follows:

14
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8.1 The committee does not agree with the views of the Expert Appraisal Committee

(EAC) appraising the fulfillment of certain requirement (S1 No.2 & 3) as reported in

the Summery record of sr' Meeting of the Expert Appraisal committee for Environmental

Appraisal of Coal Mining Projects meeting held on 20.2.2020 (Annexure vm ) as the

submission of the PP in compliance to the Office memorandum 111015/224/2015 IA.II

dated 15.9.2017 tabulated on (Sl no 2 and 3 in Page 39 of 101 draft minutes of 53rd

meeting 20.3.2020 Annexure VIII) are not in line with the requirement of the Office

Memorandum also detailed in point 4 of this report.

8.2 As per the OM dated 15.9.2017 Environmental Clearance for Expansion of coal
Mining projects exemption from public hearing is subject to fulfillment of certain
requirements stated in para 3 and para 4 however the present status as observed during
inspection is that

i. Neither conveyor system nor any silos are installed so far.

ii. 100 % of coal is still being transported through road using dumpers.

iii. Conventional mining using drilling blasting is used for Overburden as well as the

coal which reportedly cannot be mined out using surface miners (it accounts for

around 1 % of total coal as reported).

iv. Work order for Amrapali OCP siding of CCL was awarded in the year 2017

(Annexure VIA) but still it is not completed.

v. The work order for Coal Handling Plant (CHP) has been awarded to Mis Larsen

and Toubro Limited on 31.12.2020(letter of acceptance of order is Enclosed as

Annexure VIB)

8.3 The observations of Regional Office of MoEF&CC dated 04.12.2019 which were to be

complied within one year is still not fully complied.

9) Recommendations:

Based on the above it is recommenced as follows:

9.1 It should be ensured that the EAC should carry out the appraisal for fulfillment of

conditions mentioned in the OM dated 2017 with due diligence to ensure compliance

of conditions to meet the objective for which these conditions have been stated in

OM.

9.2 It should be ensured by Project Proponent that the while submitting any compliance

status report w.r.t. the conditions of OM IECICTOlDirections etc the submission are

in Linewith the specific conditions and must not deviate from the exact condition to

hide the non-compliances w.r.t. that specific conditions.

15



9.3 TJ)e: ~hdu{)try should ensure complillilce 0(' nil tho candl-ti(Jr:rs l'rieO'tloncd OM dated

15.0;20 i7 us ~,ell U~ CC dated ~O.3.2020 and rhc observaliOrls or Re:gic1nalC)f(jcc or
MoEF&CC doted 04 12.2019 III the cnrliexr.

9.-1 J\.linil1gauthority should nlso ens LIre compliance uf I Jon 'ble NOT order (01\ 28412019

dared 19.9.2019) 10 prevent spi llages Iron: the coal tranSporUllion. The order slates that

a minimum free on board (preferably nOI less than 5 em) should be maintained in all

the loaded vehicles along with proper covering.

l,J_-.> ,D2-1..­
I 1\ CO] C?>'-' I" J,

Dr' (j P Singh

SCi~lllisl !).('PCU Kl)lb!:l

16

Be AatmaNirbhar. Use Kaagaz



IR~App"'6IA5S~56~2020~EZ2022@

Enclosures:

SI Particulars Annexure
no.

I. Affidavit by JSPCB dated 07.09.2021 I

H. Order of the Hon'ble NOT dated 17.11.2021 II

...
Office Memorandum dated 15.9.2017 III1Il.

IV. MS JSPCB & RO, JSPCB letters for inspection by the committee IV

v. Inspection Report of MoEF&CC Regional Office, Ranchi vide its Letter V
dated 4th December, 2019

VI. Copy of work Order for Railway siding VIA

VH. Copy of work order for Coal handling Plant (CHP) dated 31.12.2020 VIB

...
The EC dated 20-03-2020 VIIVlll.

IX. Summary record of 53rd meeting of Expert Appraisal committee for VIII
Environmental appraisal of Coal mining Projects constituted under the
EIA Notification ,2006 meeting held on 20.02.2020

x. EC compliance report submitted by Project Proponent dated 11.12.2021 IX

Xl. Site inspection report of Amrapali Opencast Coal mine from 14.4 MTPA X
to 20.16 MPPA(Peak) dated 03.12.2021

xu. Plantation Details XI

... Photographs taken at the time of inspection XIIXlU.
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Appeal No. 06 of 2020 (EZ)

Sanjay Chauhan
Applicant

Vs.

Union of India& Ors. Respondents

Counter Affidavit on behalf of Respondent
No4Jharkhand State Pollution Control Board. In

compliance· of order dated 06.08.2021.

I Yatlndra Kumar Das, son of Late K.K.Das presently

posted as Member Secretary, Jharkhand State

Pollution Control Board, H.E.C, Dhurwa, Ranchi, and

am duly authorized and here by solemnly state and

affirm as follows :_

1. That at present, I am \vOrking and posted as

Member Secretary,
Jharkhand State Pollution

~~ Control Board, H.E.C, Ohurwa, Ranchi and as

I am well acquainted with all

circumstances of this r.HSP



2. That
I have gone through c@~

the order dated

06.08.2021 passed by Hon'ble NGT and have under

stood the contents therein.

3.That, r have been authorized to swear this

affidaVit On behalf of the Respondent No-5.

Jharkhand State POllution ContrOl Board by the

CO~etent authority. FUrther it is stated that r

have gone' through the relevant
files andr~Cords.

4.That, it is hUmbly stated and submitted that the

four (4) Member-Committee had been constituted

as a fact finding in the light of the directions

issued by the Hon' ble NGT in the order dated

28.010.2020. in O.A No. 28/2020
(EZ) , the

COmmittee Was directed to find out the facts and

to ConSider the qUestiofjs raised in the Appeal

~
5.That, it 1.s humbly staLed and submitted that

~
1J.C3

some of the POints raised by the Appellant In

.~'\

this Appeal No. 06/2020/E2 are matters of legal

as the two matter are interconnected.

interpretation cr policy POsitions,

drawn by the Expert Appraisal

or of



COmmittee (EAC)
based on the

@@
'1 ~materla s at its

diSposal, and as such Outside the purview of

this Committee, which was cOnstituted as Fact-

Finding Committee.

6.That, it is hUmbly stated and submitted that the
Committee

perUsed the latest
EnvironmentClearance

(EC)No.
J-11015/109/2003_IA_II(M)

dated 20.03.2020 to the Amrapali Opencast Mine,
His Central

Coalfields
Limited (CCL) and

commented on the points based on the facts

observed by the Committee.

Photocopy of the report

Submitted by the Four (4)

Member Committee via email

dated
15.12.2019

is
annexed and marked as

Annexure-I.

,
7.That, it is hU~ly aLated and submitted that the

Jharkhand State Pollution Control Board (JSPCB ) ,

Ranchi being the Nodal Agency have filed the

_Committee's report via email dated 07.01.2021.



Photocopy of the report

Submitted in Hon'ble NGT

via email dated 07.01.2021

is annexed and marked as

Annexure-II

8. That the statement made in forgoing paragraphs

are true to my knowledge in annexure are true

copy of its original.

.\,-- \ ...\_lA _;
DEPONENT

Verified at
VERIFICATION:

Ranchi on this theday of.......August, 2021 that the averments & facts

stated herein above are true and correct to my

knOwledge and belief and nothing material has
been concealed therefrom.

DEPONENT

Signature attasted 011

tdentification of I.aW)W
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tRe ort of the committee in A eal No.06/202 /
as per the orders of Hon'ble NGT dated 28.)0.2020.

Z I.A No. 5512020& loA. No. 5612c:f!J ~
. "

This is with reference to the Appeal No. 06/2020/EZ (l.A No. 55/2020 & l.A. No. 56/2020)

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCrPAL BENCH, NEW DELHI in

the matter of Sanjay Chauhan (Appellant) Versus Union of India & Drs. (Respondent (sj).
Date of hearing: 28.10.2020.

This is an Appeal filed by the Appellant against the Environmental Clearance (EC) dated

20.03.2020 granted by the Ministry of Environment, Forests and Climate Change (MoEF&CC)

in favour of Mis. Central Coalfields Limited for the expansion of the Amrapali Opencast Coal

Mine located in Chatra District, Jharkhand from 12 MTPA to 14.4 MTPA in which an area of

619.87 ha, including 531.64 ha of forest land is involved.

In response Hon 'ble NGT ordered that "In the O.A., a Committee has been constituted

compriSing of (i) the Regional Office, MoEF&CC, Ranchi; (ii) the Regional office, CpeB,

Kolkata; (iii) the Jharkhand State Pollution Control Board (State PCB) and, (iv) Dr. Sharad

Lele, Member of the Expert Appraisal Committee, MoEF&CC. Therefore the Committee may

also consider the questions raised in the present Appeal as the two matters are inter­
connected.. , (emphasis added).

In response to the NGT's order. this committee conferred via video conference, and submits

this report. It may be noted that some of the points raised by the appellant in this appeal No.

0612020/EZ are matters of legal jnterpr~tation or policy positions, or of conclusions drawn by

the EAC based on material at irs disposal, and as such outside the purview of this committee,

which was constituted as a fact-finding committee. We have noted the same below where

applicable, commenting only on the facts as observed by us -,

Points raised by the appellant are:

1. Public Hearing has been illegally exempted by relying upon the Office Memorandum
dated 15.09.2017.

2. An Office Memorandum cannot circumvent and override the provisions of the EIA
Notification, 2006



l
3. Earlier Public Hearing was conducled as per the EIA Notification, 1994,and its mi~ ~

have not been considered by the EAC while recommending the Project.

4. The second component of the Public Consultation process has also not been complied.

5. The Project does not meet rhe requirement of the OM dated 15.09.2017

6. No Cumulative Impact Assessment has been carried out

7. Road transportation of coal is one of the primary causes in the increase of ground level

concentrations of air pollutants in the ambient air surrounding coal mines.

8. Violation of the Condition of the Previous EC dated 03.01.2006

9. Inadequate Appraisal by the EAC.

The committee members perused the latest EC (no. J-110151109/2003-IA_1l_(M) dated

20.03.2020 to the Amrapali Opencast Coal Mine, MIs CCL, in state Iharkband. The points of

the EC that may be relevant to the issues raised by the petitioner are given below:

1. Public Hearing has been illegally exempted by relying upon the Office

Memorandum dated 15.09.2017: In the para S of the EC dated 20.03.20 it is

mentioned that 'The sectoral Expert Appraisal Committee after detailed deliberations

and in exercise of the provisions contained in para 7(ii) of the EIA Notification, 2006

and consideration of the parameters mentioned in the Ministry's OM dated 15th

September, 2017, exempted the project from public hearing, and recommended for

grant of Environment Clearance", As the OM is a policy matter, and its interpretation

is also a policy and legal matter, this committee would not like to offer any further
comments on this issue.

2. An Office Memorandum cannot circumvent and override the provisions of the

EfA Notification, 2006: As this is a policy matter, this committee would not like to
orter any comments /remarks on this issue.

3. Earlier Public Hearing was conducted as per the ETA Notification, 1994, and its

minutes have not been cO'nsidered by the EAC while recommending the Project

and 4. The second component of the Public Consultatjon process has also not

been complied.: It is mentiont!d in the EC of March 2020 in Para 3 (xxi) that 'Public

hearing for the project of 12 MTPA capacity in an area of 1426.08 Ha was conducted

on 02.03.2003. Major issues raised in the public hearing include mitigation of air &

-,--------------------------------~- - -



WaterPOllution, compensation, employment opportunity, medical facilities & Provision

of d"nking water etc. Appropriate ac.ion '0 address 'he issues raised in the Public

Hearing have already been .aken '. We do not have any more information, nor do We

know what is meant by the 'second componenl' that the Petitioner is referring '0.

5, The Project does not meet the requirement ofth. OM dated 15,09,2017: The OM

dt. 15.09.2017states (para 4) that the Ministry shall consider proposal, for 8'"nt of EC

... providing exemp.ion from public hearing ... subject to the conditions ... UnCludingJ

condition (c) "Coal lransport is .hrough conveyor .ystem uP'o the silo and loading into

railway wagons, and not by road". As this committee's report dt. 14Sep 2020 clearly

Observes on page 6 (para 4.1( I), the silo and railway siding Were not in existence in

January 2020, nor are in existence today. (The company is CUrrently USing Shivpur

railway Siding, loca.ed 6-7 km tram 'he project), to which coal is Sent by truCk.)

Similarly, .he OM requires that 'compliance status of EC condi.ions is found '0 be

satisf,ctory'. Again, as no.ed in this committee's report of 14 Sep 2020 (!"Ira J, page

4), as per the revised observa.ions dt. 4.12.2019 of the Regional Office of MOEFCC,
there was partiaJ non-compliance on 6 points.

We note that the EC dt. 20.03.20 has imposed the follOWing conditions in .his
connection: "The Expert appraisal Committee in 53'" meeting held on 20" February,

2020 has recommended the project fOJ"grant of Environment Clearance. Based on

recommendations of the EAC, 'he Ministry of Environment, Forest and Climate Change

hereby aCcords approval tor expansion of Amrapali Openca't Coal Mine from 12

MTPA to 14.4 MTP A (Peak) in ML area of 619.87 ha of Mis Central Coalfields Limiteo

locateo in District Chatra (Jharkhand), subject '0 the compliance of 'he tollowing
terms & conditions/specifk conditions [including1:

Condition no. 6 (iii) Tran.'porrationof Coalfrom HandUng Planl shall be throughco~'eredtrucks,

Condl)ion no, 6 (i.) To COntroltheprodUCtionof d"" Q'source, the crusher and in-pit
bell conve_yors .stust] be prOvided with mist type sprinklers,

Condition no, 6 (v) PP shatt implement inpit conveyor to roilway Siding through siloloading in threeyears.

Condition no, 6 {vi} Mitigating measuressholl be undertaken to Controldust and oth"
i-gili., el7/issionali along the roads by providing Su.QiCfentwater sprinklers. Adequote
correctivemeasures shalt be undenakenlO cOfl/roldust emisSions, which whuldinclude
meChanizedSweeping, watersprinkling/mistSprayingOnhaul roads and loa~mir(;~"



·.
long range misting/fogging arrangement, wind barrier was and vertical gre~ ~
system. green belt. dust suppression arrangement at loading and unloading points etc."

6. No Cumulative Impact Assessment has been carried out: To the best of this

committee's knowledge, no Cumulative Impact Assessment has been carried out. But

the committee is also not aware of any such requirement being imposed on this project
or more generally.

7. Road transportation of coal is one of tbe primary causes in the increase of ground

level concentrations of air pollutants in the ambient air surrounding coal mines.:

The statement by the appellant is of a general nature. Specifically regarding Amrapali

OCP,lhis committee, in its report dt. 15.09.2020 (para 4.1(1), page 7) observed that

"road transport of coal was resulting in much spillage of coal on the road and

consequent air and water pollution. Coal dust was observed to be flowing off the road

into forest areas and agricultural fields, nullahs and ponds ... In the dry season, this dust

will also create serious air pollution. It may be noted that there are some settlements on

the way." As noted above. the EC dt.20.03.20 has imposed conditions to mitigate air

pollution from coal transport (see conditions 6(iii), 6(iv), 6(v) and 6(vi) quoted above.).

There are other conditions mentioned in the EC like Air quality monitoring and

preservation and green belt development that if complied by PP may result in

minimiZing/controlling, dust/air pOllution.

8. Violation of the Condition of the Previous EC dated 03.01.l006: As noted in point

5 above. there was non-compliance or partial compliance with certain conditions of the

EC as of'Dec 2019, prior to the application for expansion. Furthermore, EC dt.20.03.20

mentions in para 6 Condition no. 6 (xv) that "Compliance of the non-compliance/partial

compliance conditions certified by Regional Office, Nagpur (Ranchi) vide its letter

dated 41h December, 2019. The PP shall complete all non-compliance/partial

compliance conditions in one year and the Action taken report shall be submitted to the
Regional Office of the MoEF&CC".

9. Inadequate Appraisal by the EAC: This committee, being a fact-finding committee

regarding the situation in the mining area, is not in a position to judge or pass comment

on what information was at the disposal of the EAC and what appraisal it carried out.



\.
@~

{II may be noted rrull Dr.Lele, ahhouah a member of the EAC " that time. did not

pertic:ipate in the pan;cuJ8I EAC meetinll (meeting of 20'" February 2020) in which the

Amrapali OCP Expansion propusal was deliberated upon.)

r
>. ,

The committee memben have trie<I to answer the issues railed by AppeU .. , pointwiae with the

help of (he documents and factual infortnlltion available to it

~
Shri. Raj"V Ranjan

Scientist E. IRQ Ranchi. MOE FCC'
Dr. . P. Sinp

Sciendlt D. CPCB. Kolkata

Dr. Sharachchandra Lete

Elt-member of EAC. Coal Mining
Shri. A K Yadav

Recional offic:e-r. Haar1b.th. JSPCB

5
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Sir,

Please find enclosed herewith the report of the Committee constituted by Hon'ble NGT in Appeal No.06/2020/EZ for necessary action.

Jharkhand State Pollution Control Board

Dhurwa Ranchi. (Head Office)

t) Report_of_the_committee_in_APeal_no.':'06_2020_EZ.Pdf-; 146K
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Item No. 04 Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

(Through Video Conferencing)

Appeal No. 6/2020/EZ
(I.A.No. 55/2020/EZ & I.A. No. 56/2020/EZ)

Sanjay Chauhan Appellant(s)
Versus

Union of India & Ors. Respondent(s)

Date of hearing: 17.11.2021

CORAM: HON'BLEMR. JUSTICE B. AMIT STHALEKAR,JUDICIAL MEMBER
HON'BLEMR. SAIBAL DASGUPTA, EXPERT MEMBER

For Appellant(s) Mr. Saurabh Sharma, Advocate

For Respondent(s) Mr. Gora Chand Roy Choudhury, Advocate for R-1,
Mr. Surendra Kumar, Advocate for R-3 & 4,
Ms. Aishwarya Rajashree, Advocate for R-5

ORDER

1. Mr. Saurabh Sharma, learned Counsel is present for the Appellant.

2. Mr. Gora Chand Roy Choudhury, learned Counsel is present for

Respondent No.1, Ministry of Environment, Forests and Climate Change,

Mr. Surendra Kumar, learned Counsel is present for Respondent Nos.

Central Pollution Control Board and Jharkhand State Pollution Control

Board and Ms. Aishwarya Rajashree, learned Counsel is present for

Respondent No.5, State of Jharkhand.

3_ A counter affidavit dated 07.09.2021 has been filed by the Jharkhand

State Pollution Control Board along with report, same is taken on record.

We find that this report is absolutely half-hearted and slipshod. The OM

dated 15.11.2017 provides for grant of exemption for public hearing while

granting EC and in case of exemption from public hearing, this

exemption is not absolute but comes with certain conditions which are

mentioned in the office memorandum itself in paragraph 3 and thereafter

paragraph 4 which reads as under:



(i) Predicted air quality parameters are within the prescribed norms.
(ii) Coal transportation is through conveyor system up to the silo and

then loading to railway wagons, involving no transportation through
roads.

(iii) Coal mining is done through deployment of surface miners,
replacing three dust generating operations of the conventional
mining system namely drilling,blasting and crushing in one go.

(iu) Public hearing already conducted for the total mine lease area
involved and no more area is requiredfor the proposed expansion.

(v) Compliance status of EC conditions monitored by the concerned
RegionalOfficeof this Ministry isfound to be satisfactory.

(vi) Other statutory requirements like Consent to Establish/ Operate,
Clearance from CGWA, approval of Mining Plan and the Mine
Closure Plan, Mine Closure Status Report as applicable, Forest
Clearance,etc. are satisfactorilyfulfilled.

4. In view of the aforesaid recommendations by EAC, the Ministry has
decided to consider the proposals for grant of EC to the expansion of coal
mining projects prouidinq exemption from public hearing, in the manner
and/ or subject to the conditions as under.-

a) The proposed expansion can go up to a maximum of 40% of
capacity, wherein the last public hearing was conducted.

b) There is no increase in areafor the proposed expansion uis-a-ois the
area in EC, wherein last public hearing was conducted.

c) Coaltransport is through conveyor system up to the silo and loading
to railway wagons, and not by road.

d) The EAC shaU carry out the due diligence on aU the parameters
mentioned in para 3 above, and make its recommendations
accordingly.

e) EAC may consider the need for a third party study through an
expert agency in a time bound manner, after grant of EC. '"

4. The Committee in paragraph 1 of its report submits that the OM is a

policy matter and therefore, its interpretation is also a policy and legal

matter and no comments can be offered whereas the objection of the

applicant was that public hearing has been illegally exempted therefore,

it was the duty of the Committee to have examined whether the

conditions laid down in paragraph 3 and 4 of the OM dated 15.09.2017

had been complied with or not. Having gone through those conditions, we

find that they are not legal questions at all and should have been

5.

were not in existence in January, 2020 nor are in existence today. The

2



company is using Shivpur railway siding located 6-7 km from the project

to which the coal is sent by truck. The Committeealso notes that the

observations of the RegionalOfficeof MoEF&CCdated 04.12.2019 have

partially not been compliedwith on 6 points. Whichare those 6 points

have not been disclosed.

6. With regard to item no. 7 regarding road transportation of coal as

primary cause in the increase of ground level concentrations of air

pollutants in the ambient air surrounding coal mines, the Committeehas

noted that the EC dated 20.03.2020 has imposedconditionsto mitigate

air pollution from coal transport. There are other conditionsmentioned

in the EC like Air quality monitoring and preservation and green belt

developmentwhich if compliedwith by the project proponent may result

in minimizing/controlling,dust/air pollution. Whether compliance of

these conditionshave been made by the projectproponentor not has not

been mentionedby the Committee. It appears that the Committeeof Shri

Rajeev Ranjan, Scientist E, IRO Ranchi, MoEF&CC,Dr. G.P. Singh,

Scientist D, CPCB,Kolkata, Dr. Sharachchandra Lele, Ex-member of

EAC, Coal Mining and Shri A.K.Yadav, RegionalOfficer,Hazaribagh,

JSPCB have neither visited the site nor applied their mind while

preparing the report. The report doesnot disclosewhether the Committee

visitedthe site beforepreparingits report.

7. This report does not even bear a date and we find that the Committee

membersalso have not noted any date on whichthis report was prepared

and it is also not clear whether this report has been forwardedto the

MoEF&CCand what action has been taken by the MoEF&CCwith regard

to non-complianceof the conditions of the EC as noted by the Regional

Officeof the MoEF&CC,vide their observationsdated 04.12.2019.

8. Mr.GoraChand RoyChoudhury,learned Counselforthe MoEF&CCdoes

not have his file, is appearing physicallyand arguing from his mobile

phone.

9. We direct Mr. Gora Chand RoyChoudhury to ensure in future that he

..



10. We, therefore, direct the Committee to visit the site and prepare its report

in considering the conditions laid down in paragraph 6 of the EC dated

20.03.2020 as well as the OM dated 15.09.2017 and the observations

dated 04.12.2019 of the RegionalOfficeof MoEF&CCand submit a fresh

report within six weeks.

11. The Committee shall also place before Court the observations of the

RegionalOfficedated 04.12.2019.

12. List on 10.01.2022.

B. Amit Sthalekar, JM

Saibal Dasgupta, EM
November 17,2021
ApperuNo.6/2020/EZ
-(I.A.No.55/2020/EZ &
I.A.No. 56/2020/EZ)
MN

4

---------



f}NN£Y- v«c -JIL.

@'F. NO.J-11015/224/2015-IA.l1
Government of India

Ministry of Environment, Forest and Climate Change
(lA-II Section)

Indira Paryavaran Shawan,
Jorbagh Road, N Delhi - 3

Dated: 15th September, 2017

Office Memorandum

Sub: Environmental Clearance for expansion of Coal Mining Projects -
Exemption from Public hearing - reg.

In order to facilitate grant of Environmental Clearance (Ee) to the expansion
projects of coal mines, Office Memorandums have been issued by this Ministry from
time to time providing exemption from public hearing.

2. Ministry of Coal in order to allow rapid expansion in coal production has made .
. request for further dispensation in public hearing to expedite Environmental

Clearances. .

3. The request of Ministry of Coal was considered by the Expert Appraisal
Committee (EAC) in the Ministry constituted for appraisal of projects relating to
Thermal and Coal sectors. The Committee has recommended for exemption from
public hearing while considering grant of environmental clearances to the expansion
projects of coal mines, involving increase in production capacity up to 40% in 2-3
phases after the due diligence and subject to fulfilment of certain requirements as
under:-

(i)
(ii)

(iii)

(iv)

(v)

(vi)

" .
..., .'
:: :"

.: .~.-, .
:: y·1 )'

Predicted air quality parameters are within the prescribed norms.
Coal transportation is through conveyor system up to the silo and then
loading to railway wagons, involving no transportation through roads.
Coal mining is done through deployment of surface miners, replacing three
dust generating operations of the conventional mining system namely
drilling, blasting and crushing in one go.
Public hearing already conducted for the total mine lease area involved
and no more area is required for the proposed expansion..
Compliance status of EC conditions monitored by the concerned Regional
Office of this Ministry is found to be satisfactory.
Other statutory requirements like Consent to Establish/Operate, Clearance
from CGWA, approval of Mining Plan and the Mine Closure Plan, Mine
Closure Status Report as applicable, Forest Clearance, etc are
satisfactorily fulfilled.

. . '-._.
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4. In view of the aforesaid recommendations by EAC, the Ministry has decided
to consider the p~oposalsfor gr~nt of ~C to. the expansion of coal mining projects
providing exemption from public heanng, In the manner and/or subject to the
conditions as under:-

(a) The proposed expansion can go up to a maximum of 40% of capacity,
wherein the last public hearing was conducted.

(b) There is no increase in area for the proposed expansion vis-a-vis the area
in EC, wherein last public hearing was conducted.

(c) Coal transport is through conveyor system up to the silo and loading to
railway wagons, and not by road.

(d) The EAC shall carry out the due diligence on all the parameters mentioned
in para 3 above, and make its recommendations accordingly.

(e) EAC may consider the need for a third party study through an expert
agency in a time bound manner, after grant of EC.

5. This OM shall be in supersession of the earlier OMs issued by the Ministryas
under:

(i) OM No. J-1101S/30/2004-IA.II (M) dated 19th December, 2012
(ii) OM No. J-1101S/30/2004-IA.II (M) dated ih January, 2014
(iii) OM No. J-1101S/30/2004-IA.II (M) dated 30th May, 2014
(iv)OM No. J-1101S/30/2004-IA.II (M) dated zs" July, 2014
(v) OM No. J-1101S/30/2004-IA.II (M) dated 2nd September, 2014

6. This issues with approval of the competent authority.

~ql1.017
(S.K.Srivastava)

ScientistE

Scanned by CamS canner
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JHARKHANDSTATEPOLLUTIONCONTROi BOAR~
TOWNSHIP ADMINISTRATION BUILDING, HECCOMPLEX, DHURWA, RANCHI 834004

Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

By Email Hon'ble NGT Matter
Tim.e Bound (Urgent)

Ranchi, Dated .... ~3 ..J.l.':7.J.~'VJRef. No ... B..-.'l. , , )

From,

Yatindra Kumar Das,
Member Secretary.

To,

Dr. Sharachchandra Lele,
Member EAC, MoEF&CC.

Sri Rajeev Ranjan
Scientist EIAdditional Director,
MoEF&CC Regional Office (EC2), Ranchi.
Sri G.P. Singh
Scientist D,
CPCB Regional Directorate, Kolkata.

Sub: Compliance of the Hon'ble NGT, EZB, Kolkata order dated 17/11/2021 in Appeal No. _
612020 (EZ) in the matter of Sanjay Chauhan vs, Union of India & ors, _ Regarding.

Sir,

With reference to the subject noted above, it is to inform you that the Hon 'ble NOT, EZB, Kolkata has
passed an order date-d 17/11/2021 in Appeal No. _ 612020 (EZ) in the matter of Sanjay Chauhan vs.
Union of India & ors (copy enclosed). The operative part of which is as below: _

"10. We, therefore, direct the Committee to visit the site and prepare its report in considering the
conditionslaid down in paragraph 6 of the Ee dated20.03.2020as well as the OMdated 15.09.2017
and the observationsdated 04.12.2019of the Regional Office of MoEF&CC and submit afresh report
withinsix weeks.

11, The Committee shall also place before Court the observations of the Regional Office dated
04.12.2019."

In light of the above, it is further informed that Sri A. K. Yadav, Regional Officer, JSPCB Regional
Office, Hazaribagh (7250218115; Email: -jspcb_hazaribagh@rediffmail.com) is nominated as the
member of the committee on behalf of JSPCB to look into this matter. This is for your information and
necessary action please.

End: As above.
Thanking You.

Memo No .. 6:-:·) .1. J/l

Yours sincereJy,
Sd/-

(Yatindra Kumar Das)
Member Secretary

Ranchi, dated. /?a/.J}) .~V)

KMB/316
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Ref. no 4..1 .

From.

Ashok Kumar Yadav

Rigional Officer

To.
Dr. GP Singh. Scientist D. ERI) Kolka!a/
Sri Rajiv Ranjan Scientist - F_ Regional Office, MOEf & CC. Ranchi/
Dr. Sarachchandra Lele, Ex- Member ESC.

Sub: Regarding inspection of M/s Amrapali ()CP, Tandwa, Distt- Chatra in the light of Hon'ble
NGT Order dated 17.11.2021 in appeal no. 06.

Sir.

As per the poin: no 10 or Ilonble NUl" Order dated 17.1 J.~()2J the committee is directed to
visit the Site and prepare its report in considering the conditions laid down in paragraph 6 of the [C
dated 20.03.2020 as wcl! as the OM dated 1.5.()9.2017and the observations dated 04.12.2019 of the
Regional Office, MOEF & CC and submit a fresh report within six weeks. In the light of the above
the date of inspection has been decided on 27-28 January, 2022.

It is therefore' requested to inspcct the site So that report may be sent within time.
, Thanking You.

Y~oS faithfully. 1--
\ t\\~

A.K Y v, R ,J CS, .

D:\SajidIOffice Work\page no. - 1148
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Ref.no ..S?'A: ..
2-St\'\'lLDated .

From.

Ashok Kum,u' ""dOl"
Rigional Ofticcr

To.

Dr. GP Singh. Sciemisi D, ERD KolkalaJ

Sri Rajiv Ranjan Scientist -E. Regional Office. MOEF & cc, Ranchil
Dr. Sarachchandra Lele. Ex- Member EAC.

Sub: Regarding inspel.:tion of MIs Amrapali OCP. Tandwa, Distt- Chatra in the light of Hon' bit'
NGT Order dated 17.11.2021 in appeal no. 06.
Ref. Letter no. 41 datt'd ~ 1.01.2022 of this office,
Sir.

As per the point no 10 of Hon 'ble NGT Order dated 17.11.2021 the committee is directed to
visit the Site and prepare its report in considering the conditions laid down in paragraph 6 of the EC
dated 20.03.2020 as well as the OM dated 15.G9.2017 and the observaLions daLed 04. 12.20 19 0r the
Regional Office. MOEF & CC and submit " lrcsh report within six weeks. In the lighL of the above
the date of inspectiun again has been decided 011 03 _04 h;~bruafY. 2022.

It is therefore requested to inspect the site. So that report may be sent within time.

Thanking You.

W k\page no - 1148D:\Sajid\Office or



Government of India IIfT«f m<fiR'

Ministry of Environment, Forest & Climate Change

--. -- q;q~a'{ultq;rW_~_qftgdii1 ~"" .

Regional office (Eastern Central Zone)1 (~ mcr ~ cf;j4'I('IlI)

Bungalow No.A-2, Shyamli colony, Ranchi - 834002

'ii"mrr~.'Q' ,2~~~ ,Uift834002-
Tel: 0651-2410007,2410002, E-mail: ro.ranchi-mef@qov.in

No: IOS-80/05/EPE! 36 38' Dated: 04.12.2019

To,
Scientist 'E"
Monitoring Cell,
Impact Assessment division,
Vayu Wing, 3rd Floor,
Ministry of En viton me nt, Forest and Climate Change,
Indira. Paryavaran Bhavan, Jorbagh Road,
Aliganj, New Delhi-l10003

Sub: Updated observations and remarks of Regional office, Ranchi on the basis of site
Inspection and reply/ action taken report of Amrapli OCP of MIs Central
Coalfields Ltd located in Tehsil Pacbwara Block District Chatra, Jharkhand.

Ref: l.Ministry's Clearance letter no . .1-1'1015154412009-IA.I1(M) dated 24.12.2014.
2. Regional Office Ranchi's letter no. I03-80/05!EPEI2596 dated 14.09.2018
3. Ministry's show cause Ietter no. ,J-ll013/100/2018-IA-I (M) dated 12.12.2018.
4. Project Proponent's letter no. PO/Amrapali OCI Forestl201S-19/2139 dated

08.01.20)9 and letter no. POIAmrapali OC/Env/20J 9-20/1 61 I dated 04.11.2019 and

email dated 04.12.2019.

Madam/Sir,

J am directed to inform that Amrapli OCP of Mis Central Coalfields Ltd located in
District Chatra, Jharkhand was monitored by Regional Office Ranchi on '19.12.2017 and
major observations of the monitoring report were communicated to MoEF&CC, New Delhi
vide letter no. l03-80/05/EPE/2596 dated 14.09.2018. These included some points of nOI1-

compliance and partial compliances against the Environmental Clearance conditions.

Under section 5 of Environment (Protection) Act, 1986, MoEF&CC, New Delhi had
issued show cause notice vide letter no . .l-llOI3/100/2018-LA 1 (M) dated 12..12.2018 to
Amarapali OCP by M/s Central Coalfields Limited regarding non-compliances/ partial
compliances of EnvironmentaJ conditions contained in the Environmental Clearance.

Project Proponent vide their letter no. PO!Amrapali OC/ Forestl20 18-19/2l39 dated
08,01.20]9 submitted action taken report in respect of the show cause notice. The project was

again inspectedJmonitored on .11.09.2019. Further, Project Proponent also submitted
additional documents vide letter no. PO/Amrapali OC/Env/20 19-20/ 1611 dated 04.1 1.2019
and email dated 04.12.2019. Based on the site visit on 11.09.2019 and reply/ action taken
reports and other documents submitted by the project proponent, the updated observations

and remarks of Regional office, Ranchi are given here under:



S.
N
o

Partially Complied / Non

complied Environmental

Clearance conditions as

per MoEF&CC, New

Delhi's show cause notice

letter no. J-
1IOI3/112/2018-IA I eM)

Reply submitted by Project Updated observations and remarks of

Proponent Regional office, Ranchi on the basis of

site visit dated 11.09.2019 and reply!

action taken reports submitted by the

project proponent

dated 12.12.2018
Specific Condition i: Forest land has been released Complied.

Regional office Ranchi has vide letter 110 P.NO- Project Proponent reported that "Online

found Forest Clearance 08!48/2008!FC Dated proposal for diversion of 432.59 ha of

from MoEFCC vide letter 12.10.20 I0 for diversion of forest land has been done and hard copies

no. F.NO.8-481200g-FC I 531.64 ha of foresr land for; submitted to forest department vide ref no:-

dated 12,10.2010 for Amrapali OCP. I FP/JH/MIN/1721 112015 dated:- 27-10-l6".

diversion of 531.64 ha of Online proposal for diversion i
forest land for Amrapali of 432.59 ha of forest land

Oc..,'P. Forest clearance of has been done and hard

remaining forest has not copies submitted to forest

been submitted. department vide ref no.-
FP/JH1MINi17211/20.15 I
dated:- 27-10-16.Copy

submitted.
I---I----.----.----.---!---------- -+---------. ---,------~

ii Specific Condition ii: The top soil (2.6 L m3) has Partially Complied. Efforts made for

Storage and conservation of been preserved near Honhe compliance, work in progress: Project

top soil is not done as per r OB dump. Tender for the Proponent reported that "The top soil (2.6 L

EIA/E!\1P i work of storage and m3) has been preserved near Honhe OB .

recommendations. Also, the conservation of top soil at an dump. Tender for the work of storage and

qU~U1tity/volumeof top soil estimated cost of Rs I conservation oftop soil at an estimated cost
used for reclamation and 30.19,122 only is under of Rs30,J9,J22 is under process."

rehabilitation of mined out process. The work will be Top soil was placed at the same place (see

areas has not been I done during monsoon 2019. photo 6). Catch drains were constructed in
, submitted. Copy submitted. the periphery of top soil dump in the south

Top soiI stockyard site has

been earmarked as Top soil

STockyard in the project.

side (see photo 5). No catch drain was

constructed on the east side of tile (OP

soil dump (see photo 6) & it was

instructed to project authorities to

construct it soon.

Being Complied but further actionOB Dump has been stackedSpecific Condition iii:I iii
i

I
Project authorities must at earmarked dumpsite with I needed.
submit the cross-section of proper .lerrac.ing. of OB and I Grassing and vegetation have been

all the OlB dumps slope IS maintained as per developed at some places on the Honhe

: mentioning height. width. I statutory provisions. Copy OIB dump (see photos 1,2, 3 & 4). But at

I angle of slope and volume submitted. other places grassing and vegetation has not

I
. m It. I been developed (see photos 2, 3,4 & 5).

i Grassing and Vegetation had been

1\1 ! I developed at many places of the Bingalat
I _ji OIB dump (see photo II & 19). However

l..-........L... . ._ ..•..__ ...• ,_. at places on this dU1j-grassing &



-r ::J .... -

,
I
I
l

vegetation has nor becn.zleveloped (see...
photo 13). Project authorities assured

that they will cover grassing &

vegetation Oil the remaining portion of

the dump within short period,

As per the data submitted, dump slope of
Honhe and Binglat is 210 and 20°
respectively. Dump height of the honhe

and bingalat is 75.12 and 69.5] M
respectively. Project Proponent should

keep the dump height' as per the

EIAJEM,P.As per the EIAlEMP there

should be one external OB dump and

rest should be inter-nal dumping.

However, in the project there are two

external OB dumps Le, Bonhe OB dump

and Blnglat on dump. Project

authorities informed that due to non

availability of land they have made two

external dumps.

iv Specific condition lv: The Construction of Catch drains Partially complied, efforts made for

catch drains must be of width J.5 m & depth 1.00 compliance but work in progress.

! provided for other places' rn along the toe wall is in Catch drain along the Honhe OIB dump
around the OIB dumps, soil progress. I in the south side were made (see 'photo 4)

; ;

L__j__---- .__ ._~i _""

but needs desiltation at man)' places,

North side of Honhe OIB dump was

visited. At some places catch drains were

l observed (see photos 2&3), but were '
silted, Siltatton ponds were not made. It
was instructed to desilt the catch drain,

extend them to cover all the low lying

areas and make siltation ponds so that

there is no chance of O/B silt going into

nearby nala.
Garland drain was construc;ted along the

periphery of mine (see photo 10) 00 one

side (south) (0 stop water entering into the
mine.A temporary coal dump was

i observed in the east side of mine pit. No

catch drains was constructed on the

periphery of this coal dump. Project

! authorities informed that this coal dump

was of temporary nature and it would

finish within a short time. However it

! was instructed to make catch drains &

I
, siltation ponds along the periphery as

long as coal is then'.
i Catch drains were constructed at some

I places along Bingh~~_2!'2...~~I_mp.. ?ilwtion

dumps and coal dumps.
Catch drains. to arrest silt'
and sediment flows from
dumps are not provided at
required places.

I I

I \
I '. I
I I



ponds were also constructed. The nala

flowing from side of the dump had check

dams constructed so that silt stops in stages

(see photo 12).
It. was instructed to make catch drains

along the coal dump especially towards

the side facing Dudhmatia nala.

Specific condition v: No i At Binglat OB dump, I' Partially complied.
retaining wall at toe of construction of I km length Retaining wall was not observed at the

dumps and OIB benches Toe wall (width 0.375 111 and 1 toe of the Honhe O/B dump (see photo
could be observed III the height 1.25 Ill) is in progress 1,2&3), Project authorities assured tJlat

at North-west side, where its they will construct retaining wall at all
alignment is final. On the necessary places within a short period.
other Sides OB dump is still Retaining wall in between Honhe OIB
moving & not final. The Toe [dump and top soil dump needs to be

wall at these sites will be constructed. Catch drain between 0[8

created & maintained when dump & top soil dump also needs to be

the edge of the OB dump will I constructed I desilted.
i lake final shape, I A retaining wall was constructed along the

west side of the Binglat OB dump (see

photo 19). But this toe wall needs to be
extended to cover all the necessary

i i portions of the Binglat 0/8 dump.

project,

Specific condition vi: The Around 11,850 plants have I Part.ially comPlied,. efforts. made for

green belt development has been planted for raising of compliance but work in progress.

not been found satisfactory. i Green Belt I Block I Green belt development I plantation has
t plantation. Details of been done on the Binglat OIB dump (see

plantation is given below- photos 14,15,16 & 17). Some plants were

(a) 3000 plants (approx.) on grown with the help of Forest Department

Binglat OB{1ump in 3 Ha, . and some by the project proponent. :

(b) 1000 plants (approx.) near Plantation was done near the toe wall of the !
Ambey & Mahalaxmi camp Binglat OIB dump.

I in 0.1096 Ha, [ Some plantation in and around the
(c) ISO plants (approx.) at i outsourcing company workshop and office

Govt. School Honhe & st.1 area was also observed.
, Joseph School Mander, However, avenue plantation on both side
I i

\

' (d) 1200 plants around! of haul road and green belt around.

NBCC road in 3 Ha area by bunker and surrounding area for coal

i Slate Forest Department and stock has not been developed as per

i (e) 7500 on Binglat OB, EtA/EMf> report.

\

clump in 3 1-1'3area by Stale I Project people show~d. one facility that I.las
I Forest Department. been started for medicinal plants: a section

i During Monsoon 2019 of small nursery.

vi

I
I
!



,.-.."emo[ffl(ffTefft ·-·has -been· mine are-above-Hl'Lt Rb··of.· mine workings w.ill .approach Barki river.in

found to protect the area mine workings presently is about 4 years, embankment will be

from flood water of river 489.96 m and RL of Hf'L is constructed".

Appl ication made to Central

Ground Water Authority for

taking NOC vide ref 00:-21-

4/328!JHJM£N!2QI8 elated

29.12.2018

Copy submitted.

Barki. 455 m) and mine is 0.780 km

away from Barki river.

When the mine workings will

i approach Barki river in about

4 years, embankment will be
constructed.

vi
ii

ix Specific Condition x: No I Work awarded for Being complied but further action

piezometers have been installation of 1 no. of needed: One Piezometer was installed in

found on the project site. piezometer Borehole drilled the project (see photos 20). Us reading

Data collected has not been & installation of piezometer display was also shown by project

Specific condition ix: No Application made to Central

document submitted to I Ground Water Authority for

show that consultation with i taking NOC vide, ref no:-21-

Regional Director, Central 4!328/.1H/MIN!2018 dated

Ground Water Board has 29.12.20 J 8.Copy submitted.

been done.

Being complied but further action

needed.
Project Proponent has submitted a copy of

letter dated 01.01.2019 addressed to CGW13

regarding application for permission to

dewater ground water submitted vide ref

no:-21-4/328/JHiMTN/20 18 dated

29.12.2018. Follow up with CGWB

should be done "0 expedite Hie

work/process

sent to Central Ground is in progress.

Water Authority as per EC Copy of award

authorities. Data collected should be sent
letter to CGWA as per EC condition.

submitted.condition,

i expedite the worl,/process. __

Specific condition xii: No I Application made to Central Being Complied but further action

documents with respect to ! Ground Water Authority for needed: Project Proponent has submitted a

consultation with Regional i taking NOC vide ref no:-21- copy of letter dated 01.01.2019 addressed
dated i to CG\V8 regarding application for

permission to dewater ground water

submitted ...

Director, CGWB has been I' 4i328fJHtMIN12018
submitted. Rain water 29.12.2018

harvesting plan has not i Copy submitted.

been submitted. I However, check dams and
! ponds have been constructed
!
i for water recharging.

Check dams-
I i) Construction of 1 no hostel.Some check dams near Binglat OIB

! IL __.. .._ J. ~~;~~hJ.T_'~:}ad::~~,~::;~1 ..~~;~1:c;~~:~;-~~~;~~·~nr.?~11edthar.._..~ in~ .

Specific Condition xi: No
letter has been submitted to

prove that permission from

competent authority has

been obtained for drawl of

ground water for domestic

use.

x

xi

Being Complied but further action

needed: Project Proponent has submitted a
copy of letter dated 01.0l.2019 addressed

to CGWB regarding application for

permission to dewater ground water

submitted vide ref no:-21-

4!328/JH/MIN/2018 dated 29.12.2018.

Follow up with caws should be done to

Project Proponent has submitted 1I copy

of approvlli of estimate for the work for
providing rain water harvestillg

structure at P.O Office and executive



Binglat OB dump is in . sump (see photo 11) was used for rainwater

progress in 2018-19. harvesting. Water from mine sump is

Copy submitted. utilized for water spraying & fire fighting.

Ponds-I no, of pond A large water reservoir (filled mine point

constructed at Honhe & 0 I was observed near top soil dump) (see

no of pond has been photo 7). Project authorities informed that

constructed at Birhor tola, this water reservoir is also catering to

Copy submitted. ' ground water recharge .

. Construction of 1 No of pond

1 at Ursu more is in progress.

Copy submitted ..

xi Specific condition xiii: I Presently there is zero mine
Appropriate mitigative i water discharge into Barki

! measures to prevent I river.
pollution of Barki river in Letter written to Regional

consultation of State! office of JSPCB to suggest

l Pollution Control Board has appropriate mitigative

Partially Complled. Project Proponent has

submitted a copy of letter no.

PO(A )fENV 12018-19/2030 dated

2611212018 communicated Regional

officer, JSPCB.
It was observed that Dudhrnatia nala

measures to prevent pollution flowing just besides the Bingalat O/B
of Barki river in consultation dump from the sides of outsnurcing

: of State Pollution Control i company workshop, etc; had no grassing

, Board vide ref 110:- and vegetation on its side slopes. Since
PO(A)iENVI2018-19!20JO haul road has been constructed besides

dated 26/12/2018. Copy this nala with the help of OrB material,

not been taken up.

some top soil spreading arid grassilig &

vegetation needs to be developed on the

side slopes facing this nala, Immediate

steps should be taken in this matter,

Under no circumstances canteen waste of .

outsourcing company be thrown into the

nala,
Near the truck parking yard there was

low lying area and water carrying coaJ

dust would flow of going downs stream

and ultimately into the river Barki (see
photo (8). It was instructed to project

authorities to make some siltation ponds

I
, and check dams so that coal dust settles

i and only clear water flows into the Bakri

I ! river.
I xi II Specific condition-'-n-o-x-v+T-I-1i-s-m-j-n-e-is-a---CCree'r;field- Partially Complied: Project Proponent

i ii and general condition no. project which started coal reported that "STP will be constructed

I x: No STP and ETP have production from February when the residential colony comes-up".I been installed till (tate. Oi I 2014. Residential colony is Oil and grease trap have been made in the

\ and grease trap has noi proposed to be constructed at workshop area of outsourcing company (see

I been provided at the project I Ionhe. photo 24). However the oil & grease trap

site. STP will be constructed

when the residential colony

comes-up.

submitted.

was

&



greasc trap.

xi
y

Construetion-c-ef-. .oil and

grease trap in is progress. It

wi II be com pleted by
February 2019.

grease trap,..bad_.brcacb.e!',L. {is.•Jaqk {tf

crossed over (see photos 23). It must be

ensured that no silt and! or water goes

I into the nearby nala from the oil &

Specific condition xvi: Consent to operate under sec

Latest eTO has not been 25 & 26 of the water

Complied.
Project Proponent has submitted a copy of
latest CTO obtained from JSPCB vide ref

no. JSPCBfHO/RNC/CTO -

5076029J2019/1230 dated 30.06.2019
which is valid up to 30.06.2020.

x

(prevention and control of

pollution act 1974 and under

sec 21 of the air prevention

and control of pollution act

1981) has been obtained vide

ref no.

JSPCB/HOfRNC/CTO

3150752i2018!2125 dated I
31.12.2018. Copy submitted. I

submitted.

v

Specific condition xvii : [ME and PME health camps! Being Complied but further action

Comparison of pre-project j held. No occupational needed: Project Proponent has submitted

and latest. health report of I disease diagnosed. Copy health check up reports of last five years.

I the community has not attached of Health check up However, comparison of pre-project and I
been submitted. report for around SKm radius latest health report of the community I

of mine from 2013 to 2018 should also be submitted.

x Specific Condition xvili. ] Digital processing of entire Being complied but further action
VI Monitoring Report of land I lease area by using remote needed. Project Proponent has submitted a

use pattern using remote I sensing technique has been copy of land restoration! reclamation

sensing technique has not completed by CMPDlL. I monitoring report for the year 2015.
been submitted to Regional! Copy submitted. Project Proponent vide their email dated

office Ranchi. 04-12-2019 submitted a copy of
vegetation cover mapping of' the entire i
North and South Karanpura Coal Fields I

\ based on satellite data of )'MI' 2018'1
! However project wise specific monitoring

:n
' _j report of land. use pattern for Arnrapali I

I coal mining project should be su.bmittC1d..

pecific condition xix: : Copies'" of p~'llution under' Complied.'

opies of pollution. under' I control Of. vehicles deployed Project P:oponent has subl~itted copies of .

I control of vehicles If) the III the project area attached. PUC certificates of few vehicles.

i project have not been I Copies submitted. I J'
submitted to Regional i
Office Ranchi. i1---1-----.....----- ...---'------ .....--.---+-------------,--::---

x Specific condition xx: i Payment of Land Being complied but further action I
~;iI Compensation to land! compensaJi?n is don~ (IS _per ! need~.d. Project Prop~nent. has submitted'

l
oustees and land loser has! Compensation Rule In ell, i that Land compensauon lor 11.45 acres

t not been provided. ! which is at par with national has been paid till date to 30 persons for an .

I ! I R&R Policy. Land amount of Rs 1.0346421 C("I'

L I
, ,compensation for 11.45 acres Compensation to the remaining affected

. .. ~~1S been paid 11}Ldate ~o 30J families should be_~~ped.II=_~_._ ._-'

submitted.



persons for an amount of Rs

1.0346421 Cr. Documentary

evidence of 11.45 acres

submitted.

xi
x

Specific condition xxi: Blasting is done by use of Complied, ProjectProponent has submitted

Copy of blaster diary (at nonel technology for copy of blaster diary and vibration test

least for 3 months) having reducing noise pollution and report.

mention of burden, spacing, vibration. All mitigating

stemming amount of measures as per statut.e are I

explosive Per hole and per being taken. Copy of blaster

delay, etc has not been diary & vibration test

.sllpmitted. submitted.---------+----------------------+--------------------------------~
Specific condition xxii: OFO was requested for Complied; A copy of the letter to OFO
Copy of communication preparation of wild life (no:-PO(A)/PD/20 18-19/2025 dated

with concerned forest conservation plan through a 25.12.1 g) has been submitted.

official tor conservation of letter vide ref 00:-

endangered fauna bas not PO(A)!PD/20 18-19/2'025
been subraitted [0 Regional dated 25.12.18.

I Office, Ranchi. Copy of same letter

submitted.
An Environment Complied.
Management Plan has been Project. Proponent has submitted concerned

prepared by CMPDl .This pages of the EIAlEMP report.

plan consists of a report for

protection of flora and fauna.
Copy of same (flora fauna

conservation plan) submitted .

General Condition iii:
Copy of report!

I observations made by
institutes (ISM, CMPD!)
for protection of flora and
fauna has not been
submitted to Regional

. Office •Ranehi.
, ---_ .._._------ - -

CO monitoring done & 4 Partially Complied: Monitoring data of

Monitoring Station has been CO has been submitted. Monitoring has.

established. Regular been done at 2 location. The level of Co.

monitoring is done by ranges from 1~13 PPM. However,

CMPDI. submitted monitoring data is not from

Report attached. NABL accredited! MOEF&CC

! recognised laboratory.
Project Proponent has also submitted
ambient air quality monitoring data at 4

! locations. As per the quarterly reports of

, March 2019 and December 201E' tile level

x Genera! Condition iv:

xi .Monitoring data of CO has
not been submitted. Data

. from four locations has not
been submitted. NAAQS-

2009 bas not been

followed.

;

I
\ !

Ll__---.-_j----_____L_!___::__~~~----'



.--..--_--------- ..----..,------------.------------------,
spraying.was done.by.the p.rQjecCpw_pI~_

on the fire points (see photos 21). It was

instructed to increase the water points I I

nozzles to stop I minimize the 1

spontaneous combustion urgently.

Project authorities told that due to less

Dispatch I evacuation due to other
reasons coal stock had increased and so !
spontaneous combustion & fire in coal

also occurred. They were making efforts

for fast dispatch of coal. Arrangement

should be made tQ ensure that there

should not be any spontaneous

combustion & fire in coal dumps or any

O/B dumps.

v

has not been submitted to
the Regional Office.

above .there are ten water
sprinklers Two 110S of water
tanker of J 2kl capacity have
been deployed and the

contractor has deployed 8

nos of water tanker (12kl f
20kJ ) which are used to
suppress dust in transporting
road & loading / unloading
points with 9 trips/tanker!

day.

system should be kept functional on a
reguJar basis, Some fixed water sprinkling

system should be installed in tile haul

road from mines pit outlet side to Honhe

OIB dump. Some mobile water tankers
were observed sprinkling water on the
roads in the project (see photo 18).

Working hour details' of only two water

tankers have been. submitted. Average

running hour of the water tanker was 4 l
!

hr! day per water tanker from April i

I 2019-September 2019.1 which is less than I
satisfactory. ~

)(

xi
II

General condition v: Two nos of water sprinklers Partially complied, efforts made for

Fugitive dust emissions of 28 KI capacity have been compliance.
have not been controlled deployed round the clock to Some fixed water sprinklers were installed
properly. Details of water sprinkle water for dU$.t near the truck parking yard & haul road
sprinklers i.e. running of suppression. In addition To (see photos 9). The fixed water sprinkling

water tankers and trips
done! kilometres covered

General ~~nditio'~~- n-~;:;o~rking in dusty Being Complied: Project Proponent has !
Details of Protective area are supplied with dust submitted details of PPE provided to I
Respiratory devices respirator.Copy submitted for workers in the year 2017,. 2018 and 20]9.
distribution amongst number of Protective Project Proponent also reported that "IME
employees and Respiratory devices distributed before employment and PME for 1/41h

occupational health, amongst employees.2. lME I work-force is regularly done for keeping I
surveillaJ1ce programme before employment and PME OHS surveillance. fME and PME health
have not been submitted. for ]/4m work-force is camps held". Details submitted regarding

I regularly done for keeping I health camps in terms of year, NO. Of
OHS surveillance. No i camps and No. Of Beneficiaries.

I Occupational disease

diagnosed. c----------.---- -- --.-~
xiii: Year wise expenditure details Complied.

on on Environmental Protection Project Proponent has submitted details of

x
xi

General condition
Expenditure

v Em'irollmental protection measures are submitted. Year wise expenditure on Environment

LJ_~l_~Snot _?~enS~~?~llitr~?:y_~ ..._ _ . .. _ __ ..~_ro_te~_ti?_'l.__ T~~t;_~_::xp~~li.~.~I-re_h~-"-~:~_en_J



General Condition xv: A Clearance letter has been Complied. Project Proponent has submitted

copy of receipt of EC has provided to the local a copy of receipt of EC provided to

not been submitted from authority and hoisted In Mukhiya, Gram Panehayat- Koed,

I
concerned Panchayat/ Zila I company's web-site.

Parishad, Municipal "1 Copy submitted.
Corporation, etc.

I incurred on Plantation, Diesel consumption II by water tanker, Top soil management, Toe I
wall, pond, Check dam, Peizometer.

should submit year wise
expenditure details on

Environmental
measures.

Protection
Year Total expenditure (tn Cr)

2018-19 207.3213

2017-18 275.64'78
2016-17 1.39.3695

.~OI5-16 190.07877 I

Some fixed water sprinkling system
should be installed in the haul road from
mines pit out let side to Honhe O/B .

, dump.

However no date has been mentioned in

the report.

x
x
vi

General condition xvii: Environment clearance letter
Name of newspaper and bas been uploaded on CCL
date of newspaper Web Site-central coalfields
advertisement informing in/our initiative!Env& Forest
that tbe project has been ! I Env, Clearance I Magadh­
accorded has not been i Arnrapali I Arnrapali ocp
submitted I and submitted to MOEF

I .Copy submitted.L....._L_... . ..L-_:-=- .-L- ___J

Complied but date clause not followed.
Project Proponent has submitted copy of'
newspaper advertisement published ill The
Telegraph and Hindustan on 07 August
2018.Tbe clause of 7 days has not been
followed for publication of newspaper

advertisement.

x
x
vi
j

This issues with the approval ofDDGF (Central).

Yours faithfully;

~
(Rajeev Ranjan)

Scientist '.0'

Copy to:
1. Scientist 'E', (Kind attention: Shri R.B.Lal), .LA(Coal Mining), Vayu Wing, 3fd floor,

Ministry of Environment Forest and Climate Change, lndira Paryavaran Bhavan,
.Iorbagh Road, Aliganj, New Oelhi-lIOOD3

;2. Project Officer, Amrapali OCp, Mis CCL, Zila Parishad Building, Tandwa, Chatra,
V Jharkhand __825321 ( Reply/action taken report to the above point must be submitted

to RO Ranchi vvirhin 15 days of receipt ofthis letter)
3. Deputy General Manager & HOD (Environment), Mis Central Coalfields Ltd.,

Darbbanga Honse, Ranchi . Jharkhand- 834001.

Encl: Annexure I including 24 pharos

(Rajeev Ranjan)
Sc icntist 'D



Photo (11: Photo of grassing and vegetation on

slope of Honhe OB dump,

! "1'

Photo 03; Photo of silted catch drains around the
Honhe OB dump. Some grassing and vegetation on
the d can also be seen

Photo OS; Photo of catch drain in south side of top

soil dump.Drains are almost fill with silt

Annexure-l

Photo 02: Photo of silted catch drains-C!rquhCl.the
. ·'HonbeOBdump. "II" '. .•••.• ';';;.;.

of Ijonhe OB dwrip

in the mine pit.



: Plioto of water filled in one of the mille
pit in the project.

of some fixed water sprinklers at
the truck parking yard.

Photo 11: Photo of sump, backfilling and some
spontaneous heating in the background.

A011exure=l-

Photo 08: Photo of low lvingarea downwards from
the truck yard. Water going towards river Barki.

','

: Photo;of garland drain aro,ut:J9.!he
south sige of the mine pit,

nala in the periphery of Bingalat OB dump.



Photo lit Photo of portionsof Bingalat 08 dump

where. no grassing and vegetation have been developed.

Photo 17: Photo of new plantation on the Bingalat
OBdump.

Annexure-I.

Photo 14: Photo of some green b'elt developed

on top of the Bing~lat dB dump ."

Photo 18: Photo of Water tanker sprinkling w.;at~r
on mine roads.



Phot023:Photo 'of silt coming out from oil & grease Photo24: Photo of non functional oil & grease trap
trap.

Photo 19: Photo of retaining wall in the west side
Of the Bingalat OB dump. Catch drain has also been
started but it was incomplete.

t· '. "". ~

Photo 21.:Photo of fire fighting with the help of water
sprinkling over the coal dump where spontaneous
combustion was occurring.

Piezometer area in the project.
~:~. ,' .. ,:,.~,,>: .: . :,: :
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No.GM(C)IICf Al"rl')"obtUIJ2017/'ltf-
Dated ,..). May'201i.

To,
The Group General Manager (Projects),
Mis RITES Ltd.
Regional Project timce.
Metro Rail Service Building (2nd Floor),
56, CR Avenue, Kolkata -700012

WORK ORDER

Name of Work: "Detailed Engineering & Construction Management for the work of
Rail-Infrastructure for Proposed Amrapali OCP Siding of CCL" at an
estimated cost of Rs 41347.94Iakhs.

Ref: 1. RITES/RPO-KOUMarkeWol-48/2017-18/519 dated 14.02.2017
2. RITES/RPO-KOUCCUNorth Urimari & Amrapali/2017-18/996 dtd 24.03.2017.
3. RITES/Ranchi/CCUAmrapali 12017/20/475 dtd 2S.03.2017
4. RITESI RPO-KoVCCUProjects/1276 dtd 2()lh April 2017
5. RITES Letter no. RITES/RPO-KOUCCUOffer/1560 dtd 17.0S.2017.
6. RITES Letter no. RITES/R80-KOUCCUOffer/1602 dtd 19.0S.2017.

Dear Sir.
With reference to above. CCL is pleased to award the subject work in your favour

as per your offer as a Project Management consultant for undertaking the subject work of
IIDetailed Engineering & Construction Management for the work of Rail
Infrastructure for Proposed Amrapali OCP Siding of CCL" at an estimated cost of Rs
41341.94 lakhs (Rs. Four Hundred Thirteen Crores Forty seven Lakhs and Ninety Four

Thousands) only.

51. Description Amount

No.
1 Cost of the project l.e. Revised DPR cost of MIs RITES Ltd Rs 37489.53 lakh

2 Contingency @ 1% of project cost Rs.374.89Iakh
1T0tai Rs 37864.42 lakh

4 RITES fee@ 8% on Rs 37864.42 lakh Rs 3029.1Slakh

5 Service tax @ 15% (including Swachh Bharat Cess & Rs 454.37 lakh

Krishi Kalyan Cess) on RITES fee
rrotal Rs 41347.941akh.

Note: 1. As per Cil-RITES MoU, the Service tax as legally leviable shall be payable

extra.

2. RITES has mentioned In their offer that the actual cost may vary after Detailed
Engineering.

The above lotal project cost of Rs 41347.94 lakhs is inclusive of contingency fee @1%
and RITES fee @6% and Service tax @15% of RITES fee (including Swacchh Bharat
cess & Krishi Kalyan Cess). .

~
,-, - ..... "" - -_ -- ,,~,.
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nglneer.ln-Charge: General Manager ot' :the Company. Magodh & Amropall Aroa wfll •
nominate Engineer-In-charge to supervlse'the execution of the work by MIa RITES L1d. :o-t
The Engineer-in-charge shall act on behalf of tho company for all matters portolnlng to tho .'
works under this agreement and shall be authorized to supervise the work to Inspect.
examine and approve any part of the work. the workmanship employed and tho materials
to be used for the same at any stage for the execution of the work as per Railway
standard.

The detail scope of work, remuneration for project management consultancy, Torms &
Conditions for execution of the work are furnished below :-

2.0 : Scope of work :-
Scope of work of the contract Is for' rendering technical consultancy services and
Project Management in connection with construction of Amrapall Siding & ancillary
works under CCl. The Construction Management includes Detailed engineering,
tendering services, pre-construction services, construction, planning ..Jncluding
procurement of materials, construction consultancy, project monitoring and quality
control and commissioning of work.

3.0 : Detailed Engineering- The services shall cover :-

i. Detailed Engineering as per the revised detailed project report and final location
survey.

ii. Preparation of detailed scheduled of quantities and cost estimate for all Civil
Engineering. S&T. Weighbridge and Electrical works (OHE) for Inviting tenders by
RITES.

iii. Preparation of all construction drawings including Bridges In respect of works related
to Civil Engineering, S&T & Electrical works (OHE) and obtaining approval from
Railways, wherever necessary.

iv. 5011 Investigation at locations where important structures like high bank bridges,
deep cuttingl filling are to be conducted-as necessary by RITES.

,

t

f

f
4.0 Construction management :-

t
I. Procurement of rails and PSC sleepers with fittings, points & crossings, track fittings

etc including transportation.
Construction of Railway Formation & bridges as per IR specifications.
Procurement of stone ballast as per IR specifications.
Laying of new Permanent. way with Points & crosslnqs Including packing for
consolidation of ballast.
Procurement and Installation of Electrical (OHE) equlpments.
Procurement and installation of S&T equipments.

Ii.

Tendering services: -



--------=======.:~,7, ~.====:.::::.-::..:-:.:.____:::~=~====.:.;:::.:.-.-=:::::.7-:.;--:::_-_.---==--: -'''1

~
, 4.2 The tendering services shall be .MoU in between RITEs-ell d p[o:ded by RITES as per responsibility fixed In the

engineering & Prolect Mae 30.07.2015 (Annexure-A, stage-III - Detailed
) anagement Consultancy).

51. Job Responsibility
No

}Jy Whot: Remark.

1 Completion of Detailed design RITES
and drawing for all civil works, rail
tracks structures etc. and

2
obtaining annroval as applicable.
Submission of detailed RITES Cost estimate to be preparedbased on

sp~clfication, BOa and cost currentDSRI prevalentSOR of RITES I

estimate for ~IIworks
railway ratesl market rate analysis in

case of non-scheduled items with

suitable remark about justification of
rate.

3 Preparation of detailed tender RITES
document includingNIT

4 Approval of SI.No.1,2& 3 RITES Underintimationto CCL

5 Notification of NIT in News RITES
oaoers.

6 Receipt of Tenders RITES

7 Evaluation including preparation RITES
of briefingnotes.

a TC recommendation by RITES RITES
witnessing or observingby CCL's
representative

9 Acceptancel Approval of tender RITES

evaluation statement &

recommendation
10 Preparation of draft· LOI on RITES

contractor
11 Placementof LOIoncontractor RITES

12 Preparationof draftAgreement RITES

13 Signing of Agreement with RITES On behalf of CCL against CCL's power

Contractor
ofattorney.

14 Project supervision and quality RITES

control monitoring of -.CQ~tr:act
Certificationof billby_RITES

15 Acceptance of eill & Paymentto RITES RITESwill pay the bill to contractorafter

contractors.
dulycheckedand certifiedand a copy of
thesameto be submittedto CCL.

16 On completion of work and RITES RITESwill Initiateproposalfor closureof

closingof contracts
contractwith all relevantdocumentsand
submitthe proposalto CCL.

4.3 Monitoring of construction works (Civil Engineering, S&T work and OHE work):
The details of services to be provided under this clause is explained by RITES at '
page 4 & 5 of their offer (clause no.4.3.1 & 4.3.2 of RITES offer).

4.4 Construction consultancy - The construction consultancy services shall be prQvided
by RITES as per responsibility mentioned in the MoU in between RITES-Cll dated
30.07.2015 (Annexure-A, Stage-III - Detailed engineering & Project Management
Consultancy). This is as per SI. No 14, 15 & 16 the above .table mentioned under

clause 4.2.
RITES dated

5.0
Progress Review - This will be as per MoU between Cil -
30.07.2015, Annexure-A. Page-3 (under heading ·progress Review·) .

.::~agerlP) V
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8.0 Facilities to be provided by CCL:- CliiJ
This has been elaborated by RITES In ct~u~e no. 6:0 of Its offer at page nO.6 & 7.. \ .
Important points under this clause of RITES Includes.-

I
l

r
\ I

CCL shall provide suitable "Site office accommodation" with water supply to
RITES personnel at site free of cost. RITES will only pay for the electricity
charges and water charges. If any. If ready built office accommodation/store/go
down Is not made available to RITES. the same will be constructed by RITES on
CCL's land and actual cost of which shall be charged as basic cost.

The guarding of ralls. sleepers and other fiHings (p.Way materials) through
watch & ward shall be arranged by RITES for which cost shall be reimbursed by

CCL on submission of documentary proof of payment

As a Principal Employer CCL shall issue necessary certificates in Form-V, Way
Bill. ·C· form etc. to the executing agencies/Suppliers etc. engaged by RITES for

& on behalf of CCL to tax benefit.

d. CCL shall take necessary action for acquisition of private land and provide
encumbrances free land for construction purpose to the executing agency.

e. All adm!n~~trative matters relating to land acquisition procedures shall be the
~esponslblhtyof the employer. Any law & order problem in connection with the
and related issues shall be referred to the employer for early decision.

f. Pe~iss~on. if any required from any statutory authority for cUHjng/f~lIing of Trees
coccmLI~gInbt~~ way of Rail corridor. shall be obtained by CCL. RITES will assist

In 0 talmng such permission.

g. Clearance from Forest Departm UP lit'obtained by CCL RITES '11 en o u Ion control Board etc. if required shall be
. WI assist CCL

h. The statutory charges payable t R'I @ 0
Plan and further 2% of actual c~sta~~ays 12tdof estimated cost for approval of
get the track fitness certificate. comp e e work. before commissioning to

i. Hiring charges of tower wogon, locomotive for t' I'
etc to be paid to Railway authorities and other n~ run, char~es for power block
central govt.• if any for obtaining approval shall s atut?ry bodies of state govt. &
should also pay .if any, additional fees as may b b~ paid by CCL separately. CCL
th~ course of execution of the project e Imposed by the Railways during

ResponsIbilities of MIs RITES:-

a.

b.

c.

This has been mentioned by RITES i I
Important points under this clause i~~~~:: no. 7.0 of Its offer at page no. 7 & 8.

(a) MIs RITES shall be responsibl
under their Scope of w -'.- e for'measurement of all item
execution of the same Orkd shall coordinate with all age ~f W?rks concerned
completion as er ta an shall be responsible for ~CI?S Involved in the
required, due tt unav~~;!b1ate. ExtenSion of comple~~hletng the scheduled
by RITES. e reasons, shall be granted ~it~me to agencies if

(b) MIs RITES h recorded reasons
s all be respo Ibl

reqUirementof CCL ns e for monltori
proforma approved'monthly progress report ang the progress of work as

EngineerIn Chargea~~~~~~~~hall be sUb~~e~~; ~~sg~SS reports as ~:~
L. ITES regularly to

(c) RITES will ensure
executionfor the s ~hat the safety rules &

(d) MIs RITES ltd: Wi~ety of men & materials. regulations are implemented durin

wagesact andal ensure that the w - --;-;-.~ g
(\ ." to this Work is b so see that the oth . ages of WOrkll)e,.~]~ . I'<·D ' ;.
\...'7" elng follOwed. er rules and re~Mt· s p~~ per minimum

- .-.f i, 1\9n;>tl~fd~~~r law related
( <: I",,~. ,.:.,,ll&.1894X;: ,

\ ~ \ r-H\.. I' -.? '
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(e) RITES will be responsible' for audit observation, CTE observation, contractors . ~
claim and arbitration, If any. @J

TIme Schedule: -

As mentioned by RITES in their letter .dtd 24.03.2017, the time of completion will
now be 24 (Twenty Four) months from the date of work award.

Hindrance register shall be maintained at site to record the various hindrances
encountered during the course of execution. Hindrance register will be signed by
both the parties. Causes of hindrances will be intimated to CCL.

Remuneration & Payment terms-

For undertaking project ryl.~nagementservices of work, RITES Ltd. shall be paid by
CCL, the consultancy aIld supervision fee @ 8.0% on the executed valu~ or
awarded value. The value of the work will include cost of labour, cost of matenals,
cost of escalation, soil investigation, security guard for materials etc.

The terms of payments of fees to RITES and stages of disbursement ~procedures
for undertaking projects entrusted by CCL to RITES have been mentIoned in the
renewed MoU between CCL & RITES on dated 30.07.2015. The terms of payment of
fees are as under :-

~ The rates of items of the estimates are tentative. The actual rates of items will be
taken into consideration for the purpose of payment and will be intimated by RITES
Ltd. on acceptance of rates received through tenders.

~ RITES' fee bill will also be adjusted from the available fund of imprest.
> RITES will make payment for the expenditure towards carrying out the work of

Project by the contractors/SulrcQntractors/agenciesivendors etc. engaged by RITES
on behalf of CCL. .

,. Contingency up to 1% of basic cost - miscellaneous expenditure and unforeseen
cost of work not covered under BOa. The nature of contingent expenditure on this
account will be clearly spelt In the bills. .

> On completion of the work and on handing over the siding to CCL RITES shall
prepare lfin bill of the agency engaged for the wer & submit the' same to CCL
to sett! th 'e account. .' ";'B~

~ ~~\"\'(~ 4~~
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9.0

9.1

51. Deliverables IPMC fee 8.0% of awarded value or final

No. !executedvalue whichever is lower.

1 Detailed Engineering and Tender 10% of PMC fee adjustable on awarded

Documents consisting of detailing and valueor final mcecutedvalue, whichever is

design of bridges, curves. followed by lower.
Geo-technicalinvestigation.

2 Calling of tenders.evaluationandaward 10% of PMC fee adjustable on awarded

ofconlracl. valueor final executedvalue, whichever is
, lower.

3 Project supervisionincluding.certification 70% of PMC fee on pro-rata basis as per

of bill and quality control.monitoringof works certified. Awarded value or .flnal

contract. executedvaluewhicheveris lower.

4 On completion of work and closing of 10% of PMC fee adjustable on awarded

contract. valueor final executedvalue. whichever is
lower.

NotE ;.. In case of increase in scope of work I additional work involving design &
supervisionthis shall be p'~idfor on proratabasis @ of percentageenumeratedin
the MoU.

~ However.for increasein executedvalue of work due to quantityvariations only.
whereengineeringanddesignarenotinvolved.no additionalfee shall be paid.

> RITESshouldincorporatethepenaltyclausein the contractor'sagreementand the
recoveredpenaltyamountshallbe passedon to CCL.

9.2. Payment Schedule: -

Cenera] Md .IS; r iviJ)/ J fOI)
Central C( • lfi,':do; : .iorlkd
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10.0. Coat of the Project: - ~
I. All actual construction cosls Including ~ato,'a'., frelghl & hondllng charges and 011

payment made to construcllon agencloolsuppllor (or conslructlon walke, Tho actual
cost of material and materials sholl Includo Iho olomont of waotngoD of mOlorlal. In
handling, central & siDle Govt. Taxes, dutloa, local stotutory lovlal, 011 COil or
Inspection charges lovlable I payablo to Inspootlon (tulhorlUoo 01 tho SUPpIJOII
premises prior to dollvery ot the provalllng ratos (or any civil, 5&T and OHE, Gonoral
electrical etc.

Ii. Cost of all materials for construction work (Including ralls, sloopors, and Points &
Crossings, P.Way fittings & Boliosl) procured for Iho work Including tho chargos or
Transportallon, loodlng, Unloading toxos, otc.

m. All payments ogalnst work dono modo to varIous agoncles ongaged by RITES for
execution of the work incluslvoo( all moterlals, prlce oscalotlon, claIms & taxes 010.

Iv. The basic cost of the work however may chango due to Increaso Idocreaso In prlco
of materials prevailing at tho "me of exocutlon of tho work and tho labour ond/or duo
to Increase/decreasoIn quanlillos o( schedulo of lIoms andlor duo to exocutlon of
non-scheduleItams, If necessary,

v. Cost of escalation

11.0 Compensation for Delay: -
As per MoU between CIL & RITES,dated 30.07.2016, Annox-A, Slage-III, pago-3,

9 "There will be a LIquidated Damago cl~uso In case of dalay on tho part of RITES.
CCL are liable to recover from the fees, 'duo to RITES, a sum equal to 0.5% of PMC
fee for the part or work so delayed per week of delay or part thereof. The fatal
liability of the PMC under this clause shall be subjected to maximum of 10% of tho
fae·for portionof work so delayed.•

Fund RegulatIon: -

As per MoU betweenCIL & RITES,dated 30.07.2015, Annex-A, Stage-III, page-a,.
12.0

CCL will release. ~s Imprest (In a specified bank account of any scheduled bank)
20% (Twenty percent) of the approved estimated cost to RITES agalnsl submission
of Indemnity Bond or approprIate amount. to discharge the expenditure towards
carrying out the works of project by the contractors/sub­

.'O\) contractors/agencies/vendorsengagedby RITESon behalf of CCL tor the projects,
_. '\)f\~u"'. ,\\eJ Interest accruing to such funds shall be credited to CCL. The format of Indemnity

. ..I~. '~-'" "cl" bond which will be submitted by RITES Ior Ihe above purpose will be as per the
(,e\'~ .a\eoa \pi' \~a format providedby CIUCCL.

C~(\tf a \"\0
p~ The expenditure Incurred thereafter lowards carrying out the works of the project

shall ~e adjust,ed!rom th~ Imprest. When 80% of the improst is utilized, RITES shall
submit the utilizationcertificate. Further,Imprest as pcr utilization certificate will be
paid/ released to RITES to make the tolal imprest 20% of the estimated cost. This
pr~cedureof rel~ase?f fund shall b,er~peated, whenever 80% of the total Imprest
P~I~ t? RITES IS ubllzed and utilization certificate submitted by RITES. The
utilization certificates should be suppo~cd by authenticaled documents Including
statement of priced quantities oxecuted and payments made to th .
S "rsI rt' I 'dl' e vanousupp Ie pa las nc u n9 contractors/sub-contractors/ agencies/ vendors engaged
by RITESfor theproject.

r

Thet~el:~e ,obpayment should common~urate with the actual phySical progress as
~~~p~rpos~, uanUtymulually accepted. A payment Schedule may be prepared for

RITES shall submit quarterly expo dll
as per paymentsmado to the n . ure report showing the details of oxpendlture
improstreceivedfrom CCL. contractors/Sub-contractors! agenclesl vendors from

On the completion of project RITES
showing the' details of final 'a shall submit flnal oxpendllure statement
agenCies!vendorsengagedb ~,tment modo to, tho contractors/sub-contractors/
documentsI.e,copy of final blr,etc,ES for tho project and ~l:I..ee0rtedby authenticated

tv ;.w'~:i.f; ' .
.......<> ~~~. ~::\li:-
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13.0 Defect L1ablllty:_

As per MoU b twe een CIL & RITES, Old 30.07.2015, Annex-A, Slage-III, page-3,.

RITES shall be r Ibperiod of 12 rr. e,spons Ie for rectification of defects, If any, during defects liability
\ •we ve) months after completions of works.

14.0 Tax & Dutlea :.

As per MoU between CIL & RITES, Otd 30.07.2015, Annex-A, Stage-III, page-3,.

RITES will ensure that 'all ta~s & levies (Including Service Tax. surcharge and
Cess the~8on as applicable) and surcharge on taxes, duties & levies, Insurance
charges, hce~se fees etc., including statutory variations during the currency of the
contract. applicable on transactions between RITES and contractors appointed by
RITES, If a~y, shall be payable directly by RITES or Contractors appointed by RITE~
and CCL Will not have any 'iability whatsoever on this account. However, RITES will
USe the TANITIN/PAN etc. of CCL wherever necessary to deposit statutory liability
and forward the paid challan to CCL for accountaJ.

15.0 .Confidentiality:

,.

As per MoU between Cil & RITES, Dtd 30.07.2015. pag~-3. para 10.

Each party agrees to treat as confidential and trade secret all documents and
other information and negotiations concerning technical economic and making
information of the other party in connection with this MOU and shall not disclose
of make public any such information unless prior consent & approval of the other
party in obtained in order to disclose the same. However. these restrictions shall
not be applicable in respect of any publicity available information.

I

16.0 Force Majeure:
War, invasion. revolution. riots, sabotage, lockouts, strikes, work shut-downs
imposed by Government Acts or legislature or other authorities, acts of God.
epidemics. fires. earthquakes, floods. explosions. accidents, sea navigation
blockages or any other acts or events whatsoever which are beyond the control of
RITES and which shall directly or indirectly prevent completion of the consultancy
services within the time specified in the agreement will be considered FORCE

MAJEURE.
As soon as the cause of Force Majeure has been removed, RITES shall notify CCL
of such delay incurred in affected activity. From the date of occurrence of a case of
Force Majeure, obligation of RITES shall be suspended during the continuance of
any inability so caused until the cause itself and the inability resulting there from
have been removed and the agreed time of completion of the respective obligation
under this agreement shall stand extended by a period equal to the period of delay,
occasioned by such events. .

17.0 Settlement of Dispute:

This is as per the clause in Cil-RITES MoU Dtd 30.07.2015.

Any Dispute or difference including those considered as such by only one of the
parties arising out of or in connection with the contract shall be to the extent possible
settled amicably between the parties.

I
~.
~

18.0

If amicable settlement cannot be reached then all the disputed issues shall be
settled by arbitration as provided In Clause 12.

Arbitration between CCL & RITES:

This is as per the clause In Cil - RITES MoU dated 30.07.2015.

18.1 In the event of any disputes or differences arising between RITES Ltd. and the
Owner (CCL) in connection with Contract the provision of memorandum
No. 4(1)/2011-DPE(PMA)-GL. dated 12.06.2013 of its settlement of
Commercial disputes shall be applicable. V

I
I \

I
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19.0

@~:. \

Notwithstanding the existence of any dispute or difference and I or reference for t~~ "'I
arbitration. the RITES shall proceed with and continue. ~thout hindrance with th: ~
performance of the work under the contract with due dIligence a~d expedition in a .:.1
professional manner and the payment due to RITES shall not be wllhheld by CCL on ~
account of such difference or arbitration proceedings unless such. payments is ~
subject matter of the arbitration. ..I

~

~

Completion Certificate : MIs RITES win submit a completion certificate after final
technical inspection on completion of the work. Within 30 (Thirty) days of receipt of
above, the Engineer In Charge shall Inspect the work. Defects, if any. noticed by the
Engineer In charge shall be rectified by the engaged agency within 30 days under
the supervision of RITES.

Other terms and conditions will be a~ per RITES accepted offer, in line with the
renewed CIL-RITES MoU dated 30.07.'2015.

A formal agreement shall be entered into between two parties for this work. For
execution of contract agreement, please submit non-judicial stamp paper of Rs
100.00 and other relevant documents for this work.

It is therefore requested for further needful action at RITES end in liasioning with
General Manager, Magadh & Amrapali,Area.

P,lease return the enclosed duplicate copy for this work order duly signed by you on
each page as a token of your acceptance. .

,
\

•
"....

Copy for Kind information to:
1. Director (Finance).CCL, Ranchi.
2. Director (Tech)(P&P),Ranchi.
3. CVO,CCL,Ranchi.
4. GMITS to CMD, CCL,Ranchi.
5. GM;P&P,CCL, Ranchi.

6. GM(F)(P&P), CCL, Ranchi...ln ref. to the Budget Certification
BGT/PP/CB/17-1BIDHC/2(309) dtd 1B.05.2017 for Rs 1.0 Crores.

·1l

·"•
"

no.

Copy to:
1. General Manager. M&A Area.
2. AFM, M&A Area.
3. Staff Officer (Civil),M&A Area.
4. Project officer, Amrapali OCP.
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Ref No. GM(E&M)/CHP/2012826-37

~ CfJ)dqf}~~~fqe6 ~
CENTRAL COALFIELDS LIMITED
(A Subsidiary of CoaJ India Limited)
A Mini Ratna ClIl-J Company
Office of the General Manager (E&M)
DARBHANGA HOUSE, RANCHI-834001,
JHARKHAND.
Phone:0651-2360788, FAX:0651-2360389.
Website: www.ccntralcoalfieJds.in.
E-mail: gmenm.ccl(tycoalindia.in/enmhod@gmaiJ.com

Dated: 3 1.12.2020 .

To

MIs Larsen and Toubro Limited,

L&T House, N.M. Marg, Ballard Estate,
Mumbai400001104

Contact No: +91-9051395556
E-Mail: f"sini(li)lntecc.com

Subject: Letter of Acceptance (LOA)/Work Order (WO) for the Work "Planning, Design, Engineering,

Construction, Fabrication, Erection, Supply, Iastallatien, Testing, Trial Run and Commissioning of

Coal Handling Plant (12.0 Mtpa) for AMRAPALI OCP consisting of all Civil, Structural, Electrical

. and Mechanical Works and all other accessories and facilities required to make it complete in aU

respects on turnkey basis and Operation & Maintco.a.nce of plant for five years"

Ref: 1. NIT No: GM(E&M)fTcllder/Amrapali/20-944 Date: 06.05.2020
2. Tender ID: 2020 CCL 171271 I_ _
3. Your submitted bid with Bid 10: 536983 along with confirmatory documents on

www.coalindialcnders.nic.in

4. All the Corrigendum and clarification in the tender 10 2020_CCL_171271_1, issued on

www.coafindiatenders.nic.in

Dear Sir,

With reference to above. this is to communicate the approval of the Competent Authority for award of the

subject work to M/s Larsen and Toubro Limited for an amount of f 2,99,81,44,000.00 (Rupees Two

Hundred Ninety-Nine Crores Eighty-One Lakh Forty-Four Thousand) only, including GST.

[ Price excluding GST (Cost to the Company) f 254,08,00,000.00 + GST: f 45,73,44,000.00 = f
2,99,81,44.000.00 (Contract Price)]..

The work is awarded to you, subject to the following terms and conditions: I

1
j

1. Contract Performance Guarantee/Security Deposit
You have to deposit a slim of f 14,99,07,200.00 (Rupees Fourteen Crores ninety-nine lakhs

seven thousand two hundred) only as 5% of the Contract Price. within 21 days of issuance of
LOA, as per Clause NO.3 Contract Performance Guarantee/Security Deposit of General Terms

& Condition of the NIT.



..
Work Shall commence only after submission of Performance Security. In case the successful

bidder fails to submit the Performance Security within the stipulated time. then the award of

work shall be cancelled with forfeiture of the bid security/earnest money. In addition to the

above penal measures. the bidder shall not be allowed to participate in the re-tendering process.

'The company shall also ban such defaulting contractor as per the Guidelines of Banning of

Business ofCIL.

All running on Account bills shall be paid at 95% (Ninety Jive Percent) of the executed work

value. This 5% (five Percent) deduction towards Retention Money will be the second part of

Security Deposit.

2. Payment schedule:
As per CI. No. 41 titled as 'Payment' and sub-clause no.41.4 titled as 'Paymenl Schedule· you

will prepare and submit to the engineer for approval, a break-up of the contract price. Thi
I

contract price break-up hall be interlinked with the agreed detailed PERT network of the

contractor setting forth hi starting and completion dates for the various key phases of works
prepared as per condition of this section. While preparing the PERT network. the supply of

P&M Equipment shall be linked to construction of respective Civil and Structural Work. Any

payment under the contract hall be made only after the contractor's price break-up is approved

by the engineer. The aggregate sum of the contractor's price break-up shall be equal to the lump

sum contract price.

That payment to the contractor in context with Design engineering, Civil construction including

foundation and buildings, Structural fabrication and erection, Supply of equipment. Machinery

Erection, Trial RU9 and commissioning, Final Bill etc., shall be guided as per Clause No.4I.6
titled as 'Terms oflPayment' of General Terms and Condition of COiltract.

J. Goods & service Tax (GST):

(i) The payment of Goods and Service Tax (GST) & GST (Compensation to State) Ce s to the

Concerned Government authority will be the responsibility of the contractor.

(ii) The payment of GST and GST (Compensation to State) Cess by service a ailer (i.e. CCL)
to contractor would be made only on the later submitting a Bill/invoice in accordance with

the provision of relevant GST Act and the rules made thereunder and after online filing of
valid return on GST portal.

(iii) In the event of Recovery of any claim towards LD Charges, Penalty. fee. or any other

charges from t~e contractor, the same will be recovered along with the applicable GST and

the amount shall be adjusted with the payment to be made to the contractor against their
bill/invoice or any other dues.

(iv) Input Tax Credit is'available to CCl.

4. Price Variation (EscalalionlDe-escalation):

(a)That the contract Price shall remain finn remain firm without any Price variation due to

escalation for the portion of survey, gee-engineering investigation. design and engineering and

supply of equipment, Plant and machineries as envisaged in the scope of work and the price

agreed thereon as per the contract except the tatutory increase/decrease in taxes and duties a
GST, GST (Compdnsation to State) Ces etc.

. i~
(b)That for the portioh of Civil and Structural Works and Erection and commi ioning Work of the

Plant and machineries. the Price Variation due to Escalation shall follow Cl.No.2 of Additional
Terms & Condition' of Contract (Price Variation Clause).

2



(c) That the base dale for working out Escalation/De-escalation is 30.07.2020 i.e. the last date of
submi sion of bid.

(d)That the ceiling on price variation due to escalation covered under clause mentioned herein

before, on the contract, limited to 10% of that port ion of contract Price for wh ich price variation

is applicable.

Specification/Quantity as per BOO I NlT to be strictly complied/adhered to and the same should

be linked to payment schedule as per clause 41 of the General Terms and Conditions of the NIT,

so that the variation does not have a bearing on the schedu Ie of work as envisaged.

5. Contract Period:

The contract period for this work shall be 2555 days from the date of commencement which shall be

reckoned from the expiry of 30 (thirty) Days from the receipt of this letter of Acceptance (LOA) I
Work order or from the 7th day of handling over of the site, whichever is later.

2555 Days shall comprise of:

(i) 730 Days (02 Years) for Construction including Trial Run, POT & Commi stoning of the
Plant.

(ii) 1825 Days (05 years) lor Operation & Maintenance of Plant during Defect Liability Period.

The date of uploading of this Letter of Acceptance / Work order on e-Procurement Portal

(\\ww.coalindiatenders.nic.ill) shall be treated as the date of receipt of this LOA I Work order by

you.

6. Electricity:

The contractor shall submit to the engineer within thirty (30) days from the date of acceptance of the

award letter. his electrical power requirements, if any, to allow the planning. of the temporary

electrical distribution by the engineer. The contractor shall be provided with supply of electricity for

the purpo es of the contract, only at one point in the project site. The contractor hall make his own

further di tribution arrangement. All temporary wiring mu t comply with local regulations and will

be subject to engineers inspection and approval before connection to supply. Power upply for

labour colonies shall also be provided at one point. The contractor hall be charged for the power

upplied at work site and labour colonies at prevalent rate of power supplied by State Electricity

Board.

6. Water:
Supply of water will be made available for the construction purposes at an agreed single point within

100 meters of the work site. And further distribution will be the responsibility of the contractor. The

contractor shall be charged for the water supplied at work site @ I% of the value of civil works and

shall be deducted from the contractor's running/final bills.

7. Employment of Labour:.
As per CI. No. 22 titled as .'Employment of Labour' of Instruction to Bidder (ITB) and other

provi ion in Tender document, the contractor hould abide with the following in context with

Employment of Labour:



Payment of (i) For Construction of Plant: As per The latest Rate as per Govt,

, Wages to Minimum Wages Act of Central/State Notification and as available on the

Contractor's Govt, (higher). Govt. Website shall be applicable.

Labours - - ---- ----- ---- - -- -
(ii) For Operation & Maintenance The latest Rate as per CIL

of Plant: High Power Committee Notification and as available on the

(HPC) Coal India Limited Website

Wages ofCIL. (www.coalindia ..in) shall be
applicable.

Payment of arrears to the contract workers on account of revision of minimum wages shall be the
responsibility of the contractor.

Payment of Provident Fund for the workmen employed by him for the work as per the Law

prevailing under provision of CMPF/EPF and allied scheme valid from time to time shall be

responsibility of the contractor. In all the cases mentioned above, the contractor needs to ensure thai
the employee has become a member of any of the provident fund as the case may be and the unique

membership number of the CMPF/£PF or Allied Scheme needs to be submitted to Employer. In
addition to the above. the Contractor shall provide a copy of the updated passbook having entry

made in the CMPF/EPF or Allied Scheme(s) of Provident fund as the case may by the competent

authority annually las and when asked. Bidder shall also submit copies of statutory return .

7.2 The payment to the contractor's labourers has to be made through Bank only and necessary
payment certificate shall be obtained from the authorized representative of the department.

7.J Bonus is to be paid to the contract workers engaged by the Contractors as per the provisions of
Payment of Bonus Act.1965 as amended from time to time.

7.4 The contractors shall register themselves on the Contract Labour Payment Management Portal
(CLPMP) of CIL within 30 days of issue of work order and will have to enter and update
periodically the following details in the portal:

i) Work Order details
ii) Details of Contractor workers and payment of wages in respect of each Work Order each

month.

7.5 Contractors should deploy Skilled/Trained worker only.

7.6 All the contract workers shall be covered with the Bio-metric attendance system for payment of
wages.



8. Insurance Policies:
You have to take necessary Insurance policies required for this work, in compliance with the

provision of NIT and Bid Document, in the joint name of Central Coalfields Limited (CCL) and

the Contractor, Mis Larsen & Toubro Limited. The Policies and certificate for insurance shall be
delivered by you to the Engineer-in-Charge for his approval before commencement of the work ..

9. Safety

That you will be responsible for any damage resulting from your operation. You will also be

responsible for protection of all persons including members of public and employees of the CCL and

the employees of other contractors and sub-contractors and all public and private properly including

structures. buildings. other plants and equipment and utilities either above or below the ground. You

will ensure provision of necessary safety arrangement/equipment such as barriers, sign-boards,

warning lights and alarms, etc. to provide adequate protection to persons and property. You will be
responsible to give reasonable notice to the Engineer-in-Charge and the owners of public or private
property and utilities well in advance, when such property and utilities are likely to get damaged or

injured during the performance of your works and shall make all neces ary arrangements with such

owners, related to removal and/or replacement or protection of such property and utilities.

In case of accident. you will be responsible for compliance with all the requirements imposed by the

Workmen's Compensation Act or any similar laws in-force and indemnify the Company against any
claim on this account.

10. Worker's Welfare Cess:
That an amount of 1% (One Percent) of the work value payable to you will be deducted from all

Bills towards the worker's welfare under "The Building and Other Construction Worker's Welfare

Cess Act, 1996" and -'The Building and Other Construction worker's Welfare Cess Rules, 1998" (as
applicable in the State).

I J. Legal Jurisdidion:
That matters relating to any dispute or difference arising out of this work order and subsequent

contract awarded, based on this tender and work order shall be subject to the jurisdiction of Local
Court, Chatra, Jharkhand only.

12. That you have to submit a detailed PERT network within the time frame agreed as per NIT

consi ting of adequate number of activities covering all key phase of the works such as ?esign,

procurement, manufacturing, shipment, field erection activities etc. within fifteen {lS) days after the date

of acceptance of tender in compliance with clause No.6 of General Terms & Conditions of acceptance.

13. That as per Clause No.1 titled as 'Definition' and sub Clause (ix) of General Terms and Condition

of Contract, the Engineer-in-Charge for this work will be General Manager, Amrapali &
Chitndragupta Area. General Manager, Amrapali & Chandragupta Area in association with the

Staff Officer (E&M) of the Area will be responsible for supervising and administrating the contract,

certifying payment due to the contractor, valuing variation to the contract, awarding extension of

time and valuing compensation events. Engineering-in-Charge/Designated Officer-in charge may

further appoint his representative i.e. another person/project Manager or any other competent person
and notify to the contractor who is directly responsible for supervising the work being exec~led at

the site, on his behalf under the Delegation of Powers of the Company. However, overall

5
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responsibility, as far as the contract is concerned will be that of the Engineer-in-Charge/Designated

Officer-in-charge.

14. No sub-letting of the work as a whole by the contractor is penni ible. Prior permission is required

to be taken from the principal employer for engagement of sub-contractor in part work/piece rated

work.

15. That the Paying Authority for this work will be the Area Finance Manager, Amrapalj &
Cbandragu.pta area.

16. The Bill of Quantities (BOO) enclosed herewith is a part ofthi work order.

17. That you have to ubmit the following documents and to attend this office for signing the agreement

within 30 (Thirty) days of issuance of this LOA/Work Order:

t. Non-Judicial Stamp Paper of f 500.00

ii. Site handover and takeover certificate, jointly signed by Engineer-in-Charge and the

Contractor.

iii. Labour License as per Contractor Labour (Regulation & Abolition) Act, 1970.

iv. Insurance Certificate as per Clause 8 of LOA.

v. CMPF/EPF Registration certificate.

VI. Valid H.T Electrical Contractor's license

VII. Detail Time and Progress Chart.jointly signed by Engineer-in-Charge and the Contractor.

VIII. List of Technical & Supervisory Per onnel to be deployed for execution of the work.
ix. Integrity Pact on Non-Judicial Stamp Paper of Rs. 500.00.

x. Copy of PAN card.

XI. Copy of GST Registration Certificate.

XII. Copy of Memorandum and Article of a sociation along with Power of Attorney and Board
Resolution.

xiii. E-payment Mandate form a per NIT.

xiv. Any Other document, if Required. as per NITffender document.

18. The bidder must comply the provision of Public Procurement (Preference to Make in India), Order

2017-Revision vide orderno, P-45021i2/2017/PP(BE-II) dtd 16.09.2020 of Ministry of Commerce
and Industry, Government of India.

19. The bidder must comply order no. F. No.6/18/20 19-PPD dt 2317120 of Ministry of Finance. Dept of

Expenditure, Public Procurement Division with respect to "re triction of bidders from a country

which shares a land border with India and on sub-contracting to contractors from such countries"

20. All Other terms and condition as detailed in the NIT and Bid Document and subsequent clarification

made thereof with regard to bidders queries and uploaded on e-procurement portal shall be followed
and form an integral part of the contract agreement.

~J-"'>-<>
General Manager(E&M)IROD, CCL

Enclosure: Schedule of Quanti tie BOQ

6
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Copy for kind information:
1. CMD, CCL

2. Director (Technicalj/Operation, CCL

3. Director (Technical)fP&P, CCL

4. Director (Finance), CCL

5. Director (Personnel), CCL

Distribution
I. GM(P&P). CCL
2. GM(Fin), CCL
3. GM(P&IR), CCL

4. GM. Arnrapali & Chandragupta Area, CCL

5. Sr. R~j Kumar Rajak, PS 10 CVO, CCL

6. AfM, Amrapali & Chandragupta Area- With reference to Be No. BGT/CB/PP /20-
21/250272/1/(67) dated 31.12.2020 Head: Transportation (CHP) Ref No (New)

Amount- ~ 1,00,00,000.00 (Rupees One hundred lakhs only). Budget for FY 2021-22 & 2022-

23 will be included in respective year of Capital Budget expenditure as per requirement.

7



SCHEDULE OF QUANTITIESI BOQ

SI. Item Description BASIC TOTAL
No. RATE in AMOUNT

Figures To Witbout Taxes
be entered by in
the Bidder in Rs. P

Rs. P

I WORK & SERVICES

2 Detailed survey of the area. within the battery limits 10000000.00 10000000.00
& submission of reports (Complete work as per
Tender document)

3 Sub soil exploration. field and laboratory testing of 10000000.00 10000000.00
samples & submission of reports (Complete work as
per Tender document)

4 Design Engineering Cost

5 Preparation and submission of system engineering 70500000.00 70500000.00
drawings as per system requirements.

6 GA & detail engineering designs and drawings of all 9000000.00 9000000.00
civil and structural included in the s stem and scope
of works (Complete details or the system)

7 G.A. & detailed engineering designs and drawings 400000.00 400000.00
including working and maintenance manual of
(Complete details of the system):
i) all individual equipment ( Mechanical &
Electricals)
ii) Dust Control & Pressurisation system.
iii) Fire-fighting and plant cleaning system.
iv) Chutes & Liners
v) Communi cation system
vi) Power Supply System
vii) Illumination system.
viii) OHE system

ix) Plant control system
ix) Any other system/unit to match the seope of work
& requirement

8 Documentation as per tender specification. complete 100000.00 100000.00
as per scope of works

9 CIVIL & STRUCTURAL WORKS
10 Civil and structural work (Silo, over ground

Bunker, crushing stations, Truck ..receivmg
hoppers, Conveyor Gantry, Drive & Transfer
Houses, Sampler House, ete.) ....\';\-\AR'~

~~ ~uC .:.,4\. , 8 ~ ~O'lr..~ ~'!,~~0y

~

~~.':;~~t-.c P\n ~ r
~ ~ ~'~~



II Earthwork in cutting in all types of soil and rock 16000000.00 16000000.00

12 Earthwork in tilling 8600000.00 8600000.00

13 Sand filling 9600000.00 9600000.00

14 PCC at aJl levels as per system requirement 10900000.00 10900000.00

15 RCC (excluding reinforcement) at all levels as per 230400000.00 230400000.00
system requirement (M20 grade and above)

16 Supply. bending, binding and placing of TO.rsteel in 268320000.00 268320000.00
position

17 Supply, fabrication and erection of structural steel at 390000000.00 390000000.00
all levels as per system requirement

18 Iron profile sheeting at all levels including supply. 28800000.00 28800000.00

19 Liners as per tender document 62480000.00 62480000.00

20 Masonry work 24200000.00 24200000.00

21 Pavement below silo. 2000000.00 2000000.00

22 Developmental work and infra-structure as per
tender document

23 Service buildings such as CHP office, First aid 4000000.00 4000000.00
centre. Canteen, Security office, Pump houses, Store
room etc

24 Substations 25000000.00 25000000.00

25 WO.rkshO.Pshed 250000.00 500000.00

26 Car and cycle parking 500000.00 500000.00

27 Levelling Dressing, arboriculture etc 7200000.00 7200000.00

28 Water Supply Arrangement 50000.00 50000.00

29 Ground water reservoir 200000.00 200000.00

30 Drainage arrangement 10000000.00 10000000.00

31 Boundary walI 200000.00 200000.00

32 RO.ad 5000000.00 5000000.00

33 Lighting Tower 500000.00 500000.00

34 Miscellaneous 50000.00 50000.00

35 C. PLANT &.MACHINERY (SUPPLY)

36 C.(a) SUPPLY: MECHANICAL

37 CONVEYORS 158460000.00 158460000.00

38 BELTING 57700000.00 57700000.00

39 EQUIPMEMT

40 Receiving Pit including Truck receiving arrangement 104470000.00 104470000.00
Mechanical Equipment

41 Equipment in olved in Secondary Sizer house 73600000.00 73600000.00

42 Mechanical Equipment in Bunker 70000000.00 70000000.00

9



49

Substation-A (Ref. Drawing No.­
R3:E&M:OE3091& Technical Specification at
Sub Section 7.4.2 )

43 Mechanical Equipment at Loading Section

44 Mechanical Equipment at Transfer house

45 OHE equipment including mechanical. civil and
electrical requirements

46 Other mechanical equipment

47 Dust suppression system with piping & other
accessories. Condition monitoring system, Safety &
firefighting system, and other misc. equipment/utility
for any more item required to complete the project

48 C.(b) SUPPLY: ELECTRJCAL

Over Head Line Feeders

@'
f

66570000.00 66570000.00

60000000.00 60000000.00

31000000.00 31000000.00

42300000.00 42300000.00

85900000.00 85900000.00

7300000.00a).6.6 kV Over Head line feeders on 52km1m rail 7300000.00
pole along with suitable cable, lightning arrestors,
isolators etc. for receiving power at Substation-A
from proposed Substation-ll & Substation-A to B.
b)41S kV Over Head line feeders on 52kg/m rail pole
along with uitable cable, lightning arrestors,
isolators etc. for receiving power at Silo MCC Room
from Substation-B.

50

51

52 a) 6.6 kV Lightning arrestors.
b).6.6 kV Isolators with earthing switch.
c). 6.6 kV Switchboard No. IA comprising of 15
nos. of 6.6 kV Vacuum Circuit Breaker Panels
complete with metering and protection system (Refer
drawing no. R3:E&M:OE3091 and technical
speci fication) at Substation A -01 no
d) 6.6 kV Switchboard No. 2A comprising of 2 nos
6.6 kV Panel for trunking of incoming cable from 6.6
kV Sectionalized Switchboard PanellA, I no.of6.6
kV Vacuum Circuit Breaker Panels as Bus Coupler
and 12 nos. of vacuum contractor panels complete
with metering and protection system (Refer drawing
no. R3:E&M:OE309J, and technical specification) at
Substation A -0 I no.
e) 6.61230V (L-L). 100 kVA indoor Lighting
Transformer
f) 6.6/0.415 kV, 500 kVA indoor Distribution
transformer
g) 415V, 1000 A AL Bus-duct - 2 Nos.
h) 415 V sectionalized Motor Control Centre (MCC)
at substation A comprising of 2 nos. of Incomer
ACBs, 1 no. of BUS-Coupler ACB and required nos.
of outgoing Feeders for supply of power to LT
equipment like Vibro feeder, EOT Crane. Electrical

10
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53 . Substation-B (Ref. Drawing No.­
R3:E&M.:OE3092 & Technical Specific.ation at
Sub Section 7.4.2 )

54 a) 6.6 kV Lightning arrestors 33100000.00 33100000.00
b).6.6 kV Isolators with earthing switch
c) 6.6 kV Switchboard No. I B comprising of 13 nos.
of 6.6 kV Vacuum Circuit Breaker Panels complete
with metering and protection system (Refer drawing
no. R3:E&M:OE3092 and technical specification) at
Substation B -01 no.
d) 6.6 kV Switchboard No. 2B comprising of 2 nos
6.6 kV Panel for trunking of incoming cable from 6.6
kV Sectionalized Switchboard Panel IB, I nos. of
6.6 kV Vacuum Circuit Breaker Panels as Bu
Coupler and 06 nos. of vacuum contractor panels
complete with metering and protection system (Refer
drawing no. R3:E&M:OE3092 and technical
speci fication) at Substation B -1 no.
e) 6.6/230V (L-L), 63 kVA indoor Lighting
Transformer
t) 6.6/0.415 kV, 315 kVA indoor Distribution
transformer
g) 415V, 800 A AL Bus-duct - 2 Nos.
h)415 V sectionalized Motor Control Centre (MCC)
at substation B comprising of 2 nos. of Incomer
ACBs, 1 no. of Bus-Coupler ACB, and required nos.
of outgoing Feeders for supply of power to LT
equipment like Plough Feeders, RLS, Sampling
System. Conveyor Brakes, Electrical Hoist, EOT
Crane, Dust Suppression, Firefighting system, Flap
gates. Welding sockets etc. complete with metering
and protection. system (Refer. drawing no.
R3:E&M:OE3092, and technical specification)- lot

55 Silo MCC (Ref. Drawing - R3:E&M:OE3093 and
technical specification at Sub Section7.4.2)

I

Hoist, Rock Breaker. Metal detector & Magnetic
separator, Dust Suppression, Firefighting system.
Conveyor Brake, Tripper Conveyor, Belt Weigher,
Flap gates, Welding sockets etc. complete with
metering and protection system (Refer drawing no.
R3:E&M:OE3091 and technical specificationj-Iot

11
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56 a) 415 V secrionalized Motor Control Centre (MCC) 15100000.00 15100000.00

at Silo MCC room comprising of 2 nos. of Incorner
ACBs, 1 no. of Bus-Coupler ACB and required nos.
of outgoing Feeders for supply of power to LT
equipment like compressor. Hydraulic power pack,
Motorised Gates. Control room pressurisation & Air
conditioners, Welding sockets, lift and other required
items installed at silo complex (Refer drawing no.
R3:E&M:OE3093, and technical specification)- lot.
b) 415 V suitable Power Supply arrangement for
sampler system (Refer technical specification) - Lot.

57 Control console (Ref. Drawing - R3:E&M:OE3094
and technical specification at Sub Section7.4.2)

58

59

a) Control console for control of electrical drives
connected to sub-station A. B and Silo MCC
complete with microprocessor based PLC having hot
redundant CPUs & memory, 'audio-visual signalling,
fault annunciation system, interlocking. printer,
VDUs etc. and equence operation of equipment of
Zone A, B. C and entire plant
b) Remote and sequence control equipment!
accessories including Local Control Stations, Traffic
Control System etc. as required for plant control.
Cables & accessories comprising of the following:

40300000.00 40300000.00

60 a) 6.6 kV grade. XLPE, single wire armoured
aluminium conductor. FRLS cables of different sizes
for supply of pov er to 6.6 kV panels. drives & other
equipment as per technical specification- lot.
b) 1.IkV grade. PVC insulated, PVC sheathed single
wire armoured aluminium conductor FRLS cable of
different sizes for power supply to panels drives and
other equipment as per technical specification - lot
c) 1100/660 V grade, PVC insulated, PVC sheathed.
single wire armoured, Aluminium conductor. FRLS
cables of different sizes as per technical specification
- 1m
d) 1100/660 V grade, single/multi core PVC
insulated and sheathed, Copper conductor, FRLS,
control and signalling cables of 2.5 sq. mm cross­
section having different no. of cores as per technical
specification. -lot
e) Cable trays/cable racks (separate trays shall be
used for power and control cables), cable trenches &
cable .vaults etc - lot

69100000.00 69100000.00

61 llIumina.tion system comprising of the following:

12



62 J 0000000.00a) 230V(L-L) Main Lighting Distribution Board 10000000.00
with incoming MCCB and outgoings
MCCBs/MCBs-lot
b) Lighting Distribution Boards with incoming and
outgoing MCCBs I MCBs - lot
c) LED Lampl fixtures (Industrial/decorative/dust
tight type) as per requirement complete with control
gears, accessories - lot
d) LED Lamp (Street light! Flood lights type) as per
requirement complete with control gears, accessories
etc as per technical specification- lot
e) Street lighting poles of suitable height embedded
with conduit and bracket-lot
f) Fixed type lighting tower for suitable locations in
CHP (15-20 m high) fitted with Suitable LED flood
light fixtures. - 4 nos
g) Miscellaneous items like junction boxes complete
with fuse. terminal block and other necessary
acccssorie , cable glands. lugs, conduits, receptacles
- lot.
b) DG set of required capacity for emergency lights
with required switchgear for automatic on-otT and
changeover - 3 nos.
i) Digital clock based arrangement with all
accessories and terminal for automatic switching
ON/OFF of outdoor lights- Ino.

63 Welding System: (as per technical specification at
Sub Section7.4.2)

5700000.0064 a) Transformer welding set 400A complete with
cables and accessories 5 nos, out of which 3 nos. to
be housed in rooms (size 2 m x 3 m x 3 m each
approx., one number for each Zone) - 5 Nos.
b) Motor generator welding set DC 600A complete
with cables and accessories 5 nos, out of which 3nos.
to be housed in rooms (size 2 m x 3 m x 3 m each
approx., two numbers Stand by) - 5 Nos
c) l.IkV grade, PVC insulated and sheathed single
layer armoured. FRLS, Aluminium conductor cables
for power supply to welding sockets. - lot
d) Dust proof welding receptacles complete with
protective device, and accessories throughout the
plant- lot

5700000.00

Earthing & Lightning Proteetion (as per technical
specification at Sub Section7.4.2)

65
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a) Galvanised iron earthing strips / wires I conductors 9000000.00
for main earthing grid, sub earthing grid of
substations, building and structures. earthing of light
fittings, welding sockets. pull chord switches, belt
sway switches. zero speed switches and various
electrical equipment including of entire plant Ground
electrodes and earthing pits as per technical
specification - lot
b) Equipment and accessories for Lightning
protection system for building and structures having
height of 10m and above with separate earth pit ..-
lot

a) 6.6 kV indoor Capacitor Bank of required capacity 4300000.00
with automatic P.F. correction relay at Substation A
for improvement of Power Factor.
b) 6.6 kV indoor Capacitor Bank of required capacity
with automatic P.F. correction relay at Substation B
for improvement of Power Factor.

a) 415 V indoor Capacitor Bank of required capacity 2000000.00
with automatic P.F. correction relay at Substation A
for improvement of Power Factor.
b) 415 V indoor Capacitor Bank of required capacity
with automatic P.F. correction relay at Substation B
& Silo MCC for improvement of Power Factor.
(Refer drawing no. R3:E&M:OE3092.
R3:E&M:OE3094 and technical specification)

66

Capacitor Bank (0.415 KV Side) (Refer drawing
no. R3:E&M:OE309J, R3:E&M:OE3092 and
technical specification):

67 Capacitor Bank (6.6 KV Side) (Refer drawing no.
R3:E&M:OE3091, R3:E&M:OE3092 and technical
specification):

68

69

70

71 Miscellaneous Equipment comprising of the
following:

~14
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72 a) 41SV DOL Starters - lot 10000000.00 10000000.00
b) 110V Lead Acid Battery complete with Battery
Charging unit at Substation-A, B & Silo MCC- 03
Nos.
c) 415/1 10V control transformer for AC control
upply at Substation-A & B and Silo MCC Room- 06

Nos
d) 41S/1 10V control transformer with necessary
converter for DC control supply /] 10V DC Float
cum cbarger for batteries at Substation-A & B and
Silo MCC Room.- 03 Nos
e) Latest Model of PC. with LCD Monitor. DVD
drive and with laser printer complete with UPS of 30
minutes back-up. - 02 Nos
f) Laptop latest model, for re-loading the software
in PLCIPC -01 Nos.
g) Air conditioners 1.S Ton Capacity - lot
h) Exhaust and ceiling fans- lot
i) 5kVA UPS for PLC control with minimum 30
minutes battery backup capacity- 03 Nos.
j) Aluminium portable telescopic ladders- 02 Nos.
k) Insulating mats as per IS for sub-stations, MCC
rooms and control rooms- lot
I) Insulating mats as per IS for sub-stations. MCC
rooms and control rooms- lot
m) Automatic Fire Detection & annunciation system
in whole plant and power supply to automatic
firefighting equipment- lot
n) Equipment and accessories for Pressurisation at
Substation-A & B and Silo MCC Room -lot
0) Voltage stabiliser for control circuit - lot
p) Miscellaneous items such testing equipment.
portable firefighting equipment for sub-stations and
other safety equipment as per relevant Indian
Standard & Indian Electricity Rules. Furniture for
control rooms and substation buildings etc.

73
Communication system:

9000000.00a) Project administrative communication system 9000000.00
complete with automatic pushbutton type telephone
sets at various location of Silo, MCC and control
Room of sub-stations etc. including wiring of 311sets
up to a common junction box and connected to main
auto exchange for external connecti.on.
b) Industrial type duplex loud hailing plant intercom
system complete with cabling accessories etc. as per
technical specification.
c) Visual communication system with industrial type
CCTV

74
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75 Any other equipment specifically not mentioned but 100000.00 100000.00

necessary for efficient operation of plant under this
package- lot

76 cr. ERECTION, INST ALLA TION &
COMM ISSIONING

77 Erection of mechanical equipment 68700000.00 68700000.00

78 Erection of electrical equipment 22000000.00 22000000.00

79 Erection of other plant and machining etc. 5000000.00 5000000.00

80 Trial run. and cornmi sioning of the plant 5000000.00 5000000.00

81 Trial run, Testing, and commissioning of the OHE 5000000.00 5000000.00

System underneath silo
82 . C2. OTHERS ITEM

83 Drinking water system consisting of tanks. pipes, 300000.00 300000.00
valves, taps etc.

84 Plant cleaning system 200000.00 200000.00

85 Any other item Icft out for completion of the project 100000.00 100000.00

86 C3. MAINTENANCE AND TRAINING

87 Operation of the plant for five year after 120000000.00 J 20000000.00
commissioning

88 Maintenance of the plant for fi e year after 119950000.00 119950000.00
commissioning

89 Training of the employer personnel as per tender 50000.00 50000.00
document

Total in Figures t
254,08,00.000.00

Total GST @ 18% t 45.73,44.000.00

Contract Price t
2,99,81,44,000.00

~'_I"_'~
JYGenera. M.... 'er (E&M)!HOD. CCL
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No. J-llOI5/109/2003-IA-1I (M)

Government of India
Ministry of Environment, Forest and Climate Change

Impact Assessment Division

*****
Indira Paryavaran Bhawan,
Jorbagh Road, N Delhi - 3

Dated: 20lh March, 2020

To,
The Head of Department (Environment & Forest),
MIs Central Coalfields Limited,
Darbhanga House,
Rancbi - 834029 (Jharkhand)
Email: envccl@yahoo.com

Sub: Amrapali Opencast Coal Mine from 12 MTPA to 14.4 MTPA (peak) in an ML area
of 619.87 ha of MIs Central Coalfields Limited located in District Chatra
(Jbarkband) - For Environment Clearance under Clause 7(ii) of ElA Notification,

2006 - reg.

Sir,
This has reference to your online proposal no. WJHfCMIN/123390/2019 on 10,h

January, 2020, on the above-mentioned subject.

2. The Ministry of Environment, Forest and Climate Change has considered the proposal
for grant of Environment Clearance under Clause 7(ii) of EIA Notification, 2006 to Amrapali
Opencast Coal Mine from 12 MTPA to 14.4 MTPA (Peak) in an ML area of619.87 ha of MIs

Central Coalfields Limited located in District Chatra (Jharkhand).

3. The proposal was earlier considered by the Expert Appraisal Committee (EAC) in the
Ministry for Thermal & Coal Mining Sector in its 53rdmeeting held on 20th february, 2020. The
details of the project, as per the documents submitted by the project proponent, and also as

informed during the meeting, are reported to be as under: -

(i) The project area is covered under Survey of India Topo Sheet No: 73-AlI3 and is bounded
by the geographical coordinates ranging from 23°51'3 I" to 23° 53'38"N latitude 84°

58'35" to 85° 02' 07" E longitude.

(ii) Coal linkage of the project is proposed for generation of Energy Sector for various
customers through Basket linkage. At present coal is being transported through Shivpur
railway siding. A new railway siding, Amrapali siding adjacent to the mine boundary is
under commissioning. In future, it is proposed to dispatch coal through Amrapali railway

siding.

Expansion of EC- Amrapali OCPof Mis Central Coalfields Limited



(iii) Project does not fall in the Critically Polluted Area (CPA), where the MoEF&CC vide its

OM dated 13th January 20 I0 has imposed moratorium on grant of environment clearance.

(iv) Employment generation: The project has given a boost to the economy of the area by

providing primary and secondary employment to local people. Total number of permanent

& temporary employment is approximately 650.

(v) The project is reported to be beneficial in terms of improvements in Physical Infrastructure;

Jmprovements in Social Infrastructure; Increase in Employment Potential; Contribution to

the Exchequer; Meet energy and steel sector requirement; Productive utilization of existing

manpower of project.

(vi) Earlier, Environment Clearance to the project was obtained under EIA Notification-I 994

vide Ministry'S letter No J-11 015/1 09/2003-IA.I1(M) dated: 03.01.2006for 12 MTPA in

project area of 1426.08 Ha. MoEF&CC through its notification vide no: S.O 1530 (E) dt,

16.04.2018 has directed that "The mining projects which were granted EC under ElA

notification 1994 and but not obtained EC for expansion! modernization/ amendment under

the EIA notification 2006 shall make an application in Form I within six months from the

date of issue of this notification for grant of EC under the provisions of the EIA

notification, 2006~'. EAC(Coal) has recommended for revalidation of the Environment

Clearance Dated: O~.O 1.2006, as mandated under the Ministry'S Notification dated 6lh

April, 2018.

(vii) Mining Plan (including Progressive Mine Closure Plan) has been approved by the CCL

Board meeting he Id on 04. I 1.2019.

(viii) The land usage pattern of the project is as follows:

Pre-mining land use details:

Forest Area in Non-Forest Area in Total Area in
Description

Ha. Ha. Ra.

Quarry 392.75 32.47 425.22

Dump 60.14 29.02 89.16

Nala 2.85 0.25 3.10

Workshop 14.48 0 14.48

Chp 6.27 0 6.27

Sub Strt/Offlce 6.00 0 6.00

Haul Road 30.00 4.00 34.00

Safety Zone 4.70 14.22 18.92

Embankment/Garland

Drain! Diversion Of Public 14.45 8.27
22.72 /"~~~AR1I>

Road :~~~ -;;f!{
Total 531.64 88.23 6I9.stlnu I<'< 9Il'Oll~~

":~'~- R~M" 1

CD V'r\o"{O ~~
~ r.."{i~ t_\) i~
Pa~ .iz, ~~
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Post-mining land use details:

Description
Total Area in Description Total Area in

Ha Ha
Plantation on backfilled

271.71Quarry 425.22 area

Void 153.51

Dump 89.16
Plantation on External

89.16
Dump

Nala 3.10 Nala 3.10
Workshop 14.48
Chp 6.27 Industrial Area 26.75
Sub StnJOffice 6.00
Haul Road 34.00 Haul Road 34.00

Safety Zone 18.92
Plantation on Safety

18.92
Zone/Green belt

Embankment/Garland Embankment/Garland
Drain! Diversion Of 22.72 Drain! Diversion Of Public 22.72
Public Road Road

Total 619.87 Total 619.87

(ix) Total geological reserve is 486.50 MTe in Amrapali Block and 203.31 Mtes in Kishanpur
Block. The mineable reserve is 114.59 MT, extractable reserve is 114.59 MT. The percent
of extraction would be 100 %.

(x) 08 seams with thickness ranging from 1 m - 20 m are workable. Grade of coal is Grade­
F, stripping ratio 0.99, while gradient is 3° to 7°.

(xi) The method of mining would be opencast method of mining with Surface miner and
shovel-dumper combination.

(xli) The balance life of mine is 9 years.

(xiii) The project has 1 external OB dumps in an area of 89.16 Ha with 60 m height and 16.86
Mm3 ofOB. 2 internal OB in an area of271.71 ha with 109.62 Mm3 ofOB is envisaged
in the project.

(xiv) Total Quarry area is 425.22 Ha. The final mine void would be in 153.50 Ha with depth an
average up to 90 m below GL. Backfilled quarry area of 271.71 Ha shall be reclaimed
with plantation. Final mine void will be converted into water body.

(xv) Transportation of coal has been proposed by dumper from mine pithead, from surface to
siding by tipping trucks.
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(xvii) 531.64 ha of forestland has been reported to be involved in the project. Approval under
the Forest (Conservation) Act, 1980 for diversion of 531.64 Ha of forestland for non­
forestry purposes has been obtained vide MoEF&CC letter No. F.No.8-48/2008-FC
Dt.l2.10.2010.

(xviii) No National Parks, Wildlife Sanctuaries and Eco-Sensitive Zones have been reported
with 10 krn boundary of the project.

(xix) !he ground water level has been reported to be varying between 6.50 m to 10m during pre­
monsoon and between 0.95 m to 6.50 m during post-monsoon. Total water requirement for
the project is 3357 KiD.

(xx) Application for obtaining the approvaJ of the Central Ground Water Authority has been
submitted vide no: 21-4/328/JHIMIN120 18 Dated: 29.12.2018.

(xxi) Public hearing for the project of 12 MTPA capacity in an area of 1426.08 Ha was
conducted on 02.03.2003. Major issues raised in the public hearing include mitigation of air
& water pollution, compensation, employment opportunity, medical facilities &provision of
drinking water etc. Appropriate action to address the issues raised in the Public Hearing
have already been taken.

(xxiii) Chundru and Barki rivers flowing west to east and north to south respectively control the
drainage of the block. The Barki River marks the eastern boundary of the property with a
safe distance of about 100 mtrs,

(xxii) Consent to OperatelEstablish for the existing capacity was obtained from the Jharkhand
State PCB on 30.06.2019 and is valid till 30.06.2020.

(xxiv) Regular monitoring of ambient air quality is being carried out on fortnightly basis. The
documented report is submitted to JSPCB and also to MoEF&CC along with half yearly EC
compliance report. In general, the results of ambient air quality monitoring data were found
within prescribed limits except few aberrations, which can be attributed to the specific local
conditions during the day of sampling.

(xxv) No court cases or violation cases are pending against the project of the PP.

(xxvi) The project does not involve violation of the EIA Notification, 2006 and amendment
issued there under. The coal production from the mine was started from the year 2013-14
onwards. No excess production of coal from the sanctioned capacity has been realized since
the commencement of mining operations. The coal production, realized from the pr.oject,
from 1993-94 onwards, is as under:
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Year Coal (Million tes) OBR(Mcum)

2013-14 - 2.54

2014-15 2.55 17.74

2015-16 4.79 6.24



2016-17 6.23 4.19

2017-18 6.5 6.965

2018-19 10.2 12.2

(xxvii) The project involves 452 project-affected families. R&R of the PAPs will be done as per
R&R Policy ofCIL.

(xxviii)Total cost of the project is Rs. 85,811 Lakhs. Environment Management Cost is

Approximately Rs. 8,900 lakhs

4. The EAC, constituted under the provision of the EIA Notification, 2006 and comprising
of Experts Members/domain experts in various fields, have examined the proposal submitted by
the Project Proponent. The EAC in 53rd meeting held on 20th February, 2020 has deliberated the
proposal and has made due diligence in the process as notified under the provisions of the EIA
Notification, 2006, as amended from time to time and accordingly made the recommendations to
the proposal. The Experts Members of the EAC have found the proposal in order and have
recommended for grant of Environmental Clearance (EC).

5. The sectoral Expert Appraisal Committee after detailed deliberations and in exercise of
the provisions contained in para 7(ii) of the EIA Notification, 2006 and consideration of the
parameters mentioned in the Ministry's OM dated 15th SeP.tember, 2Ql1, exempted the project
from public hearing, and recommended for grant of Environment Clearance.

6. The Expert Appraisal Committee in 53rd meeting held on 20th February, 2020 has
recommended the project for grant of Environment Clearance. Based on recommendations of
the EAC, the Ministry of Environment, Forest and Climate Change hereby accords approval for
expansion of Amrapali Opencast Coal Mine from 12 MTPA to 14.4 MTPA (peak) in an
ML area of 619.87 ba of MIs Central Coalfields Limited located in District Cbatra
(Jharkhand), under the provision of clause 7(ii) of EIA Notification, 2006 and under the
provisions of the Environment Impact Assessment Notification, 2006 and subsequent
amendments/circulars thereto subject to the compliance of the following terms & conditions /
specific conditions in addition to the standard environmental conditions notified by the ministry

and mentioned below:

(i) EAC desired that the MoC may direct Cll, subsidiaries to comply the ECIFC/CTO
conditions strictly within certain time bound manner so that the mining operations will be

environmentally sustainable/viable etc.

(iv)

The project proponent shall obtain Consent to establish from the State Pollution Control _­
Boards for the proposed peak capacity of 14.4 MTPA (Peak) prior to commencement ~'f\AR ~~

the increased production. S:~ ~\,.\C ->--c
s: "'\O'I\I\~\)~\I>'\~~t.:len \' I~\"i

Transportation of coal from Coal Handling Plant shall be through covered trucks. ~(i) R~~I\Q i
• "t' t.~~t.Q

To control the production of dust at source, the crusher and in-pit belt conveyors sha ~ ,
('~, .Jna~v.~?
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provided with mist type sprinklers.

(v) PP shall implement inpit conveyor to railway siding through silo loading in three years.

(vi) Mitigating measures shaU be undertaken to control dust and other fugitive emissions all
along the roads by providing sufficient water sprinklers. Adequate corrective measures
shall be undertaken to control dust emissions, which would include mechanized sweeping,
water sprinkling/mist spraying on haul roads and loading sites, long range misting/fogging
arrangement, wind barrier wall and vertical greenery system, green belt, dust suppression
arrangement at loading and unloading points, etc.

(vii) Continuous monitoring of occupational safety and other health hazards, and the corrective
actions need to be ensured.

(viii) Persons of nearby villages shall be given training on livelihood and skill development to
make them employab1e.

(ix) Thick green belt of adequate width at the final boundary in the down wind direction of the
project site shall be developed to mitigate/check the dust pollution.

(x) Efforts shall be made for utilizing alternate sources of surface water, abandoned mines or
else whatsoever and thus minimizing the dependability on a single source.

(xi) The company shall obtain approval of cawA for use of groundwater for mining
operations at its enhanced capacity of 14.4 MTPA (Peak).

(xii) Continuous monitoring of occupational safety and other health hazards, and the corrective

actions need to be ensured.

(xiii) A third party assessment of EC compliance shall be undertaken once in three years
through agency like JCFRI INEERJIIIT or any other expert agency identified by the

Ministry.

(xiv) Active 08 Dump should not be kept barren/open and should be covered by temporary
grass to avoid air born of particles

(xv) Compliance of the non-compliance/partial compliance conditions certified by Regional
Office, Nagpur vide its Letter dated 4th December, 2019. The PP shall complete all non­
compliance/partial compliance conditions in one year and the Action taken report shall be
submitted to the Regional Office of the MoEF&CC.

with broad leaves aJong the
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the ministry regarding CER on I" May, 2018.

(xviii) Project Proponent shall obtain blasting permission from DGMS for conducting mining

operation near villages and also explore deployment of rock breakers of suitable capacity

in the project to avoid blasting very near to villages. There shall be no damages caused to

habitation/structures due to blasting activity.

(xix) The Project Proponent shall complies with all the statutory requirements and judgment of
Hon'ble Supreme Court dated the 2nd August 2017 in Writ Petition (Civil) No. 114 of
2014 in the matter of Common Cause versus Union of India and Ors. State Government
shall ensure that the entire compensation levied, if any, for illegal mining paid by the
Project Proponent through their respective Department in strict compliance ofjudgment of
Hon'ble Supreme Court dated the 2ndAugust 2017 in Writ Petition (Civil) No. 114 of
2014 in the matter of Common Cause versus Union ofIndia and Ors.

(xx) Project Proponent shall obtain the necessary prior permission from the Central Ground
Water Authority (CGWA) in case of intersecting the Ground water table. The intersecting
ground water table can only be commence after conducting detailed hydrogeological
study and necessary permission from the CGWA. The Report on six monthly basis on
changes in Ground water level and quality shall be submitted to the Regional Office of the

Ministry, CGWA and State Pollution Control Board.

(xxi) Proponent shall appoint an Occupational Health Specialist for Regular and Periodical
medical examination of the workers engaged in the Project and maintain records
accordingly; also, Occupational health check-ups for workers having some ailments like
BP, diabetes, habitual smoking, etc. shall be undertaken once in six months and necessary
remedial/preventive measures taken accordingly. The Recommendations of National
Institute for ensuring good occupational environment for mine workers shall be
implemented; The prevention measure for burns, malaria and provision of antisnake
venom including all other paramedical safeguards may be ensured before initiating the

mining activities.

(xxii) Project Proponent shall follow the mitigation measures provided in Office Memorandum
No. Z-11013/57/2014-lAJI (M), dated 29th October, 2014, titled "Impact of mining
activities on Habitations-Issues related to the mining Projects wherein Habitations and
villages are the part of mine lease areas or Habitations and villages are surrounded by the

mine lease area".
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(xxiv) The project proponent shall take all precautionary measures during mining operation for
conservation and protection of endangered fauna, if any, spotted in the study area. Action
plan for conservation of flora and fauna shall be prepared and implemented in
consultation with the State Forest and Wildlife Department. A copy of action plan shall be
submitted to the Ministry of Environment, Forest and Climate Change and its Regional
Office.

(xxv) Hon'ble Supreme Court in an Writ Petition(s) Civil No. 114/2014, Common Cause vs
Union of India & Ors vide its judgement dated 8th January, 2020 has directed the Union
of India to impose a condition in the mining lease and a similar condition in the
environmental clearance and the mining plan to the effect that the mining lease holders
shall, after ceasing mining operations, undertake re-grassing the mining area and any
other area which may have been disturbed due to their mining activities and restore the
land to a condition which is fit for growth of fodder, flora, fauna etc. Compliance of this
condition after the mining activity is over at the cost of the mining lease holders/Project
Proponent". The implementation report of the above said condition shall be sent to the
Regional Office of the MoEFCC.

(xxvi) Amrapali Railway siding shall be completed in 3 years and road transportation to
Balumath railway siding will be stopped accordingly.

(xxvii i) Project Proponent shall comply to the observation in show cause notice dated 12th
December, 20 J 8 regarding non-cornpl iance of earlier EC and necessary report should be
submitted to the Regional Office, Ranchi within stipulated time.

(xxvii) The distance of atleast 100 rn shall be kept from Barki River and Bahut Chuha nala
with "nomine water discharge.

7.1 The grant of environmental clearance is further subject to compliance of the Standard

EC conditions as under:

(a) Statutory compliance

(i) The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest purpose
involved in the project.

(ii) The project proponent shall obtain clearance from the National Board for Wildlife, if

applicable.
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(iv) The project proponent shall obtain Consent to Establish/Operate under the provisions of
Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control
of Pollution) Act, 1974 from the concerned State pollution Centro IBeard! Committee.

(v) The project proponent shall obtain the necessary permission from the Central Ground
Water Authority.

(vi) Solid!hazardous waste generated in the mines needs to addressed in accordance to the
Solid Waste Management Rules, 2016/Hazardeus & Other Waste Management Rules,
2016.

(b) Air quality monitoring and preservation

(i) Continuous ambient air quality monitoring stations as prescribed in the statue be
established in the core zone as well as in the buffer zone fer monitoring of pollutants,
namely PMro, PM2.5, SD2 and NO". Location of the stations shall be decided based on
the meteorological data, topographical features and environmentally and ecologically
sensitive targets in consultation with the State Pollution Control Board. Online ambient
air quality monitoring stations may also be installed in addition to the regular monitoring
stations as per the requirement and!or in consultation with the SPCB. Monitoring of
heavy metals such as Hg, As, Ni, Cd, Cr, etc to be carried out at least once in six months.

(ii) The Ambient Air Quality monitoring in the core zone shall be carried out to ensure the
Coal Industry Standards notified vide GSR 742 (8) dated 25th September, 2000 and as
amended from time to time by the Central Pollution Control Board. Data on ambient air
quality and heavy metals such as Hg, As, Ni, Cd, Cr and 'other monitoring data shall be
regularly reported to the MinistrylRegional Office and to the epCB/SPCB.

(iii) Transportation of coal, to the extent permitted by road, shall be carried out by covered
trucks/conveyors. Effective centro I measures such as regular water/mist sprinkling/rain
gun etc shall be carried out in critical areas prone to air pollution (with higher values of
PMrolPM2.5) such as haul road, loading/unloading and transfer points. Fugitive dust
emissions from all sources shall be controlled regularly. It shall be ensured that the
Ambient Air Quality parameters conform to the norms prescribed by the Central/State
Pollution Control Board.

(iv) The transportation of coal shall be carried out as per the provisions and route envisaged
in the approved Mining Plan ,Orenvironment monitoring plan. Transportation of the coal
through the existing road passing through any village shall be avoided. In case, it is
proposed to construct a 'bypass' road, it should be so constructed so that the impact of
sound, dust and accidents could be appropriately mitigated.
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(vi) Coal stock. pile/crusher/feeder and breaker material transfer points shall invariably be
provided with dust suppression system. Belt-conveyors shall be fully covered to avoid
air borne dust. Side cladding aLIalong the conveyor gantry should be made to avoid air
borne dust. Drills shall be wet operated or fitted with dust extractors.

(vii) Coal handling plant shall be operated with effective control measures w.r.t. varIOUS
environmental parameters. Environmental friendly sustainable technology should be
implemented for mitigating such parameters.

(c) Water quality monitoring and preservation

(i) The effluent discharge (mine waste water, workshop effluent) shall be monitored in
terms of the parameters notified under the Water Act, 1974 Coal Industry Standards vide
GSR 742 (E) dated 25th September, 2000 and as amended from time to time by the
Central Pollution Control Board.

(ii) The monitoring data shall be uploaded on the company's website and displayed at the
project site at a suitable location. The circular NoJ-20012/1/2006-1A.11 (M) dated 27th

May, 2009 issued by Ministry of Environment, Forest and Climate Change shall also be
referred in this regard for its compliance.

(iii) Regular monitoring of ground water level and quality shall be carried out in and around
the mine lease area by establishing a network of existing wells and constructing new
piezometers during the mining operations. The monitoring of ground water levels shall
be carried out four times a year i.e. pre-monsoon, monsoon, post-monsoon and winter.
The ground water quality shall be monitored once a year, and the data thus collected
shall be sent regularly to MOEFCCIRO.

(iv) Monitoring of water quality upstream and downstream of water bodies shall be carried
out once in six months and record of monitoring data shall be maintained and submitted
to the Ministry of Environment, Forest and Climate Change/Regional Office.

(v) Ground water, excluding mine water, shall not be used for mining operations. Rainwater
harvesting shall be implemented for conservation and augmentation of ground water

resources.

(vi) Catch and/or garland drains and siltation ponds in adequate numbers and appropriate size
shall be constructed around the mine working, coal heaps & OB dumps to prevent run
off of water and flow of sediments directly into the river and water bodies. Further,

. dump material shall be properly consolidated! compacted and accumulation of water
over dumps shall be avoided by providing adequate channels for flow of silt into the
drains. The drainsl ponds so constructed shall be regularly de-silted particularly before
onset of monsoon and maintained properly. Sump capacity should provide adequate
retention period to allow proper settling of silt material. The water so collected in the
sump shall be utilised for dust suppression and green belt development and ",9 A .
industrial use. Dimension of the retaining wall constructed, if any, at the toe of· .,,;:.:
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dumps within the mine to check run-off and siltation should be based on the rainfall data.

The plantation of native species to be made between toe of the dump and adjacent

fieldlhabitationlwater bodies.

(vii) Adequate groundwater recharge measures shall be taken up for augmentation of ground
I

water. The project authorities shall meet water requirement of nearby village(s) after due
treatment conforming to the specific requirement (standards).

(viii) Industrial waste water generated from CHP, workshop and other waste water, shall be
properly collected and treated so as to conform to the standards prescribed under the
standards prescribed under Water Act 1974 and Environment (Protection) Act, 1986and
the Rules made there under, and as amended from time to time. Adequate ETP /STP
needs to be provided.

(ix) The water pumped out from the mine, after siltation, shall be utilized for industrial
purpose viz. watering the mine area, roads, green belt development etc. The drains shall
be regularly desilted particularly after monsoon and maintained properly.

(x) The surface drainage plan including surface water conservation plan for the area of
influence affected by the said mining operations, considering the presence of
river/rivulet/pond/lake etc, shall be prepared and implemented by the project proponent.
The surface drainage plan and/or any diversion of natural water courses shall be as per
the approved Mining PlaniEIA/EMP report and with due approval of the concerned
State/Gol Authority. The construction of embankment to prevent any danger against
inrush of surface water into the mine should be as per the approved Mining Plan and as
per the permission ofDGMS or any other authority as prescribed by the law.

(xi) The project proponent shall take all precautionary measures to ensure riverine/riparian
ecosystem in and around the coat mine up to a distance of 5 km. A rivarine/riparian
ecosystem conservation and management plan should be prepared and implemented in
consuJtation with the irrigation/ water resource department in the state government.

(d) Noiseand Vibration monitoring and prevention

(i) Adequate measures shan be taken for control of noise levels as per Noise Pollution
Rules, 2016 in the work environment. Workers engaged in blasting and drilling
operations, operation of HEMM, etc shall be provided with personal protective
equipments (PPE) like ear plugs/muffs in conformity with the prescribed norms and
guidelines in this regard. Adequate awareness programme for users to be conducted.
Progress in usage of such accessories to be monitored.

(ii) Controlled blasting techniques shall be practiced in order to mitigate ground vibrations,
fly rocks, noise and air blast etc., as per the guidelines prescribed by the DGMS.
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(iii) The noise level survey shall be carried out as per the prescribed guidelines to assess
noise exposure of the workmen at vulnerable points in the mine premises, and report in
this regard shall be submitted to the Ministry/RO on six-monthly basis.

(e) Mining Plan

(i) Mining shall be carried out under strict adherence to provisions of the Mines Act 1952
and subordinate legislations made there-under as applicable.

(ii) Mining shall be carried out as per the approved mining plan(including Mine Closure
Plan) abiding by mining laws related to coal mining and the relevant circulars issued by
Directorate General Mines Safety (DGMS).

(iii) No mining shall be carried out in forest land without obtaining Forestry Clearance as per
Forest (Conservation) Act, 1980.

(iv) Efforts should be made to reduce energy and fuel consumption by conservation,
efficiency improvements and use of renewable energy.

(I) Land reclamation

(i) Digital Survey of entire lease hold area/core zone using Satellite Remote Sensing survey
shall be carried out at least once in three years for monitoring land use pattern and report
in 1:50,000 scale or as notified by Ministry of Environment, Forest and Climate
Change(MOEFCC) from time to time shall be submitted to MOEFCClRegional Office

(RO).

(ii) The final mine void depth should preferably be as per the approved Mine Closure Plan,
and in case it exceeds 40 m, adequate engineering interventions shall be provided for
sustenance of aquatic life therein. The remaining area shall be backfilled and covered
with thick and alive top soil. Post-mining land be rendered usable for
agricultural/forestry purposes and shall be diverted. Further action will be treated as
specified in the guidelines for Preparation of Mine Closure Plan issued by the Ministry
of Coal dated 27th August, 2009 and subsequent amendments.

(iii) The entire excavated area, backfilling, external 08 dumping (including top soil) and
afforestation plan shall be in conformity with the "during mining"f'post mining" land­
use pattern, which is an integral part of the approved Mining Plan and the EIAIEMP
submitted to this Ministry. Progressive compliance status vis-a-vis the post mining land
use pattern shall be submitted to the MOEFCC/RO.

Expansionof EC- Amrapali OCPof MIs Central Coalfields Limited

(iv)



Compliance report shall be submitted to Regional Office of MoEF&CC, CPCB and
SPCB.

(v) Further, it may be ensured that as per the time schedule specified in mine closure plan it
should remain live till the point of utilization. The topsoil shall temporarily be stored at
earmarked site(s) only and shall not be kept unutilized. The top soil shall be used for
land reclamation and plantation purposes. Active OB dumps shall be stabilised with
native grass species to prevent erosion and surface run off. The other overburden dumps
shall be vegetated with native flora species. The excavated area shall be backfilled and
afforested in line with the approved Mine Closure Plan. Monitoring and management of
rehabilitated areas shall continue until the vegetation becomes self-sustaining.
Compliance status shall be submitted to the Ministry of Environment, Forest and Climate

Changel Regional Office.

(vi) The project proponent shall make necessary alternative arrangements, if grazing land is
involved in core zone, in consultation with the State government to provide alternate
areas for livestock grazing, if any. In this context, the project proponent shall implement
the directions of Hon'ble Supreme Court with regard to acquiring grazing land.

(g) Green Belt

(i) The project proponent shall take all precautionary measures during mining operation for
conservation and protection of endangered/endemic flora/fauna, if any, spotted/reported
in the study area. The Action plan in this regard, if any, shall be prepared and
implemented in consultation with the State Forest and Wildlife Department.

(ii) Greenbelt consisting of 3-tier plantation of width not less than 7.5 m shall be developed
all along the mine lease area as soon as possible. The green belt comprising a mix of
native species (endemic species should be given priority) shall be developed all along the

major approach! coal transportation roads.

(h) Public bearing and Human health issues

(i) Adequate illumination shall be ensured in all mine locations (as per DGMS standards)
and monitored weekly. The report on the same shall be submitted to this ministry & it's

RO on six-monthly basis.

(ii) The project proponent shall undertake occupational health survey for initial and
periodical medical examination of the personnel engaged in the project and maintain
records accordingly as per the provisions of the Mines Rules, 1955 and DGMS circulars.
Besides regular periodic health check-up, 20% of the personnel identified from
workforce engaged in active mining operations shall be subjected to health check-up for
occupational diseases and hearing impairment, if any, as amended time to time.
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(iii) Personnel (including outsourced employees) working in core zone shall wear protective

respiratory devices and shall also be provided with adequate training and information on

safety and health aspects.

(iv) Implementation of the action plan on the issues raised during the public hearing shall be
ensured. The project proponent shall undertake all the tasks/measures as per the action
plan submitted with budgetary provisions during the public hearing. Land oustees shall
be compensated as per the norms laid down in the R&R policy of the company/State
Government/Central Government, as applicable.

(v) The project proponent shall follow the mitigation measures provided in this Ministry'S
OM No.Z-11013/5712014-IA.l1 (M) dated 29th October, 2014, titled 'Impact of mining
activities on habitations-issues related to the mining projects wherein habitations and
villages are the part of mine lease areas or habitations and villages are surrounded by the
mine lease area'.

(i) Corporate Environment Responsibility

(i) The project proponent shall comply with the provisions contained in this Ministry's OM
vide F.No.22-6512017-IA.III dated pi May 2018, as applicable, regarding Corporate

Environment Responsibility.

(ii) The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental/forest/wildlife norms/conditions.
The company shall have defined system of reporting infringements/deviation/violationof
the environmental/forest/wildlife norms/conditionsand/or shareholders/stake holders.

(iii) A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive, who will
directly to the head of the organization.

(iv) Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The year wise funds earmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other purpose.
Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

(v) Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.
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(i) The project proponent shall make public the environmental clearance granted for their

project along with the environmental conditions and safeguards at their cost by

prominently advertising it at least in two local newspapers of the District or State, of

which one shall be in the vernacular language within seven days and in addition this

shall also be displayed in the project proponent's website permanently.

(ii) The copies of the environmental clearance shall be submitted by the project proponents
to the Heads of local bodies, Panchayats and Municipal Bodies in addition to the reJevant
offices of the Government who in turn has to display the same for 30 days from the date
of receipt.

(iii) The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their website
and update the same on half-yearly basis.

(iv) The project proponent shall monitor the criteria pollutants level namely; PMIO,S02,
NOx (ambient levels) or critical sectoral parameters, indicated for the projects and
display the same at a convenient location for disclosure to the public and put on the
website of the company.

(v) The project proponent shall submit six-monthly reports on the status of the compliance
of the stipulated environmental conditions on the website of the ministry of
Environment, Forest and Climate Change at environment clearance portal.

(vi) The project proponent shall follow the mitigation measures provided in this Ministry's
OM No.Z-110 J 3/57] 2014-IA.JI (M) dated 29th October, 2014, titled' Impact of mining
activities on habitations-issues related to the mining projects wherein habitations and
villages are the part of mine lease areas or habitations and viJIagesare surrounded by the
mine lease area'.

(vii) The project proponent shall submit the environmental statement for each financial year
in Form-V to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986,as amended subsequently and put on the website
of the company.

(viii) The project authorities shall inform to the Regional Office of the MOEFCC regarding
commencement of mining operations.

(ix) The project authorities must strictly adhere to the stipulations made by the State
Pollution Control Board and the State Government.

(x) The project proponent shall abide by all the commitmentsand recommendations made in
the EINEMP report, commitment made during Public Hearing and also that during their
presentation to the Expert Appraisal Committee.
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(xi) No furtber expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change.

(xii) Concealing factual data or submission of false/fabricated data may result in revocation of
this environmental clearance and attract action under the provisions of Environment
(Protection) Act, 1986.

(xiii) The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

(xiv) The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions.

(xv) The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of the
Regional Office by furnishing the requisite data / information/monitoring reports.

(xvi) The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 198.1, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Trans-boundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other Court
of Law relating to the subject matter.

8. The proponent shall abide by all the commitments and recommendations made in the
EINEMP report and also that during presentation to the EAC. All the commitments
made on the issues raised during public hearing shall also be implemented in letter and
spirit.

9. The proponent shall obtain all necessary clearances/approvals that may be required
before the start of the project. The Ministry or any other competent authority may
stipulate any further condition for environmental protection. The Ministry or any other
competent authority may stipulate any further condition for environmental protection.

10. Any appeal against this environmental clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 20 IO.

11. The coal company/project proponent shall be liable to pay the compensation against the
illegal mining, if any, and as raised by the respective State Governments at any point of
time, in terms of the orders dated 2nd August, 2017 of Hon'ble Supreme Court in WP
(Civil) No.114/20 14 in the matter of 'Common Cause Ys Union of India & others.

12. The concerned State Government shall ensure no mining operations to commence till the
entire compensation for illegal mining, if any, is paid by the project proponent through
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their respective Department of Mining & Geology, in strict compliance of the judgment
of Hon'ble Supreme Court.

13. This Environment Clearance shall not be operational till such time the project proponent
complies with the above said judgment of Hon'ble Supreme Court, as applicable, and
other statutory requirements.

14. This issues in supersession of the earlier EC granted vide letter dated 3rd January, 2006
an 28th February, 2020.

. I
dml\\ )In ..

~~.Vt>""O
(Manoj Kumar Gangeya)

Director

Copy to:

I. The Secretary, Ministry of Coal, Shastri Bhawan, New Delhi

2. The Secretary, Department of Environment & Forests, Government of Jharkhand, Secretariat,

Ranchi

3. The Additional Principal Chief Conservator of Forests," Regional office (ECZ), Ministry of
Environment & Forests, Bungalow No. A-2, Shyamali CoJony, Ranchi - 834002

4. The Member Secretary, Jharkhand State Pollution Control Board, TA Building, HEC

Complex, PO Dhurwa, Ranchi

5. CMD, MIs Central CoalfieJds Limited.

6. The Member Secretary, Central Pollution Control Board, CBD-cum-Office Complex, East
Arjun Nagar, DeJhi - 32

7. The Member Secretary, Central Ground Water Authority, Ministry of Water Resources,
Curzon Road Barracks', A-2, W-3 Kasturba Gandhi Marg, New Delhi

8. The District Collector, Chatra, Government of Jharkhand

9. Monitoring File 10.Guard File II.Record File. 12. Notice Board

I-nlllrJ· ,
- '">0 I ~·')nVO

(M;lDOjKumar Gangeya)
Director
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GOVERNMENTOF INDIA

MINISTRY OF ENVIRONMENT, FORESTAND CUMATE CHANGE
(IMPACT ASSESSMENTDIVISION)

(COAL MINING SECTOR)

***
SUMMARY RECORDOF 53rd MEETING OF THE EXPERTAPPRAISAL COMMITTEE
FOR ENVIRONMENTAL APPRAISAL OF COAL MINING PROJECTSCONSTITUTED
UNDERTHE EIA NOTIFICATION, 2006, HELDON 20th February, 2020.

The 53rd meeting of the Expert Appraisal Committee (EAC) for Coal rrurunq
projects was held on 20 February, 2020 in the Ministry of Environment, Forest and
Climate Change at Teesta Meeting Hall, Vayu Wing, First Floor, Indira Paryavaran
Bhawan, Jor Bagh Road, New Delhi to consider the proposals relating to coal mining
sector. The following members were present:

1. Dr. Navin Chandra - Chairman

2. Dr. N. P. Shukla - Member

3. Shri. S. D. Vora - Member

4. Dr. J.K. Pandey - Member

5. Shrj G.P. Kundargi - Member

6. Dr. R K. Giri - Member

7. Dr. R.B. Lal, - Member Secretary
Scientist 'E', MoEFCC

MoEF&CC

8. Shri Munna Kumar Shah, Scientist - MoEFCC
'0'

Confirmation of Minutes of 52nd meeting of EAC

There being no comments from any of the members of the Committee, minutes of
the 52nd meeting of the EAC held on during 24th January, 2020 were confirmed in the
presence of the members who had been present in the 53rd meeting of EAC.

Discussions on the Reports of Basundhara (West) Extension OCP of 8.75 MTPA
(Agenda No- 52.1, EAC Meeting held on 24.01.2020) as well as Batura OCP of
2.00 MTPA Normative and 3.00 MTPA Peak (Agenda No- 52.3, EAC Meeting held
on 24.01.2020), being prepared by CMPDI:

The EAC was informed that CMD, CMPDI vide email dated 19.02.2020 has taken
the issues at utmost seriousness and sincerity for improvement of the EIA/EMP Report
for the Coal Mining Projects. CPMDI has reported that they have initiated root cause
analysis for better preparation of the EIA/EMP Report for the Coal Mining Projects. The
EACdeliberated the issues and is of the view that CMPDI shall prepare good quality of
the reports and its mitigation measures for sustainable coal mining in the Country.

After welcoming the Committee Members, discussion on each of the agenda items
was taken up ad-seriatim.
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hearing process. If any part of data/information submitted is found to be false/
misleading at any stage, the project will be rejected and Environmental Clearance given,
if any, will be revoked at the risk and cost of the project proponent.

The Committee noted that the EIA/EMP report is in compliance of the ToR issued for the
project, reflecting the present environmental concerns and the projected scenario for all
the environmental components. Issues raised during the public hearing has been
properly addressed in the EIA/EMP report. The EAChas deliberated the proposal and has
made due diligence in the process as notified under the provisions of the EIA
Notification, 2006, as amended from time to time and accordingly made the
recommendations to the proposal. The Experts Members of the EAC have found the
proposal in order and have recommended for grant of Environmental Clearance (EC).

53.6.4 The EAC, therefore, after deliberations observed the following observation
and desired that PPshould submit the details for further consideration of the project.

(i), PP shall revise the approved mine plan for including proposed peak capacity
calendar program of the Mine Plan (including Mine closure Plan)

(ii). Air Quality data of PM10, PM2.S at certain monitoring stations are high. PPmust
provide extra mitigation measures to reduce the dust pollution viz-a-viz impact
on nearby villages.

(iii). PPshall conduct baseline monitoring for two months on same monitoring station
for comparison with the monitoring data (as in EIA)

(iv). Approved Wildlife Conservation Plan for identified schedule I species should be
submitted.

(v). PPshall carryout Air Quality modelling for SOx and NOx and report on its impact
and mitigation should be prepared

(vi). Permission for disposal of OS dump to create Embankment along with the bank of
river shall be taken from concerned authority of state government.

(vii). Permission for diversion of irrigation canal and its impact on hydrogeology shall
also be studied.

(viii). The company shall obtain approval of CGWA for use of groundwater for mining
operations-at its enhanced capacity.

(ix). The activities and fund provisions for CER shall be made as per the guidelines
issued by the ministry regarding CERon pt May, 2018.

(x). PP shall - provide action plan with timeline for partial compliances reported in
Certified compliance report by Ministry's Regional Office dated 19th August, 2019.

The Proposal was deferred.

Agenda No.53.7

Amrapali Opencast Coal Mine from 12 MTPA to 16.8 MTPA in an ML area of
619.87 ha of MIs Central Coalfields Limited located in District Chatra
(Jharkhand) - For Environmental Clearance under Clause 7(ii) of the EIA
Notification, 2006.

[Proposal No. IA/JH/CMIN/123390/2019i F.No. J-11015/109/2003-IA. II(M)]
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53.7.1 The proposal is for Environmental Clearance for Amrapali Opencast Coal
Mine project of Amrapali Opencast Coal Mine from 12 MTPAto 16.8 MTPAin an MLarea of
619.87 ha of Mjs Central Coalfields Limited located in District Chatra (Jharkhand).

53.7.2 The details of the project, as ascertained from the proposal documents and
as revealed from the discussions held during the meeting, are given as under: -
(i) The project area is covered under Survey of India Topo Sheet No: 73-Aj13 and is

bounded by the geographical coordinates ranging from 23°51'31" to 23° 53'38"N
latitude 84° 58'35" to 85° 02' 07" E longitude.

(ii) Coal linkage of the project is proposed for generation of Energy Sector for various
customers through Basket linkage. At present coal is being transported through
Shivpur railway siding. A new railway siding, Amrapali siding adjacent to the mine
boundary is under commissioning. In future, it is proposed to dispatch coal through
Amrapali railway siding.

(iii) Project does not fall in the Critically Polluted Area (CPA), where the MoEF&CCvide
its OM dated 13th January 2010 has imposed moratorium on grant of environment
clearance.

(iv) Employment generation: The project has given a boost to the economy of the area
by providing primary and secondary employment to local people. Total number of
permanent & temporary employment is approximately 650.

(v) The project is reported to be beneficial in terms of improvements in Physical
Infrastructure; Improvements in Social Infrastructure; Increase in Employment
Potential; Contribution to the Exchequer; Meet energy and steel sector requirement;
Productive utilization of existing manpower of project.

(vi) Earlier, the environment clearance to the project was obtained under EIA
Notification-1994 vide Ministry's letter No J-11015j109j2003-IA.II(M) dated:
03.01.2006for 12 MTPA in project area of 1426.08 Ha. MoEF&CC through its
notification vide no: S.O 1530 (E) dt. 16.04.2018 has directed that "The mining
projects which were granted ECunder EIA notification 1994 and but not obtained EC
for expansionj. modernizationj amendment under the EIA notification 2006 shall
make an application in Form I within six months from the date of issue of this
notification for grant of EC under the provisions of the EIA notification, 2006".
EAC(CoaJ)has recommended for revalidation of the environmental clearance Dated:
03.01.2006, as mandated under the Ministry's Notification dated 6th April, 2018.

(vii) Mining Plan (including Progressive Mine Closure Plan) has been approved by the CCL
Board meeting held on 04.11.2019.

(viii) The land usage pattern of the project is as follows:

Pre-mining land use details:

Description
Forest Area in Non-Forest Area Total Area in

Ha. in Ha. Ha.
Quarry 392.75 32.47 425.22

Dump 60.14 29.02 89.16

Nala 2.85 0.25 3.10
Workshop 14.48 0 14.48

Chp 6.27 0 6.27
Sub Stn.jOffice 6.00 0 6.00

Haul Road 30.00 4.00 34.00 _,. ............."'..
Safety Zone 4.70 14.22 18.92 .~~~~ ,if",~/ri!~ tlO'~~\'\laUC 0
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Embankment/Garland
Drain/ Diversion Of 14.45 8.27 22.72
Public Road
Total 531.64 88.23 619.87

Post-mining land use details:

Description
Total Area in Description Total Area

Ha in Ha
Plantation on backfilled

271.71
Quarry 425.22 area

Void 153.51

Dump 89.16
Plantation on External

89.16
Dump

Nala 3.10 Nala 3.10
Workshop 14.48
Chp 6.27 Industrial Area 26.75
Sub Stn./Office 6.00
Haul Road 34.00 Haul Road 34.00

Safety Zone 18.92
Plantation on Safety

18.92
Zone/Green belt

Embankment/Garlan Embankment/Garland
d Drain/ Diversion 22.72 Drain/ Diversion Of 22.72
Of Public Road Public Road

Total 619.87 Total 619.87

(ix) Total geological reserve is 486.50 MTe in Amrapali Block and 203.31 Mtes in
Kishanpur Block. The mineable reserve is 114.59 MT, extractable reserve is 114.59
MT. The percent of extraction would be 100 %.

(x) 08 seams with thickness ranging from 1 m - 20 m are workable. Grade of coal is
Grade-F, stripping ratio 0.99, while gradient is 3° to 7°.

(xi) The method of mining would be opencast method of mining with Surface miner and
shovel-dumper combination.

(xii) .The balance life of mine is 9 years.
(xiii) The project has 1 external OB dumps in an area of 89.16 Ha with 60 m height and

16.86 Mm3 of OB. 2 internal OB in an area of 271.71 ha with 109.62 Mm3 of OB is
envisaged in the project.

(xiv) Total Quarry area is 425.22 Ha. The final mine void would be in 153.50 Ha with
depth an average up to 90 m below GL. Backfilled quarry area of 271. 71 Ha shall
be reclaimed with plantation. Final mine void will be converted into water body.

(xv) Transportation of coal has been proposed by dumper from mine pithead, from
surface to siding by tipping trucks.

(xvi) Reclamation Plan in an area of 379.25 Ha, comprising of 89.16Ha of external
dump, 271.71 Ha of internal dump and 18.92 ha of green belt & safety zone.

(xvii) 531.64 ha of forestland has been reported to be involved in the project. Approval
under the Forest (Conservation) Act, 1980 for diversion of 531.64 Ha of forestland
for non-forestry purposes has been obtained vide MoEF&CCletter No. F.No.8-
48/2008-FC Dt.12.10.2010.

(xviii) No National Parks, Wildlife Sanctuaries and Eco-Sensitive
reported with 10 km boundary of the project.
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(xix) The ground water level has been reported to be varying between 6.50 m to 10 m
during pre-monsoon and between 0.95 m to 6.50 m during post-monsoon. Total
water requirement for the project is 3357 KLD.

(xx) Application for obtaining the approval of the Central Ground Water Authority has
been submitted vide no: 21-4j328/JH/MIN/2018 Dated: 29.12.2018.

(xxi) Public hearing for the project of 12 MTPAcapacity in an area of 1426.08 Ha was
conducted on 02.03.2003. Major issues raised in the public hearing include
mitigation of air & water pollution, compensation, employment opportunity, medical
facilities &provision of drinking water etc. Appropriate action to address the issues
raised in the Public Hearing have already been taken.

(xxii) Consent to Operate for the existing capacity was obtained from the Jharkhand
State PCBon 30.06.2019 and is valid till 30.06.2020.

(xxiii) Chundru and Barki rivers flowing west to east and north to south respectively
control the drainage of the block. The Barki River marks the eastern boundary of the
property with a safe distance of about 100 mtrs.

(xxlv) Regular monitoring of ambient air quality is being carried out on fortnightly basis.
The documented report is submitted to JSPCBand also to MoEF&CCalong with half
yearly EC compliance report. In general, the results of ambient air quality
monitoring data were found within prescribed limits except few aberrations, which
can be attributed to the specific local conditions during the day of sampling.

(xxv) No court cases or violation cases are pending against the project of the PP.
(xxvi) The project does not involve violation of the EIA Notification, 2006 and amendment

issued there under. The coal production from the mine was started from the year
2013-14 onwards. No excess production of coal from the sanctioned capacity has
been realized since the commencement of mining operations. The coal production,
realized from the project, from 1993-94 onwards, is as under:

Year Coal (Million tes) OBR(Mcum)

2013-14 - 2.54
2014-15 2.55 17.74
2015-16 4.79 6.24
2016-17 6.23 4.19
2017-18 6.5 6.965
2018-19 10.2 12.2

(xxvii)The project involves 452 project-affected families. R&Rof the PAPswill be done as
per R&RPolicy of CIL.

(xxviii) Total cost of the project is Rs. 85,811 Lakhs. Environment Management Cost
is Approximately Rs. 8,900 lakhs.

53.7.3 During deliberations on the proposal, the EACtook note

The proposal is for grant of Environmental Clearance, under clause 7(ii) of EIA
Notification, 2006 to Amrapali Opencast Coal Mine from 12 MTPAto 16.8 MTPAin an
ML area of 619.87 ha of M/s Central Coalfields Limited located in District Chatra
(Jharkhand).
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Ministry's Notification dated 6th February, 2018, Public Notice was issued on 07.08.2019
in 3 newspapers in Hindi & English language.

The Mining Plan along with Mine closure Plan for Amrapali OCPwas approved by the M/s
CCL Board on 4th November, 2019 in the 479th Board meeting. Letter issued on 29th
November, 2019

The certified compliance report for existing Environmental Clearance of submitted by
Regional Office, Ranchi of MoEF&CCvide no: 103-80/05/EPE/3638 Dated: 04.12.2019.
The Committee deliberated the compliance stratus and observed various non­
compliance/partial compliances of EC conditions as identified by Regional Office,
Chennai.

As per Regional Office Report, Ministry under section 5 of Environment (Protection) Act,
1986 had issued show cause notice dated 12th December, 2018 to the project for non­
compliances/partial compliances of the Environmental Conditions contained in the EC

Further PP submitted the Compliance to Office Memorandum Jll015/224/2015.-IA.II
dated 15.09.2017

Sr.
No.

2

3

4

Complied.
1. A new Amrapali railway siding is under

implementation for coal transportation from
Amrapali OCP for which the work has been
awarded to M/s RITES Ltd. After commissioning of
this siding in FY 2022-23, there will be no
transportation through road.

wagons, 2. At present, the coal is being transported through
tarpaulin-covered trucks to nearby Shivpur Railway
siding on the Tori-Shivpur line, which is at a
distance of 07 km from the project boundary. All
precautions are being taken for mitigation of dust.

3. The coal to end consumers is being supplied by rail
from Shivpur siding.

Coal mining is done Complied.
through deployment of 1. Coal mining is done through deployment of surface
surface miners, miners.
replacing three dust 2. 5 numbers of Surface miners are deployed for
generating operations of mining operation at Amrapali OCP.
the conventional mining
system namely drilling,
blasting and crushing in

1

no
through

Compliance

Complied.
1. Air quality parameters are within prescribed limits

of Industry Specific limits and NAAQ Standard
2009.

Requirements of Office
Memorandum

Predicted air quality
parameters are within
the prescribed norms

Coal transportation is
through conveyor
system up to the silo
and then loading to
railway
involving
transportation
roads.

one go
Public hearing already Complied.
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5

6

conducted for the total 1. Public hearing for the project of 12 MTPA in an
mine lease area involved area of 1426.08 Ha was conducted on 02.04.2003

2. Consent to Operate of Amrapali OCP is obtained
Other statutory vide: JSPCB/HO/RNC/CTO-5076029/2019/1230
requirements like Dated: 30.06.2019 valid till 30.06.2020.
Consent to 3. Mining Plan & Mine Closure Plan of Amrapali OCPis
Establish/Operate, approved on 04.11.2019 in the 479th Board
Clearance from CGWA, meeting of CCL. .

~~~~~~~~~~~~--~~----~~~~~
approval of Mining Plan 4. Total forestland within the project area is 531.64
and the Mine Closure Ha for which Stage II Forest Clearance has been
Plan, Mine Closure obtained vide letter no. 8-48/2008-FC on
Status Report as 12.10.2010.

~-----------------------------------------4
applicable, Forest 5. The area falls in Safe category as per the
Clearance etc are categorization available on CGWAwebsite.
satisfactorily fulfilled. Online Application for "Permission to Dewater

Ground Water for Mining Industry" has been
submitted vide application number - 21-
4/328/JH/MIN/2018 dated 29.12.2018.

and no more area is
required for the 2.
proposed expansion.

Compliance status of EC
conditions monitored by
the concerned Regional
Office of this Ministry is
found to be satisfactory.

at Chatra, District: Chatra, Jharkhand.
Public Notice for EC Revalidation issued on
07.08.2019 in 3 newspapers in Hindi & English
language.

3. No more area is required for the expansion.
1. Compliance status of EC conditions submitted by

Regional Office of MoEF&CC vide no: 103-
80/05/EPE/3638 Dated: 04.12.2019.

1. Consent to Establish of Amrapali OCP is obtained
vide Ref No. 3502 dated 09.06.2003.

7

The proposed expansion
can go up to a Complied.
maximum of 40 % of This proposal is for one time capacity expansion from
capacity, wherein the 12.0 MTPAto 16.8 MTPA(40 %) in the existing coal
last public hearing was mining operation.
conducted.

8

There is no increase in
area for the proposed

Complied.
expansion vis-a-vis the

There is no increase in existing project area of the
area in EC wherein last

mines wherein the last public hearing was conducted.
public hearing was
conducted.

9

Coal transportation is
through conveyor
system up to the silo
and loading to the
railway wagons, and not
by road.

Complied.
1. A new Amrapali railway siding is under

implementation for coal transportation from
Amrapali OCP for which the work has been
awarded to M/s RITES Ltd. After commissioning 9f~~.
this siding in FY 2022-23, there will b~~AI? #',
transportation through road. ~y ~~'
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2. At present, the coal is being transported through
tarpaulin-covered trucks to nearby Shivpur Railway
siding on the Tori-Shivpur line, which is at a
distance of 07 km from the project boundary. All
precautions are being taken for mitigation of dust.

3. The coal to end consumers is being supplied by rail
from Shivpur siding.

The EAC,constituted under the provision of the EIA Notification, 2006 and comprising of
Experts Members/domain experts in various fields, have examined the proposal
submitted by the Project Proponent in desired form along with report prepared and
submitted by the Consultant on behalf of the Project Proponent.

The EAC noted that the Project Proponent has given undertaking that the data
and information given in the application and enclosures are true to the best of his
knowledge and belief and no information has been suppressed in the report. If any part
of data/information submitted is found to be false/ misleading at any stage, the project
will be rejected and Environmental Clearance given, if any, will be revoked at the risk
and cost of the project proponent.

The Committee noted that the report is in compliance for the project, reflecting
the present environmental concerns and the projected scenario for all the environmental
components. The EAChas deliberated the proposal and has made due diligence in the
process as notified under the provisions of the EIA Notification, 2006, as amended from
time to time and accordingly made the recommendations to the proposal. The Experts
Members of the EAChave found the proposal in order and have recommended for grant
of Environmental Clearance (EC).

53.7.4 The EAC, after detailed deliberation observed PPmust focus on compliance
of EC conditions and further recommended the proposal for grant of environmental
clearance to Amrapali Opencast Coal Mine from 12 MTPAto 14.4 MTPA(Peak) in an Ml
area of 619.87 ha of M/s Central Coalfields Limited located in District Chatra
(Jharkhand), under the provision of clause 7(ii) of EIA Notification, 2006 and under the
provisions of the Environment Impact Assessment Notification, 2006 and subsequent
amendments/circulars thereto subject to the compliance of the following terms &
conditions / specific conditions:-

(i) EAC desired that the MoC may direct CIl subsidiaries to comply the EC/FC/CTO
conditions strictly within certain time bound manner so that the mining operations
will be environmentally sustainable/viable etc.

(ii) The project proponent shall obtain Consent to establish from the State Pollution
Control Boards for the proposed peak capacity of 14.4 MTPA (Peak) prior to
commencement of the increased production.

(iii) Transportation of coal from Coal Handling Plant shall be through covered trucks.
(iv) To control the production of dust at source, the crusher and in-pit belt conveyors

shall be provided with mist type sprinklers.
(v) PP shall implement inpit conveyor to railway siding through silo loading in three
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corrective measures shall be undertaken to control dust emissions, which would
include mechanized sweeping, water sprinkling/mist spraying on haul roads and
loading sites, long range misting/fogging arrangement, wind barrier wall and
vertical greenery system, green belt, dust suppression arrangement at loading and
unloading points, etc.

(vii) Continuous monitoring of occupational safety and other health hazards, and the
corrective actions need to be ensured.

(viii) Persons of nearby villages shall be given training on livelihood and skill
development to make them employable.

(ix) Thick green belt of adequate width at the final boundary in the down wind direction
of the project site shall be developed to mitigate/check the dust pollution.

(x) Efforts shall be made for utilizing alternate sources of surface water, abandoned
mines or else whatsoever and thus minimizing the dependability on a single
source.

(xi) The company shall obtain approval of CGWA for use of groundwater for mining
operations at its enhanced capacity of 14.4 MTPA(Peak).

(xii) Continuous monitoring of occupational safety and other health hazards, and the
corrective actions need to be ensured.

(xlii) A third party assessment of ECcompliance shall be undertaken once in three years
through agency like ICFRI /NEERI/IIT or any other expert agency identified by the
Ministry.

(xlv) Active OB Dump should not be kept barren/open and should be covered by
temporary grass to avoid air born of particles

(xv) Compliance of the non-compliance/partial compliance conditions certified by
Regional Office, Nagpur vide its Letter dated 4th December, 2019. The PP shall
complete all non-compliance/partial compliance conditions in one year and the
Action taken report shall be submitted to the Regional Office of the MoEF&CC.

(xvi) Project proponent to plant 100,000 nos. of native trees with broad leaves along the
villages and 50,000 nos of native trees along transportation route to prevent the
effect of air pollution in 2 years. After completion of tree plantation, number of
trees shall be duly endorsed from District Forest Officer.

(xvii) The activities and fund provisions for CERshall be made as per the guidelines
issued by the ministry regarding CERon 1st May, 2018.

(xviii) Project Proponent shall obtain blasting permission from DGMS for conducting
mining operation near villages and also explore deployment of rock breakers of
suitable capacity in the project to avoid blasting very near to villages. There shall
be no damages caused to habitation/structures due to blasting activity.

(xix) The Project Proponent shall complies with all the statutory requirements and
judgment of Hon'ble Supreme Court dated the 2nd August 2017 in Writ Petition
(Civil) No. 114 of 2014 in the matter of Common Cause versus Union of India and
Ors. State Government shall ensure that the entire compensation levied, if any, for
illegal mining paid by the Project Proponent through their respective Department in
strict compliance of judgment of Hon'ble Supreme Court dated the 2nd August 2017
in Writ Petition (Civil) No. 114 of 2014 in the matter of Common Cause versus
Union of India and Ors.



submitted to the Regional Office of the Ministry, CGWAand State Pollution Control
Board.

(xxi) Proponent shall appoint an Occupational Health Specialist for Regular and
Periodical medical examination of the workers engaged in the Project and maintain
records accordingly; also, Occupational health check-ups for workers having some
ailments like BP, diabetes, habitual smoking, etc. shall be undertaken once in six
months and necessary remedial/preventive measures taken accordingly. The
Recommendations of National Institute for ensuring good occupational
environment for mine workers shall be implemented; The prevention measure for
burns, malaria and provision of antisnake venom including all other paramedical
safeguards may be ensured before initiating the mining activities.

(xxii) Project Proponent shall follow the mitigation measures provided in Office
Memorandum No. Z-11013/S7/2014-IA.II (M), dated 29th October, 2014, titled
"Impact of mining activities on Habitations-Issues related to the mining Projects
wherein Habitations and villages are the part of mine lease areas or Habitations
and villages are surrounded by the mine lease area".

(xxiii) The illumination and sound at night at project sites disturb the villages in respect
of both human and animal population. Consequent sleeping disorders and stress
may affect the health in the villages located close to mining operations. Habitations
have a right for darkness and minimal noise levels at night. PPsmust ensure that
the biological clock of the villages is not disturbed; by orienting the fIoodlights/
masks away from the villagers and keeping the noise levels well within the
prescribed limits for day light/night hours.

(xxlv) The project proponent shall take all precautionary measures during mining
operation for conservation and protection of endangered fauna, if any, spotted in
the study area. Action plan for conservation of flora and fauna shall be prepared
and implemented in consultation with the State Forest and Wildlife Department. A
copy of action plan shall be submitted to the Ministry of Environment, Forest and
Climate Change and its Regional Office.

(xxv) Hon'ble Supreme Court in an Writ Petition(s) Civil No. 114/2014, Common Cause
vs Union of India & Ors vide its judgement dated 8th January, 2020 has directed
the Union of India to impose a condition in the mining lease and a Similar condition
in the environmental clearance and the mining plan to the effect that the mining
lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their
mining activities and restore the land to a condition which is fit for growth of
fodder, flora, fauna etc. Compliance of this condition after the mining activity is
over at· the cost of the mining lease holders/Project Proponent". The
implementation report of the above said condition shall be sent to the Regional

Office of the MoEFCC.

Agenda No.53.8

Lohari Opencast Coal Project of 0.2 MTPAin a total lease area of 405 ha of M/ s
Araanya Mines Private Limited located in villages Lohanara, Kathautia
Gareiadih, Tehsil Patan, District Palamau (lharkhand) - For Amendment in
Environment Clearance
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CENTR-\L COALFIELDS LIMITED

(A Mini RIlIM Company)
OFFICE OF TIlE rnO:JF.CT GfFrCER

AMRArflLl PROJECT. 1l0NHE
~."'......

RCf:. ro IA
j' nUlIr) r

n V EClConJpliilnccl2021.22J 2- 11-r;
To,

ThcRrnlo I1\11 I -eo na Officer
n s'f)'ofRtwl

Regionalom ron Illenl ForCJI & Climate Change
c~ ShY.mll COlony. n.nehl

The l\Ic",b~r Secretary
Jbarkbnnd SI t r .
TA 01 ., • n c OIlUlion Control Donnl'

, lion DuUdln.. n E'C 01
Honchl. ", '" lunva

Date:· 1/· I 'P~

~.~:."HaJ( )'carly ~lIIplinllcCl on the Implementlltion of .be: eondilloas of EC (20.1 6
PA) for tbe pcnod Apri12021.0 Seplcmbtr 2021 In respect of AmraplIU OC.

Dear Sir,

Enclosed please find herewith "Half yearly compliance 00 rhe implementation
of the conditions of Environment Clearance (20.16 MTPA) "for the period April 2021 to
September 2021" in respect of Amrapal] project. EC bas been granted vide following:-

(~ EC (20.16 MTPA) vide refno:-l-110 15110912003·IA(M) Dared 10-05·2021

This is for your kind information and necessary action please.

With Regards

Yours Sincerely

d?:.y- Q ~) QU.
10 ' m:-g,O@-1

(project Officer)If AllU1Ipllli OCP, CCL

~..... "
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COMPLIANCE REPORT

FOR

EC (20.16 MTPA) Vide Letter No J-ll 015/109/2003-IA (M)

Dated 10.05.2021

For the period April 2021 to September 2021

Coal India limited
A Maharatna COlt! pany

www ("..Qi'lflnrU;t-ih

AMRAPALI OCP- AMRAPALI-CHANDRAGUPT AREA
CENTRAL COALFIELDS LIMITED

(A Mini-ratna Company)



(]ij)
Compliance Report of EC Vide Letter No ]-11015/109/2003-IA. II (M) Dated
10.05.2021 in respect of AMRAPALIOpencast Coal Mine (20.16 MTPA) of Amrapali &
Chandragupta Area, CCLin an area of 619.87 Ha.

SN

All the 3 continuous air quality Assured to comply
monitoring station should be made The continuous PMI0 analyzer commissioned &
operation within 2 connected with JSPCBserver by Mis Environment

months from the date of issue of SAPvt. Ltd. at Shivpur Railway Siding.

this letter and the real time data so
generated to be uploaded

on company website. In addition,

data should also be displayed
digitally at entry and exist
gate of mine lease area for public

display.

Ii

recommendation of Ministry's

Regional
Office.

the

Being Complied
Observations raised by RO, MoEF&CC, Ranchi on earlier
EC is being complied & compliance of some conditions
is in process. Copy of compliance report attached as
Annexure-l

S ecific Condition
The project proponent shall
obtain Consent to establish from
the State Pollution Control
Boards for the proposed peak
capacity of 20.16 MTPA (Peak)
prior to commencement of the
increased production

All the non-compliance
conditions stipulated in earlier
ECs shall be complied within 4
months.

Further

considered

shall

after

expansion
only

completion of mitigation measures

proposed by PP during EAe
Iii presentation based

Iv

Com liance
Complied

Online application submitted for Consent to establish of
20.16 MTPA (Peak) Capacity to Jharkhand State
Pollution Control Board which is at HQ JSPCB Ranchi
vide application number:-10408025 dated 10.04.2021.

be Agreed.
All the proposed Mitigation measures during EAC
presentation is being streamlined & time bound
completion will be followed.

Copy attached as Annexure-2.
on



V

Continuous Monitoring at
Occupational safety and health
hazards and the Corrective action

need to be ensured.

Assured to comply.

Ambient Air Quality monitoring as well as noise
level monitoring report for eight locations are
prepared by CMPDJfor the Qtr ending June '21 &
September '2021 are attached as Annexure-3.

The continuous PMIO analyzer commissioned &
connected with JSPCBserver by Mis Environment
SA Pvt. Ltd. at Shivpur Railway Siding.

The supply order of CAAQMS system at Project
Office of Amrapali OCP (Core Zone of Amrapali
OCP)has been issued on 31.08.2021.

Vi

Adequate effectiveness of EMP

should be analyzed from the
offsetlhike of air pollution data

from continuous monitoring
station and quarterly report shall

be generated and submitted

with 6 monthly compliance
reports to RO, MoEF&CC.

The PP shall complete all non­

compliance/ partial compliance in
one year and the action

taken report shall be submitted to

Regional Office of the

MOEF&CC

Assured to comply
All the non-compliance/ partial compliance conditions
are in process & will be complied in a time bound
manner. Further action taken report is being attached
as Annexure-l.

Vii

Quality of polluted water
generated from the operations

which include COD and acid

rmne

drainage and metal contamination
shall be monitored along with

TDS, DO, TSS. The

monitored data shall be uploaded
on the website of the company as

well as displayed at the

site in public domain.

Being complied

Monitoring of Effluent is being done & report
prepared by CMPDJfor the Qtr ending June '21 &
September'2021 are attached as Annexure-3.

viii

PP shall submit a third party

assessment of EC Compliance
shall be undertaken once in three

years through agency like JCFRl/
NEERIIIIT or any other expert

agency identified by the

Ministry to Ministry's Regional

Office.

Assured to comply
As directed, a third party assessment shall be carried
out for Amrapali OCP undertaken once in three years
through experts agency recognized by MoEF&CC.

Ix

Being Complied
Continuous monitoring of occupational safety and other
health hazards is being undertaken. Initial Medical
Examination (IME) & Periodic Medical Examination
(PME) of workers is being carried out. The details of



@
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IME
Year departmen IME

PME
tal Contractual

2015 122 210 11
2016 15 47 21
2017 21 126 21
2018 11 384 26
2019 07 192 78
2020 03 131 82
2021 62 101 84

x

Persons of nearby villages shall be
given training on livelihood and

skill development to

make them employable.

Being complied

The training on livelihood and skill development is
regularly been undertaken in CCL & Amrapali area for
making nearby villagers more employable.

Skill development activities undertaken
exclusively at Amrapali OCP are given below-

1. Amrapali project has procured 100
sewing machines for distribution
to the Panchayats.

2. Inauguration of 'Sewing Training
Center' under Amrapali Project,
District Chatra under CSR
initiative.

Further, skill development training like
automobile repairing, food processing, motor
winding, driving, electrician, tailoring, computers
etc will be conducted under CER at an
approximate cost of Rs 50 Lakhs in coming years.

PAPs were selected for CETI (Mining and Sirdar
training) and BTTI (electrician and welder
training). Details are as under- ,

Name oftraning No.ofPAPs

CETI (Mining and 10
Sirdar training)

BTTI (electrician and 36
welder training)



PP to plant 100,000 nos. of Sal Total 89234 saplings have been planted in different

trees only and develop nursery of location in Amrapali Project from 2015 to 2021.

5 ha sal trees for free
distribution in nearby areas.

Xi

• In Monsoon 2021, Plantation work in 23
Ha Backfilled area of 57500 plants
completed by State Forest Department.

Mining shall be carried out only The company through agency carrying out mining
by surface miners for the project operation deployed Surface Miner which is mining coal

in eco-friendly manner.
(as proposed) and silo The work for Amrapali CHP & Silo has been awarded to
loading till railway siding through Mis Larsen and Turbo Limited on 31.12.2020.

in-pit conveyor should be installed Annexure:-4
to avoid road.

Xii

• About 4000 saplings of multi species
planted/distributed during Vriksharopan
abhiyan 2021 for development of Green
Belt in and around the mine site.

• Approx 2600 species of drought hardy
nature have been planted in 2020 at
Binglat O/B dump.

• Around 25134 plants have been planted
for raising of Green Belt / Block plantation.

Xiii

Hon'ble Supreme Court in an Writ Agreed.
Petition(s) Civil No. 114/2014 I Continuous development of green belt, regressing &

, vegetation is being practiced every year in Monsoon
Common Cause vs Union departmentally and by State Forest department on
of India & Ors vide its judgement backfilled area or available locations.
dated 8th January, 2020 has Total 89234 saplings have been planted in different
directed the Union of India to location in Amrapali Project from 2015 to 2021.
impose a condition in the mining

lease and a similar condition in the
environmental
clearance and the min' Ian to

Grass matting using Guinea grass, Charabadam and
Johnson grass have been do
portion of Honhe O/B dump in 2



the effect that the rrunmg lease
ho lders shall, after ceasing

mining operations, undertake re­

grassing the mining area and any
other area which may have

been disturbed due to their mining

activities and restore the land to a

condition which is fit

for growth of fodder, flora, fauna

etc. Compliance of this condition
after the muung activity

is over at the cost of the mining
lease holders/Project Proponent".

The implementation report
of the above said condition shall

be sent to the Regional Office of

the MoEFCC.

Seed Balls have been spread over Slope of OIB Dump
for vegetation & for growth of fodder, flora, fauna
in Monsoon 2020.

PP should opt specific mitigative
measures for the straightening of
Dudhmatia stream

Regular monitoring of the flow
rate of Dudhmatia stream shall be

and record

Assured to comply.
1. Construction of 1no check dam at Dhudhmatia

nallah near Binglat OBdump is completed.
2. Construction of 4 Nos of Check Dam at Amrapali

Mine has been completed at DIS of Dhudhmatia
nallah.

3. Proposal for stabilization of slope along
Dudhmatiya stream using Jute netting, Guard
wall with drains (along stream length 1500 m) is
under tendering process.

4. Regular Monitoring of the flow rate of
Dudhmatia stream will be carried out and
record will be maintained once its diversion
completed.

carried out
Xiv maintain

Xv

PP should ensure that coal

transportation from Amrapali
Railway Siding through belt

conveyor (within two years) from

the grant of EC

1. The work for Amrapali CHP & Silo has
been awarded to Mis Larsen and Turbo
Limited on 31.12.2020. Annexure :-4

2. The project is under construction phase and
shall be completed in the stipulated timeline.

3. The work for development of railway siding
has been started in the non-forest land and
application is under process for obtaining
F clearance.



Proposal initiated from CCLHQ for procurement of 8 no
of Fog cannon is at HQ for floating of tender.xvi

PP should install 10 nos of fog
cannon system in mine area & OB
dump.

The company shall obtain approval
of CGWA for use of groundwater for
mining operations at its enhanced
capacity of 20.16 MTPA (Peak).

xvii

Being Complied

No Objection Certificate (NOC) For Ground Water
Abstraction of 4,220 m3/day for Amrapali OCP has
been issued on 05.02.2021, which includes water
sprinkling, green belt development and other
activities for Amrapali OCP.
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A fresh application was submitted as per the Ministry of
Jal Shakti Notification 5.0. No: 3289(E) Dated:
24.09.2020 vide application No: 21-4/699/JH/MIN/2020
Dated: 29.11.2020 for Amrapali Expansion OCP. The
application is under consideration at CGWA office.

Active OB Dump should not be

kept barren/open and should be
covered by temporary
grass to avoid air born of particles

xviii

Total 89234 saplings have been planted in different
location in Amrapali Project from 2015 to 2021.

Grass matting using Guinea grass. Charabadam
and Johnson grass have been done on the barren

ortion of Honhe 0 8 dum .



In Monsoon 2020, Seed ball plantation has been done
for raising of Green belt in Binglat OBdump and for top
soil preservation at stockyard near Honhe. Work is
completed at Binglat OBdump area

XiX

Hon'ble Supreme Court in an Writ Agreed.
Petition(s) Civil No. 114/2014, Continuous development of green belt, regressing &

vegetation is being practiced every year in Monsoon
departmentally and by State Forest department on
backfilled area or available locations.

directed the Union of India to Total 89234 saplings have been planted in different
impose a condition in the mining location in Amrapali Project from 2015 to 2021.
lease and a similar condition in the

Common Cause vs Union
of India & Ors vide its judgement

dated 8th January, 2020 has

environmental
clearance and the mining plan to
the effect that the min ing lease
holders shall, after ceasing
rmrung operations, undertake re­
grassing the mining area and any
other area which may have

been disturbed due to their mining
activities and restore the land to a
condition which IS fit

for growth of fodder, flora, fauna
etc. Compliance of this condition
after the mimng activity
is over at the cost of the mining

lease holders/Project Proponent".
The implementation report
of the above said condition shall
be sent to the Regional Office of
the MoEFCC.

Grass matting using Guinea grass, Charabadam
and Johnson grass have been done on the barren

ortion of Honhe 0 B d

In Monsoon 2020, Seed ball plantation has been done
for raising of Green belt in Binglat 06 dump and for top
soil preservation at stockyard near Honhe. Work is
completed at Binglat OBdump area
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consultation process shall be All the Commitment made during public
adhere to. The proposed consultation process is being streamlined & time
amount earmarked for CER bound completion will be followed.

xxiii

due

A fund provision of Rs. 4.29 Crore has been allocated for
Corporate Environment Responsibility.

Project Proponent shall obtain Assured to comply

blasting permission from DGMS The company through agency carrying out mining
for conducting 1111l11l1goperation deployed Surface Miner which is mining
operation near villages and also coal in eco-friendly manner. Further electronic
explore deployment of rock detonator is being used in mining process.

Xx
activities shall be considered as

part of Environment

Management Plan, which shall be
accomplished within period of 5
years"

As mine is now advancing towards habitation
(Kumrang kala and Kumarang khurd) application for
blasting permission keeping danger zone of 500
made on 22.12.2020 to DGMS.

to

to

Xxi
breakers of suitable capacity 111

the project to avoid blasting very

near to villages. There shall be no

Assured to comply

2000 native species has been planted as greenbelt
near Honhe OB dump in 7.5 m width & 1200 native
species have been planted by State forest
Department in 2015-16 along the NBCCroad.

PP shall pay to farmers of Agreed
agricultural land if there IS any If any such loss being found by Concerned District

Commissioner.
loss found by concerned District

Commissioner as per extent rules

or norms.

damages caused
habitation/structures

blasting activity.

xxii

In addition, the project proponent
shall develop greenbelt outside the
plant premises such as

avenue plantation, plantation 111

vacant areas, social forestry etc.

Being complied
The training on livelihood and skill development is

to regularly been undertaken in CCL& Amrapali area for
making nearby villagers more employable.
Skill development activities undertaken
exclusively at Amrapali OCP are given below-

1. Amrapali project has procured 100
sewing machines for distribution to the
Panchayats.

2. Inauguration of 'Sewing Training Center'
under Amrapali Project, District Chatra
'under CSR initiative.

Further, skill development training like
automobile repairing, food D~'Cri:~rlg motor

and
Persons of nearby villages shall be

given training on livelihood

skill development
make them employable.

xxiv



winding, driving, electrician, tailoring, computers

etc will be conducted under CER at an
approximate cost of Rs 50 Lakhs in coming years.

1. PAPs were selected for CETI (Mining and
Sirdar training) and BTTI (electrician and
welder train in . Details are as under-

Name of traning No.ofPAPs

CETI (Mining and 10
Sirdar training)

BTTI (electrician and 36
welder training)



Standard EC Conditions

SN Specific Condition

(a) Statutory Compliance

Ii

The project proponent shall

obtain the necessary

permission from the Central

Ground Water Authority.

Compliance

Complied

The total project are of Amrapali OCP is 619.87 Ha out of which the total Forest land is

531.64 Ha that has been granted stage-It vide no FL-08/48/2008/FC Dated
12.10.2010.

prepare a Site-Specific An action plan for conservation of endangered flora and fauna has been prepared and

Conservation Plan / Wildlife submitted to State Forest Department (DFO (Chatra)) & PCCF (WL) for approval on
Management Plan and 20.01.2021.

approved by the Chief This action plan shall be implemented as per the recommendation and consultation of

Wildlife Warden. State Forest and Wildlife Department.

The recommendations of the

approved Site-Specific

Conservation Plan/Wildlife

Management Plan shall be

implemented in consultation

with the State Forest

Department. The

implementation report shall

be furnished along with the

six-monthly compliance

report (in case of the

presence of schedule-l

species in the study area).

The project proponent shall Complied

obtain Consent to The project has a valid consent issued by Jharkhand State Pollution Control Board till

Establish/Operate under the 31.12.2021 for 14.4 MTPA.

The project proponent shall

obtain forest clearance under

the provisions of Forest
(Conservation) Act, 1986, in

case of the diversion of forest
land for non-forest purpose
involved in the project

The project proponent shall
obtain clearance from the
National Board for Wildlife, if
applicable.

The project proponent shall

Iii

Iv

provisions of Air (Prevention

& Control of Pollution) Act,
1981 and the Water

(Prevention & Control of
Pollution) Act, 1974 from the

concerned State pollution
Control Board/ Committee.

v

Being Complied

This condition is not applicable for Amrapali OCP.

Being Complied

Online application submitted for Consent to establish of 20.16 MTPA (Peak) Capacity to

Jharkhand State Pollution Control Board which is at HQ JSPCBRanchi vide application
number:-10408025 dated 10.04.2021. Online application for CTO(20.16 MTPA) has been

applied on vide application no: 10829845 dated 20.07.2021.

Being Complied

Amrapali OCP falls in Chatra District, which falls in "Safe" category as per CGWA
categorization.

No Objection Certificate (NOC) For Ground Water Abstraction of 4,220
m3/day for Amrapali OCP has been issued on 05.02.2021, which includes
water sprinkling, green belt development and other activities for Amrapali
OCP.
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A fresh application was submitted as per the Ministry of Jal Shakti Notification 5.0. No:
3289(E) Dated: 24.09.2020 vide application No: 21-4/699/JH/MIN/2020 Dated:
29.11.2020 for Amrapali Expansion OCP.The application is under consideration at CGWA
office.

Solid/hazardous waste
generated in the mines need
to be addressed in

accordance to the Solid
Waste Management Rules,
2016/Hazardous & Other
Waste Management Rules,
2016.

Being complied

Solid & hazardous waste generated in the mines are addressed in accordance to the
Solid Waste Management Rules, 2016/Hazardous & Other Waste Management Rules,
2016.

Vi

(b) Air quality monitoring and preservation

Continuous ambient air Being Complied

quality monitoring stations as At present the ambient air quality is being monitored at Eight numbers of stations every
prescribed in the statue to be fortnight in the core zone as well as in the buffer zone for monitoring of pollutants,
established in the core zone namely PMlO, PM2.5, 502 and NOx. Monitoring of Heavy Metals are also being carried

as well as in the buffer zone out once every six month. The monitoring report is enclosed herewith as Annexure-3.
for monitoring of pollutants,

namely PM10, PM2.5, 502
and NOx.

Location of the stations shall
be decided based on the
meteorological data,
topographical features and

environmentally and
ecologica IIy sensitive ta rgets

in consultation with the State
Pollution Control Board.
Online ambient air quality
monitoring stations may also
be installed in addition to the
regular monitoring stations

as per the requirement

and/or in consultation with

The continuous PM10 analyzer commissioned & connected with JSPCB server

by Mis Environment SA Pvt. Ltd. at Shivpur Railway Siding.

The supply order of CAAQMS system at Project Office of Amrapali OCP (Core

Zone of Amrapali OCP) has been issued on 31.08.2021.



the SPCB. Monitoring of
heavy metals such as Hg, As,

Ni, Cd, Cr, etc to be carried
out at least once in six
months.

The Ambient Air Quality BeingComplied
monitoring in the core zone At present the ambient air quality is being monitored at Eight numbers of stations every
shall be carried out to ensure fortnight in the core zone as well as in the buffer zone for ensuring the Coal Industry
the Coal Industry Standards Standards notified vide GSR742 (E) dated 25th September, 2000 and as amended from

notified vide GSR 742 (E) time to time Monitoring of Heavy Metals are also being carried out once every six
dated 25th September, 2000 month. The monitoring report is also being submitted to Regional Office of MoEF&CC,
and as amended from time to JSPCB& CPCBalong with six monthly compliance report & Environmental Statement.

Ii time by the Central Pollution The monitoring report is enclosed herewith as Annexure-3.
Control Board. Data on
ambient air quality and heavy
metals such as Hg, As, Ni, Cd,
Cr and other monitoring data
shall be regularly reported to
the Ministry/Regional Office

and to the CPCB/SPCB.

Iii

Transportation of coal, to the

extent permitted by road,
shall be carried out by

covered trucks/conveyors.
Effective control measures

such as regular water/mist
sprinkling/rain gun etc shall
be carried out in critical areas
prone to air pollution (with

higher values of
PM10/PM25) such as haul

road, loading/unloading and
transfer points. Fugitive dust
emissions from all sources
shall be controlled regularly.
It shall be ensured that the

Air QualityAmbient
parameters conform to the
norms prescribed by the

Central/State Pollution
Control Board.

Being Complied
Transportation of coal, to the extent permitted by road, is being carried out by covered
trucks.

At present the following mitigation measures are being undertaken for
control of dust & other fugitive emissions:
At present the following mitigation measures are being undertaken for control of dust &
other fugitive emissions:

a. The work for fixed water sprinkling system over a length of 01 Km at haul
road is under process.

b. Fixed sprinkling system on Coal transportation road at Honhe Village 1S
under tendering process.

c. Deployment of Road Sweeping Machines on CT Road
d. 8 number of Fog connon under Procurement at HQ.
e. Work awarded for Wind Screen Barrier 1 Km at Ursu Village & proposal

for 2 Km both side at Honhe Village is under tendering process at HQ.
f. 05 number of departmental water sprinklers of 28 KL capacity having an

average working hours of 4 Hr/ day are deployed for water sprinkling. In
addition, there are 13 contractual water sprinklers of 12 KL & 20 KL
c with an aver of 9 trips/tanker/day.

g. Fixed sprinklers (for 1.2 km) at estimated cost of Rs. 90 lakh is in process
near wei h brid e 10 to Shiv' ur road.



The transportation of coal

shall be carried out as per the
provisions and route
envisaged in the approved
Mining Plan or environment
monitoring plan.
Transportation of the coal
through the existing road
passing through any village

Iv shall be avoided. In case, it is
proposed to construct a

'bypass' road, it should be so
constructed so that the

impact of sound, dust and
accidents could be
appropriately mitigated.

h. Mist type water tanker at an estimated cost of Rs. 70 lakh is in process at
HQ.

i. pee roads have been constructed and are being maintained for ensuring
coal tr ortation without any coal s on the road.

Being Complied
The transportation of coal is being carried out as per the provisions and route envisaged
in the approved Mining Plan or environment monitoring plan.



Coal stock

pi lei crusher /feeder and
breaker material transfer
points shall invariably be
provided with dust
suppression system. Belt-
conveyors shall be fully

Vi
covered to avoid air borne
dust. Side cladding all along

the conveyor gantry should
be made to avoid air borne
dust. Drills shall be wet
operated or fitted with dust
extractors.

Coal handling plant shall be
operated with effective
control measures w.r.t.
various environmental

vii parameters. Environmental
friendly sustainable
technology should be
implemented for mitigating

such parameters.

V

Vehicular emissions shall be
kept under control and
regularly monitored. All the
vehicles engaged in mining

and allied activities shall
operate only after obtaining
PUC certificate from the
authorized pollution testing
centres.

POLLUTION UNDER CONTROL CI!RTJ-FJCATe
.....h..,.._d .yo

frar..POI" Ocp.wlrntrnl,OOV.n'l_nt ,.J.In.rthand

Being Complied

All measures are being undertaken to keep vehicular emission under control. All the
vehicles engaged in mining and allied activities are being operated only after obtaining
PUCcertificate from the authorized pollution testing centers.
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Assured to comply

The condition shall be complied when construction of crusher and in-pit belt conveyors
will be completed.

All measures for environmental protection shall be undertaken as also listed in the
tender document of Amrapali CHP.

Assured to comply

The condition shall be complied when construction of crusher and in-pit belt conveyors
will be completed.

All measures for environmental protection shall be undertaken as also listed in the
tender document of Amrapali CHP.



(e) Water quality monitoring and preservation

(i)

existing
constructing

wells and
new

Complied
Mine water of Amrapali OCP is being monitored fortnightly in terms of the parameters
notified under the Water Act, 1974 Coal Industry Standards vide GSR742 (E) dated 25th

September, 2000 and as amended from time to time by the Central Pollution Control
Board.

The latest monitoring reports of Amrapali OCP are enclosed as Annexure-3.

Being Complied

The monitoring data is being displayed at CCL website with six monthly compliance
reports & Environment Statement in Form-V.

Environmental parameters are now being displayed at notice board of
Amrapali Project Office.

Being Complied
Monitoring report of Piezometer for winter session (Jan), Pre-Monsoon & Monsoon
session has been sent to the CGWB Patna vide ref no. POIAmrapali 0(/2019-20/2158
dated 16.01.2020 & vide ref no. PO/Amrapali OC/2020-21/740 Dated:-29-06-2020 &

vide ref no. PO/Amrapali OC/2020-21/1378 dated 10.09.2020 respectively. The latest
Monitoring report of piezometer submitted on date 31.01.2021 vide ref no:­
POIAmrapali/EC Compliance/2020-21/2962 (A).

piezometers during the The latest report of ground water level & quality is also enclosed as Annexure-s,
mining operations. The For installation of additional 05 numbers of Piezometer is re-tendering process.

(iii) monitoring of ground water

levels shall be carried out
four times a year i.e. pre­
monsoon, monsoon, post­
monsoon and winter. The
ground water quality shall be
monitored once a year, and
the data thus collected shall
be sent regularly to

MOEFCC/RO.

The effluent discharge (mine

waste water, workshop
effluent) shall be monitored
in terms of the parameters
notified under the Water Act,
1974 Coal Industry Standards
vide GSR 742 (E) dated 25th
September, 2000 and as
amended from time to time
by the Central Pollution

Control Board.

(ii)

The monitoring data shall be

uploaded on the company's
website and displayed at the
project site at a suitable
location. The circular NO.J-

20012/1/2006-IA.ll (M)
dated 27th May, 2009 issued

by Ministry of Environment,
Forest and Climate Change
shall also be referred in this
regard for its compliance.

Monitoring of water quality Being Complied
upstream and downstream of The monitoring of water quality upstream and downstream of Honhe Nallah is being

water bodies shall be carried carried out quarterly.
out once in six months and The latest monitoring reports of Amrapali OCP are enclosed as Annexure-3.

record of monitoring data

(iv) shall be maintained and
submitted to the Ministry of
Environment, Forest and
Climate Change/Regional
Office.

Regular monitoring of ground

water level and quality shall
be carried out in and around
the mine lease area by

establishing a netwok of



Ground water, excluding Complied.
mine water, shall not be used No ground water is being utilized for mining operations. Several rainwater harvesting
for mining operations. measures has been undertaken for Amrapali OCP.

Rainwater harvesting shall be Rainwater Harvesting:-.
implemented for A. Work Completed

Catch and/or garland drains
and siltation ponds in

adequate numbers and

appropriate size shall be
constructed around the mine
working, coal heaps & OB
dumps to prevent run off of

water and flow of sediments
directly into the river and

water bodies. Further, dump
material shall be properly
consolidated/ compacted

and accumulation of water
over dumps shall be avoided
by providing adequate
channels for flow of silt into
the drains. The drains/ponds
so constructed shall be
regularly de-silted

c) Construction of catch drain and siltation pond at different ~~"::::">_~'articularly before onset of

(v)

ground

conservation
augmentation

water resources.

and
of

(vi)

for installation & Construction of rainwater

at PO office and Executive Hostel of Amrapaliharvesting system

Project

B. Work completed for installation of Rainwater Harvesting system at VTC.

Work awarded & is in process for PIT Canteen, Rest Shelter, First Aid

Centre, IRB Camp Prefab Hostel, Unit Store under Amrapali Project, A-C

Area. On 19.08.2021Vide Ref. No. GM(A-C)/SO(C)/Award of Work/2021-
2022/34.

C. Work has been awarded to Bikash kumar with cost of

Rs.12,76,097.78(Rupees Twelve Lakh Seventy Six Thousand Ninety

Seven & Seventy Eight Paisa). The work has been started near Rest

Shelter.

Complied

The catch drains & garland drains have been developed along with siltation ponds to
ensure that sediment flow in surface water is prevented. The details of drains are given
below:

a) Construction of Catch drain of 3 Km length & 01 nos of Siltation Pond are completed
along the Toe wall at Northwest side of Binglat OB Dump.

b) Construction of Catch drain of 2 Km length & 02 nos of Siltation pond around Honhe
OB Dum is com leted.



,---,----------------------,---------------------------------------------------------------,
monsoon and maintained
properly. Sump capacity

should provide adequate
retention period to allow
proper settling of silt
material. The water so
collected in the sump shall be
utilised for dust suppression
and green belt development

and other industrial use.
Dimension of the retaining
wall constructed, if any, at.
the toe of the OB dumps
within the mine to check run­

off and siltation should be
based on the rainfall data.
The plantation of native
species to be made between
toe of the dump and adjacent
field/ habitation/water

bodies

d) Construction of quarry boulder retaining wall between Top Soil & OB dump along
with catch drain & Siltation pond on Topsoil.

Sump capacity is also maintained to ensure to provide adequate retention period to
allow proper settling of silt material.

Total 89234 saplings have been planted in different location in Amrapali Project

from 2015 to 202l.

• Grass matting using Guinea grass, Charabadam and Johnson grass
have been done on the barren portion of Honhe O/B dump.

• Plantation can only be done in Non Coal bearing area, Over Burden (OB) dump

and backfilled area and along the Haul roads & pucca roads in mine premises.

groundwater The following activities have been undertaken for ensuring ground water recharge forAdequate
recharge measures shall be augmentation of ground water:
taken up for augmentation of
groundwater. The project Check dams:-
authorities shall meet water
requirement of nearby

(vii)



village(s) after due treatment

conforming to the specific
requirement (standards).

b. Construction of 4 Nos of Check Dam at AmrapaJi Mine has been completed
at DIS of Dhudhmatia nallah, Parsna Village, near Godwar village mandir &
Godwar village.

c. The work of making of Siltation Pond at Y-More near gate no.03 CUrsu
checkpost) completed.
d.)Construction of 1 number of Checkdam at Honhe completed.

Rainwater Harvesting:-.
a. Work Completed for installation & Construction of rainwater harvesting

system at POoffice and Executive Hostel of Amrapali Project
b. Work completed for installation of Rainwater Harvesting system at VTC.

Work awarded & is in process for PIT Canteen, Rest Shelter, First Aid
Centre, IRBCamp Prefab Hostel, Unit Store under Amrapali Project, A-C
Area. On 19.08.2021Vide Ref. No. GM(A-C)/SO(C)/Award of Work/2021-
2022/34.

c. Work has been awarded to Bikash kumar with cost of
Rs.12,76,097.78(Rupees Twelve Lakh Seventy Six Thousand Ninety
Seven & Seventy Eight Paisa). The work has been started near Rest
Shelter.

d. Proposal for 15 numbers of Rain water Harvesting System is in process.



Ponds-

a) 01 no of Pond has been constructed at Honhe.
b) 01 no of pond has been constructed at Birhortola

c) Construction of 1 No of pond at Ursu more is completed.

(viii)

Industria I waste water

generated from CHP,
workshop and other waste
water, shall be properly
collected and treated so as to
conform to the standards
prescribed under the
standards prescribed under

Water Act 1974 and

Environment (Protection)
Act, 1986 and the Rules

made there under, and as
amended from time to time.
Adequate ETP/5TP needs to
be provided.

Being complied
Industrial wastewater generated is being properly collected and treated. The monitoring
report is enclosed herewith as Annexure-3.

Automated wheel Washing system with Effluent Treatment Plant has been
commissioned & operational at the workshop of Outsourcing agency to
mitigate fugitive emission.

ETP has been made in the workshop.
Workshop along with ETP for

Dated:13.11.2020.



(ix)

purpose viz. watering the

mine area, roads, green belt The drains are being desilted once in a year Pre-monsoon for proper channeling of water
development etc. The drains into sedimentation ponds.
shall be regularly desilted
particularly after monsoon
and maintained properly.

The surface drainage plan Being complied
including surface water The surface drainage map, water table contour map & watershed map of Amrapali OCP
conservation plan for the is shown as;-

~------------------------~~-------------------------------.area of influence affected by
the said mining operations,

considering the presence of
river/rivulet/ pond/lake etc,
shall be prepared and
implemented by the project
proponent. The surface
drainage plan and/or any
diversion of natural

watercourses shall be as per
the approved Mining

Plan/EIA/EMP report and
with due approval of the
concerned State/Go I
Authority.

The construction of The diversion of nallah is proposed as per the approved Mining Plan &EIA/EMP report.
embankment to prevent any Due approval before diversion of nallah shall be taken and it will be submitted to
danger against inrush of MoEF&CC.

(x)

surface water into the mine

should be as per the
approved Mining Plan and as
per the permission of DGMS
or any other authority as
prescribed by the law.

The water pumped out from
the mine, after siltation, shall
be utilized for industrial

Being complied
The water pumped out from mine is being utilized for industrial purpose viz. watering
the mine area, roads, green belt development etc.

, ,
!r.....a.I

Barki River marks the eastern boundary of the property with a safe distance of about
100 mtrs.



The project proponent shall
take all precautionary

measures to ensure

riverine/riparian ecosystem
in and around the coalmine
up to a distance of 5 km. A
riverine /riparian ecosystem

conservation and
management plan should be

prepared and implemented
(xi) in consultation with the

irrigation / water resource
department in the state

government.

Being complied
Impact study of mining on surface water has been carried out as part of EIA/EMP study.

The surface drainage map, water table contour map & watershed map of Amrapali OCP

is shown as:-

r
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Several conservation measures including construction of Ponds, check dams & siltation
tanks has been undertaken as er the measures sed in the EIA/EMP re



Adequate measures shall be
taken for control of noise
levels as per Noise Pollution

Rules, 2016 in the work
environment. Workers
engaged in blasting and
drilling operations, operation
of HEMM, etc shall be

provided with personal
protective equipment (PPE)

like ear plugs/muffs in
conformity with the
prescribed norms and
guidelines in this regard.
Adequate awareness
programme for users to be
conducted. Progress in usage

of such accessories to be
monitored.

Beingcomplied
Suitable mitigation measures will be taken to prevent adverse impacts of high noise level
on the workmen. This includes provision of earmuffs, sound proof operator cabins,

sufficient warnings before blasting, and improved blasting techniques, development of
plantation around industrial area and avenue plantation.
The details of PPEissued to workers are given below for kind consideration.

Mining Shoe

2 Helmet 722 64

3 Gum boot 210 30

4 Masks 8006 2105

5 First aid kit 3 ~.. 39

6 Florescent jacket 1060 69

7 Ear muffs 87 Nil

8 goggles 376 Nil

(i)

Controlled blasting Beingcomplied
Controlled blasting techniques are adopted. Blasting is done only in daylight hours.
Proper blast design is prepared to control ground vibrations and arrest flyrocks and
boulders; Blasting is done by use of NONEL Technology & Electronic detonator for

reducing Noise Pollution and Vibration.

techniques shall be practiced
in order to mitigate ground

vibrations, Fly rocks, noise
and air blast etc., as per the

cribed the

(ii)



(iii)

DGMS.

The noise level survey shall
be carried out as per the
prescribed guidelines to
assess noise exposu re of the
workmen at vulnerable

points in the mine premises,
and report in this regard shall
be submitted to the

Ministry/RO on six-monthly
basis.

(e) Mining Plan

(iii)

(i)

Efforts should be made to

reduce energy and fuel
consumption by
conservation, efficiency
improvements and use of
renewable energy.

Mining shall be carried out

under strict adherence to
provisions of the Mines Act

1952 and subordinate
legislations made there

under as applicable.

(ii)

Mining shall be carried out as
per the approved mining plan
(including Mine Closure Plan)

abiding by mining laws
related to coal mining and
the relevant circulars issued
by Directorate General Mines
Safety (DGMS)

No mining shall be carried
out in forest land without

obtaining forestry clearance
as per Forest (Conservation)
Act, 1980.

Complied

Noise level monitoring is being done fortnightly at Eight locations of Amrapali OCP. The
values are within the prescribed standards. The monitoring report is enclosed as
Annexure-3_for quick reference.

Being complied.

Mining is being carried out as per the provisions of Mines Act 1952 and subordinate
legislations there under.

Being Complied.
Mining is being done in abidance to the approved mining plan and under permission of
Directorate General Mines Safety (DGMS).

Being Complied.

Forest land is 531.64 Ha that has been granted stage-It vide no FL-08/48/2008/FC Dated
12.10.2010.

Being Complied.

Efforts are being made to reduce energy and fuel consumption by conservation,
efficiency improvements and use of renewable energy.

Work completed for procurement, installation & commissioning of 1,500
numbers of household solar lights units for project affected villagers under
Ursu, Bi lat, Honhe, Kumran Kalan & Kumran Khurd.



Construction of Solar Power Operated deep bore well with recharge Pit:
Work Completed for construction of 13 nos of deep well boring each with
solar power operated submersible pumps set, pump house, recharge pit etc.
for providing drinking water in different project affected villages.

(i)

Digital Survey of entire lease

hold area/core zone using
Satellite Remote Sensing
survey shall be carried out at
least once in three years for

monitoring land use pattern
and report in 1:50,000 scale

or as notified by Ministry of
Environment, Forest and
Climate Change(MOEFCC)
from time to time shall be

submitted to
MOEFCC/Regional Office
(RO).

Complied.
Digital Survey of entire core zone using Satellite Remote Sensing survey is being carried

out once in three years.
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Fly ash shall be used for Assured to comply

external dump of At present there is no fly ash dumping in the project. However if the fly ash shall be used
overburden, backfilling or for dumping the provisions contained in clause (i) and (ii) of subparagraph (8) of fly ash
stowing of mine as per notification issued vide SO 2804 (E) dated 3rd November, 2009 as amended from time to

provisions contained in time shall be followed.

clause (i) and (ii) of
subparagraph (8) of fly ash
notification issued vide SO

(iv) 2804 (E) dated 3rd
November, 2009 as amended
from time to time. Efforts

shall be made to utilize
gypsum generated from Flue
Gas Desulfurization (FGD), if
any, along with fly ash for
external dump of
overburden, backfilling of

(iii)

The final mine void depth Assured to comply.

should preferably be as per The final mine void depth shall be as per the approved mining plan.
the approved Mine Closure The remaining area shall be backfilled and bio-reclaimed as per the approved mine
Plan, and in case it exceeds closure plan.

40 m, adequate engineering A separate account has been opened in Bank of Baroda Vide account no:
interventions shall be 00170100019666.
provided for sustenance of Internal dumping/ Technical reclamation to the mined out area of AmrapaJi

aquatic life therein. The OCP has been done from 2017-18 to 2021-22 till September 2021.
remaining area shall be
backfilled and covered with
thick and alive topsoil.

Post-mining land be
rendered usable for
agricultu ral/forestry
purposes and shall be
diverted. Further action will
be treated as specified in the
guidelines for Preparation of
Mine Closure Plan issued by

the Ministry of Coal dated
27th August, 2009 and
subsequent amendments.

The entire excavated area, Assured to comply.

backfilling, external as Project proponent assures that the land use of the project shall be in conformity with
dumping (including top soil) land use pattern as submitted in the approved mining plan & EIA/EMP report.
and afforestation plan shall The progressive compliance status vis-a-vis the post mining land use shall be submitted.
be in conformity with the

(ii)

"during mining"/"post
mining" land- use pattern,
which is an integral part of
the approved Mining Plan

and the EIA/EMP submitted
to this Ministry. Progressive
compliance status vis-a-vis

the post mining land use
pattern shall be submitted to

the MOEFCC/RO.

In 2017 -18,26 Ha area was technically reclaimed, in 2018-19, 5.30 Ha of area

was technically reclaimed, in 2019-20, 34.7 Ha in 2020-21 & 50 Ha of area

has been backfilled in 2021-22 upto September 2021.

Total 89234 saplings have been planted in different location in Amrapali Project

from 2015 to 2021.

• In Monsoon 2021, Plantation work in 23 Ha Backfilled area of 57500

plants completed by State Forest Department.

"'-'._"I'



species to prevent erosion

and surface run off. The Total 89234 saplings have been planted in different location in Amrapali Project
other overburden dumps from 2015 to 2021.
shall be vegetated with
native flora species. The
excavated area shall be
backfilled and afforested in

line with the approved Mine
Closure Plan. Monitoring and
management of rehabilitated

. areas shall continue until the
vegetation becomes self­
sustaining. Compliance status

shall be submitted to the
Ministry of Environment,

Forest and Climate Chang/
Regional Office.

The project proponent shall Complied
make necessary alternative At present, there is no grazing land is involved in the project area of 619.87 Ha.

arrangements, if grazing land

(v)

mines.

Further, it may be ensured
that as per the time schedule
specified in mine closure plan
it should remain live till the
point of utilization. The

topsoil shall temporarily be
stored at earmarked site(s)
only and shall not be kept
unutilized. The topsoil shall
be used for land reclamation
and plantation purposes.
Active OB dumps shall be
stabilised with native grass

is involved in core zone, in
consultation with the State

government to provide
(vi) alternate areas for livestock

grazing, if any. In this
context, the project
proponent shall implement
the directions of Hon'ble
Supreme Court with regard

to acquiring grazing land.

(g) Green Belt
The project proponent shall

take all precautionary
measures during mining

(i) operation for conservation
and protection of

endangered/endemic
flora/fauna, if
spotted/reported

any,

in the

Being complied

Internal dumping/ Technical reclamation to the mined out area of AmrapaJi
ocp has been done from 2017-18 to 2021-22 till September 2021.

In 2017-18, 26 Ha area was technically reclaimed, in 2018-19, 5.30 Ha of area
was technically reclaimed, in 2019-20, 34.7 Ha in 2020-21 & 50 Ha of area
has been backfilled in 2021-22 upto September 2021.

The final mine void depth shall be as per the approved mining plan.
The remaining area shall be backfilled and bio-reclaimed as per the approved mine

closure plan.
A separate account has been opened in Bank of Baroda Vide account no:

00170100019666.

• In Monsoon 2021, Plantation work in 23 Ha
plants completed by State Forest Department.

Backfilled area of 57500

Being Complied
An action plan for conservation of endangered flora and fauna has been prepared and
submitted to State Forest Department (DFO (Chatra)) & PCCF (WL) for approval on

20.01.2021.



(ii)

study area. The Action plan in

this regard, if any, shall be
prepared and implemented

in consultation with the State
Forest and Wildlife

Department.
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This action plan shall be implemented as per the recommendation and consultation of
State Forest and Wildlife Department.

(h) Public hearing and Human health issues

Adequate illumination shall Being Complied I
I

be ensured in all mine Adequate illumination is being ensured at all mine locations (as per DGMS standards)

locations (as per DGMS and monitored weekly.

(i) standards) and monitored
weekly. The report on the
same shall be submitted to
this ministry & it's RO on six­
monthly basis.

Greenbelt consisting of 3-tier Being Complied

plantation of width not less 2000 native species has been planted as greenbelt near Honhe OB dump in 7.5 m

than 7.5 m shall be width & 1200 native species have been planted by State forest Department in

developed all along the mine 2015-16 along the NBCCroad.
lease area as soon as

possible. The green belt

comprising a mix of native
species (endemic species
should be given priority) shall
be developed all along the
major approach/ coal

transportation roads.



(ii) Besides regular
health check-up,

the personnel
from workforce

The project proponent shall
undertake occupational
health survey for initial and
periodical medical
examination of the personnel
engaged in the project and
maintain records accordingly
as per the provisions of the

Mines Rules, 1955 and DGMS
circulars.
periodic

20% of

identified
engaged in active mining

operations shall be subjected

to health check-up for
occupational diseases and
hearing impairment, if any, as
amended time to time.

(iii)

Personnel (including
outsourced employees)
working in core zone shall
wear protective respiratory
devices and shall also be
provided with adequate
training and information on
safety and health aspects.

Being Complied
Continuous monitoring of occupational safety and other health hazards is being
undertaken. Initial Medical Examination (IME) & Periodic Medical Examination (PME) of

workers is being carried out. The details of IME/PME is given below:
IME IME

Year
departmental Contractual

122 210
15 47
21 126
11 384
07 192
03 131
64 101

2015
2016
2017
2018
2019
2020
2021

PME

11
21
21
26
78
82
84

Being Complied
All personnel's working in core zone have been provided with protective respiratory
devices and also be provided with adequate training and information on safety and

health aspects.

1 Mining shoe 917 15,4
SN Item

Helmet2

Year 2020 Year 2021

722



Implementation of the action Complied
plan on the issues raised Issues raised during Public Hearing have been complied & some other conditions are in
during the public hearing process. Annexure:-5

shall be ensured. The project
proponent shall undertake all R & R plan has been prepared as per the details submitted in EIA/EMP report and is

the tasks/measures as per being followed to provide all benefits as per the Cll approved R & R Policy.
the action plan submitted Land compensation for 35.19 acres has been paid till date.

(iv) with budgetary provisions
during the public hearing.

Land oustees shall be
compensated as per the
norms laid down in the R&R

policy of the company/State
Government/Central

The project proponent shall Being Complied
follow the mitigation The mitigation proposed in Ministry's OM No.Z-ll013/5712014-IA.ll (M) dated 29th

measures provided in this October, 2014 is being followed.

Ministry's OM No.Z-

11013/5712014-1A.l1 (M)
dated 29th October, 2014,
titled 'Impact of mining
activities on habitations­

issues related to the mining
projects wherein habitations
and villages are the part of
mine lease areas or
habitations and villages are
surrounded by the mine

(v)

lease area'.

Government, as applicable.

@
3 Gum boot 210 30
4 Masks 8006 2105
5 First aid kit 3 39
6 Florescent 1060 69

jacket
7 Ear muffs 87 Nil
8 goggles 376 Nil

The refresher VTCTraining undertaken in past years are as given below:
SN Training Year Year Year

2020 2019 2018
13

training

1 Refresher 63
VTC

46

The training program for the workers (Departmental & Contractual) held is
given below:
SN Year

2021
Training Year

2020
1 VTC 222 156
2 Refresher 63 39
3 Basic VT 02 50
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i) Corporate Environment Responsibility

(ii)

(iii)

The project proponent shall Complied
comply with the provisions
contained in this Ministry's

OM vide F.No.22-65/2017-
IA.III dated 1st May 2018, as

applicable, regarding

Corporate Environment
Responsibility.

(i)

Action plan for implementing
EMP and environmental
conditions along with
responsibility matrix of the
company shall be prepared
and shall be duly approved

A fund provision of Rs. 4.29 Crore has been allocated for Corporate Environment
Responsibility.

The activity wise expenditure is prepared and given below for information and appraisal.

Fund allocation in
Rs. lakhs

The company shall have a

well laid down environmental
policy duly approve by the

Board of Directors. The
environmental policy should
prescribe for standard

operating procedures to have
proper checks and balances

and to bring into focus any
infringements/ deviation/
violation of the
envi ron mental/forest

/wildlife norms/conditions.
The company shall have
defined system of reporting

infringements/ deviation/
violation of the
environmental/forest/wildlife

norms/ conditions and/or
shareholders/stake holders.
A separate Environmental

Cell both at the project and

company head quarter level,
with qualified personnel shall
be set up under the control
of senior Executive, who will
directly to the head of the
organization.

(iv)

SN Area of Focus

Infrastructure Development
1 (Construction of Road, Electricity, 150

Drinking Water etc.)

2 Skill Development & Employment 80

3 Medical Camp, Health & Hygiene 60

4 Education 60

5
Development of Surface water

25
Bodies

6 Community Plantation 54

Total in Rs. lakhs 429

Complied

CCLhas a well laid down environmental policy duly approve by the Board of Directors.
The environmental policy prescribes standard operating procedures to have proper

checks and balances and to bring into focus any infringements/ deviation/ violation of
the environmental/forest /wildlife norms/conditions.
The approved Environmental Policy is also available at CCLwebsite at:

https://www.centralcoalfields.in!sutbs!pdf!
17_12_19_ CorporateEnvi ron mental Policy2018.pdf

Complied
Separate Environmental cell both, at project & company head quarter level has been

setup.

Complied
Total expenditure made till date on environment protection measures and year wise
progress of implementation of action plan has been prepared along with action plan for
implementing EMP and environmental conditions along with responsibility matrix of the

company. Copy attached as Annexure:- 2



by competent authority.

The year wise funds
earmarked for environmental
protection measures shall be
kept in separate account and
not to be diverted for any

other purpose. Year wise
progress of implementation
of action plan shall be

reported to the

Ministry/Regional Office
along with the Six Monthly
Compliance Report.

Self-environmental audit
shall be conducted annually.

(v) Every three years third party

environmental audit shall be
carried out.

Assured to comply

As directed, a third party assessment shall be carried out for Amrapali OCP undertaken
once in three years through experts agency recognized by MoEF&CC.
Self environmental audit shall also be conducted annually and report will be submitted
to MoEF&CC.

U) Miscellaneous

The copies of the Complied
environmental clearance The copy of environmental clearance has been submitted to head of Panchayats.

shall be submitted by the

The project proponent shall
make public the
environmental clearance
granted for their project

along with the environmental
conditions and safeguards at

their cost by prominently

advertising it at least in two
local newspapers of the
District or State, of which one

shall be in the vernacular

language within seven days
and in addition this shall also
be displayed in the project
proponent's website

permanently.

(i)

project proponents to the
Heads of local bodies,

(ii) Panchayats and Municipal
Bodies in addition to the
relevant offices of the
Government who in turn has

to display the same for 30
days from the date of receipt.

Complied
Environment clearance letter has been uploaded on CCLWeb Site. The link of the same
is given below:
https://www.centralcoalfields.in/sutbs/envr clrnce.php

The ECwas also advertised in two local Newspapers. Copy attached as Annexure:-6



(iii)

The project proponent shall
upload the status of
compliance of the stipulated

environment clearance

conditions, including results
of monitored data on their
website and update the same
on half yearly basis.
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Complied

The status of compliance is being uploaded on CCL website along with results of
monitored data. The web-link is given below:

https://www.centralcoalfields.in/sutbs/six_mnthly.php

The project proponent shall

the
level
NOx

criteria
namely;

(ambient

(iv)

monitor
pollutants
PMI0, 502,
levels) or critical sectoral

parameters, indicated for the

projects and display the same
at a convenient location for
disclosure to the public and
put on the website of the
company.

Being Complied

CCL is monitoring the criteria pollutants level namely; PMIO, PM2.5, 502, NOx every
fortnight. The monitoring data is being displayed at CCL website with six monthly
compliance reports & Environment Statement in Form-V.

The same is also being displayed at Project office of Amrapali OCP.



The project proponent shall Being Complied

follow the mitigation The mitigation proposed in Ministry's OM No.Z-l1013/5712014-IA.ll(M) dated 29th
measures provided in this October, 2014 is being followed.
Ministry's OM No.Z-
1l013/5712014-IA.ll (M)

dated 29th October, 2014,
titled 'Impact of mining

(vi) activities on habitations-
issues related to the mining

projects wherein habitations
and villages are the part of
mine lease areas or

habitations and villages are
surrounded by the mine

The project proponent shall Complied
submit the environmental The environmental statement in Form-V is being submitted to the Jharkhand State

statement for each financial Pollution Control Board & is also being displayed on the website of the company at:
year in Form-V to the https://www.centralcoalfields.in/sutbs/envr_stmnt.php
concerned State Pollution

(vii) Control Board as prescribed
under the Environment
(Protection) Rules, 1986, as

amended subsequently and
put on the website of the

company.

(viii)

(ix)

(v)

The project proponent shall

abide by all the commitments
and recommendations made
in the EIA/EMP report,
commitment made during

Public Hearing and also that

The project proponent shall
submit six-monthly reports
on the status of the

compliance of the stipulated
environmental conditions on
the website of the ministry of

Environment, Forest and
Climate Change at
environment
portal.

clearance

lease area'.

The project authorities shall

inform to the Regional Office
of the MOEFCC regarding
commencement of mining

operations.

The project authorities must
strictly adhere to the

stipulations made by the
State Pollution Control Board
and the State Government.

(x)

Complied

The six monthly compliance report is being submitted to the Regional office of the
MoEF&CC at regular interval.

Six monthly compliance report for EC submitted to Board timely. Latest by ref
no:- PO/Amrapali/EC/CTO/CTE/ Compliance/2021-22/155 (A) on
26/07/2021.

Complied
Amrapali OCP is operational from 07.02.2014. The progressive reports are being
submitted to MoEF&CC with six monthly compliance periodically.

Being Complied
Project proponent is strictly adhering to the stipulations made by the Jharkhand State

Pollution Control Board.

Being Complied
Project proponent is taking action as per the commitments and recommendations made
in the EIA/EMP report/public hearing and submission made to MoEF&CC.
The updated status shall be submitted to MoEF&CC every six month with compliance

report.
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(xi)

Concealing factual data or Agree to Comply
submission of

false/fabricated data may
result in revocation of this
environmental clearance and
attract action under the

provisions of Environment
(Protection) Act, 1986.

during their presentation to
the Expert Appraisal
Committee.

No further expansion or Agree to Comply

modifications in .the plant Project proponent assures to comply that no further expansion or modifications in the
shall be carried out without plant shall be carried out without prior approval of the Ministry of Environment, Forests
prior approval of the Ministry and Climate Change.
of Environment, Forests and
Climate Change.

(xii)

The Ministry may revoke or Agree to Comply
suspend the clearance, if

(xiii) implementation of any of the

above conditions is not
satisfactory.

The Ministry reserves the Agree to Comply
right to stipulate additional
conditions if found

(xiv} necessary. The Company in a

time bound manner shall
implement these conditions.

Xvi

Other Wastes

The Regional Office of this Agree to Comply

Ministry shall monitor Project proponent assures to extend full cooperation to the officer (s) of the Regional
compliance of the stipulated Office.
conditions. The project

authorities should extend full
(xv) cooperation to the officer (s)

of the Regional Office by
furnishing the requisite datal
information / monitoring

reports.

The above conditions shall Agree to Comply.

be enforced, inter-alia

under the provisions of the

Water

(Prevention & Control of

Pollution) Act, 1974, the

Air (Prevention & Control

of Pollution)

Act, 1981, the

Environment (Protection)

Act, 1986, Hazardous and



(Management and Trans­

boundary Movement)

Rules, 2016 and the Public

Liability

Insurance Act, 1991 along

with their amendments and

Rules and any other orders

passed

by the Hon'ble Supreme

Court of India / High

Courts and any other Court

of Law relating

to the subject matter.

Project Officer
Amrapali Project



PHOTOS IN RESPECT OF COMPLIANCE
Photo 1.Toe wall:-

Photo 2. Garland drain.

Photo 3 Retaining wall





Photo 4.0B internal d .umping/ technical reclamation.



Photo 5: Plantation



Seed Ball

Photo 6: Catch drain & Siltation pond



Siltation Pond



Photo 7: Plantation and seed ball
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(Kind attention: Shri R. S. Bora)
~: Public Grievance received from MI s Sunrise Movers regarding misrepresentation and

violation of EACIEC conditions by MIs CCL at Amrapali Project including issue of

tender, annual production 25.0 MTPA instead of 20.16 MTPA, non-completion of

conveyor belt construction, etc.- Observations ofIRO Ranchi regarding

m-: 1. Ministry's letter no. J-11013/62/2021-rA-1I(M) dated 02/07/2021 and emaiJ dated

30/09/2021.
2. Ministry's Clearance (EC) letter no. 11015/109/2003-1A (M), dated 10/05/2021

3. Ministry's Clearance (BC) letter no. 1101S/109/2003-1A.n (M), dated 20/03/2020

~, ,
1 am directed to inform that the Ministry has communicated Public Grievance received

from MIs Sunrise Movers regarding misrepresentation and violation of EAC/EC conditions by

Mis CCL at Amrapali Project including other issues vide letter no. J-110 13/62/2021-IA-lI.(M)

dated 02/07/2021 and email dated 30/09/2021. Ministry vide ibid letter directed IRO, Ranchi

to check the ground realities regarding coal transportation route and implementation of

environment mitigation measures.
Site inspection of Amrapali Opencast Coal Mine Project of'Mzs Central Coalfields Ltd.

was done by Integrated Regional Office, Ranchi on 11.10.2021 and observations are enclosed

as Annexure Iand n.
This issues with the approval ofDy. DGF(C) and HoD, IRO, Ranchi.
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Annexure I

Report based on site inspection and documents submitted by project proponent \V.r.t Amarpali
Opencast Coal Mine project of MIs CCL.

MoEFCC, New Delhi has directed IRO Ranchi to check the ground realities regarding coal

transportation route and implementation of environment mitigation measures w.r.t AmarpaJi coal project

of Mis CCL Site inspection of the project was done by IRO Ranchi on 11.10.2021. Project proponent

submitted some documents' related to the project on 19-10-2021 and 24-11-2021. Based on the site

inspection and documents submitted by project proponent following are the observations:

n. Following conditions of EC dated 10.05.2021 are not complied:

Specific Condition iv: Continuous air quality monitoring station was not installed in the project yet.

Specific condition no. xi: PP has not planted 100,000 nos. of Sal trees. Nursery of 5 ha Sal tress has not
been developed yet.

Specific. condition xiv and Water quality monitoring and preservation condition no. c(ix)- It was

observed that there was very less water flow in Dhudmatia nallah (stream) after water filling point (see
photo 28, 29,34). There was a water filling point for mobile water tankers (see photo 33) and water was

withdrawn from the Dhudhmatia nala/Stream without approval from competent authority of Government.
Dhudhmatia nala had very less water for some portion (see photo 34). Water was pumped from the mine

into Dhudlrmatia nala directly i.e. without desiltation (see photos 37). Monitoring report of Flow rate of
Dudlunatia stream not submitted by PP.

Specific condition no. xvi: Fog cannon system is not installed in mine area and OB dump.

b. Following conditions of EC datcd 10.05.2021 arc partially complied:

Specific condition ii and vi - There are still some conditions stipulated in earlier EC (i.e. dated
20103/2020) that are partially complied and it is described in Annexure-Il.

Specific condition no. vii - Water quality data is not displayed at the site in public domain.

Specific condition no. xii: Surface miners were observed deployed on benches in different parts of

Amrapali Mine (see photos 1,2,3,12,13,14,15). There was coal dust emissions during the operation of

surface miners on the coal benches of the project (see photos 1,2,3,12,13,15). Project authorities showed

water spraying system in the surface miners (see photo 14) but it was not sufficient for controlling coal

dust emissions. It was suggested to thoroughly wet the coal benches (through mobile water tankers or

fixed water sprinklers) and then operate the surface miners. Mobile water tanker was observed sprinkling

water on the haul roads near the mine benches (see photo 16). SILO loading till railway siding through in­
pit conveyor not installed yet. Coal is transported from Amrapali project to Shivpur Railway siding by

trucks through road.

Air quality monitoring and preservation condition no. b (i) & (ii) - Continuous ambient air quality

monitoring station was not established in core Zone as well as in buffer zone. Online ambient air quality

monitoring station was also not installed in the project. Spontaneous combustion was observed at few



places in the OIB dump area (see photo 07.) It was instructed to take steps to eliminate spontaneous

combustion in OIB dumps. Project proponent has submitted Ambient Air quality monitoring data of

December 2020, March 2021, June 2021 and September 2021. Monitoring has been done by Mis CMPDl

ltd. Monitoring has been done at Site office, Weight Bridge, Binglat check post, Weight Bridge near
Honhe nata, Honhe Village, Ursu Vil1age, Kumarang Kalan village and Pachra Village. The level of total

particulate matter (PM1o+>PMIO)ranges from 96 to 515 Jlglm3, PMIOranges from 41 to 263 Jlglm3, PM2.5

ranges from '21 to 117 Jlg/m3, SOx and NOx were found within the stipulated limit. Heavy metals

monitoring data of As, Ni, Pb, Cu, Cd, Cr for December 2020, March 2021 and June 2021 quarter has

been submitted by Project proponent. Monitoring data ofHg has not been submitted. Level ofNi exceeds

in December-2020 quarter at all 4 locations. Project proponent has also submitted Ambient Air quality

monitoring data of Shivpur siding-I. Monitoring has been done by Mis CMPDI. The level of total

particulate matter (PM1o+>PMIO)ranges from 225 to 349 Jlglm3, PMIO ranges from 88 to 183 Jlgim3,

PM2.sranges from 40 to 88 Jlg/m3, SOx and NOx were found within the stipulated limit.

Air quality monitoring and preservation condition no. b (iii), (iv) (vi)« Mobile water tanker was

observed (sprinkling water) on the haul road in the project. (see photos 09,27). Lot of trucks waited for

loading near coal dump of the mine (see photos 18,39,40). There was coal dust emission on the haul roads
near coal dump yard (see photo 39, 40). A mobile water tanker was observed sprinkling water on the haul

road adjacent to coal dump yard (see photo 27). Since the coal loaded trucks moved from coal dump yard

to weighbridge area without any Tarpaulin covering, there was coal spillage on haul roads and therefore

dust emissions on haul roads. The dust emissions could also pose adverse health effects on truck drivers,

helpers and other workers present at or near coal dump yard and nearby area.
Tarpauline covering was not observed on few coal transportation trucks carrying Coal between Amrapali

Mine to Shivpur railway siding. One of such trucks was stopped and returned back with instructions for

proper covering and then only transporting Coal (see photos 45 & 46). Water tankers were observed

sprinkling water on the route from Arnrapali mine to Shivpur Railway siding(See photos 53 & 54). Wind

sheets were observed on one side of the Shivpur Railway Siding. At some places in project, tarpaulene

covering on coal transportation trucks was not done in proper manner and there were areas where coal
spillage would occur (see photo 65). Small coal heaps were observed almost throughout the coal

transportation route from mine to Shivpur Railway Siding (see Photos(43,45,46,47,48,52,53,61,62). Since

there were water bodies, ponds, adjacent to the Coal transportation route (see Photos 43,47,48,49,50)

Coal, Silt from those heaps would flow into natural water bodies. Dozing was observed for

Cleaning/assimilating these Coal dustldepris (see photo 55). At one place along the Coal transportation

route payloader was used for Cleaning and loading Coal dustldepris on the truck (see Photo 63). However

project proponent should take strict steps for complete tarpaulence covering of all the Coal transportation
trucks and also ensure that there is no spillage of coal on the route from project to Shivpur Railway

siding. Some households dwellings were observed adjacent to the Coal transportation route from

(Amrapali mine to Shivpur Railway Siding) (See Photo 62).
Fixed water sprinklers were operational at the Shivpur Railway Siding (See Photo 59). However little coal

dust emissions was still observed during coal loading on Rail wagons (See Photo 58) there. It was

instructed to improve coal wetting arrangements at the Shivpur railway siding so that there is elimination
of coal dust emissions during loading/unloading. Plantation along the railway siding was observed on one

side (see Photos 57,59, 60).



GPS coordinates of some points were taken during inspection of Amrapali project and they are shown in

Google image photo (see photo 77). Latitude, Longitude at Shivpur Railway siding and coal

transportation route was also taken which is shown in photo 77. Numbers 1,2,3,4,5,6,7,8,9 on coal

transportation route (from Amrapali Mine to Shivpur Railway Siding) denote points where GPS
coordinates were taken.

Air quality monitoring and preservation condition no. b (vi)» Coal dust/dust emissions were observed

during payloaders loading the coal lOB into the trucksldumpers in the mines (see photos 10,11).

Arrangements should be made (eg: detachable hose pipe arrangement etc.) so that water spraying on OIB
and coal benches can be done for wetting during loading operation. Since there were villages near to the

mine it was instructed to minimize/eliminate dust pollution including coal dust pollution (see photo 26)

Dust control measures- Project Proponent has submitted diesel consumption and working hours of from

the period January 2021 to September 2021. Average running hours of water tankers were approximately

8 hrs/day, which should be further improved. Project Proponent should ensure 3-4hrl shift of water
sprinkling per tanker especially in dry seasons.

Water quality monitoring and preservation condition no. c (vi): At few places along the route from

Amrapali mine to Shivpur Railway siding kutcha drains were constructed (See Photo 51, 52, 56.)

Grassing and vegetation was not developed on the Bingalat O/B dump facing Dhudhmatia nallah/stream

for some portions (see photo 38). Retaining walJ was not constructed on the periphery of Bingalat O/B
dump facing Dhudhmatia nallah/Stream for some portions. Water from this Dhudhmatia nallah/Stream

then flows into Barki river. Catch drains were observed around some portions of OIB dump (see photo

41) but it needed desiltation periodically to prevent silt flowing on the haul road adjacent to it and
resulting in'dust pollution (see photo 41). Catch drain and siltation pond was observed on one side of the

coal heap at weighbridge (see photo 42). Retaining wall was observed around the Honhe external OIB
dump (see photo 71). Catch drains and siltation ponds were observed around Honhe OIB dump (see
photo 72, 73) for most portions.

There was a river/nallah water body in the coal transportation route between Amrapali Mine to Shivpur
Railway Siding (see photos 49, 50) Catch drains and siltation pond was provided on only one side of the

road adjacent to river/nallah (Photo 51) but on the remaining three portions catch drains and siltation

ponds were not provided. Catch drains and siltation ponds were observed on one side of the Shivpur
railway siding (see photos 57 & 60).

Water quality monitoring and preservation condition no. c (viii): Washing platform and oil &
grease trap was observed in the project and it was functional (see Photo 67). Since Dhudhmatia nallah

flows adjacent to this oil & grease trap all steps/care should be taken that no water from the oil & grease

trap tanks flows into the nallah (see Photo 68). STP was not established in the project.

Green belt condition no. g (ii) - New plantations were developed on the backfilled O/B dump (see

photos 19, 20, 21, 22, 23, 24). In some portions it was observed that new plants have died and therefore

the density was less (see photos 21, 22). PP has submitted copy of letter CCLlHoDI Env & Forest! GAl
W.O.l2020- Plantationl Chatra Southl 202011282-1302 dated 10.05.2020 ( award of work) in which CCL

has informed DFO, Chatra about approval of the estimatelscheme of DFO, Chatra South Forest Divison,

Chatra for a total value of Rs 53,26,036.701- only for carrying out plantation work over 20.54 ha of OBDI
backfilling area comprising of 513SO number of saplings of mixed species. Greenbelt consisting of 3-tier

plantation of width less than 7.5m all along the mine lease area has not been started except at south side
of mine. Some plantations was observed at the south side of the Amarpali mine pit (see photo 74).



c. Folloning conditions of EC dated 10.05.2021 are being complied but further action needed:

Specific condition no. xviii and land reclamation condition no. v- Grassing and vegetation was

observed on some portions of the Honhe external OIB dump (see photos 71, 72). However at many other

portions the OIB material was exposed. Project authorities explained that due to rehandling of waste from

Honhe OIB dump at some portions the grassing & vegetation got destroyed. Top soil dump was observed

in the mine project (see photo 75 & 76). Grassing and vegetation have been developed on the West and
North side of the Bingalat OIB dump. (see photos 36,37).

Water quality monitoring and preservation condition no. i, iii & iv - Mine water effluent monitoring

data of December 2020, March 2021 June 2021 and September 2021 quarter has been submitted by

Project Proponent. Monitoring has been done by MIs CMPDIL. The parameters were found within limit.

However, Project proponent should submit the Effluent water monitoring data of workshop effluent.
Water quality monitoring data upstream and downstream of Honhe Nallah of June 2021 quarter has been

submitted by Project Proponent. Monitoring has been done by Mis CMPDll.... Project proponent has also
submitted borewell water monitoring data. Monitoring has been done by MIs CMPDIL. As per the data
submitted parameters were found within limit.

Land Reclamation condition no. f (iii): Backfilling of OIB was being done in the project (see photo
4,6, II). However, at some portions especially adjacent to haul road between internal OIB dump and

Bingalat alB dump the OIB dump height appeared more than the natural elevation of the area (see photo
8,34&37).

d. Some other observations are given below:

Specific Condition no. i & Statutory compliance condition no. a (iv)- Project Proponent has submitted

a copy of application submitted to JSPCB for CTE (for production capacity 20.16 MTPA). PP has not

received CTE for 20.16 MTPA coal production by JSPCB yet. Project proponent has submitted a copy of

CTE ref no. JSPCB/HO/RNCICTE-7811934/202117 dated 08-01-2021 obtained for 14.4 MTPA coal
production.

Specific Condition no. ix and public hearing and human health issues condition no. ii and iii _
Project Proponent has submitted number ofIME and PME conducted on workers which is as follows:

Year lME departmental IME Contractual PME depaltmental
2015 122 210 11
2016 15 47 21
2017 21 126 21
2018 11 384 26
2019 07 192 78
2020 03 131 82
2021 up toSeptember 62 101 84

Project pro_[)onenthas submitted num ers 0 s Issue to wor .ers III e_y_ear an
PPE Year 2020 Yea I'2021

Mining shoe 917 154
Helmet 722 56

,

b fPPE . d k . th 2020 d 2021:



Gum Boot 210 30
Masks 8006 2105

First aid kit 3 39
Fluorescent iacket 1060 69

Eal'Muffs 87 Nil
Goggles 376 Nil

Project proponent has submitted details of VTC trainmg undertaken 10 past years, which is as
follows:

63 46 13

Project proponent has also submitted training programme for the workers (Departmental &
Contractual), which is given below:
S.No. Training Year 2020 Year 2021

1 VTC 222 195

2 Refresher 63 Nil

3 Basic VT 02 29

Specific condition xvii & statutory compliance condition no. v - Project proponent reported that NOC

for ground water abstraction has been issued from Central Ground water Authority 05.02.2021. A copy of

the same has been submitted by Project proponent. NOC has been obtained for in the same of Amrapali

OCP (12.0 MTY) of MIs Central Coalfields Limited. Project proponent has also submitted a copy of

application (Application no. 21-4/699/JH/MIN/2020dated 28/1112020) has been submitted to COWA for
permission to dewater ground water for enhanced production capacity. In the submitted application it is
mentioned that "present production capacity of the project is 14.4 MTY and proposed production target is

25.0 MTY".

Statutory compliance condition no. a (iv) - Project Proponent has submitted a copy of CTO (production
capacity 14.4 MTPA) ref no. JSPCB/HO/RNCICTO-9781012/2021/284 dated 15-02-2021 which is valid

up to 31-12-2021. PP has not received CTE for20.16 MTPA coal production by JSPCB yet.

Air quality monitoring and preservation condition no. b (v) Project proponent has submitted copies of

few valid PUC certificates of vehicles.

Watel' quality monitoring and preservation condition no. c (iii): One Piezometer was observed in

the project for groundwater level measurement.

Water quality monitoring and preservation condition no. c(ix)- Catch drain and retaining wall was
observed on the West side of the Bingalet alB dump (see photos 35 &36). Grassing and vegetation have

been developed on the West & South side of the Bingalat O/B dump.(see photos 36,37).

Noise and vibration monitoring and preservation condition no. i-Noise level monitoring data of

December 2020, March 2021 June 2021 and September 2021 quarter has been submitted by Project
Proponent. Monitoring has been done by Mis CMPDlL. During day time noise level data ranges from

42.6 dB(A) to 69.2 dB(A) and at night noise level data ranges from 43. I dB(A) to 62.3 dB(A). Project
proponent has also submitted noise level monitoring data of Shivpur sinding-I and Shivpur siding-2 area.



Monitoring has been done by Mis CMPDIL. During day time noise level data ranges from 54.6 dB(A) to

70.2 dB(A) and at night noise level data ranges from 45.8 dB(A) to 61.4 dB(A).

CER condition no. iii- Project proponent has submitted Office order copy of PIT Environmental

committee constituted at AmrapaJi OCP on 15112/2019. Project proponent has also submitted office order

copy dated 19.10.2021 of Environment Management Cell for Amrapali- Chandragupta Area with name

and designation of personnel engaged.

Miscellaneous condition no. i-Project Proponent has submitted copy of newspaper advertisement

published in Prabhat Khabar on 20.05.2021. Project proponent also reported that publication has been

done in Hindustan (Ranchi) and Times of India (Ranchi) on 20/05/2021.

Miscellaneous condition no. ii- Project proponent has submitted a copy of receipt of EC marked to

Mukhiya- Pokla Panchayat and Up-Mukhiya Koed.

Miscellaneous condition iv: Digital display board displaying environmental parameters such as PMIO,

etc. was observed at Project office in the project (see photo 70).

Water was observed in the sump of Arnrapali Mine project (see photo 17).

Top soil dump was observed in the mine project (see photo 75 & 76).
PP has submitted proceedings of the public hearing held on 17-11-2020. Project proponent also submitted

brief summary of action taken of public consultation. PP submitted that action has been taken on activities

like plantation, check dams, ponds, top soil preservation, R&R compensation, Health Camp and water

sprinklers.
Project proponent has submitted a copy of slope stability studies for Amrapali OCP done by Prof. Amit

Verma, Dept. of Mining Engineering, IIT-BHU.

e. Other observations w.r.to coal transportation route from Amrapali coal mine to
Shivpur Railway siding

GPS coordinates of some points were taken during inspection of Amrapali project and they are shown in

Google image photo(see photo 77). Latitude, Longitude at Shivpur Railway siding and coal transportation

route was also taken which is shown in photo 77. Numbers 1,2,3,4,5,6,7,8,.9 on coal transportation route

(from AmrapaJi Mine to Shivpur Railway Siding see photo 77) denotes points where GPS coordinates

were taken.
PP has submitted copy of letter no. GM/HOD(E&F)/2021/140 dated 06.02.2021 addressed to Member

Secretary (Coal Mining) IA Division, MoEFCC, New Delhi i.e. Submission of additional information in

report of Amrapali Expansion opencast Coal Mine (25MTPA) Phase I. In the annexure to the above letter

a Plan Showing Coal transportation road adjacent to Honhe village is provided (page no. 6). It is

mentioned (page no. 6)that "Following are the additional control measure suggested to bring down the

impact of proposed transportation activity on Honhe village.

• Existing coal transportation road will be converted into PCC roads.

• Fixed sprinklers are proposed near Honhe village on coal transportation road..

• 2 no. of road sweeping machines will be deployed to remove dust on roads.
• Wind Barriers will be installed on either side of coal transportation road near Honhe village in

order to contain the impact of coal transportation on nearby settlement."



However fixed sprinklers, road sweeping machines, wind barriers along coal transportation road

not installed/deployed. Impact of coal spillage 011 coal transportation route has been explained in
detail in the obseroations above.

Photos 01& 02: Photos of surface miner deployed in the project and some coal dust emissions during its

Photo 03: Photo of coal dust emissions during

operation of surface miner

Photo 05: Photo of mine pit in the east side/

southeast side.

Photo 04:Photo of backfilling in the project.

Photo 06: Photo of backfilling and sump in the

Amrapall mine

',.



Photo 07: Photo of spontaneous combustion and

smoke in the OB dump in the project

wat:ef frf!. the haul roads if} the pr-oject

plioto 11: Photo of dust emissions during loading

QIl the tn,l<:k~

Photo 08: Photo of OS dump between internal

dump and Singatat external 08 dtlnrp

Photol0:Photo of dust emissions during loading

f)f) the tn:l€KS

Photo 12: Photo of coal dust emissions during

op.era\ion of surface miner in tl:le proj~<;:t



Photo 13: Photo of coal dust emissions during

cperaticn .of surfaceminer inthe project

Photo 15: Photo of coal dust emissions during

opergti<Hl·W surface miRer in the- pro-ject.

photo 17: Photo of water in the sump of Amrapali

Mine BackfilUng can also be seen.

Photo 14: Photo of water spraying arrangement in

the surface miner

Photo 16: Photo of mobile water tanker used for

spr,"*~ingwater i~~ mif)e.

Photo 18: Photo of large number of trucks

w3tting for coal loading at the coal dump



Photo 19 & 20: Photos ofplantations over slopes of internal OB dump in the Amrapati mine project.

Photo 21& 22: Photosof plantations over slopesof internal OBdump in the Amrapali mine project

where densit¥ of plants nave reduced.

Photo 23& 24: Photosof plantations over DB dump in the Amrapali Mine project



Photo 25: Photo of a Viewof the Arnrapali mine

i·

Photo 26: Photo of village dwellings near the

Amrapali mine. Water inmine sump. can also.be seen

Photo 27: Photo of mobile water sprinkler used Photo 28: Photo of very lessflow of water in the

fOJ water sprinkling.on the haul roads. Dudhmatia naltah/srream.

Photo 29: Photo of water in the Dudhmatia nallah Photo 30: Photo of kutcha drain between haul
at the water withdraw! point road and Dudhmatia naflah/stream



Photo 31: Photo of siltation pond between haul Photo 32: Photo of kutcha drain between haul road

and't)udhmatiana1fah/stream road and DudhrrrattanaHan/stream

Photo 33: Photo of water tankers of the project Photo 34: Photo of very lesswater in the Dudhmatia

fiHtngwater womDudhma~ja naHahfstream NaHah/streamaft-er the watef wittlrlFaw~point.

Photo 35: Photo of retaining wall around the

West direction of atng91at OB dump

Photo 36: Photo of grassingand vegetation on the

slopes in the west direction of the BiAgalatOBOOIllf)



Phot037:Photo of Dudhrnatla stream.grassing & vege­

tation on Bingalat OB.dump,.another 08 dump in left side

Photo 38: Photo of Bingalat OB dump and

Dudhmatia aallah flowing adjacent

Photo 41: Photo of small drain on one side of OB

Dump if! the project

Photo42:Photo of catch drain and siltation pond on

one side ·of eoe of the weighbridges tn the- project.



Photo43:Photo of small heaps of coal! debris on Photo44:Photo of incomplete tarpaulin covering

roadside on the route to Shh.{pursiding on the. coal transportation trucks

Photo 45& 46: photos of uncovered coal transportation truck used for coal transportation to Shivpur

Railway siding

Phato 47 & 48: Photo of coal heaps/ silt along roadside (between mine project to Shivpur Railway siding)

and adjacent to natural water bodies/ponds.



Photo 49& 50 : Photos of a stream/ nallah flowing in between coal project and Railway siding in which

coal dustl sHtwould flow

Photo51:Photo of catch drain and siltation pond Photo52: Photo of drain at some places along the coai

on o-neapproach ~j4eof the stfeam transportation r~u:te(m~Reproject to Sf;livpl.!f lUy skiing}

Photo 53& 54: Photos of mobile water tankers sprinkling water on coal transportation route (mine

project to Shi\lpur .Railways.iding)



Photo 55: Photo of dozer engaged in coal/debris Photo 56: Photo of drain at some places along the

?«:wmll:!atipn Oft cOQ~~~l1~tip.n route coal tran>pQrtp~ ro.v.t£i!

Photo 57: Photo of drain at the Shivpur railway Photo58:Photoof some dust emissionsduring loading

siding of C0-<31 in RaHwagonsat the ShivpurRailwaysiding

~- .... ~-.-- ..

Photo59:Photoof operational fixed water sprinkler

and wind sheets at Shivpur fraitway siding

Photo 60: Photo of drain and siltation pond at

Shivpur Railway si'dtn-g



otos of small heaps along the coaf transportation road. Dust laden leaves and some

housesadjacent to the road can also be seen.

phot063:Photo of loading of debris along roadside Photo 64: Photo of drain on the opposite side of

in the coal transportanon road. wei~bbrid~e

Photo65:Photaof improper tarpaulin covering Photo66:Photoof Piezometerborehole in the Amrapaf

01.1 one of the coal transportation trucks mine project
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Photo 69: Photoof catch drain around one of Photo 70: Photo of digital displayof environmental

the OS dumps. illlhe pr-{iject parameters.Le. PMto< Etc. "atthe POoffice

Photo6i:Photo o{washing platform and oil & Photo68:Photoof Dudhmatia nallah adjacent to the

9# a-nl;1grease tl'gp.

Photo71: Photoof exposedOverburden material Photo72: Photo of catch drain and siltation pond

and.retalnlng waJlaround Honhe external OBdump around one side of HonheOBdump.



Photo 73: Photo of catch drain around one side of

Honhe OB dump

Photo74:Photo of plantations on the south side of

the Amrapali mine

Photo 75& 76: Photos of top soil dump and OB dump in the Amrapali coal mine project





Annexure II

Amrapali Opencast Coal Mine Project of Mis CCL has received EC from MoEFCC New Delhi
for 20.16 MTPA( peak) production on loth May, 2021. PP has not submitted six monthly compliance

report to IRO Ranchi till date ( i.e.for EC dated 10.05.2021). Six monthly compliance reports for earlier

ECs had been submitted by PP.
Here it is pertinent to mention that during last inspection of the project on 21.12.2020, some

partial compliances were observed w.r.to the last EC (i.e. EC No J-II015/109/2003-IA.II (M) dated

20.03.2020). In the present EC dated 1011tMay, 2021, in 'specific condition no. vi' it is mentioned that

"PP shall completeall non-compliances/partial compliancesin oneyear and action taken report shall be
submitted to Regional office oj MOEF&CC'; also in the 'specific condition no. iv' it is mentioned that

"All the 110n-compliance conditions stipulated in earlier ECs shall be complied within 4 months".
Latest observation ofIRO Ranchi on the compliance status of partial compliance conditions of the last EC
i.e. EC dated 20.03.2020 is as follows (as can be seen from latest observations in the table below many of

the EC conditions are still partially complied) :

SI.
No

Partial compliance/being complied but further action
needed reported vide Integrated Regional office
Ranchi's letter no. 103-557iROR-2020/4447 dated
13.01.2021

Some of fixed water sprinklers in line ( at the
weighbridge area) were not operational. Project
authorities informed that due to pipe breakage some
sprinklers were non operational. It was instructed to
make arrangements so that water sprinklers remain
operational regularly and it should be rectified as soon as
some' problems are encounter ~ there. Fixed water
sprinklers are also required in m n coal dump area, haul
roads adjacent to the coal du ps/weighbridges, haul
road from mine to coal dumps/st cks other haul roads on
which HEMM/trucks move freq ently.
Grader/scraper was used for Ie lling, cleaning of road
between Amrapali Mine projec and Shivpur Railway
siding. But coal dust/debris ha been pushed on both
sides of roads. Water tanker v lis observed sprinkling
water on the coal transportation oad to AmrapaJi siding
but it did not seem sufficient. M Ire water tankers should
be deployed on the route for ,,~vatersprinkling. Road
sweeping machines can also be deployed. Steps should
be taken to ensure that there is no coal spillage on the
road because there were village dwellings/habitations
adjacent to that road who would be adversely affected by
the coal dust emissions there. Project Proponent has
submitted running hours of 3 departmental (3rd tanker
operational since 11.08.2020) and 13 contractual water
tankers. Average running hours of departmental water
tankers were approximately 4-5 hr/day which is less than
satisfactory. The runn ing hours of contractual water
tankers were approximately 4 hr/day, which is less than

Latest observation and remarks of the
Integrated Regional Office, Ranchi on
the basis of site inspection dated
11.10.2021 and others documents
submitted by project authorities
Partially complied. Fixed water sprinklers
were not observed in the mine. The earlier
fixed water sprinklers were all taken out as
the Mine pit had extended to that area (see
photos 1&2). Fixed water sprinklers are
also required in main coal dump area, haul
roads adjacent to the coal
dumps/weighbridges, haul road from mine
to coal dumps/stocks other haul roads on
which HEMMItrucks move frequently.
Coal dust/debris were still observed on
road (coal transportation route from
Arnrapali Mine project to Shivpur Railway
Siding due to coal spillage by coal
transportation trucks. Project Proponent
has submitted diesel consumption and
working hours of three departmental water
tankers from the period January 2021 to
September 2021. Average running hours of
water tankers were approximately 8
hrs/day, which should be further improved.
Project Proponent should ensure 3-4hrl
shift of water sprinkling per tanker
especially in dry seasons. Running hours
of contractual water tankers has not been
submitted.
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Partially complied. Grassing and
vegetation still not developed on the
sides/slopes of 0/8. dump facing
Dudhmatia nal~ t>.sthQ~~4l"e still many

5

3

4

satisfactory. Project Proponent should ensure 3-4hrl shift
of water sprinkling per tanker especially in dry seasons.
(Condition vi)
Some green belt development could be seen in the
project. However thick green belt of adequate width at
the final boundary in the downward direction has not
been developed yet by project authorities to
mitigate/check the dust pollution. (Condition ix)

Partially complied. Green belt
development over O/B dumps! backfilled
areas taken up by project proponent. Thick
green belt of adequate width at the final
boundary in the downward direction has
not been developed yet by project
authorities to mitigate/check the dust
pollution.

Water was withdrawn from Dhudhmatia nala for water
sprinkling in the project by water tankers. However,
project authorities did not submit surface water / river
water withdrawal permtssron from concerned
department.(Condition x)

Partially complied. Compliance status
same as previous report. (i.e. dated
13.01.2021)

Groundwater was withdrawn for water utilization for
water sprinkling, green belt development, etc. at the
Shivpur railway siding area. However, project
authorities did not submit any permission/approvals
from competent authority (CGWA, etc.) for such
Groundwater withdrawal there. (Condition xi)

Project Proponent submitted that "No
Objection Certificate (NOC) For Ground
Water Abstraction of 4,220 m3/day for
Amrapali OCP has been issued on
OS .02.2021, which includes water
sprinkling, green belt development and
other activities for Amrapali OCP".
Project proponent reported that NOC for
ground water abstraction has been issued
from Central Ground water Authority
05.02.2021. A copy of the same has been
submitted by Project proponent. NOC has
been obtained for in the same of AmrapaJi
OCP (12.0 MTY) of MIs Central
Coalfields Limited. Project proponent has
also submitted a copy of application
(Application no. 21-
4/699/JHlMIN/2020dated 28/11/2020) has
been submitted to CGWA for permission
to dewater ground water for enhanced
production capacity. In the submitted
application it is mentioned that "present
production capacity of the project is 14.4
MTY and proposed production target is
25.0 MTY".
However, Groundwater withdrawal
permission for water utilization for water
sprinkling, green belt development, etc. at
the Shivpur railway siding area has not
been submitted.

Grassing and vegetation have been developed at many
places on Bingalat O/B dump. However there are still
many places on the 8ingalat OIB dump where grassing
and vegetation has not been developed. Grassing and



grassing and vegetation has not been
developed.

sideslslopes of OIB dump facing Dhudhmatia nala and
on remaining portions also. (Condition xiv)

Details about grassing and vegetation,
catch drains, siltation ponds, retaining
wall, etc. provided in the compliance status
of new EC i.e. EC dated 10.05.2021.

6 Efforts made for compliance. Work in progress. Project
proponent has submitted Action taken report dated
16.12.20. Efforts have been made for compliance of
many EC (old) conditions. However, there still remains
some partially complied conditions as given below:

» There has been some improvement in grassing and
vegetation on OIB dumps but still there remains
portion where grassing and vegetation have not been
developed. There are two external dump in the
project, Honhe OIB dump and Binglat OIB dump.
Partially complied, work In progress (Specific
condition iii of earlier EC).

» Catch drain and siltation ponds around Honhe dump
has been made. However, catch drains and siltation
pond (in the remaining portions) around Binglat OIB
dump (especially adjacent to Dhudhmatia nala) has to
be made. Similarly Catch drains & siltation ponds
around all coal dumpsl heaps Istocks needs to be
constructed-Partially complied. (Specific condition
iv of earlier EC).

» Retaining wall made around Honhe OIB dump.
Retaining wall around Binglat OIB dump especially
facing Dhudhmatia nala needs to be constructed­
Being complied but further action needed. (Specific
condition v of earlier EC).

» There have been improvements III green belt
development. However.Avenue plantation on both
side of haul road and green belt around bunker and
surrounding area for coal stock has not been
developed as per EWEMP report: Partially
complied, efforts made for compliance but work in
progress(Specific condition vi of earlier EC).

» Mitigative measures for preventing pollution in
Dudhmatia nala (that flows in river Barki) needs to
be taken- Partially complied, action taken for
compliance. (Specific condition xiii of earlier EC).

» Project proponent has submitted health check up
report of around 5 K.M radius of Magadh Amrapali
area for five years, from 2013-2018. Comparative
analysis of the same has not been submitted by PP.

~ Working hours of water tankers remain less than
satisfactory. Fixed water should be provided for main
haul roads dust suppression. Being complied but
further action needed. (General condition vi of earlier
EC). (Condition xv)

7 Action being taken for compliance but more efforts Partially complied. Green belt
needed for compliance of this EC condition till March development over OIB dumps backfilled
2022. More plantations needs to be done along the areas taken LIP by project proponent but
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PME of contractual workers should also be submitted.
(Condition vii, xii, xxi & (h) ii)

villages and transportation route for compliance of this
EC condition. (Condition xvi)

Activity wise expenditure (on items related to CER) i.e.
details of actual expenditure incurred on CER has not
been submitted to this office (Condition xvii)

condition still partially complied. More
plantations needs to be done along the
villages and transportation route for
compliance of this EC condition.
Project proponent reported that a fund
provision of Rs. 4.29 crore has been
allocated for CER. PP submitted that
allocations has been made for activities
like Infrastructure development (Road,
electricity, Drinking water etc), Skill
Development and employment, Medical
camp, Health & Hygiene, Education,
Development of surface water bodies,
Community plantation.

9

13

As per the plan submitted, Honhe Extemal OB dump is
within 100m distance from Bahut Chuha nala. Catch
drains and siltation ponds have been made around
Honhe OB dump to prevent any silt flowing in Bahut
Chuha nala. (Condition xxvii)

10 Though efforts have been made for compliance of old
BC conditions stilI there remains some conditions that
are still partially complied. See specific condition xv for
descriptive compliance status. (Condition xxviii)

Compliance status same as earlier report.
(i.e. dated 13.01.2021)

Partially complied. TIlOUgh efforts have
been made for compliance of old EC
conditions still there remains some
conditions that are still partially complied.

Project Proponent has submitted a copy of
application submitted to JSPCB for CTE
(for production capacity 20.16 MTPA). PP
has not received CTE for 20.16 MTPA
coal production by JSPCB yet. Project
proponent has submitted a copy of CTE ref
no.JSPCB/HO/RNC/CTE-7811934/202117
dated 08-01-2021 obtained for 14.4 MTPA
coal production.
Partially complied. Tarpauline covering
was not observed on few coal
transportation trucks carrying Coal
between AmrapaJi Mine to Shivpur
railway siding. One of such trucks was
stopped and retumed back with
instructions for proper covering and then
only transporting coal (see photos 45 &
46). Coal spillage on coal transportation
route still observed.
Project Proponent has submitted number
of IME and PlVJ_Econducted on workers
which is as follows:

Year IME ,I IME PME
departme 'l Contract department
ntal I ual al

2015 12Jo.\\ARL~10 11
2016 ,~/ N1- ' 21

11 PP has also reported that copy of application made for
CTE of 14.4 MTPA vide no: 7811934 dated 11.03.2020
has been submitted to JSPCB. It implies project
proponent has neither received CTE for 14.4 MTPA
(Peak) production nor they have valid CTO for 14.4
MTPA production till date. (Condition ii& (a) iv)

12 Tarpaulin covering was done on the coal transportation
trucks. However, there was coal spillage on coal
transportation routes. It may be due to improper
covering, loading of coal till the top of truck, etc. It was
instructed that a free board of minimum 5 em in all
loaded vehicles/trucks along with proper covering with
impervious material to prevent escape oftimes should be
followed for all coal transportation trucks. (Condition
iii)

-- - -- --------------------------------------------- --------------------



2017 2 126 21
1

2018 11 384 26
2019 07 192 78
2020 03 131 82
2021 62 101 84
up to
Septe
mber

PME of contractual works has not been
submitted.

14 Project proponent should submit skill development
activities undertaken exclusively at Amrapali OCP.
(Condition viii)

PP reported that "Skill development
activities undertaken exclusively at
Amrapali OCP are given below-
a. Amrapali project has procured 100
sewing machines for distribution to the
Panchayats.
b. PAPs were selected for CETI (Mining
and Sirdar training) and BITI (electrician
and welder training). The details are given
below: -
c. Inauguration of 'Sewing Training
Center' under Amrapali Project, District
Chatra under CSR initiative. Women of
displaced villages in the center will be
imparted 60 days training in two batches
of 20-20 each. Besides, free sewing
machine will also be made available after
training. Further, skill development
training like automobile repairing, food
processing, motor winding, driving,
electrician, tailoring, computers etc will be
conducted under CER at an approximate
cost of Rs 50 Lakhs in coming years.
Skill development activities undertaken
exclusively at AmrapaJi OCP are given
below-
1. Amrapali project has procured 100
sewing machines for distribution to the
Panchayats.
2. PAPs were selected for CETI (Mining
and Sirdar training) and BITI (electrician
and welder training).Details are as under-

Name of training No. of PAPs
10CETI (mining and

sirdar training)
BITI (electrician 36
and welder
training)

"
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Compliance status same as earlier report
(i.e. report dated 13.01.2021).

15 Project Proponent (PP) has submitted a copy of blasting
permission obtained from DGMS (no.Ranchi area/82S-
27). Permission obtained was valid upto three years
from the date of issue of letter but in the submitted copy
date of issue of letter is not l~ible. (Condition xviii)

Complied. Used oil drums were not
observed in open space.

16 Some of the stipulations of the OM that are relevant to
the project are yet to be complied completely:
Inadequate provision for prevention of coal dust and OB
silt material flow into Dhudhmatia nala, Absence of
permanent water sprinklers in main haulage road in
mine, etc. (Condition xxii, (b) v, (j) vi )

17 From the submitted data it is not clear whether the noise
monitoring has been done at night or not. (Condition
xxiii)

18 Condition xxiv & (g) i: Project Proponent has
submitted a copy of letter no. HOD(E&F)/20/1130 dated
18/02/2020 submitted to DFO, Chatra (South). In the
submitted letter it was mentioned that application for EC
has been made for 16.8 MTPA. However, in the
preliminary conservation plan prepared by Institute of
Forest Productivity, Ranchi targeted production of
Amrapali OCP has been mentioned as 12.0 MTY.
Project Proponent should clarify the above anomaly.
(Condition xxiv & (g) i)

(a) Statutory Compliance

Compliance status same as earlier report
(i.e. report dated 13.01.2021).

Complied. Noise level monitoring data of
December 2020, March 2021 June 2021
and September 2021 quarter has been
submitted by Project Proponent.
Monitoring has been done by MIs
CMPDIL. During day time noise level data
ranges from 42.6 dB(A) to 69.2 dB(A) and
at night noise level data ranges from 43.1
dB(A) to 62.3 dB(A). Project proponent
has also submitted noise level monitoring
data of Shivpur sinding-I and Shivpur
siding-2 area. Monitoring has been done
by MIs CMPDIL. During day time noise
level data ranges from 54.6 dB(A) to 70.2
dB(A) and at night noise level data ranges
from 45.8 dB(A) to 61.4 dB(A).
PP reported that "the conservation Plan for
schedule-I species for Amrapali OCP has
been revised and re-submitted to DFO,
Chatra South on 20.01.2021. Efforts are
being undertaken to get the site
conservation plan approved by competent
authority".
PP has submitted a copy of the letter dated
20.01.2021 addressed to DFO,
Chatra(South).

19 Compliance same as specific condition xi. (Condition v)

PP reported that "the conservation Plan for
schedule-I species for Amrapali OCP has
been revised and re-submitted to DFO,
Chatra South on 20.01.2021. Efforts are
being undertaken to get the site
conservation plan approved by competent
authority". A:'! ~

20 Used oil drums were kept haphazardly without any
cover/shade i.e in open space with some oil spilled on
ground. (Condition vi)

21 Project proponent(PP) should follow up and make
efforts to get the site conservation plan approved by
competent authority. Remaining compliance same as
specific condition xxiv. (Condition iii)

(b) Air quality monitoring and preservation



• Partially complied. Tarpauline covering
was not observed on few coal
transportation trucks carrying Coal
between AmrapaJi Mine to Shivpur
railway siding. One of such trucks was
stopped and returned back with
instructions for proper covering and then
only transporting Coal (see photos 45 &
46).

22 Tarpaulene covering was done on the coal transportation
truck. However there was coal spillage on coal
transportation routes. It may be due to improper
covering, loading of coal till the top of truck, etc. It was
instructed that a free board of minimum 5 em in all
loaded vehicles/trucks along with proper covering with
impervious material to prevent escape of times should be
followed for all coal transportation trucks. Some of fixed
water sprinklers in line were not operational. Project
authorities informed that due to pipe breakage some
sprinklers were non operational. It was instructed to
make arrangements so that water sprinklers remain
operational regularly and it should be rectified as soon as
some problems are encountered there. Fixed water
sprinklers are also required in main coal dump area, haul
roads adjacent to the coal dumps/weighbridges, haul
road from mine to coal dumps/stocks other haul roads on
which HEMM/trucks more frequently.
Graderlscraper was used for leveling, cleaning of road
between Amrapali Mine project and Shivpur Railway
siding. But coal dust/debris has been pushed on both
sides of roads. Water tankers was observed sprinkling
water on the coal transportation road to Amrapali siding
but it did not seem sufficient. More water tankers should
be deployed on the route for water sprinkling. Road
sweeping machines can also be deployed. Steps should
be taken to ensure that there is no coal spillage on the
road because there were village dwellings/habitations
adjacent to that road who would be adversely affected by
the coal dust emissions there.
Surface miner was observed in the mine that was utilised
for coal breakage/excavation. However, coal dust
emissions was observed during the operation of surface
miner. Also during loading of coal by loaders into trucks
there was a lot of coal dust emissions. Even though
water tankers were utilized for wetting of coal there was
coal dust emissions during coal loading. (Condition iii)

Partially complied. No fixed water
sprinkling system observed in the mine
project. Fixed water sprinklers found
operational at Shivpur Railway siding.

Coal spillage observed on the coal
transportation route.

Coal dust emissions observed during
operation of surface mines. DUling loading
of coal lOB on trucks/dumpers dust
emissions was observed.

For coal dust emissions during operation
of surface miner explained in latest EC
(EC dated 10.05.2021) compliance status.

23 Fixed water sprinklers were installed at one of the coal
stockpile/weighbridge area but few of those sprinklers
wee operational. Other fixed water sprinklers there were
not operational. There were no fixed water
sprinklers/rain gun, etc. at main coal dump, other
weighbridges/coal stocks. (Condition vi)

Partially complied. Spontaneous
combustion was observed at few places in
the 0/8 dump area (see photo 07.) It was
instructed to take steps to eliminate
spontaneous combustion in 0/8 dumps.
Heavy metals monitoring data of As, Ni,
Pb, Cu, Cd, Cr for December 2020, March
2021 and June 2021 quarter has been

24 Heavy metals monitoring data of Hg, Cd, Cr has not
been submitted. Spontaneous combustion was observed
at one place in OIB dump. It was instructed to eliminate
spontaneous combustion in the mine project area.
(Condition i & ii)



•

25 It is mentioned in the addendum EIA/EMP of Amrapali
OCP( page no 11) that coal is being transported by
trucks to Shivpur railway siding which is at a distance of
07 km from project boundary. However in the
copy/pages of the mining plan submitted by PP there is
no mention of coal transportation route nor any
drawing/plate attached showing the route. (Condition
iv)

(c) Water quality monitoring and preservation
27 PP should submit the Effluent water monitoring data of

workshop effluent. (Condition i)

28
29

Compliance same as specific condition xi. (Condition v)
Action being taken for compliance but still partially
complied. Overburden material was observed in the
slopes facing Dhudhmatia nala at many places. It was
instructed to develop grassing and vegetation urgently
on the slopes facing Dhudhmatia nala. Catch drains were
made adjacent to the coal dump in such a way that there
was coal transportation road between coal dump and
catch drains. Depth and width of catch drains near coal
dump was not sufficient. Since there were no siltation
ponds attached with those catch drains there were
chances that coal dust water would flow to Dhudhmatia
nala adjacent to those drains. Also, there were open
places between drains for vehicle movement and coal
dust would flow from there to Dhudhmatia nala. It was
instructed to project authorities to make full proof
arrangement, Catch drains of appropriate depth and
width, siltation ponds etc. to ensure that no coal dust
flows into the Dhudhmatia nala. Catch drain and
siltation pond was being constructed on one side of one
of the coal dump on east side of mine pit . It was
instructed to increase the depth of drains there and build
siltation ponds also. At least four coal dumps/coal
stockpile were observed in the project. Project
authorities informed that the coal dump on the east side
of mine pit would be discontinued very soon and no
more coal would be stocked there. For the other coal
stockpiles project authorities informed that due to
weigh bridge coal stocks accumulates and look like coal

submitted by Project proponent.
Monitoring data of Hg has not been
submitted. Level of Ni exceeds in
December-2020 quarter at all 4 locations.
PP has submitted copy of mining plan &
mine closure plan of Amrapali expansion
OCP (Phase-I) (25.00MTPA) proposed by
CMPDI (Nov, 2020). The copy submitted
has pages from no.I to page no. 39 only.
No plates drawings attached with the copy
of mining plan.

Mine water effluent monitoring data of
December 2020, March 2021 June 2021
and September 2021 quarter has been
submitted by PP. Monitoring has been
done by Mis CMPDIL. The parameters
were found within limit. However, PP
should submit the Effluent water
monitoring data of workshop effluent.

Partially complied. Grassing and
vegetation needs to be developed on the
slopes facing Dudhmatia nala. Kutcha
drain and siltation ponds were made
between Dudhmatia nalah and haul road.
Coal dump, OIB dump was adjacent to
haul road (see photos 30,31,32). However
the loose excavated material for making
catch drains were placed there itself and
they would flow into Dudhrnatia nala with
rainwater. Grassing and vegetation on
slopes facing Dudhmatia nala needs to be
developed.
Catch drains, siltation ponds and retaining
walls status around OIB dumps mentioned
in latest report EC compliance status (i.e.
EC dated 10.05.2020).



• stockpile. It was instructed to construct catch drains and
siltation ponds around these coal stocks/dumps also.
Project authorities also showed catch drains around coal
dumps on one of the weigh bridge. On the slopes from
coal weighbridge area drains were constructed and
connected to a newly constructed siltation pond. This
was being done for preventing coal dust flow to
downside in river Barki. However civil work was yet to
complete there. Some gabbions may be required there
for complete control of coal dust/silt flow.
Bingalat OB dump: Catch drains were observed on some
portions of Bingalat O/B dump . However on some
portions catch drains were not constructed. Siltation
ponds were not constructed along with catch drains in
the Bingalat alB dump facing Bingalat village and
Dhudhumatia nala. There were portions between
Bingalat alB dump and Dhudhmatia nala where catch
drains siltation ponds and toe wall was not constructed
and it was instructed to construct those
urgently/immediately.
Honhe OB dump: Catch drains and siltation ponds were
observed around Honhe O/B dump . Retaining wall at
the toe of the dump was observed on most part of the
Honhe O/B dump Around Bingalat OIB dump,
retaining wall at the toe of the dump was observed on
many portions except a few portions especially along the
side facing Dhudhmatia nala . Catch drains and siltation
pond adjacent to the Shivpur railway siding had been
silted/filled with coal dust. Also some coal dust was
observed beyond the siltation pond there which means
there was leakage of coal dust into the surroundings .
Toe wall was observed between top soil dump and
Honhe alB dump. However there was no Catch drains/
toe wall between top soil dump and O/B dump in the
south side. (Condition vi)

Being complied but further action
needed. Washing platform and oil &
grease trap was observed in the project
and it was functional(see Photo 67).
Since Dhudhmatia nallah flows adjacent
to this oil & grease trap all steps/care
should be taken that no water from the
oil & grease trap tanks flows into the
nallah (see Photo 68).
Mine water effluent monitoring data of
December 2020, March 2021 June 2021
and September 2021 quarter has been
submitted by Project Proponent. The
parameters were found within limit.
However, PP should submit the Effluent
water monitoring data of workshop

30 Oil and grease trap was observed 111 the project.
However, it appeared that it was not utilised for washing
of HEMMItrucks there. The oil and grease trap was too
small for such a large project where many HEMM and
trucks were operational. Also, discharge from oil and
grease trap was released from two sides into a pit that
was very close to Dhudhmatia nala. There was no
mechanism for water recirculation after cleaning (after
elimination of oil & grease). Project authorities did not
explain satisfactorily where they store the oil & grease
taken out of the trap and how much quantity of oil and
grease was collected for last couple of months. Project
proponent should submit the Effluent water monitoring
data of workshop. (Condition viii)
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effluent.
31 A riverine/riparian ecosystem conservation and

management plan has not been submitted by PP.
Overburden material was observed in the slopes facing
Dhudhmatia nala at many places. It was instructed to
develop grassing and vegetation urgently on the slopes
facing Dhudhmatia nala. Grassing and vegetation have
been developed at many places on Bingalat OIB dump.
However, there are still many places on the Bingalat
OIB dump where grassing and vegetation has not been
developed. Grassing and vegetation should be developed
urgently on the sideS/slopes of OIB dump facing
Dhudhmatia nala and also on the remaining portions.

Catch drains were made adjacent to the coal dump in
such a way that there was coal transportation road
between coal dump and catch drains. Depth and width of
catch drains near coal dump was not sufficient. Since
there were no siltation ponds attached with those catch
drains there were chances that coal dust water would
flow to Dhudhmatia nala adjacent to those drains. Also,
there were open places between drains for vehicle
movement and coal dust would flow from there to
Dhudhmatia nala. It was instructed to project authorities
to make full proof arrangement, Catch drains of
appropriate depth and width, siltation ponds etc. to
ensure that no coal dust flows into the Dhudhmatia nala.
On the slopes from coal weighbridge area, drains were
constructed and connected to a newly constructed
siltation pond. This was being done for preventing coal
dust flow to downside in river Barki. However civil
work has not been completed yet. Some gabbions may
be required there for complete control of coal dust/silt
flow. (Condition xi)

Partially complied.
First paragraph of compliance same as
earlier report i.e. IRO Ranchi's report
dated 13.01.2021).

Kutcha drains and siltation ponds were
made between Dudhmatia nallah and haul
road.

32 Environmental parameters were not displayed at suitable
locations. (Condition ii)

Being complied. Digital display board
displaying environmental parameters such
as PMIO, etc. was observed at Project
office in the project (see photo 70).

(d) Noise and Vibration monitorlnz and prevention
33 From the submitted data it is not clear whether the

monitoring has been done at night or not. Total number
of Ear plugslMuffs provided in the year 2017, 2018,
2019 was not submitted by PP. (Condition i& iii)

Noise level monitoring data of December
2020, March 2021 June 2021 and
September 2021 quarter has been
submitted by Project Proponent
Monitoring has been done by Mis
CMPDIL. During day time noise level data
ranges from 42.6 dB(A) to 69.2 dB(A) and
at night noise level data ranges from 43.1
dB(A) to 62.3 dB(A). Project proponent
has also submitted noise level monitoring
data of Shivpur sinding-I and Shivpur
sidinz-Z area. M~{~ been done



by Mis CMPDIL. During day time noise
level data ranges from 54.6 dB(A) to 70.2
dB(A) and at night noise level data ranges
from 45.8 dB(A) to 61.4 dB(A).
Project proponent has submitted that total
87 ear muffs have been provided in the
year 2020. However in the year 2021, 'Nil'
ear muffs were provided.

(e) Mining Plan
Partially complied. Compliance status
same as earlier report. (i.e, IRO Ranchi's
report dated 13.01.2021)

34 Project proponent did not show any effects/process in
the project done for reducing energy and fuel
consumption & use of renewable energy. (Condition
iii)

Project proponent has submitted a copy of
slope stability studies for Amrapali OCP
done by Prof. Amit Verma, Dept. of
Mining Engineering, IIT-BHU in June
2021.

35 In the backfilled area in the lower portion vehicles
plied for various activities. However it was suggested
that proper slope stability studies may be done so that
there is no danger from dump failures/slope failures
which may lead to risk to men and machinery.
(Condition ii)

(f) Land Reclamation

Partially complied. Compliance status
same as earlier report. (i.e. IRO Ranchi's
report dated 13.01.2021)

36 Compliance same as specific condition xiv.
(Condition v)

37 PP should submit progressive compliance status vis-a­
vis the post mining land use pattern as per this BC
condition. (Condition iii)

(g) Green Belt
Partially complied. Compliance status
same as earlier report. (i.e. IRO Ranchi's
report dated 13.01.2021).

38 Greenbelt consisting of 3-tier plantation of width not
less than 7.5 m has not been developed. Some Green
belt has been developed along the major approach/coal
transport roads. However, there remains many areas
along the above roads where green belt has to be
developed. (Condition ii)

(h) Public hearina and Human health issues
Partially complied. Compliance status
same as earlier report. (i.e. IRO Ranchi's
report dated 13.01.2021)

39 Project proponent has not submitted weekly
illumination monitoring data. (Condition i)

Project proponent has submitted that total
87 ear muffs have been provided in the
year 2020. However in the year 2021, 'Nil'
ear muffs were provided.
Project proponent has submitted details of
VTC training undertaken in past years,
which is as follows:

S. Training Year Year Year
No 2020 2019 2018

40 No details have been provided regarding training
provided in the year 2018 and 2019. Project proponent
should explain why only 41 dust masks were issued in
the year 2019 and Nil dust masks were issued in the
year 2016 and 2017. No details have been provided
regarding training provided in the year 2018 and 2019.
(Condition iii)

4663Refresher
VTC
training

Project proponent has also submitted

13



· . for the workerstrammg programme
(Departmental & Contractual), which IS

given below:
s. Training Year 2020 Year 2021
No
1 VTC 222 195
2 Refresher 63 Nil
3 Basic VT 02 29

41 Project authorities should take concrete steps for Partially complied. Compliance status
controlling air and water pollution as committed in same as earlier report. (i.e. IRa Ranchi's
Public hearing. (Condition iv) re_portdated 13.01.2021)

(i) Corporate Environment Responsibility
42 Activity wise expenditure (on items related to CER) Project proponent reported that a fund

has not been submitted to this office. (Condition i) provision of Rs. 4.29 crore has been
allocated for CER. PP submitted that
allocations has been made for activities
like Infrastructure development (Road,
electricity , Drinking water etc), Skill
Development and employment, Medical
camp, Health & Hygiene, Education,
Development of surface water bodies,- Community plantation.

43 In the environmental policy no details have been Compliance status same as earlier report
provided on standard operating procedures to have (i.e. IRO Ranchi's earlier report dated
proper checks and balances and to bring into focus any 13.01.2021)
infringements/ deviation/ violation of the
environmental/forest /wildlife norms/ conditions.
Project authorities should also submit documents to
prove that there exists system of reporting
infringements/ deviation/ violation of the
environmental/forest/wildlife norms/conditions and/or
shareholders /stake holders. (Condition ii)

44 Action plan for implementing EMP and environmental Action plan for implementing EMP and
conditions along with responsibility matrix of the environmental conditions along with
company (duly approved by competent authority) has responsibility matrix of the company (duly
not been submitted by project proponent. Expenditure approved by competent authority) has not
data on environment protection measures and year been submitted by project proponent.
wise progress of implementation of action plan should Project proponent in their mining proforma
be submitted to IRa, Ranchi. (Condition iv) reported that Amount earmarked for

Environment Management is 1220.04 cr,
expenditure incurred on environment
Management so far is 50.91 cr and
expenditure incurred during the preceding
year 38.24 cr.

(j) Miscellaneous
45 Date of receipt of the EC letter by Mukhiya is not Project proponent has submitted a copy of

mentioned. (Condition ii) receipt of latest EC marked to Mukhiya-
Pokla Panchayat and Up-Mukhiya Koed.

46 Display of criteria pollutants or critical sectoral Being complied. Digital display board
parameters not displayed at a convenient location for displaying environmental parameters such
disclosure to public. (Condition iv) as PMIO• etc. was observed at Project
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disclosure to public. (Condition iv) as PM 10, etc. was observed at Project

office in the project (see photo 70).

-
Followiaa condition comnlied but timeline not followed.
47 The advertisement has been made in "Prabhat Khabar" Compliance status same as earlier report.

and in "the pioneer" on 25.07.2020.(Condition i)

Note: Photos mentioned above can be seen in Annexure I of this report.

~.~
(Rajeev Ranjan)

Scientist 'E'/ Additional Director



Plantation Detail

Total 89234 saplings have been planted in different location in Amrapali Project from
2015 to 2021.

• In Monsoon 2021, Plantation work in 23 Ha Backfilled area of 57500 plants
completed by State Forest Department.

• About 4000 saplings of multi species planted/distributed during Vriksharopan
abhiyan 2021 for development of Green Belt in and around the mine site.

• Approx 2600 species of drought hardy nature have been planted in 2020 at Binglat O/B
dump.

• Around 25134 plants have been planted for raising of Green Belt / Block
plantation.



o In FY 2021-22 green belt along the NBCC road in two row with 1.5 m

spacing in 4 km where out of the total length, work has been completed
for 2.5 KM.



1. In Monsoon 2020, Seed ball plantation has been done for raising of Green

belt in Binglat OB dump and for top soil preservation at stockyard near

Honhe. Work is completed at Binglat OB dump area.

• 4 Ha of Area has been handed over to State Forest department for Sal plantation in

Monsoon 2022.

.~

----------------------------------- - - ---



2ndJOINT INSPECTtNREPORT

Plantation work in different mines of CCLto be executed du' 2021ring monsoon by OFO,Chatra South Forest Division, ChatraName of work:
Work Order No:
Executing Agency: Chatra South Forest Division, Chatra
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Nameof work:
Work OrderNo:

ExecutingAgency:

Plantation work in different mines of CCLto be executed d .. unng 2021 monsoon by DFO,Chat"' South Forest Division,Chltra

Chatra South Forest Division, Chatra

Reportas on.
Name of Project/Unit A ",. n nJ; f. A.. .' .

SI.No.
Work is to be done as per W 0 A/.1 ')-.., fI c, ( (._ L Area InHa/length In Km :2

3·
0 ~.

Name of
Area in Hal Type of .N~S.of sapling Area~~a!:ork;xecuted as per W.O. Nameof Speciesand Nos.

Remarks

Project/ Area
Length in Land . ype of Nos. of plants SI. Name

Nos.

Length In Land planted No.

Km Km
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1. Certified that the Inspection has been done as per the work Order, MOU and Guidelines issuedby the HQ

2. Certified that the actual area planted has been verified by the project survey Department
3. Certified that the joint Inspection Report is base on the record maintined in the measurement book , site order book and hinderanceregister
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2lidJO INT IH5PECTINREPORT ]

Name of work:
Work Order No.:

Executing Agency:

Plantation work in different mines of CCLto be ex .
ecuted dUring 2021 monsoon by Of 0, Chatra South forest Division, Chatra

Chatra South Forest Division, Chatra
Report as on.

51. No.

Nos.

Name of Area in Hal Type of N f r . al Work executed as per W.O. Name of Speciesand Nos. Remarks
1-----1 Proiect/ Area l gth l os. 0 sap 'nl Area m Hal Type of Nos. of plants 51 Name

en In land LenMh . .
K ...n Land planted No.
m KmI

b. /!r-._ Jo,.,on "1 ......_

Cl.

- ~'1 _c~
'-

1. Certified that the Inspection has been done as per the work Order, MOU and Guidelines issued by the HQ

2. Certified that the actual area planted has been verified by the project survey Department

I 1.Certified that the joint Inspection ReP9rt is base on the record maintined in the measurement book, site order book and hinderance register

SO(P&~) ,

C1---C) 'ftvvv
Survey
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Project Officer Area Env. OfficerProject Engr.
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lEn". Engr.
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Nameof work:
Work Order No:
ExecutingAgency:

5th JOINT INSPECTINREPORT
.s>cek..... - I , - , I- ~ L I

I

Plantation work in different mines of CCLto be executed duri". 2018 monsoon by DFO, Chatra South Forest Division, Ch.tra

chatra South Forest Division, Chatra

Report as on. Name of Project/Unit A~,., .bdl.' Cd 1'__ ...,.L Area in Ha/Length in Km '1 . 00 ,+-ot ·
SI.No. Work is to be done as per W.O. Aliual work executed f's per W.O. Name of Spedes and Nos. RefMrla

Name of Area in Hal Type of Nos. of saplinl Area in Ha/ Type of Nos. of plants 51. Name Nos. Survival" as on Date

Project! Area Length in land Lenathin Land: ,planted No.

Km Km f

,. iA-"~~..l~J :1·01'1 ~ o n.~ ~ S;5t:) :3 . 0\1 Ht. .oct, -~ '!!:In ' . c. ~ k.... ....L. _7~.
V 1. A,.,.."r ,d I ee-e

3. IA /2,. .. 1 1..1.' .... ,~""'\

" (" .,. "'" L- A)... , a1Y'O

I

7
t=::-_--~'- rr-.>~

1. Certified that the Inspection has been done as per the work Order, MOU and Guidelines issued bV the HQ

2. Certified that the actual area planted has been verified by the project survey Department
3. Certified that the joint Inspection Report is base on the record maintined in the measurement book , site order book and hinderance

register
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Nameof work: Plantationwork in different mines of CCLto be executedduring2018 monsoon by OFO, ChatraSouthforest OMs,on, Chatr.

workOrder No:
ChatraSouth ForestDivision, Chatra

ExecutIngAgencv: Name of Pro..,.t/Unit A I
rt son ~~~~~~~~~~I~~~~~~~~~~~'~C~c~L~~~~~~A~r"~i~n~H~~~l~~~h~in~Km~~3~.~O~o~~~~'~~ ~Rep~_~ d WO

Work is to be one as per . . ual work executedas per W.O. Nameof Speciesand Nos. R~rtts
51. N~O·~_---;--~~::-7.~~~~~Ti~-;;J;;;;-U;;;~&::~=;:;:TT~~~~~~=:-t~T.~~~~~~::---+,~~~~~n.:;:-1Areain Hal Typeof Nos. of sapling Area in Hal Typeof Nos.of plants SI. Name Nos. Survival" as on Date

Lengthin land length in Land planted No.
Km Km t

~OINT INSP£CTINREPORT I

1. Certifiedthat the Inspectionhasbeendone asper the work Order, MOUandGuidelinesissuedby the HQ
2.Certifiedthat theactualareaplanted hasbeen verified by the project SUfVey Department
3. Certifiedthat the joint InspectionReport is baseon the record maintined in the measurementbook , site order book andhinderance

I register
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~/V •• 512- J:.>~ : _ 1 ~-II- U1-'

..,e of work: Plantation work in different mines of CCLto be ex t
Nan' ecu ed during2018 monsoon by DFO,ChatraSouth ForestDivision,Chatra
work Order No: 1

,

EKe<:utlng Agency: ChatraSouth Forest Division, Chatra
t s on Name of Project/Unit A...__~ - '" I. L IJ _l . I , _.

R~O~' Wk' t b d W 0 --Va..{j c...c r9U1e__c'T Area In Ha/Lengthin Km ..3. 00 H-Of.
5~ NO._] or IS .0 e one as per .. Aduat work executedisper W.O. Nameof SpeciesandNos. Remarks

._ Na~e of I Area In .Hal Type of Nos. of sapling Area in Hal Typeof Nos.of plants 51. Name Nos. Survival" ason Date
ProJect/Area length In land length in Land planted No.

---- Km Km I
~_-,:'A~"JU ...L· :1. M l-+el. 0R.') -:J > l:r"t) 1· 00 I4a. O(/t7> -:-1 ~ lJ'D f· Ckal~.,J,· 'eTC
r - f-----T----t---t------+----+ __-t -t.1,_~·~.l:.A~,c..;:,-CL~l.L"J-'L·olL--_U/~>~~~_j

~. A. ~A _I. I.J\, ...

I

~. II..",...j ....I'1...\ I~

~----II------~-------r-----r------~------~--~~------~-+---------+~J~~I

\

~.--~----+_---~---~-----+_---_+----~--------4_--4_----------_+----~

1.Certified that the Inspection hasbeen done as per the work Order, MOUand Guidelinesissuedby the HQ
2. Certifiedthat the actual area planted has been ve·rified by the project surveyDepartment
3. Certifiedthat the joint Inspection Report is baseon the record maintined in ttr.emeasurementbook, site order book and hinderance
register
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-df-OINT INSPECTIN REPORT I
;.J •• SI :1 .7~! - I~ - , /- 1<:. \.,

Plantation work in different mines of CCLto be execut!d durinc 2019 monsoon by DFO,Chatra South Forest Division, CMtrlName of work:
Work Order No:
Executing Agency: Chatra South Forest Division, Chatra

Report as on. Nameof Project/Unit p, MRA fALl CCL Are. in Ha/length in Km '.00 Ha·1s1.·Nc;T Work is to be done as per W.O. Actual work executed as per W.O. Name of Speciesand Nos. Rem.rts I
Name of Area in Ha/ Type of Nos. of sapling Area in Ha/ Type of Nos. of plants Sl. Name Nos. SuMVOI" .s~----. Project/ Area Length in Land length in Land, planted No.

L Km Km
'I\. <L .I'\. Ij I·" 0 l-+ct • 08 :p 2500 '.00 ~. Og P %00 I. A c.Q,CJ'a S" 0""0

.
I·'-- 7 c~~_~· 50-02-.

I :1. ("t:I_..ka.~ 50-0
Lt· ~ht ...~ ISo 0

I ~. IA. Lr-I".;,J...,' ........l1 >C5\:)
I I-

I
l -ri\W ~.

L5..A:Q..

I
I

I1. Certified that the Inspection has been done as per the work Order, MOU and Guidelines issued by the HQ

2. Certified that the actual area planted has been verified by the project survey Department -- --

~

3. Certified that the joint Inspection Report is base on the record maintined in the measurement book , site order book and hinderance

register
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Nameof work:
Work Order No:
[)(ecuttng Agency:
Report as on. _ Name of Project/Unit A......." ""-n,.,.t· c..c..L Area in Ha/length in Km 0 t- 00 f- k'..-i •

> ')1. No. r _ _ :--_:W~orr~k....:.:ls=--t7=0~b:-:e:....:d;.:0:.rn::e.;:.a:.:.s..!:.p=ef~wT'o::.:-._-;-~_+:-.~AdIu~;a~1w~o~r~k.!e~)(ec~ut~e~d~a~s~p~e~rW~.O~.---1~N~a:.!m.:..:.erof~S~p~ec~i:.::e::.s:,!:an~d:..:N:.:.o:::S;'-:-:__ -r,R~em=a=rks:-;;;;-=-=~-:;:--j
Name of Area in Hal Tvpe of Nos. of sapling Area in Hal Type of Nos, of plants 51. Name Nos, Survival % as on Date

i Projectl Area length in land Length in land planted No.l Km Km

", ",A4t~JJ'_' t-.L:r.~o~o'=~-'l-..lo.L..LDaL.:'Y~~~::::'S'~~~-+.J.I....:...·=:..::oO:...J/~~.~oa~:)~_~~~_--f-"~'-f-'A~c..a.:::!L.C.~:"~··Ot~-+-::~=-~=-:::-1r '1.... Ie~ ~ ,.._J . 7 U .....

, _/\" ......_I ....

4th JOINT INSPECTINREPORT I

Plantation work in different mines of CCl to be executed during 2019 monsoon by DFO, Chatra South Forest Division, Chatra

Chatra South Forest Division, Chatra

, -

1,--+- IL - ._-+-__ +-_-+- ..j t--_+--__ -+---t----+-~==/~.
I 41• -~r -ro-\.eJ - ~>~

I

• l:_Ce!1ified that the Inspection has been done as per the work Order, MOU and Guidelines issued by the HQ

I 2. Certified that the actual area planted has been verified by the project survey Departme,nt
\ 3.CertifIed that the joint Inspection R'eport is base on the record mainlined in the measurement book , site order book and hinderance
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[ 4th 0J INT INSPECTINREPORT

!df(.;L N'-. .. Sr.l ~ t - !,S - " - J..o'l-I
Plantationwork in diff t' " Ctytraeren mmesof CCLto beexecutedduring2019 monsoonby OFO,Chatrl SouthForestDIVISIOn,

Name of work:
Work OrderNo:
ExecutingAgency: ChatraSouthForestDivision,Chatra
Reportason, Nameof Project/UnitA...,,, .....r'l_ I,· c.c,L Areain Ha/lengthin Km t . 0 C) }--J44..
SI. No, Work is~obe doneasperW.O. Al'tull workexecutedasper W.O. Nameof SpeciesandNos. Remarks

1-----1 Nameof AreaIn.Hal Typeof Nos.of sapling Areain Hal Type of Nos.of plants 51. Name Nos. Survival" IS on Oat~
f--___, Project/ Area Lengthin land lengthin land planted No,

Km Km I

'_

\ · A C.ct.C.I'dI•
'-. C~'c. L:

I
I

1. Certifiedthat the Inspectionhasbeendoneasperthe work Order,MOU.rodGuidelinesissuedby the HQ

2. Certifiedthat the actualareaplantedhasbeenverifiedbVthe projectsurveyDepartment
3. Certifiedthat the joint InspectionReportisbaseon the recordmaintinedin themeasurementbook, siteorder bookandhinderance __J
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~NII-2.35r.d==~~~----------~1stJOINT INSPECTIN REPORT(Advance Work) ,

Plantation work in different mines of CCLto be executed during 2021 monsoon bV DFO,Chatra South Forest Division, Chatra
I

Name of work:
Work Order No:
Executing Agency: Chatra South forest Division, Chana

Report~~on.~ . N~a_m~e~oif~p~ro~·~edV~U~n~l~t:~~~~~~~~4ec~~+~CCL~~A~re~a~i~n~h~a.~:~~~l~.~D~~~~~~~----------------__.

Actual Work Execute asper Remarks
s ecification

51. No. Description of work Requirement as per scheme

3 I Fencing
I (a) Trench Fencing 1.75mt. X 1.25mt. x 1.2Smt.

4

(b) Stone wan fencin 1.25mt. X 0.30mt. x 1.00mt.
(c) Total length Chains
Contour Tranches Nos. (5mm x 0.3m x 0.3m at a

distance of 2.3mt. & soil will kept
down slope at O.lSmt. a part from
contour trench by digging O.lSmt.
Deep strip of size 0..30)

5 Plant raising! Nursery Nos. of plants raised

6
Pit digging and filling Pit digg:ing(nos.) filling with fertile

soli and cow dun
1. Certified that the Inspection has been done as per the work Order, MOU and Guidelines issued by the HQ

Beet Officer
Survey
officer

Project Engr.
/Nodel Officer ~pl ,

/Env. Engr. Project Officer

J

S.O.(P&P)/ Area
Env. Enginee.r Area GM/CGM
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~ 1\)0' 235 ~~ ~- 2- 'L- O=l~~'l./ 1
lr:l:-;;stt:J~O:::IN;':T;-:I::N::S::PE::CT:::-:-1 N-R-E-PQ-R-T -(A-dv-an-c-e-W-o-rk---') I

Plantation work in different mines of CCl to be executed during 2021 monsoon by DFO,Chatra South Forest Division, Chatra

Chatra South Forest Division, Chatra

_ arne of work:
Work Order No:
ExecutingAgency:
Report as on. _:

- - Name Of PrOject/Unit: A~I1'cJ..; &.e-j,,-~ c u: Area in ha.: 21. 0 j,.1l( t....
51. No. Description of work I Requirement as pe~S h C/ Actual Work Executeas per Remarksc erne 'fj .speo rcation

A B I
C D e1 Site/Bush Cleaning

Bush Cleaning of site Advance work Completed---
2 Soil work (Pit Digging)

I 1'3" x 1'3" )( 1'4" = 2 eft. ~-::r 5" 0,.., PI 'J....<. Go.,_.",.,k~3 Fencing I-- - - --
(a) Trench Fencing 1.7Smt. X 1.25mt. x 1.25mt.
(b) Stone wall fencing 1.25mt. X 0.30mt. x 1.00rnt. I

(c) Total length Chains I
Contour Tranches Nos. (Smm x O.3m x O.3m at a ,.4lj . (y~VU.I distance of 2.3mt. & soli will kept ~

4 I down slope at 0.1Srnt. a part from

Icontour trench by digging O.15mt.
Deep strip of size0.30)

5 Plant raising! Nursery Nos. of plants raised (:,'3 ~-----
6

Pit digging and filling Pit digging (nos.) filling with fertile
~":1/~cm r;~f"J~ avd- ~---t'J.e_~, soil and cow dung

1. Certified that the Inspection has been done as per the work Order, MOU and Guidelines issued by the HQ
2. Certified that the actual area planted has been verified by the project survey Department
3. Certified that the joint Inspection Report is Baseon the record maintained in the measurement book, site order book and hindrances registerOh ~~<>T_jo>~"
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Plantation work in different minesof CCLto beexecutedduring 2021monsoon by DFO,ChatraSouth Forest Division, Chatra

Chatra South Forest Division, ChatraExecutingAgency:

r_Re_po_rt~a_Sron_'_: ~N~a~m~e~o~f~p~ro~~e~dV~.~u~n~it~:~~1·~~'~~I~~~Pd~~~u~f~~,~~~~~tJC~~~.~L1A~re~a~i~n~h!a,~:~!~3~.O~~~~' ~

Description of work Requirement' h (/ Actual Work Executeasper
asper sc eme 'fi t'speo ca Ion

51.No,

Pit diggingand filling

Contour Tranches

Remarks

(a) Trench Fencing 1,7Smt.X 1.2Smt.x 1,25mt

~--lA--~~~hr.~B~-------i ~C~ ~~~~~D~ ~~----~E~~~---t-
1 Site/BushCleaning BushCleaningof site Advancework Completed

3. C~lfied that the joint Inspection Report is Baseon the record maintainedin the measurementbook, site order book and hindrancesregister

2 Soil work (Pit Digging) l'3H x l'3H X l'4H = 2eft. C::;? c;-a-o I';.l..t r: .........,~-luI
3 Fencing r f

(b) Stonewall fendng 1.2Smt.XO.30mt.)(1.OOmt.
(c)Total length Chains

4

Nos, (Smm x O..3m x O.3m at a
distance of 2.3mt. & soil will kept
down slope at O.lSmt a part from
contour trench by digging O.lSmt.
Deepstrip of size0.30)

Plant raising! Nursery Nos.of plants raised5
Pit digging(nos.)filling with fertile
soli and cowdung6

1. Certified that the Inspection hasbeendone asper the work Order,MOUandGuidelinesIssuedby the HQ
2. Certified that the actual area planted hasbeenverified by the project surveyDepartment

l7 07 ~ \'

Survey ProjectEngr. S.D.(P&P)/Area

-ft
..\ ~,s Beet Officer /NodeIOfficerlP.lf)

g 'M_ officer Env.Engineer
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Annexure -XII ~

Photo graphs taken at the time of Inspection at Amrapali OCP on 4th Feb 2022

Figure 1Present view of coal mining at Amrapa/i OCP using Suface miner, Payloader,
dumper and no belt conveyor system

Figure 2 OCP Coal Mining using Surface miner, Payloader and DumperlHyva

WIRTGEN

•

Figure 3Surface miner being usedfor coal cutting/ mining at Amrapali OCP



Annexure -XII@)

Figure 4 Coal transportation by dumperslhyva and not by belt conveyor

•

Figure 5 Over loaded hyva a major cause of spillagesfrom the over loaded vehicle

Figure 6 water spatying usedfor dust suppression
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Ministry of Environment, Forest & Climate Change

Q*'trl ~ CflI'Ct't>t4 / Integrated Regional office

Bungalow No.A-2, Shyamli Colony, Ranchi - 834002

Tel: 0651-2410007,2410002, E-mail: ro.i:'anchi-mef@gov.in

No.1 03-557/ROR-2020 /4 LIlt ::t- Dated: 13.01.2021

To,
Scientist 'E'zAdditional Director,
Monitoring Ceil, LAdivision,
Vayu Wing, 3rd Floor,
Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhavan, Jorbagh Road,
Aligan], New Delhi-I] 0003

(Kind attention: Dr. Shruti Rai Bharadwaj)
Sub: Site inspection! Monitoring report of Amrapali Opencast Coal mine from 12 MTPA to 14.4

MTPA (Peak) in an ML area of 619.87 ha of Mis Central Coalfields Ltd., located in Dist.:
Chatra Jharkhand=reg.

Ref: Ministry's Clearance letter no. 1-11015/109/2003-rA IT(M), dated 20i03/2020

Madam/Sir,

This is to inform that Amrapali Opencast CoaJ Mine Project of M/s Central. Coalfields
Ltd. located in District Chatra, Jharkhand was monitored by Integrated Regional Office, Ranchi on

21..12.2020 and the monitoring report is annexed herewith. Project proponent has informed that a
proposal for expansion of the project is under consideration at MOEF&CC and requested for a

certified compliance report from IRO Ranchi. The salient observations of the monitoring report are as
follows:

Specific Conditions:
Following conditions are partially complied:

Condition vi: Some of fixed water sprinklers in line ( at the weighbridge area) were not operational.

Project authorities informed that due to pipe breakage some sprinklers were non operational It was

instructed to make arrangements so that water sprinklers remain operational regularly and it should be

rectified as soon as some problems are encountered there. Fixed water sprinklers are also required in

main coa.l dump area, haul roads adjacent to the coal durnps/weighbridges, haul road from mine to
coal dumps/stocks other haul roads on which HEMM/twcks move frequently.

Graderlscraper was used for levelling, cleaning of road between Arnrapali Mine project and Shivpur
Railway siding. But coal dust/debris has been pushed on both sides of roads. Water tanker was

observed sprinkling water on the coal transportation road to Amrapali siding but it did not seem

sufficient. More water tankers should be deployed on the route for water sprinkling. Road sweeping

machines can also be deployed. Steps should be taken to ensure that there is no coal spillage on the

road because there were village dwellings/habitations adjacent to that road who would be adversely

affected by the coal dust emissions there. Project Proponent has submitted funning hours of 3
departmental (3,d tanker operational since 11.08.2020) and 13 contractual water tankers. Average

running hours of departmental water tankers were approximately 4-5 hr!day which is less than
satisfactory. The running hours of contractual water tankers were approximately 4 hr/day, which is

less than satisfactory. Project Proponent should ensure 3-4hrl shift of water sprinkling .11~i<,fJ~

especially in dry seasons. .''t" '1-......'
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Condition ix: Some green belt development could be seen in the project. However thick green belt of

adequate width at the final boundary in the downward direction has not been developed yet by project

authorities to mitigate/check the dust pollution.

Condition x: Water was withdrawn from Dhudhmatia nala for water sprinkling in the project by

water tankers. However, project authorities did not submit surface water / river water withdrawal

permission from concerned department.

Condition xi: Groundwater was withdrawn for water utilization for water sprinkling, green belt

development, etc. at the Shivpur railway siding area. However, project authorities did not submit any

permission/approvals from competent authority (CGWA,etc.) for such Groundwater withdrawal there.

Condition xiv: Grassing and vegetation have been developed at many places on Bingalar 0/8 dump.

However there are still many places on the Bingalat OIB dump where grassing and vegetation has not

been deveJoped. Grassing and vegetation should be developed urgently on the sides/slopes of OlB
dump facing Dhudhmatia naJa and on remaining portions also.

Condition xv: Efforts made for compliance. Work in progress. Project proponent has submitted
Action taken report dated )6.12.20. Efforts have been made for compliance of many EC (old)
conditions, However, there still remains some partially complied conditions as given below:

~ There has been some improvement in grassing and vegetation on OIB dumps but still there
remains portion where grassing and vegetation have not been developed. There are two external
dump in the project, Honhe OIB dump and Binglat O/B dump. Partially complied, work in
progress (Specific condition iii of earlier EC).

):> Catch drain and siltation ponds around Honhe dump has been made. However, catch drains and
siltation pond (in the remaining portions) around Binglat OIB dump (especially adjacent to

Dhudhmatia nala) has to be made. Similarly Catch drains & siltation ponds around .all coal dumps/
heaps Istocks needs to be constructed-Partially complied. (Specific condition iv of earlier EC).

)0> Retaining wall made around Honhe OIB dump. Retaining wall around Binglat OIB dump
especially facing Dhudhmatia nala needs to be constructed- Being complied but further action
needed. (Specific condition v of earlier EC).

» There have been improvements in green belt development. However.A venue plantation on both
side of haul road and green belt around bunker and surrounding area for coal stock has not been
developed as per E]A/EMP report: Partially complied, efforts made for compliance but work in
progress/Specific condition vi of earlier EC).

» Mitigative measures for preventing pollution in Dudhmatia nala (that flows in river Barki) needs
t.obe taken- Partially complied, action taken for compliance. (Specific condition xiii of earlier Ee).

» Project proponent has submitted health check up report of around 5 K.M radius of Magadb
Amrapali area for five years, from 2013-2018. Comparative analysis of the same has not been
submitted by PP.

)- Working hours of water tankers remain less than satisfactory. Fixed water should be provided for
main haul roads dust suppression. Being complied but further action needed. (General condition vi
of earlier BC).

Condition xvi: Action being taken for compliance but more efforts needed for compliance of this EC

condition till March 2022. More plantations needs to be done along the villages and transportation
route for compliance of this EC condition.
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Condition xxvii; As per the plan submitted, Honhe External OB dump is within 100m distance from

Bahut Chuha nala. Catch drains and siltation ponds have been made around. Honhe OB dump to
prevent any silt flowing in Bahut Chuha nala,

Condition xxviii: Though efforts have been made for compliance of old EC conditions still there
remains SOT11C conditions that are still partially complied. See specific condition xv for descriptive
compliance status.

Following conditions are being complied but further action needed:
Condition ii & (a) iv: PP has also reported that copy of application made for eTE of 14.4 MTPA

vide no: 7811934 dated 11.03.2020 has been submitted to JSPCB. It implies project proponent has

neither received CTE for 14.4 MIPA (Peak) production oor they have valid CTO for 14.4 MTPA
production till date.

Condition iii: Tarpaulin covering was done 0.0 the coal transportation trucks. However, there was

coal spillage on coal transportation routes. It may be due to improper covering, loading of coa) tiU the

top of truck, etc. It was instructed that a free board of minimum 5 em in all loaded vehicles/trucks
along with proper covering with impervious material to prevent escape of times should be followed
forall coal transportation trucks.

Condition vii, xii, xxi & (b) ii: PME of contractual workers should also be submitted.

Condition viii: Project proponent should submit skin development activities undertaken exclusively
. at Arnrapaf OCP.

Condition xviii: Project Proponent (PP) has submitted a copy of blasting permission obtained from

DGMS (ne.Ranchi areal825-27). Permission obtained was valid upto three years from the date of
issue of letter but in the submitted copy date of issue of letter is not legible.

Condttton xxii, (b) v, U) vi : Some of the stipulations of the OM that are relevant to the project are
yet to becomplied completely: Inadequate provision for prevention of coal dust and OB silt material

flow into Dhudhrnatia nala, Absence of permanent water sprinklers in main haulage road in mine) etc.

Condition xxiii: From the submitted data it is not clear whether the noise monitorloghas been done at
night or not.

Condition xxiv & (g) i: Project Proponent has submitted a copy of letter no. HOD(E&F)/20/] 130

dated 18/02/2020 submitted to DFO, Chatra (South). In the submitted leiter it was mentioned that
application for EC has been made for 16.8 MTPA. However, in the preliminary conservation plan

prepared by Institute of forest Productivity, Ranchi targeted production of Amrapali OCP has been
mentioned as 12.0MTY. Project Proponent should clarify the above anomaly.

(a) Statutory Compliance

Following conditions are partially complied:
Condition v: Compliance same as specific condition xi.

Condition vi: Used oil drums were kept haphazardly without any cover/shade i.e in open space with
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(b) Air quality monitoring and preservation

.Followingconditions are partiallv complied:
Condition iii: Tarpaulene covering was done on the coal transportation truck. However there was

coal spillage on coal transportation routes. Itmay be due to improper covering, loading of coal till the

top of truck, etc. It was instructed that a free board of minimum 5 em in all loaded vehicles/trucks

along with proper covering with impervious material to prevent escape of times should be followed

for all coal transportation trucks. Some of fixed water sprinklers in line were not operational. Project

authorities informed that due to pipe breakage some sprinklers were non operational. It was instructed
to make arrangements so that water sprinklers remain operational regularly and it should be rectified

as soon as some problems are encountered there. Fixed water sprinklers are also required in main coal

dump area, haul roads adjacent to the coal dUlups/weighbridges., haul road from mine to coal
dumps/stocks other haul roads on which HEMMftrucks more frequently.

Grader/scraper was used for leveling, cleaning of road between Amrapali Mine project and Shivpur

Railway siding. But coal dust/debris has been pushed on both sides of roads. Water tankers was

observed sprinkling water on the coal transportation road to Amrapali siding but it did not seem

sufficient. More water tankers should be deployed on the route for water sprinkling, Road sweeping

machines can also be deployed, Steps should be taken to ensure that there is 110 coal spillage on the

road because there were village dwellings/habitations adjacent to that road who would be adversely
affected by the coal.dust emissions there.

Surface miner was observed in the mine that was utilised for coaJ breakage/excavation. However, coal

dust emissions was observed during the operation of surface miner. Also duri.ng loading of coal by
loaders into trucks there was a Jot of coal dust emissions. Even though water tankers were utilized for
wetting of coal there was coal dust emissions during coal loading.

Condition vi: Fixed water sprinklers were installed at one of the coal stockpile/we.ighbridge area but

few of those sprinklers wee operational Other fixed water sprinklers there were not operational

There were no fixed water sprinklers/rain gun, etc. at main coal dump, other weighhridgcs!coal
stocks.

F()Howingconditions are being complied but further action needed:
Condition i& ii: Heavy metals monitoring data of Hg, Cd, Cr has not been submitted. Spontaneous

combustion was observed at one pla.ce in OIB dump. 1t was instructed to eliminate spontaneous
combustion in the mine project area.

Condition iv: It is mentioned in the addendum EIAIBMP of Amrapali aCP( page no 11) that coal is

being transported by trucks to Shivpur railway siding which is at a distance of 07 km from project

boundary. However in the copy/pages of the mining pial) submitted by PP there is no mention of coal
transportation route nor any drawing/plan, attached showing the route.

(c) Water quality monitoring and preservation

Following conditions are partiallv comp.lied:
Condition i: PP should submit the Effluent water monitoring data of workshop effluent.
Condition v: Compliance same as specific condition xi.



to DhUdhil1.;ctJianala adjacent to those drains. Also, there were Opel] places between drains for vehicle

movement and coal dust would flow from there to Dhudhmatia nala. It was instructed to project

authorities to make full proof arrangement, Catch drains of app.ropriate depth and width, siltation

ponds etc. to ensure that no coal dust flows into the Dhudhmatia nala. Catch drain and siltation pond

was being constructed 011 one side of one of the coal dump on east side of mine pit. It was instructed

to increase the depth of drains there and build siltation ponds also. At least four coal dumps/coal

stockpile were observed in the project. Project authorities informed thatthe coal dump on the east side

of mine pit would be discontinued very soon and no more coal would be stocked there. For the other

coal stockpiles project authorities informed that due to weighbridge coal stocks accumulates and look

like coal stockpile. It was instructed to construct catch drains and siltation ponds around these coal

stocks/dumps also. Project authorities also showed catch drains around coal dumps on one of the

weigh bridge. On: the stopes from coal weighbridge area drains were constructed and connected to a

newly constructed siltation pond. This was being done for preventing coal dust flow to downside in
river Barki. However civil work was yet to complete there. Some gabbions may be required there for
complete control ofcoal dust/silt flow.

Bingalat OB dump: Catch drains were observed on some portions of Bingalat O/B dump. However

on some portions catch drains were not constructed. Siltation ponds were not constructed along with

catch drains in the Bingalat OIB dump facing Bingalat village and Dhudhumatia nala, There were

portions between Bingalat OlB dump and Dhudhmatia nala where catch drains siltation ponds and toe
wall w~ not constructed and it was instructed to construct those urgently/immediately.

Honhe ~)B dump: Catch drains and siltation ponds were observed around Honhe OIB dump .

Retainirig wall at the toe of the dump was observed on most part of the Honhe OIB dump. Around
Bingalat OIB dump, retaining wall at the toe of the dump was observed QIl many portions except a

few portions especially along the side facing Dhudhmatia nala . Catch drains and -siltation pond

adjacent to the Shivpur railway siding had been silted/filled with coal dust. Also some coal dust was

observed beyond the siltation pond there which means there was leakage of coal dust into the

surroundings. Toe wall was observed between top soil dump and Honhe OIB dump. However there
was no Catch drains/ toe wall between top soil dump and O/B dump in the south side.

Condition viii: Oil and grease trap was observed in the project. However, it appeared that it was not
utilised tor washing of HEMl\lItrucks there. The oil and grease trap was too small for such a large

project where many HEMM and trucks were operational. Also, discharge from oil and grease trap was

released from two sides into a pit that was very close to Dhudhrnatia nala. There was 110 mechanism

for water recirculation after cleaning (after elimination of oil & grease). Project authorities did not

explain satisfactorily where they store the oil & grease taken out of the trap and how much quantity of

oil and grease was collected for last couple of months. Project proponent should submit 'the Effluent
water monitoring data of workshop.

Condition xi: A riverine/riparian ecosystem conservation and management plan has not been

submitted by PP. Overburden material was observed in the slopes facing Dhudhmatia nala at many
places. lt was instructed to develop grassing and vegetation urgently on the slopes facing Dhudhmatia

nala. Grassing and vegetation have been developed at many places on Bingalat O/B dump. However,

there are still many places on the Bingalat OIB dump where grassing and vegetation has not been

developed. Grassing and vegetation should be developed urgently ou the sides/slopes of OIB dump



between drains for vehicle movement and coal dust would flow from there to Dhudhmatia uala. It was

instructed to project authorities to make fun proof arrangement, Catch drains of appropriate depth and
width, siltation ponds etc. to ensure that no coal dust flows into the Dhudhmatia nala. On the slopes
from coal weighbridge area, drains were constructed and connected to a newly constructed siltation
pond. This was being done for preventing coal dust flow to downside in river Barki, However civil
work has not been completed yet. Some gabbions may be required there for complete control of coal
dust/silt flow.

Following co.nditions are bei.ng complied but further action needed:
Condition ii: Environmental parameters were not displayed at suitable locations.

(d) Noise and Vibration monitoring and prevention

Following conditio.ns are being complied but further action ueed.ed:
Condition i & iii: From the submitted data it is not clear whether the monitoring has been done at
night or not. Total number of Ear plugs/Muffs provided in the year 2017,2018,2019 was not sumitted
byPP.
(e) Mining Plan

Following conditions are partially complied:
Condition iii: Project proponent did not SllOW any effects/process in the project done for reducing
energy and fu.elconsumption & use of renewable energy.

Following conditions are being complied but further action needed:
Condition ii: In the backfilled area in the lower portion vehicles plied for various activities. However
it was suggested that proper slope stability studies may be done so that there is no danger from dump
failures/slope failures which may lead to risk to men and machinery.

(f) Land Reclamation

Following conditions are partially complied:
Condition v: Compliance same as specific condition xiv.

Following condition is assured to comply but further action needed:

Condition iii: PP should submit progressive compliance status vis-a-vis the post mining land Lise
pattern as per this BC condition.

(g) Green Belt

.Following co.nditions are partially complied:
Condition U: Greenbelt consisting of 3-tier plantation of width not less than 7.5 m has not been
developed. Some Green belt has been developed along the major approach/coal transport roads.
However, there remains many areas along the above roads where green belt has to be developed.

(h) Public hearing and Human health issues
Following conditions are partially complied:

Condition i:Project proponent has not submitted weekly illumination monitoring data.

Following conditions are being complied but further action needed:
Condition iii: No details have been provided regarding training provided in the year 2018 and 2019.
Project proponent should explain why only 41 dust masks were issued in the year 2019 and Nil dust
masks were issued in the year 2016 and 2017. No details have been provided regarding training
provided in the year 20 J 8 and 20]9.
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(i) Corporate Environment Responsibility

Following conditions are partiaUy complied:

Condition i: Activity wise expenditure (on items related to CER) has not been submitted to this
office.

Condition ii: In the environmental policy no details have been provided on standard operating

procedures to have proper checks and balances and to bring into focus any infringements! deviation!

violation of the environmental/forest /wildlife norms/ conditions. Project authorities should also

submit documents to prove that there exists system of reporting infringements! deviation! violation of
the environmental/forest/wildlife norms/conditions and/or shareholders /stake holders.

Condition tv: Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company (duly approved by competent authority) has not been submitted

by project proponent. Expenditure data on environment protection measures and year wise progress of
implernentation of action plan should be submitted to IRO, Ranchi.

(j) Miscellaneous

Following conditions are being complied but further action needcd~
Condition ii:Date of receipt of the EC tetter by Mukhiya is not mentioned.

Condition iv: Display of criteria pollutants or critical sectoral parameters not displayed at a
convenient location for disclosure to public.

Following condition complied but timcliue not followed.
Condition i: The advertisement has been made in "Prabhat Khabar" and in "the pioneer" on
25.07.2020.

This issues with the approval of DDGF(C) and Regional Officer, IRO Ranchi.

Yours faithfully,
Encl: As above

.>:
(Rajeev Ranjan)

Scientist 'E'I Additional Director
Copy to:

../ I. Scientist 'F'/Director, Impact Assessment Division (Coal Mining), (Kind attention: Shri Lalit
Kumar Bokolia), Ministry of Environment, Forest & Climate Change, Indira Paryavaran
Bhavan, Jorbagh Road, Aliganj, New Delhi-l 10003.

2. The Member Secretary, JSPCB, T.A Division Building, HEC campus Dhurwa, Ranchi-
834004.

3. Project Officer, Arnarpali OCP, Mis Central Coalfields Ltd., at Honhe & Post Saradu, Tandwa,
Dist- Chatra, .lharkhand-825321. (Reply/action taken report to the above points must be

submitted to RO Ranchi within 15 days of receipt of this letter).

4. Deputy General Manager & FIOD (Environment), Mis Central Coalfields Ltd., Darbhanga

House, Ranchi, lhru-khand-834001. n J, .

~Jrb~'H
(Rajeev Ranjan)

Scientist 'E'/ Additional Director
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MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
INTEGRATED REGIONAL OFFICE, RAJ~CHI

MONITORING REPORT
Part -I. Data Sheet

, 1. Project tYEe Mining (Coal Minin_g)
I 2. Name of the Project
13. No & date of Environment EC- 110151109/2003- IA.II(M) dated 20103/2020
Clearance
4. Locations: District & State Chatra, Jharkhand

is. Address of correspondence Project Officer
I

At Honhe &Post- Saradu,
Tandwa District-Chatra.Pin- 825321

6.Saljent features
I'VI) Of the project As per the EC "At present coal is being transported through I
I Shivpur railway siding. A new railway siding, Amrapali siding

adjacent to the mine boundary is under commissioning. In future,
it is proposed to dispatch coal through Arnrapali railway siding.
Total number of permanent & temporary employment is
approximately 650. The method of mining would be opencast
method of mirung with Surface miner and shovel-dumper
combination. The balance life of mine is 9 years. Total cost of the
project is Rs. 85,811 Lakhs". Surface miner and shovel dumper
combination was deployed for opencast mining. Coal IS
transported with the help of trucks from project to Shivpur
Railway siding.

(b) OftheEMP AS per BC "Total Quarry area is 425.22 Ha. The final mine void
would be in 153.50 Ha with depth an average up to 90 m below
GL. Backfiiled quarry area of 271.71 Ha shall be reclaimed wi th
plantation. Final mine voide will be converted into water body.
Transportation of coal has been proposed by dumper from mine
pithead, from surface to siding by tipping trucks. Reclamation
plan in an area of 379.25Ha, comprising of 89.16 Ha of external
dump, 277.71 Ha of internal dump and 18.92 ha of green belt &
safety zone. No National Parks, Wildlife Sanctuaries and Eco- .
Sensiti ve Zones have been reported with 10 km boundary of the
project. The ground water level has been reported to be varying
between 6.50 m to 10m during pre-monsoon and between 0.95 m
to 6.50 m during post-monsoon. Total water requirement for the
project is 3357 KLD. The project involves 452 project-affected
families. R&R of the PAPs will be done as per R&R Policy of
Cll., Environment Management Cost is approximately Rs. 89,00
lakhs".

7. Project area Forest (ba) Non-Forest (ha) Total (ha)
--...~.~.-~

531.64 ha (as per 88.23 ha (as per 619.87 ha (as per
EC) . ECl EC)



8. Brea~-up ~f project ef!'ected I As per th~ dat~ submitted by PP "45~ Project Affected ~'ruhily I
population, With enumeration of i (PAP) are identified who are to be provided R&R benefit with the'
those, no. of housing or I progress of mine in phased manner.
dwelling have been affected I Detailed assessment of the families as required is yet to be
losing houses/dwelling units computed".

I
only, Agriculture land and less
Labourers/artisans.

9. Project Cost /financial details Parameters/ Amount

Project cost originally Project Cost as per Ee is Rs. 858.11 Crs.
_._a. as

planned and subsequent revised As per PP "No subsequent revised estimates done."
estimates and the years of price
reference
b. Allocations made for Data not provided by PP.
environmental management i

plans, with item wise and year
wise breakup
c. Total expenditure on the As per P.P "Initial capital outlay- Rs 496.81 Crores"
project so far I

- - .._
d. Actual expenditure incurred Data submitted by PP in proforma seems erroneous.
on the environmental
managem.ent plans so far
10. Forest land requirement:
a. The status of approval for FC Vide FL-08/48/2008tFC Dated 12.10.2010 for 531.64.
and Diversion of forest Jand for
Non-forestry use
b. The status of compensatory As per PP "The total payment- of Rs. 48,74,87,771/-118,s already
afforestation been deposited to state forest department for compensatory

I c. The status of clear felling
afforestation" .
As per P.P this is 'Nil'

d. Comments on the viability & As per P.P "To be carried out Forest Department"
Sustainability of Compensatory
Afforestation programme in the
Light of actual field experience
so far.
11. The status of clear telling in As per P.P this is "Not applicable".
non -forest area (such as

, submergence area of Reservoir
approach roads) if any with I

Quantitative information.
12Statusofconstructiollof project

, a) Date of commencement As per PP "7 February, 2009"

~b) Date of completion [ As per PP "Project is yet to be completed".
i -- -[ 13. Date of site visits

------~.--"'L (a) Date of present visit I 21.12.2020 "'-
.



PART-II
Descriptive Report on status of compliance to conditions of environmental clearance
1 Name of the project Amrapali Opencast Coal mine from 12 MTPA to 14.4 MTPA

(Peak) in all ML area of 619.87 ha of Mis Central Coalfields
Ltd., located in Dist: Chatra, Jharkhand.

2 No & date of environmental EC- J-I IOI5/109/2003-IA.n (M) dated 20/03/2020
clearance I

3 Address for correspondence

(3) Registered Office Project Officer,
Amrapaf OCP,
Mis Central Coalfields Ltd.,
Dist. Chatra, Jharkhand-825321

4 Date of sire visit: I
Date of site visrt by fRO 121.12.2020
Ranchi, MOEF&CC i

The project was visited on 2 L 12.2020 along with the representatives of Project. Based on the site visit,
documents provided and discussion held with project officials, status of compliance of various
environmental clearance conditions, is as follows:

Specific Condition

fSNl Specific Condition Compliance

The project proponent shall obtain Being complied but further action needed. Project
Consent to establish from the State proponent has submitted a c-opy of Consent to
Pollution Control Boards for the proposed Operate obtained from Jharkhand State Pollution
peak capacity of 14.4 MTPA (Peak) prior Control Board (JSPCB) for 14.4 MTPA issued vide
to commencement of the increased I Ref No: JSPCB/HOIRNC!CTO-7819614/20201712
production Dated: 26.03.2020 which was valid up to 30.04.2020.

Later JSPCB vide letter no: B-IOO Dated: 31.08.2020

Being com plied. Project authorities have mentioned
in their six monthly compliance report that "The
project assures to comply with conditions stipulated in
ECIFCIC'TO in a time-bound manner. The status of
compliance & cost incurred is being submitted with
six monthly compliance report to MoEF&CC &
JSPCB periodically". Project proponent (pP)has
submitted OM No. 43012-10-2019-CPAM dated
11/0612019 issued by Ministry of Coal (MoC),
regarding constitution of an apex committee under
chairmanship of Additional Secretary, MoC to
monitor the compliance of BC and FC conditions in
coal mmes. PP has also submitted letter no.
CCL/HOD (E&F)/2019!348 dated 26..07.19 in which
it is mentioned that a committee was constituted under
the chairmanship of Area General Manager to review
EC/FC compliance periodically, etc.

EAC desired that the MoC may direct CIL
subsidiaries to comply the fefFC/CTO
conditions strictly within certain time
bound manner so that the mining
operations will be environmentally
sustainable/viable etc.

ii

extended the validity of the consent to operate till
30.09.2020.
Project proponent has also submitted a copy of
Consent to Operate o~tain~_~_.J!orn JSPCB for 12

~-'------.-.---------.----
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iii

PP shall implement In pit conveyor
railway siding through silo loading
three years.

to I Assured to comply. Project authorities have
in I mentioned in their six monthly compliance report

I that "The tender for Arnrapali CHP (12 MTY) hasI been floated on 06.05.2020. The project is under
• construction phase and shall be completed in the

stipulated timeline",

Being complied but further action needed. Project I
authorities have mentioned in their six monthly
compliance report that "The transportation of coal I
from mines is being done through covered trucks". I

Tarpaulin covering was done 011 the coal I
transportation trucks (see photo 18). However
there was coal spillage on coa I Ira usportatiou
routes. It may be due to improper covering,
loading of coal till the top of truck, etc, It was
instructed that a free board of minim lim 5 COl in
all loaded vehicles/trucks along with proper

I covering with impervious material to prevent
i escape of times should be followed for all coal

1----1'-::------------------ _ _._._.__ _.____.__._._..__. I tra nsporta-,-tci_o~n;_,_tr_u_c~ks-,-·_.--,----, -__,. .
To control the production of dust at Assured to comply. Project authorities have
source, the crusher and in-pit belt mentioned in their six monthly compliance report
conveyors shall be provided with mist that "The condition shall be complied when
type sprinklers, construction of crusher and in-pit belt conveyors

will be completed".

Transportation of coal from Coal
Handling Plant shall be through covered
trucks.

MTPA issued vide Ref No: JSPCB/HO/RNC/ CTO-
66456]512020/1408 Dated: 01.09.2020, which is
valid up to 30.06.2021.

PP has also reported that copy of application
made for CTE of 14.4 MTPA vide no: 7811934
dated 11.03.2020 bas been submitted to .JSPCB. It
implies project proponent has neither received
CTE for 14.4 MTPA (Peak) production nOI" they
have valid CTO for 14.4 MTPA production till
date.

iv

v

Mitigating measures shall be undertaken Partially complied. Few fixed water sprinklers were
to control dust and other fugitive operational for some part III the one of
emissions all along the roads by providing weighbridge/coal stock area (South of the pit) (see
sufficient water sprinklers. Adequate photo 22). However, some of fixed water sprinklers
corrective measures shall be undertaken to in line were not operational (see photo 22). Project
control dust emissions, which would authorities informed that due to pipe breakage
include mechanized sweeping, water some sprinklers were non operational. It was
sprinkling/mist spraying on haul roads instructed to make arrangements so that water
and loading sites, long range sprinklers remain operational regularly and it
misting/fogging arrangement, wind barrier should be rectified as soon as some problems ar-e
wall and vertical greenery system, green I encountered there. Fixed water sprinklers are also
belt, dust suppression arrangement at! required in main coal dump area, h~1I11 roads
loading and unloading points, etc. I adjacent to the coal dumps/weighbridges, haul

! road from mine to coal dumps/stocks other haul

j
roads on which HEMM/trucks move frequently.

Grader/scraper was us~d ~or leveling, cleani~lg of
L..__..c.i .road between Amrapah Mine project and Shlvpur

vi
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Railway siding (see photo 43). But coa) dust/debris
has been pushed on both sides of roads (see photos
42,45,54 & 55).
Water tankers was observed sprinkling water on
the coal transportation road to Amrapali siding
but it did not seem sufficient More water tankers
should be deployed on the route for water
sprinkling. Road sweeping machines can also be
deployed. Steps should be taken to ensure that
there is no COB.I spillage on the road because there
were village dwellings/habitations adjacent to that
road who would be adversely affected by the coal
dust emissions there.
Project Proponent has submitted running hours of
3 departmental (3rd tanker since 11.08.2020) and
13 contractual water tankers. Average running
hours of departmental water tankers were
approximately 4-5 hr/day which is less than
satisfactory. The running hours of contractual
water tankers were approximately 4 hr/day, which
is less than satisfactory. Project Proponent should
ensure 3-4hrl shift of water sprinkling per tanker
especially in dry seasons.

r---t--------.-----.---------:------:+~:-=-='=;.c-:.::,,_:~-;;-;;-.::.=:..::.:::":----::__--,___:__::__:-__j
Continuous monitoring of occupational Being complied but further action needed, Project
safety and other health hazards, and the authorities have mentioned in their six monthly
corrective actions need to be ensured. compliance report that "Continuous monitoring of

occupational safety and other health hazards is being
undertaken. Initial Medical Examination (I1vtE) &
Periodic Medical Examination(PME) of workers is
being carried out. The details of IME/PME is given
below:

Pl\1.Evii JMEIMEYear
departmental Contractual

2015 122 210 11
2016 15 47 21
2017 21 126 21
2018 II 384 26

2020 0] 105 53

PME of contractual workers should also be
submitted.
Being complied but further action needed: Project
authorities have mentioned in their six monthly
compliance report that "The training on livelihood
and skill development is regularly been undertaken in
CCL & Amrapali area for making nearby villagers
more employable. The details of such training
undertaken are enclosed". Skill development
acti vities and expenditure details of the year 2016-.17,
2017-18 and 2018-19 has been submitted. Project

I proponent bas not submitted skill developmentI activities and expenditure details of the year 2019-
L_.._1.. m__ •• m_. --L_;_2_0_a __n_d_2_0_2_0-_2_1__,(~1l1_.._pt_o_D_.e_c_en_l_b_er_2_O.. 2~:»p:Il\~-HJ;:'-'oi"r-:--------'

,po.~__"If..q. .

Persons of:'nearby villages shall be given
traming 011 livelihood and skill
development to make them employable.

viii
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Partially complied: Project authorities have
mentioned in their six monthly compliance report that
"For mining purposes, water stored in mining pits is
utilized. For drinking purpose water from dugwell is
being utilized". Water was withdrawn from
Dhudbmatia nala for water sprinkling in the
project by water tankers (see photo 09). However

I
I I project authorities did not submit surface water I

I river water withdrawal permission from

!-_+-:,,:o-:- ---:--:-:--:---:- -:----:+:c=-~:lIcerned department.
The company shall obtain approval of Partially complied: Project authorities have
CGWA for use of groundwater for mining mentioned in their six monthly compliance report that
operations at its enhanced capacity of 14.4 "Arnrapali OCP falls in Chatra District, which falls in
MTPA (Peak). "Safe" category as per CGWA categorization.

Application for obtaining NoC was made earlier to
Central Ground Water Authority for taking NOC vide

! ref no:-2]-4/328/JHIMIN/20J8 dated 29.12.2018.
I The application was approved by the Regional Office

of Central Ground Water Board Mid Eastern Region
and was under processing of Issuance of final
issuance of NoC. A fresh application was submitted
as per the Ministry of Jal Shakti Notification 5.0.

I

No: 3289(E) Dated: 24.09.2020 vide application No: I
21-4/699IJHlMIN12020 Dated: 29.11.2020 tor
Amrapali Expansion OCP. The application is under
consideration at CGWA office". Groundwater was
withdrawn for water utilization for water
sprinkling, green belt development, etc. at the
Shlvpur railway siding area, However project
authorities did not submit any
permission/approvals from competent authority
(CGWA, etc.) for such Groundwater withdrawal,_.j-- ._..._:--.-,--_--::-. .-:----:-+-'--=....:=---=-='-"-':..:c..:..L.......::..=-::..:.....::.:;::__:____.:..:.__:-'-'-_-';-:--:-"''-'---:---'--_-j

Continuous monitoring of occupational Compliance same as in specific condition vii.
safety and other health hazards, and the
corrective actions need to be ensured.

ix

Efforts shall be made for utilizing
alternate sources of surface water,
abandoned mines or else whatsoever and
thus minimizing the dependability on a
single source.

Partially complied. Project authorities have
mentioned in their six monthly compliance report that
"Around 25,134 plants have been planted for raising
of Green Belt! Block plantation". Some green belt

development could be seen in the project.
However thick green belt of adequate width at the
final boundary in the downward direction has not
been developed yet by project authorities to
mitigate/check the dust pollution.

Thick green belt of adequate width at the
final boundary in the down wind direction
of the project site shall be developed to
mitigate/check the dust pollution.

x

xi

xii

Assured to comply. Project authorities have i
mentioned in their six monthly compliance report that!
"As directed, a third party assessment shall be carried
out for Arnrapali OCP undertaken once in three years
through experts agency recognized by MoEF&CC:'
Partially complied. Grassing and vegetation have
been developed at many places on Bingalat O/B
dump (see photos 06 & 30). However there are still I

A third party assessment of EC
compliance shall be undertaken once in
three years through agency like JCFRI
INEERIllIT or any other expert agency
identified by the Ministry.

XIII

xiv
Active OB Dump should not be kept
barren/open and should be covered by
temporary zrass to avoid air born of
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particles

Compliance of the non-compliance/
partial compliance conditions certified by
Regional Office, Ranchi vide its Letter

I dated 4111 December, 2019. T!le PP sh~ll
i complete all non-compliance/partial
, compliance conditions in one year and the

Action taken report shall be submitted to
the Regional Office of the MoEF&CC.

xv

many places on the Bingalat O/B dump where
grassing and vegetation has not been developed
(see photos 26, 27, 28 & 30). Grassing and
vegetation should be developed urgently on the
sides/slopes of om dump facing Dhudhmatia nala
(see photos 26 & 27) and on remaining portions
also.
Partially complied. Efforts made for compliance.
Work in progress. Project proponent has
submitted Action taken report dated 16.12.20.
Efforts have been made for compliance of many
EC (old) conditions. However, there still remalns
some partially complied conditions as given below:
a) There has been some improvement in grassing
and vegetation Oil om dumps but still there
remains portion where grassing and vegetation
have not been developed. There are two external
dump in the project, Honhe OIB dump and
Bing.lat om dump. Partially complied.work in
progress (Specific condition iiiof earlier EC)
b) Catch drain and siltation ponds around Honhe
dump has been made. However, catch drains and
siltation pond (in the remaining portions) around
Binglat om dump has to be made .• Similarly
Catch drains & siltation ponds around aU coal
dumps! heaps /stocks needs to be constructed­
Partially com plied. (Specific condition iv of
earlier EC)
c) Retaining waU made around Honhe om dump.
Retaining wall around Binglat om dump
especially facing Dbudhmatia nala needs to be
constructed- Being complied but further action
needed. [Specific condition v of earlier EC)
d) There have been improvements in green belt
development. Avenue plantation on both side of
haul road and green belt around bunker and
surrounding area for coal stock bas not been
developed as per EIA/EMF report: Partially
complied, efforts made for compliance but work in
progress/Specific condition vi of earlier EC)
e) However mitigative measures for preventing
pollution in Dudhmatia nala (that flows in river
Barki) needs to be taken- Partially complied,
action taken for compliance. (Specific condition
xiii of earlier EC)
f )Project proponent has submitted health check
up report of around 5 K.M radius of Magadb
Amrapali area for five years, from 2013-2018.
Comparative analysis of the same has not been
submitted by PP.
g) Working hours of water tankers remain less
than satisfacto!],. Fixed water shoulr~rovided
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for main haul roads for dust suppression. Being
complled but further action needed. (General
condition vi of earlier EC).
Partially complied. Action being taken for
compliance but more efforts needed for
compliance of this EC condition till March 2022.
Project authorities have mentioned in 'their six
monthly compliance report that "in Monsoon 2016,
as per the MOU for raising of green belt between I
CCL and State Forest department work awarded vide
no:-CCLlDy.GM(Forest)/GA/W.O.i16-Plantiltion!
Chatra South!20 16/67 dated 23.05.16. 1200 numbers
of native species have been planted along the NBCC
road of Amrapali OCP in 3 Km of length. ln 2018:
1000 numbers of native species in consultation with
Range Forest Officer, Simariya, lharkhand have been
planted near Ambey&Mahalaxmi camp in Arnrapali
Project. (ii)Fruit bearing Plants of 150 numbers have

, been planted in at Govt. School Honhe& 51. Joseph
i School Mander.

Plantation of 850 numbers of native species along the
Haul road of Amrapali project to cheek the fugitive
dust have been done departmentally In 2018 in
consultation with State Forest Department. In

I Monsoon 2019, 934 nos. of drought hardy native
! species have been planted departmentally at different
. locations of Arnrapali Project.

As per MGU for Monsoon plantation 2020, work
awarded vide no: CCLlHOD/Env.&Forestl
G A/W. O.J2020-P Iantation/C hatra-South/202011282-
1302 dated: 11.05.2020 in 0.8 Ha area (for planting
of2000 Native species) completed."
Some plantations was showed by Project authorities
near Dhudhrnatia nala and also adjacent to it at few

I places (see photos 05). More plantations needs to
I be done along the villages and transportation

route for compliance of this EC condition.

Project proponent to plant 1,00,000 nos.
of native trees with broad leaves along the
100,000 nos. of native trees with broad
leaves along the villages and 50,000 nos
of native trees along transportation route
to prevent the effect of a.ir pollution in 2
years. After completion of tree plantation,
number of trees shall be duly endorsed
from District Forest Officer.

xvi

The activities and fund provisions for Partially complied.Project authorities have
CER shall be made as per the guidelines mentioned in their Six monthly compliance report
issued by the ministry regarding CER on that "A fund provision of Rs. 4.29 Crore has been
ISfMay, 20 l S, i allocated for Corporate Environment Responsibility".

i However activity wise expenditure(on items
, related to CER) i.e. details of actual expenditure

i incurred on CER has not been submitted to this
}-._+- . ----::--f_:oc.::ff:.::.ic=.:e::.._

; Project Proponent 5hall- obtain blasting Being complied but further action nceded. Project
permission from DGMS for conducting I authorities have mentioned in their six monthly
mining operation near villages and also! compliance report that "All the statutory provisions
explore deployment of rock breakers of laid down In The Mines Act 1952, Coal Mine
suitable capacity in the project to avoid Regulation 2017 and specific permission from DGMS
blasting very near to villages. There shall, relating to mining in general and opencast mining in
be no _~_an~ages caused to habitation! i particular have to be adhered to and implemented in I

XVI

i

XVI

11

Page6 of 46



structures due to blasting activity. order to maintain day to day safety". Project
authorities have submitted copies of ground vibration
PPV,rrequencY,etc. study. Project Proponent (PP)
has submitted a copy of blasting permission
obtained from DGMS( no.Ranchi area/815-27).
Permission obtained was valid upto three years

i from the date of issue of Jetter buCiJ} the submittedI .
! copy date of issue of letter is not lezible,~--~~. -~--~------~~----~--~~~~~~~~~~~~=7~~~~~------~
1 The Project Proponent shal I comply with Assured to comply. Project authorities have
f all the statutory requirements and mentioned in their six monthly compliance report that
I judgment of Hon'ble Supreme Court "Project proponent assures to comply with all the

dated the 2nd August 2017 in Writ statutory requirements and judgment of Hon 'ble
Petition (Civil) No. 114 of 2014 in the Supreme Court dated the 2nd August 2017 in Writ
matter of Common Cause versus Union of Petition (Civil) No. 114 of 20 14~ if any, issued to
India .and Ors. State Government shall Amrapali Project
ensure that the entire compensation No such direction has been issued to AmrapaLi OCPxix
levied, if any, for illegal mining paid by till date".
the Project Proponent through their
respective Department in strict
compliance of judgment of Hon'ble
Supreme Court dated the 2nd August

I
· 2017 in Writ Petition (Civil) No. ] 14 of

20! 4 in the matter of Common Cause
",_i __ -t--,-v_eJ_'s_LlS Union of India and Or$.

Project Proponent shall obtain the Project Proponent should submit a copy of
necessary prior permission from the Ground water level and quality report to the
Central Ground Water Authority (CGWA) CGWA and State Pollution Control Board.
in case of intersecting the Ground water Remaining compliance same as Compliance same as
table. The intersecting ground water table in condition xi.
can only be commence after conducting

xx derailed hydro geological study and
necessary permission from the COW A.
The Report on six monthly basis on
changes in Ground water level and quality
shall be submitted to the Regional Office
of the Ministry, COWA and State
Pollution Control Board,
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Proponent shall appo.int an Occupational Being complied but further action needed.
Health Specialist for Regular and Compliance of some points same as condition vii.
Periodical medical examination of the Project authorities have mentioned in their six i
workers engaged in the Project and monthly compliance report that "It is also proposed to
maintain records accordingly; also, open a Hospital dedicated to Amrapali OCT'. The
Occupational health check-ups for tender has been floated for award of work at an
workers having some ailments like BP, estimated cost of Rs. 8.13 Crores. The work is
diabetes, habitual smoking, etc. shall be expected to be completed by April-2022". PME of
undertaken once in six months and contractual workers should also be submitted. One

xxi necessary remedial /preventive measures First Aid station was observed in the Amrapali
taken accordingly. The Recommendations project (see photo 03). Project authorities informed I
of National Institute for ensuring good i that for IME, PME the workers/officials are sent to
occupational environment for mine Dakra which is approx 35 Km far from there.
workers shall be implemented; The
prevention measure for bums, malaria and i
provision of anti snake venom including !
all other paramedical safeguards may be
ensured before initiating the mining
activities.
Project Proponent shall follow the Being complied but further action needed. Project I
mitigation measures provided in Office Proponent has submitted compliance status of the I
Memorandum No. Z-1I013/57!2014-1A.ll Office Memorandum No. Z~11013!57/2014-IA.1! I

(M), dated 29th October, 2014, titled. (M), dated 29th October, 2:014. Some nf the ]
xxi "Impact of mining activities on 1 stipulations of the OM that are relevant to the I

Habitations-Issues related to the mining I project are yet to be complied completely:'
Projects wherein Habitations and villages Prevention of coal dust and OB silt material flow
are the part of mine lease areas or i into Dhudhmatia nala, Absence of permanent I

Habitations and villages are surrounded j water sprinklers in main haulage road In mine, i
by the mine lease area". etc. I
The illumination and sound at night at Being complied but further action needed. Project
project sites disturb the villages in respect! authorities have mentioned in their six monthly
of both human and animal population.] compliance report that "It is ensured that noise levels. !

Consequent sleeping disorders and stress I are being maintained within the prescribed standards.
may affect tbe health in the villages Floodlights are oriented along the mining areas &
~oca~ed. close to . mini.ng operations'.1 transpol~tion routes and. it is ensur~d :hat habitations

xxi Habitations have a right for darkness and are not disturbed due to lights or norse. !
ii minimal noise lev~ls at night. PPs must Noise Ie.vel monitoring data of two q~ar.ter ,June 2?20 I

ensure that the biological clock of the and September 2020 has. been submitted 01' Project
villages is not disturbed; by orienting tbe i Proponent. Monitoring has been done by Mis i
floodlights/ masks away from the CMPDIL. Noise level data ranges from 40.7 dB(A) to
villagers and keeping the noise levels well 62.4 dB(A). From the. submitted data it is not
within the prescribed limits for day clear whether the noise monitorlng has been done I
light/night hours. ' at ni ht or not. _ I

T-he project proponent shall take all I Being complied but further action needed. Project
precautionary measures during mining authorities have mentioned in their six monthly
operation for conservation and protection \ compliance report that "An action plan for I

of endangered fauna, if any, spotted in the conservation of endangered flora and fauna has been I
xxiv study area. Action plan for conservation prepared and submitted to State Forest Department

of flora and fauna shall be prepared and (DFO (Chatraj) & PCCF (WL) for approval. This
, implemented in consultation with the I action plan shall be implemented as per the

L State Forest and Wildlife Department. A ' recommendation and consultation of State FO.rest and I
, copy of action plan shall be submitted to Wildlife DepaJ1I11ent". ..__

.","-I\R li~'
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'---l-r~~Ministry of Env~.rQn~n~·~t,Fores_t and Project Proponent bas submitted a CQIlYof letter
1 , Climate Change and its Regional Office. I no, .HOD(E&F)/20/1130 dated 18/02/2020
I ! I submitted to DFO, Chatra (South), In the 1

I
, submitted letter it was mentioned that application I

for EC has been made for 16.8 MTPA. However, I
, in the preliminary conservation plan prepared by~

Institute of Forest Productivity, Ranchi targeted
production of Amrapali OCP has been mentioned

j as 12.0 MT¥. Project Proponent should clarify the I
._-+-..,... _ _ _ j ...:.a:.;:b..:;;(l..;_v.::..e.;;;;a.,::n:.=o.:=n.:=la.:.:.l"-'·.:___=-----,:::--c--__ ~__:_---___lI Hon'ble Supreme Court in an Writ' Assured to comply. Project authorities have

II:etition(s) C.ivil N? 11.4/20 14, C~mmon lTlen~ioned in their six monthly compliance re130rt that
I Cause vsunion of India &Ors vide Its "Project proponent assure to comply with the
j judgement dated 8th January, 2020 has I condition and assure that after ceasing mining
j directed the Union of India to impose a f operations, undertake re-grassing of the mining area

I condition in rhe mining lease and a similar i and any other area which may have been disturbed
condition in the environmental clearance due to mining activities and restore the land to a

[
aI.:d.the mining plan to the eff~cl that ~he condition WI..1i.Ch i~ fit-for gr~Vvih Of. ~o.•dder, .flora,
nunmg lease holders shall, after ceasing fauna etc. Compliance of this condition after the

i, mining operations, undertake re-gressing mining. activity IS over at the cost ofthe CCL.xx ~ - -
j the mining area and any other area which Progress report shall also be submitted to the

v Ii 1.11a. Y. have been distur.bed due to their I Regional Office ofMoEF&CC periodically".
; mining activities and restore the land to a

~~ c. 1 fi condition which is fit-lor growth 0
.<1 I fodder, flora, fauna etc. Compliance of

"

l this condition after the mining activity is
! over at the cost of the mining leaseI holders/Project Proponent". The

implementation report of the above said
condition shall be sent to the Regional i

I Office of the MoEFCC. .--------ll----------:----::--:----::--:--:-.~-_ir' Amrapali Railway siding shall be Assured to comply. Project authorities have
: i completed in 3 years and road mentioned in their six monthly compliance report that
j xx I transportation to Balumath railway siding "the tender for Amrapali CHP 02 MTY) has been
I vi i will be stopped accordingly. floated on 09.05.2020. The project is under

construction phase and shall be completed in the
, stipulated timeline",

e--distance of aikast 100 rn shall be I Partially <:mnplied. Project authorities have
i i kept from Bark; River and Bahut Chuha I mentioned in their six monthly compliance report that
! i nala with no mine water discharze. I "Distance of more than 100 meter is being

: . , " maintained from Barki River & nallah. No mining
discharge is being made in the nallah & river". As
per the plan submitted Honhe External OB dump
is within 100m distance from Bahut Chuba nala.

i[ I .C.,..atch d.rains and .Siltation ponds have been made
'[ arou,." d . lIonIte O.B dump to prevent any S.ilt

t--- ..- ---- --._. J!~.)Y.~~_gJ!iBahu.t C!_I!!!~_~ala. . .

I
Project .Pro~onent shall compl~' to the I Parh. a.lI)' complIed. Project Proponent has s~bmjtted
observatIOn In show cause notice dated I compliance status of observations made 111 show

x.~ 1 Itl'J.)ecember. 2018 regarding non· i cause notice dated 12th December, 2018 and updated
\111 i compliance of earlier EC ~lrI.d Il'~cessary observations and remarks of this office was

L_. !:~port should b~..submitted to lhe.~£¥io l communi~~1:~~.. to ~~M)i~~;~!~t~~ __no. 103·
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! 80/05/BPE/3638 dated 04.12.2019. Project authorities

I
! have also su?mitted an action taken .r~port letter no. i

PO/AmrapahlMoEF&CC Compliance/ 2020- i
i 21/2378A dated l6.12.2020. Though efforts have
I been made for compliance of old EC conditions

I
still"there rema,ills som.e con.ditions, t~~t are still
partially complied. See specific condition xv for

_____________ -l...:::d:.:e::'s.c:::r~ipa:.t:.:.iv,:__:e=_c:::o:.:m;,:.:cpl:.::ia::_:n::.:c:=.estatus. .. ._

Office, Ranchi within stipulated time.

Standard ECConditionsf-.-===::.:;:::.:.=.-=.:.::...:::.;:;.:::====---,,---------,--------------- .....-----l
SN Specific Condition Compliance

(a) Statutory Compliance '
The project proponent shall obtain forest Complied.' Project aut,hOI'itieshave menlfoned-;;1
clearance under the provisions of Forest their six monthly compliance report that "TI;e I
(Conservation) Act, 1986, in case of the total project area of Amrapali OCP is 619.87 Ha ]
diversion of .forest land for non-forest out of which the total Forest land is 531.64 Ha j'

purpose involved in the project that has been granted stage-Il vide no F. No. 8-
48/2008-FC Dated12.10.2QI0". A copy of letter i

no. 8·48!2008-FC dated 12.10.2010 has been i
submitted to this office. I

II

Project authori!ies have mel)tione~ in th~.i.r s~xI
monthly compliance report that "ThIS condition IS I
not applicable for Amrapali OCP". I

The project proponent shall obtain
clearance from the National Board for
Wildlife. if applicable.

Being complied but further action needed.
Project authorities have mentioned in their six
monthly compliance report that "An action plan
for conservation of endangered flora and fauna
has been prepared and submitted to State Forest
Department (DFO· Chatra) &. PCCF (WL) for i
approval. This action plan shall be implemented I

I

as per the recommendatiou and consultation of'
State Forest and Wildlife Department." Project
proponent should follow up and make efforts
to get the site conservation plan approved by
competent authority.
Project Proponent has submitted a copy of
letter no. HOD(E& F)/2 011130 dated
18/02/2020 submitted to [)FO, Chatra (South).
In the submitted letter it was mentioned that
application for Ee has been made for 16.8
MTPA. However, in the preliminary I
conservation plan prepared by Institute of i
Forest Productivity, Ranchi targeted i
production of Amrapali OCI> has been I
mentioned as 12.0 MTY, Project Proponent I
should clarify the anomaly observed.

The project proponent shall prepare a Site­
Specific Conservation Plan / Wildlife
Management Plan and approved by the
Chief Wildlife Warden.
The recommendations of the approved
Site-Specific Conservation Plan/Wildlife
Management Plan shall be implemented in
eonsultatiort with the State Forest
Department. The implementation report
shall be furnished along with the six­
monthly compliance report (in case of the
presence of schedule-I species in the study
area).

iii

Compliance same as specific condition ii,The project proponent shall obtain Consent
to Establish/Operate under the provisions
of Air (prevention & Control of Pollution)

'I Act. 1981 and the Water (Prevention &
Control .2.f Poliution) Act, 1974 from the _._.__J
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concerned State pollution Control Board/!
Committee,

--fYhe pt'oje'Ci"'j;-i:C;'ponentsh;:]'j obtain the i'-Partially complied. Amrapali ocr falls in

I necessary permission from the Central Chatra District, which falls in "Safe" category as

f
Ground Water Authority. per CGWA categorization ..

. Application for obtaining NoC was made earlier
i to Central Ground Water Authority tor taking

NOC vide ref no:-21- 4/328/JH/tvflN/2018 dated
29.12.2018. The application was approved by the
Regional Office of Central Ground Water Board I

Mid Eastern Region and was under processing of
issuance of final Issuance of NoC. A fresh
application was submitted as pet the Ministry of

v JaJ Shakti Notification S,O. No: 3289(E) Dated:
24.09.2020 vide application No: 21-
4/699/JH/MlN/2020 Dated: 29.11.2020 for
Amrapali Expansion OCP. The application is
under consideration at CGWA office.

! Groundwater was withdrawn for water
I utilization for water sprinkling, green belt
I development, etc at the Shivpur railway siding
; area, However project authorities did not

submit any permission/approvals from
competent authority (CGWA. etc.) for such
Groundwater withdrawal,

""'--'-: -S-ol-id-:-l-:--haz-.a-rdoL1swaste gener~ted in the. Partially complied. Project authorities have
! mines need to be addressed in accordance I mentioned in their six monthly compliance report

I
' to.. the Solid Waste M.'anagement Rules, I th~t "SOli.a & hazal.'d~US waste.. ge.ne.rated in t.~e
20 16!Hazardous & Other Waste mines are addressed m accordance to the Solid

i Management Rules, 2016. Waste Management Rules, 2016!Hazardous &
i . Other Waste Management Rules; 2016", Used oil
i· vi '
, s drums were kept haphazardly without any

U
i" I cover/shade i.e in open space with some oil

1\ spilled on ground (sec, photo 60). Project
. Proponent has submitted a copy of application

I submitted to Jharkhand State Pollution Control I
__..... _.._..__ ...,. Board to obtain Hazardous waste authorizati.on.

li!!.L~il~.g'll~!i!Ymonitor!!!& and ""p::;_f.::.:cs::..::e:.:_l'_v,::.::_af:.::.i{-:_c}l::._l _
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Continuous ambient air quality monitoring Being complied but further action needed. i
stations as prescribed in the statuette: be Project proponent has submitted Ambient Air'
established in the core zone as well as in quality monitoring data of quarter ending June
the buffer zone for monitoring of and September 2020. Monitoring has been done
pollutants, namely PM 10, PM2.5, S02 and l2Y Mis CMPDIL at 4 locations. Monitoring has
NOx. been done at Site office; Weight bridge, Binglath !
Location of the stations shall be decided check post, Weight bridge near Hone nala. The 1
based on the meteorological data, level of total particulate matter (PM Jo+>PM 10)
topographical features and environmentally. ranges from 118 to 336 ~qvm\PM'fJ ranges from
and ecologically sensruve targets in 55 to 187 ug/m', PMz 5 ranges from 21 to 87
consultation with the State Pollution ~g!1l13 SOx and NOx were found within the
Control Board. . stipulated limit.

Ii Online ambient air quality monitoring Heavy metals monitoring data of Pb, As, Ni has
stations may also be installed in addition to been submitted by project proponent Monitoring
the regular monitoring stations as per the has been done by Mis Central Mine Planning &
requirement and/or in consultation with the: Design Institute Limited (CMPDl) and the
SPCs. Monitoring of heavy metals. such as 1 parameters were found within limit. However,
Hg, As, Ni, Cd, Cr, etc to be carried out at heavy metals monitor'il'lg data of Hg, Cd, Cr
least once in six months. has not been submitted,

Project authorities have mentioned in their six
monthly compliance report that "The supply
order of the installation of continuous PM I0
analyzer has been issued to Mis Environment SA
Pvt. Ltd. for installation of the same at 25
numbers of railway siding including Balumath ,
Railway Siding, The procurement of CAAQMS f

system at Project Office of Amrapali OCP (Core!
Zone of Amrapali OCP) & Project Office of!
Magadh OCP(Buffer zone of Amrapali Oep) is i
also under progress from GeM portal of Govt. of I
India". I
Spontaneous combustion was observed at one
place In O/B dump (see photo 36). It was I
instructed to eliminate spontaneous i
cOlQbusfjon in the mine project area. _j
Compliance same as in condition no. b (i).

,,

i

WThe Ambient Air Quali!), monitoring in the
I core zone shall be carried out to ensure the
1 Coal Industry Standards notified vide GSR
I 742 (E) dated 25th September, 2000 and as
j amended from time to time by the Central

ii i Pollution Control Board. Data on ambient
i air quality and heavy metals such as Hg,

As, Ni, Cd, Cr and other monitoring data
shall be regularly reported to the
Ministry/Regional Office and to tile
CPCB/SPCB.

iii
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"

pollution (with higher values of I However there was coal spillage on coal
PMlO/PM25) such as haul road, transportation routes. It may be doe to
loading/unloading and transfer points, improper covering, loading of coal till the top
F-ugitive dust emissions from all sources of truck, etc. It was instructed that a free

. shall be controlled regularly. It shall be board of minimum 5 em in all loaded
I ensured that the Ambient Air Quality vehicles/trucks along with proper covering

parameters conform to. the norms with impervious material to prevent escape of
prescribed by the Central/State Pollution times should be Iollowed for all coal
Control Board. I transportation trucks,

I
I Few fixed water sprinklers were operational for

some part in the one of weighbridge/coal stock
I area (see photo. 22). However, some of fixed

water sprinklers in line were 110t operational
(see photo. 22). Project authorities informed
that due to. pipe breakage some sprinklers
were non operational It was instructed to I
make arrangements so that water sprinklers
remain operational regularly and it should be

I rectified as soon as some problems are
encountered there.
Fixed water sprinklers are also. required in
main coal dump area, haul roads adjacent to
the coal dumps/weighbridges, haul road from
mine to.coal dumps/stocks other haul roads on
which HEMMJtrucks more frequently.
Grader/scraper was used for leveling, cleaning
of road between Amrapali Mine project and
Shivpur Railway siding (se.e photo 43). But
coal dust/debris has been pushed on both sides
of reads (see photos 42, 45, 54 & 55). Water
tankers was observed sprinkling water on the
coal transportation road to Amrapali sldlng
but it did not seem sufficient. More water
tankers should be deployed on the route for
water sprinkling. Road sweeping machines can
also be deployed. Steps should be taken to
ensure that there is no coal spillage on the
road because there were village
dwellings/habitations adjacent to that road
who would be adversely affected by the coal
dust emissions there. Surface miner was
observed in the mine that was utilised for coal
breakage/excavation (see photo. 35). However
coal dust emissions was observed during the
operation of surface miner. Also during
loading of coal by loaders into trucks there
was a lot 0.1' coal dust emissions (see photos 39
& 40). Even though water tankers were
utilized for wetting of coal there (see photos

I 38) there was coal dust emissions during coal
_________ _ J IDad ing. -:--__ --::--::-1

r---:-i\-,~I -;:;::r:-hei_I:~_~]_~E':?!..Lalionof coal shall b_<:_<:~l~J:!_~~_L_~eing complied but further action needed.

I
I
I
I
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vi

out as per the provisions and route
envisaged in the approved Mining Plan or
environment monitoring plan.
Transportation of the coal through the
existing road passing through any village
shall be avoided. In case, it is proposed to
construct a 'bypass' road, it should be so
constructed so that the impact of sound,
dust and accidents could be appropriately
mitigated.

Project authorities have mentioned In their six
monthly compliance report that''the transportation
of coal is being carried but as per the provisions
and route envisaged in the approved Mining Plan
or environment monitoring pian". It is
mentioned in the addendum EIAIEMP of
Amrapali OCP( page no 11) that coal is being
transported by trucks to Shiv pur railway
siding which is at a distance of 07 km from
project boundary. However in the copy/pages
of the mining plan submitted by PP there is no
mention of coal transportation route nor any
drawinz/nlate attached showing the route.

Vehicular errussions shall be kept LInder
control and regularly monitored. All the
vehicles engaged In mining and allied
activities shall operate only after obtaining
PUC certificate from the authorized
pollution testing centres.

Being complied. Project authorities have
mentioned in their six monthly compliance report
that "All measures are being undertaken to keep
vehicular emission under control. All the vehicles
engaged in mining and allied activities are being
operated only after obtaining PUC certificate
from the authorized pollution testing centers".
Copies of few valid PUC certificates have been

. submitted by project proponent.

v

Coal stock pile/crusher/feeder and breaker Partially complied. Project authorities have
material transfer points shall invariably be mentioned in their six monthly compliance report
provided with dust suppression system. that "The condition shall be complied when
Belt-conveyors shall be fully covered to construction of crusher and in-pit belt conveyors
avoid air borne dust. Side cladding all will be completed. All measures for
along the conveyor gantry should be made environmental protection shall be undertaken as
to avoid air borne dust. Drills shall be wet also listed in the tender document of Amrapali
operated or fitted with dust extractors. CHP". Fixed water sprinklers were installed at

one of the coal stockpile/weighbridge area but
few of those sprinklers wee operational.Other
fixed water sprinklers there were not
operational (see photos 22 &23).Ther.e were no
fixed water sprinklers/ratn gun, etc, at main
coal dump, other weighbridges/coal stocks.
Drill are wet operated (see photo 4 J). At the
Shivpur railway siding wind screen was observed
(see photos 49 & 50) although it was tarn/broken
at few place. Plantations along the sides of siding
was also obsc.rved (see photo 50 &_' .;_52-,).;_..----1

Coal handling plant shall be operated with Assured to comply. Project authorities have
effective control measures W.r.t. various mentioned in their six monthly compliance report

that "The condition shall be complied when
construction of crusher and in-pit belt conveyors
will be completed. All measures for
environmental protection shall be undertaken as
also listed in the tender document of Amrapali i

I---..L----.--.-.--- ..._....ClIP". __. . __ i
1-.J...:(~c:J..:)_W:..:...:;:a_=te:.:r-q1u::.::::::t1.:.;it"'-y--:n=1..=:.o=IlI:.:· t..=:.o:;_;ri.:.:Jl"";;:;O__:3:.:":.:d:_LPJf:.;e:=· s:..::c.:..n.:....:'3:..:ti::.:: 0:.:1.:..1 ---,. ,-- J

(i) The effluent discharge (mine waste water, Partially complied. Effluent water monitorino .
L-_--L...:_"'_:__:'o:_r:.:.:ks=.:l_:_:lO:.J:p:........::.e.:.;ff1.:.:. Y::_:e::.:l1:_:.t)l.....:::s.:..:ha='.:.:'___:b.:....:e:__:_:m.:.:o::.:n:.:..it::o.:.:re=.:d=---.:.in~___:d::a:::ta:::__::o:.:..f_t:._:_wo quarter June 2020 and Septembe~_:

vii

environmental parameters. Environmental
friendly sustainable technology should be
implemented for mitigating such
parameters.
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terms of the param~ters notified under the 1 2020. ha.s been submitted by Project Proponent.
Water Act, 1974 Coal Industry Standards Monitoring has been done by Mis CMPDIL. The

: vide GSR 742 (B) dated 25th September, parameters were found within limit, However,
I i 2000 and as amended from time to time by Project proponent should submit the Effluent
L_ i the Central Poll_:JtioJ)Control Board. water monitoring data of workshop effluent.

1 The monitoring data shall be uploaded on Being complied but further action needed.
; the company's website and displayed at the! Monitoring data has been uploaded on the
'project site at a suitable location. The I company's website along with six monthly

i (ii) ! circular No..J-2001211/2006-IA ..ll (M) compliance reports. Environmental parameters
i i dated 27th May, 2009 issued by Ministry of were not displayed at suitable locations

Environment, Forest and Climate Change locations,
shall also be referred in this regard for its
compliance.

! Regular monitoring of ground water level ! Being complied. Project authorities have
i and quality shall be carried out in and I mentioned in their six monthly compliance report
, around the mine lease area by establishing that "Monitoring report of Piezometer for winter

a network of existing wells and session (Jan), Pre-Monsoon & Monsoon session
constructing new piezometers during the bas been sent to the CGWB Patna vide ref no.
mining operations. The monitoring of PO/Amrapaii OC/2019-20/2158 dated 16.01.2020

I ground water levels shall be carried out & vide ref no. PO/Amrapali OC/2020-211740
1 four times a year i.e. pre-monsoon, pated:-29-06-2020 & vide ref no ...PO/AmrapaJi
j monsoon, post-monsoon and winter. The OC/2020-21/1378 dated 10.09.2020 respectively".

~ ground water quality shall be monitored One Piezometer was installed in the project (see
.j" once a year, and the data rhus collected photo 02) and it was connected to Digital water

shall be sent regularly to MOEFCC/RO. level recorder CDWLR) (see photo 0]). The water
i level was showinz at 7.3 m BGL in DWLR at the
! time of inspection.Piezometer monitoring data of

June and August has been submitted. The water
level was 48.62 and 5.3 m BGL III June and
August respectively. In addition to above, well
inventory and water level data of Amrapali OCP
has been submitted by Project Proponent. The
location of the well were in Honhe, Rahem,
Shivpur, Shisai, Garilong etc. Project Proponent
bas submitted drinking water quality data (of
borewell water) of two quarter endings June and
September 2020. Monitoring has been done by
MIs CMPDIL. The level of fluoride was found

, i more than permissible limit on December
I 1 quarter ending data. PP has submitted pre and
I I post monsoon water level data of 2016, 2017,

H
2018 and 2020 and pre monsoon data of 2019.

_~~ __ ~~ ~~ ~~~~w~a~re~r_l~e\_ie_l_ra7.J_lg7e~S~fr~o~m_._1_.5_07.r_n_B_G__L~tt_)~1_1_.5~0_n~)__ BGL.
Monitoring of water quality upstream and Being Complied. Water quality monitoring data

, downstream of water bodies shall be upstream and downstream of Honhe Nallah of
! ! carried out once in six months and record two quarter June 2020 and September 2020 has
; ! of monitoring data shall be maintained and been submitted by Project Proponent. Monitoring
, (iv) I submitted to the Ministry of Environment, has been done by MIs CMPDIL. Upstream
1 : Forest and Climate Change/Regional monitoring data of Barki river, Chundru river and
1 I Office. monitoring data of after Chundru river & Barki
i ' river confluence point, Open WelI Ursll Village,~--------------------------.----------~----.----

(iii) I
,. !

!
I

I
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Catch and/or garland drains and siltation Partially complied, Action being taken for I
I ponds in adequate numbers and appropriate compliance but stilJ partially complied. Some I
, size shall be constructed around the mine plantations was showed by Project authorities II

working, coal heaps & OB dumps to near Dhudhmatia nata and also adjacent to it at
prevent run off of water and tlow of few places (see photos 05). Overburden
sediments directly into the river and water. material was observed in the slopes facing
bodies. Further, dump material shall be I Dhudhmatia nala at many places (see photos
properly consolidated/ compacted and I 06 & 12). Itwas instructed to develop grassing
accumulation of water over dumps shall be I and vegetation urgently on the slopes facing
avoided by providing adequate channels for 'I· Dhudhmatia nala, Catch drains were mad. e
flow of silt into the drains. The adjacent to the coal dump in such a way that
drains/ponds so constructed shall be II there was coal transportation road between
regularly de-silted particularly before onset coal dump and catch drains (see photo 07).
of monsoon and maintained properly. Depth and width of catch drains near coal
Sump capacity should provide adequate dump was not sufficient. Since there were no
retention period to allow proper settling of siltation ponds attached with those catch
silt materia). The water so collected in the drains there were chances that coal dust water
sump shall be utilised for dust suppression would flow to Dhudhmatia nala adjacent to
and green belt development and other those drains, Also there were open places
industrial use. Dimension of the retaining between drains (see photo 08) for vehicle
wall constructed, if any, at the toe of the movement and coal dust would How from
OR dumps within the mine to check run-off there to Dhudhmatia nala. It was instructed to
and siltation should be based on the rainfall project authorities to make full proof
data. The plantation of native species to be I arrangement, Catch drains of appropriate
made between toe of the dump and depth and width, siltation ponds etc. to ensure
adjacent field! habitation/water bodies I that no coal dust flows into the Dhudhrnntia I

!I nala. Catch drain and siltation pond was being I
L-_-"-- . ._ I cons_!!uc_tec! Oll oue side .of one (l.f___t_!~~_£g_~U

.(v)

(vi)

Hand Pump Ursu Village has been submitted by I
PP. Monitoring has been done by Mis CMPDIL.
However, the date of monitoring is not mentioned

! in the submitted monitoring data.
Ground water, excluding mine water, shall ! Partially complied. Project authorities have
not be used for mining operations. mentioned in their six monthly compliance report
Rainwater harvesting shall be implemented that "No ground water i.s being utilized for
for conservation and augmentation of I mining operations. Severa] rainwater harvesting
ground water resources. I measures has been undertaken for Amrapali ocP.

'Work has been awarded & completed for
I installation & Construction of rainwater

I
· harvesting system at PO office and Executive
. Hostel of Amrapali Project & LOA issued vide
! ref no:-GM(M-A)/SO(Civjl)/DakraiLOA 12019-
! 20/17 dated:-OS.03.2020".
! Groundwater was withdrawn for water

utilization for water sprinkling, green belt
development, etc at the Shivpur railway siding
area. However project authorities did not

i submit any permission/approvals from
I competent authority (CGWA, etc.) for such

Groundwater withdrawal. Roof top rainwater
harvesting was observed in PO office and
adjacent buildings there (see photos 63 & 64).
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I dump on east side of mine pit (see photo 14). It
I was instructed to increase the depth of drains
1 there and build siltation ponds' also. At least
I four coal dumps/coal stockpile were observed
I in the project (see photos 7, 14, 1.5,23, 61, 62).

I
I Project authorities informed that the coaJ
. dump on the east side of mine pit would be
I discontinued very soon and 110 more coal
I would be stocked there. For the other coal
! stockpiles project authorities informed that
! due to weighbridge coal stocks accumulates
I and look like coal stockpile. It was instructed
I to construct catch drains and siltation ponds

around these coal stocks/dumps also. Project
authorities also showed catch drains around
coal dumps on one of the weigh bridge (see
photo 24). There was water in the sump of
Arnrapali mine (see photo ]6). On the slopes
from coal weighhridge area drains were
constructed (see photo 19) and connected to a
newly constructed siltation pond (see photo
20). This was being done for preventing coal
dust flow to downside in river Barki, However
civil work was yet to complete there. Some
gabbions may be required there for complete I
control of coal dustlsilt flow. Garland drain and
fencing was observed in the east side of tile mine
pit (see photos 4 & 13). Bingalar OB dump:
Catch drains were observed on some portions
of Bingalat OIB dump (see photos 25 & 26).
However on some portions catch drains were
not constructed (see photos 27 & 28). Siltation
ponds were not constructed along with catch
drains in the Bingalat OIB dump facing
Bingnlat village and Dhudhumatia nala, There
were portions between Bingalat O/B dump and
Dhudhmatia nala where catch drains siltation
ponds and toe wall was not constructed (see
photos 26 & 27). and it was instructed to
construct those urgently/immediately.
Honhe OB dump: Catch drains and siltation
ponds were observed around Honhe O/B
dump (see photos 66 & 68). Gaps between toe
walls around Honhe OlE dump has been filled
(see photo 32).Retaining wall at the toe of the
dump was observed on most part of the Honhe
OIB dump (see photos 67 & 32). Around
Bingalat OIB dump, retaining wall at the toe of
the dump was observed on many portions
except a few portions especially along the side
facing Dhudhmatia nala (see photo 26 & 27).

L___"~ ~C~~a~t~c~h_d~r~a~i~n~s~a~n~d~s~il~ta~t~io~I~I~o~n~d~a~dL'a~c~e~n~t~t~o~
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the Shivpur railway siding had been
silted/filled with coal dust (see photo 52). Also
some coal dust was observed beyond the
siltation pond there which means there was
leakage of coal dust into the surroundings (see
photo 53).
Catch drain on the east side of the top soil dump
was constructed (see photo 69). Toe wall was
observed between top soil dump and Honhe
OlB dump, However there was no Catch
drains/ toe wall between top soil dump and

1--_-+- ~~.__~~ ._.. _+_::O:-'-I7_B-'d.-u-'"'-m=l.pr;....:.;.;:in'__:':th.:.....e_:s.;__o-'-ut':::-h;_;s7id;;;,..e.:.....j.l,;:s.c:_ee;;;;..,e ·j!J~bo"-:t:..=:o_7__:;;OL)'• ...,..---I
Adequate groundwater recharge measures Being complied. Project authorities have
shall be taken up for augmentation of mentioned in their six monthly compliance report
groundwater. The project authorities shall that "0 i no of Pond has been constructed at
meet water requirement of nearby Honhe. OJ no of pond. has been constructed at
villagets) after due treatment conforming to Birhortola (Keyed), Construction of I No of pond
the specific requirement (standards). at Ursu more is completed,"

There was water in the sump of Amrapali mine
(see photo 16). Check darn was built on
Dhndhmatia nala (see photo 18). Gad'll1.d drain
and fencing was observed in the east side of the
mine pit (see photos 4 & 13). Rooftop rainwater
harvesting was observed in PO office and
adjacent buildings there (see photos 63 & 64).
Project authorities showed a pond near Honhe
village (see photo 65) and informed that the pond

I
was constructed by project for rainwater
harvesting. RO water plant was observed for J

Arnrapali project (see photo 21). Projecl!
authorities informed that local villagers were i
allQv,redto take water fi'ee1yfi'om RO water .pJ~nt. I

Industrial waste water generated from Partially complied. Project authorities have I
CHP, workshop and other waste water, mentioned in their six monthly compliance report I
shall be properly collected and treated so as that "Provision of ETP has been made in the
to conform to the standards prescribed workshop. Work awarded to NBCC for
under the standards prescribed under Water Construction of Workshop-along with ETP for the
Act 1974 and Environment (Protection) expansion project vide No. NBCC/ED(CPG)l

I Act, .1986and the Rules made there under! 2020/500 Dated: 13.1J .2020". Oil and grease
! and as amended from time to time, trap was observed in the project. However, it
I Adequate ETP ISTP needs to be provided, appeared that it was not utiised for washingof I

(viii) ! HEMMltrucks there. The oil and grease trap
! 'YHS too small for such a large project where I
t many HEMM and tru.clf;.swere opera,tional I
~ (sec photos 58). Also discharge from OJI and I
i grease trap was released from two sides into a i

! pit that was very close to Dhudhmatia nala !
I ; (see photos 57& 59). There was no mechanism I

L· l ~~;m:~~~~n:~;~~~~a:~:s~~t~.o~~:~J~i~~hO(;i~~:~ I
I did not exp..lain satisfactorily where they store I

____L_ __ _. .._._ _. J_t1_;_lC_o.:_i_'~.gre~~ ...!!'ken out of the trap aJ~~~_~Sl.~~__

(vii)
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:1

much quantity of oil and grease was collected
for last coupJe of months.
Effluent water monitoring data of Mine water of
two quarter June 2020 and September 2020 has
been submitted by Project Proponent. Monitoring

: has been done by Mis CMP"DIL. The parameters
II were found within limit. However, Project

proponent should submit the Effluent water
i ~~.nitoring data of workshop.
I The water pumped out fj'0111 the mine, after Being complied. Project authorities have
I siltation, .shall be. utilized. for industrial mentioned in theirsix monthly compliance report
i purpose V1Z. watering the mine area, roads, that "The water pumped out from mine is being
! green belt development etc. 111e drains utilized for industrial purpose viz. watering the

shall be regularly desilted particularly after mine area, roads, green belt development etc.
monsoon and maintained properly. ! The drains are being silted once in a year Pre-

! monsoon for proper channeling of water into
sedimentation ponds".

(ix)

The surface drainage plan including surface
water conservation plan for the area of
influence affected by the said mining
operations, considering the presence of
river/rivulet! pond/lake etc, shall be
prepared and implemented by the project
proponent The surface drainage plan
and/or any diversion of natural
'watercourses shall be as per the approved
Mining Plan/EJA/EMP report and with due
approval of the concerned State/Gel
Authority.
The construction of embankment to prevent
any danger against inrush of surface water
into the mine should be as per the approved to prevent any danger against surface water into
Mining Plan and as per the permission of rmne,
DGMS Or any other authority as prescribed
b the law.

Being complied. Project authorities have
mentioned in their six monthly compliance report
that «The surface drainage map, water table
contour map & watershed map of Arnrpali OCP
is encl osed".
The di version of nallah is proposed as per the
approved Mining Plan &EIAIEMP report. Due
approval before diversion of nallah shall be taken
and it will be submitted to MoEF&CC.
Barki River marks the eastern boundary of the
property with a safe distance of about 100 mtrs".
No embankment was observed in the Mine
project. Project authorities informed that
whenever need arises embankment shall be made

(x)

The project proponent shall take all Partially complied. Project authorities have
precautionary measures to ensure mentioned in their six monthly compliance report
riverine/riparian ecosystem in and around that "The surface drainage map, water table
the coalrnine up to a distance of 5 km. A contour map & watershed map of Amrapali OCP
riverine /riparian ecosystem conservation is enelosed".Surface drainage map, water table
and ~lJanagement ~lan should. be pr~pared I conto~r map & wat~rsbed map bas been
and Implemented 111 consultation with the I submitted by Project Proponent(PP}A I
irrigation ,I water resource department in I riverine/riparian ecosystem conservation and
the state government. I management plan has not been submitted by I

i PP. . .'
I Overburden material was observed in the I

slopes facing Dhudhmatia nala at many places I
(see photos 06 & 12). It was instructed to I
develop grassing and vegetation urgently on I
the slopes facing Dhudhmatia nala, Grassing
and vegetation have been developed at many

laces on Bin zalat OIB dum see hotos 06 &

(xi)
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30). However there are still many places 011 the
Bingalat O/B dump where grassing and
vegetation has not been developed (see photos
26, 27, 28 & 30). Grassing and vegetation
should be developed urgently on the
sides/slopes of om dump facing Dhudhmatia
nala (see photos 26 & 27) and also Oil the
remaining. Catch drains were made adjacent
to the coal dump in such a way that there was
coal transportation road between coal dump
and catch drains (see photo 07), Depth and
Width of catch drains near coal dump WaS not
sufficient. Since there WCI'C no .siltation ponds
attached with those catch drains there were
chances that coal dust water Would flow to
Dhudhmatia nala adjacent to those drains.
Also there were open places between drains
(see pboto 08) for vehicle movement and coal
dust Would flow from there to Dhudhmatia
nala. It was instructed to project authorities to
make full proof arrangement, Catch drains, of
appropriate depth and width, siltation ponds
etc. to ensure that no coal dust flows into the
Dbudhmatia nala. On the slopes from coal
weighbridge area drains were constructed (sec
photo 19) and connected to a newly
constructed siltation pond (see photo 20). This
was being done for preventing coal dust flow
to downside in river Barki, However civil work
has not been completed yet. Some gabbions
may be required there for complete control of
coal dust/silt flow.

(d) Noise and Vibration monitoring and prevention
Adequate measures shall be taken for Being complied but further action needed.
control of noise levels as per Noi.se Noise level monitoring data of two quarter June
Pollution Rules, 2016 in the work 2020 and September 2020 has been subm itted by
environment. Workers engaged in blasting I Project Proponent. Monitoring has been done by

I
and drilling operations. operation of I Mis CMPD1L. Noise level data ranges from 40.7
HEMM, etc shall be provided with I dB(A) to 62.4 dB(A). From the submitted data

I personal protective equipment (PPE) like I it is not clear whether the moriitoring has been
(i) I ear plugs/muffs in conform ity with the I done at night or not.

I prescribed norms and guidelines in this 1 PP h~s submitted total number of ear muffs/plugs
I,' regard. Adequate awareness pro~ramme for prOVIded to workers for the ye~r 2016 & 2.020:

users to be conducted. Progress In usage of Year 2016! 2020 ,

such accessories to be monitored. Ear Muffs/ 02 ! 87 I
Plugs I I

Total number of Ear plugs/Muffs provided in

I
the year 2017, 2018, 2019 was not provided by

I PP.1----+--
Controlled blasting techniques shall be I Being complied. Project authorities have

(ii) practiced in order to mitigate ground mentioned in their six monthly compliance report
vibrations, Fly rocks, noise and air blast I that "Controlled blasting techn.iques are adopte~:_
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I etc., as per- the guidelines prescribed hy the! Blasting i~do~e only in daylight hours. Propel'
, DGMS. blast design IS prepared to control ground
. vibrations and arrest flyrocks and boulders;

Blasting is done by use ofNONEL Technology &;
Electronic detonator for reducing NOIse Pollution
and Vibration".

I
"···"-·"""~tThe noise leveIs~rvey sl~all?e carried out

as per the prescribed guidelines to assess
I noise exposure of the workmen at
t.' vulnerable points in the mine premises, and(iii) .
r report in this regard shall be submitted to
; the Ministry/RO 011 six-monthly basis.

Being complied but further action needed.
Noise level monitoring data of two quarter June
2020 and September 2020 has been submitted by
Project. Proponent. Monitoring has been done by
Mis Cl'vJPDIL. Noise level data ranges from 40.7
dB(A) to 62.4 dB(A). From the submitted data
it is not clear whether the noise monitoring has

........................""."." ..J.....;:b:..;:e:...:e.=n.~~.!!~.. at night or not.
(e) Mining PI .....ilc.;_n-;--;:;-:--_---:---;-__

! Mining shall be carried out under strict Being complied. Project authorities have
I adherence to provisions of the Mines Act mentioned in their six monthly compliance report

(i) I 1952 and subordinate legislations made that "Mining is being carried out as per the
! thereunder-as applicable. provisions of Mines. Act 1952 and subordinate

f----+-"-" .. - __ I legislations there u_l1_d._e_r'....,'.:---:-__ -:- __ --c--l
I Miniiig shall be carried out as per the Being complied but further action needed.

approved mining plan (including Mine Project authorities have mentioned in their six
Closure Plan) abiding by mining laws monthly compliance report that "Mining is being
related to coal mining and the relevant done in abidance to the approved mlning plan and
circulars issued by Directorate General under permission of Directorate General Mines
Mines Safety (DGMS) Safety (DGMS)". In the backfilled area in the

lower portion vehicles plied for various I
activities (see photo 17). However it was!
suggested that proper slope stability studies I

(ii) may be done $0 that there is no danger from I
d.nmp failures/slope f~iJures which may lead to tl

risk to men and machinery (see photo 17).
Project proponent has submitted a copy of!
mining plan & mine closure plan ( without plates
and drawings) and assured to comply with the
provisions of the approved mining plan & Mine
Closure Planned the relevant circulars issued by
Directorate General Mines Safety (DGMS) .

....-"tErro"rts should be made to-~:educeenergy Partially complied. Project proponent did not
(iii) and fuel consumption by conservation, show any effects/process in the project done

efficiency improvements and use of for reducing energy and fuel consumption &
f--_.....,,__I_'e_nc_'wable ~!]!rg)'.~ use o(!~~~~~~y.!!:!>:l~._.e::.::n:...:ec:::.l''''''''_gy.•:__ --;

I
(f) Land Reclamation

'"---·""-·l~bigita' Survey of e~1tT;:e'lease hold I Being complied. I:Jro:ject· authorities have
~rea!~ore zone 117!l1g Sat~lI,ite .Remote l ment!~il~~ in their six month!y compliance rep,ort

I . Sensing survey shall. be Ci.tJ":·ICO,out at least i that 'Dlgltal Sur~ey of entire c?re ~one llS~ng
I I once in three years for morutonng land use i Satellite R~mote Sensing survey IS being earned

(i) I p..atte!'n. and report. II: I :50,~OO,scale or as lout .once. III ~lrCe years .• The, last two Sllrv~y
notified bv MH1!Stry or Environment, ! earned out 111 Year 20b & Year 2018 JS

. Forest and 'Climate "Oumge(\!rOEFCC) i enclosed".
from time to time shall be-s~bmitted to I Project Proponent has submitted Land

. fvlOEFCC!Rcl.',ional OHice (ROJ. Restoration! Reclamation Monitoring satelliteL- __ ~._ x. .. _ _ ..,
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data of the year 20 I5 and 2018, prepared by MIs
CMPDIL.

(ii)

The final mine void depth should I Assured to comply. Project authorities have
preferably be as per the approved Mine mentioned in their six monthly compliance report
Closure Plan, and in case it exceeds 40 m, that "The final mine void depth shall be as per the
adequate engineering interventions shall be approved mining plan, The remaining area shall
provided for sustenance of aquatic life be backfilled and bio-reclaimed as per the
therein. The remaining area shall be approved mine closure plan. A t-otal amount of
backfilled and covered with thick and Rs. 2744.08 Lakhs has been deposited till
alive topsoil. Post-mining land be 01.04.2020 out of the total mine closure corpus of
rendered usable for agricultural/forestry Rs. 5578.83 Lakhs. A separate account has been

I purposes and shall be diverted. Further opened in Bank of Baroda Vide account no:
action will be treated as specified in the 00170100019666. The proposed post mining land
guidelines for Preparation of Mine Closure use & brea.kup of activity-wise mine closure cost
Plan issued by the Ministry of Coal dated is enclosed". Backfilling in the mine in already
27th August, 2009 and subsequent. coal exhausted areas was being done (see, photos
amendments. 17 & 37).

(iii)

The entire excavated area, backfilling, Assured to comply but further action needed.
external OS dumping (including top soil) Project proponent assured "that the land use of
and afforestation plan shall be in I the project shall be in conformity with land use
conformity with the "during rnining"/"post I pattern as submitted in the approved mining plan
mining" land- use pattern, which is an I & EINEMP report. The progressive compliance
integral part of the approved Mining Plan status vis-a-Vis the post mining land use shall be I

and the ElNEMP submitted to this submitted". PP should submit progressive I
Ministry. Progressive compliance status compliance status vis-a-vis the post mining
vis-a-vis the post mining land use pattern land use pattern as per this EC condition. I

shall b~ submitted to the:____M:____::__::O:___:F=,F...:.·C=-C:::'/:__.:_R:___:O::._:._-:+..~
I Fly ash sha!T':b'e'\~secrtbr external dump of Assured to comply. Project authorities have
I overburden, backfilling or stowing of mine mentioned in their six monthly compliance report
I as _pe~provisions contained in ~Iause (i) I tha~ "At present th~re is no fly.. ash dumping-ill the

and (ii) of subparagraph (8) of fly ash project, However If the fly ash shall be used for
notification issued vide SO 2804 (E) dated 1 dumping the provisions contained in clause (i)
3rd November, 2009 as amended from time I and (ii) of subparagraph (8) of fly ash notification
to time. Efforts shall be made to utilize issued vide SO 2804 (E) dated 3'd November,
gypsum generated from Flue Gas 2009 as amended from lime to lime shall be
Desulfurization (FGD), if any, along with followed". I
fly ash for external dwnp of overburden, Backfilling was being done in mine but no use of I
backfilling of mines. __ _ fly ash was observed. __ I
Further, it may be ensured that as per the Partially complied. Project authorities have I
time schedule specified in mine closure mentioned in their six monthly compliance report .
plan it should remain live till the point of that "The time schedule specified in the mine
utilization. The topsoil shall temporarily be closure plan shall be adhered to. The remaining
stored at earmarked site(s) only and shall area shall be backfilled and bio-reclaimed as per
not be kept unutilized. The topsoil shall be the approved mine closure plan. A total amount
used for land reclamation and plantati-on of Rs. 2,744.08 Lakhs has been deposited till
purposes. Active OB dumps shall be 01.04.2020 out of the total mine closure corpus of I
stabilised with native grass species to Rs. 5578.83 Lakhs. A separate account has been I'

prevent erosion and surface run off. The opened in Bank of Baroda Vide account no: .
other overburden dumps shall be vegetated 001701000 J 9666. The proposed post mining land I
with native flora species. The excavated i use & breakup of' activity-wise mine closure cost
area shall be backfilled and afforested in I is enclosed". Top soil dump was observed in the
line with the approved Mine Closure Plan. project. Grassing and vegetation have been

(iv)
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r--·----.~____,:____:__
I Monitoring and management of developed at many places on Bingalat OIB

I rehabilitated areas shall continue until the dump (see photos 06 &. 30). However there are
vegetation becomes self-sustaining. stilt many places on the Bingalat OIB dump

.,.,1

1", Compliance status shall be submitted to the where grassing and vegetation bas not been
Ministry of Environment, Forest and developed (see photos 26, 27, 28 &. 30).
Climate Chang! Regional Office. Grassing and vegetation should be developed

urgently on the sides/slopes of DIS dump
facing Dhudhmatia nala (see photos 26 &. 27)
and also 011 those portions which is not under
active OfB dumping.
Plantations were observed on Bingalat O/B dump
(see photos 31 & 33). Some manpower /agency
were involved/observed watering the plants over
Bingalat 0,1) dump (see photo 29}. Project
authorities showed plantations on slope of
Bingalat OIB dump that was done by state forest

.m_. t- department (see photo 34):
i The project proponent shall make Being complied. Reportedly complied as per
1necessary alternative arrangements, if PP. Project Proponent reported .in their Six
i grazing land is involved in core zone, in monthly compliance report that "At present, there
i consultation with the State government to is no grazing land is involved in the project area

(vi) i provide alternate areas for livestock I of61.9.87 Bar" .
I grazing, if any, "' this context',.the project I!

i proponent shall Implement the directions of
I" .. '
l Hon'ble Supreme Court with regard to I

f--_----"-i..:.:.,ac..:.:..'l.:t_1i1~iE.g_gr~zingla._nc_d_·.----- --'-.-----.-- ..----- ---..- --.--:---------------'1

_(g Green Belt ....- ---- ...-----.-:-~--:;----;-:-;--=---::-:-----------:----:--::---1
The project proponent shall take all Compliance status same as in specific
precautionary measures during mining condition xxiv;
operation tor conservation and protection
of endangered/endemic flora/fauna, if any,

(i) spotted/reported 111 the study area. The
Action plan in this regard, if any, shall be
prepared and implemented in consultation
with the State Forest and Wildlife
Department.

1

--- ..- G,"'.:ldeet.I·1nbel·1Iot-c-o-n-s~is-ti:-n-g-O-fo-3::---ti:-e-r-p-:-h~ntation of
w t less than 7.5 111 shall be

iI developed all along the ]11Ine lease area as
I (ii) soon as possible, The green bell comprising

I
I a mix of native species (endemic species

should be given priority) shall be
'I developed all along the major approach!

I coal transportation roads.
U~ili~f!.£hc~r(ng and. Human health issues
II I Adequate illumination shall be ensured In

I I all mine locations (as per DGl\1Sstandards)
I I and monitored weekly. The report on the
I (i) I same shall be submitted to this ministry &
I I

I it's RO on six-monthly basis,

Partially complied. Greenbelt consisting of 3-
tier plantation of width not less than 7.5 m has
not been developed. Some. Green belt has been
developed along the major approach/coal
transport roads. However, there remains many
areas along the above mentioned roads where
green belt has yet to be developed.

L ....__... L..._._..._

Partially complied. Project Proponent reported
lTl their Six monthly compliance report that
"Adequate illumination is being ensured at all
mine locations (as per DGMS standards) and
monitored weekly. The copy of the NIT 'floated
for providing Lighting arrangement at Transport

__ . ..1,...;..r.:,.03_(:.....·! .:_3_11{_1 al(?~~g_<?~1~:>i~'.~_p{'..ri.Phe,r~;~f?tl_r,?t(lti():1_..al.
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I Arnrapali OCP is enclosed".

i Project proponent bas not submitted weekly
m __ i iIIl!minlltion m~~_it()ring d~~fl. _ _ _

i TIle pr.oject proponent shall . un?ertake I Compliance same as specific condition vii. ;

I
occupational health survey for initial and I
periodical medical examination of the I

i personnel engaged in the project and I
, maintain records accordingly as pet the

provisions of the Mines Rules, 1955 and
Tii) DGMS circulars; Besides regular periodic

I health check-up, 20% of the personnel
identified from workforce engaged in
active mining operations shall be subjected i

to health check-up for occupational 1
d.iseases a~d heari.ng impairment, if any, as I

I----_--+_a~m~.eQded tune to bmc.

Personnel (including outsourced ! Being complied but further action needed.
employees) working in core zone shall ! Project Proponent has submitted total number of
wear protective respiratory devices and PPEs provided to workers. Year wise details of
shan also be provided with adequate protective respiratory devices provided to i
training and information on safety and workers oiven below I
health aspects. . ~ ,°2016 I.N'2~117 I 20j9-12°~~·-11

' i 41 ; 12)_
Mask .1..! _, __ l !

Project proponent should explain why only 41 !
dust masks were issued in the year 2019 and Ii

, ~ndust masks were issued in the year 2016 .,
i and 2017. . ,

"

.. Project ..pro..ponent h..a~ alSO. submit that VTC has.' I
i ! been provided to 24) contractual workers In the

! : t year 2020. No details have been provided

H
i regarding training provided in the year 2018

_._. _ _ __ and ~019. . !

Implementation of the action plan on the Being complled but further action needed. I
issues raised ~~ring th~ public hearing shall I Projec~ Proponent repOl:ed i:" their S;ix mont~l'y I

. be ensured. [he project proponent shall' compliance report that "All Issues raised during J

undertake all the tasks/measures as per the Public Hearing have been complied. The public !
j action plan submitted with budgetary hearing proceedings & action taken report is I
! provisions during the public hearing. Land enclosed. R & R plan has been prepared as per 1

I
, ouste.es ~hal1 be .compensated ~. p..er the tl.1~detail.s submitted il: EJA/EM.P!cp.o..rt and is "

norms laid down In the R&R policy of the being followed to provide all benefits as per the
, company/State Government/Central ClL approved R & R Policy. Land compensation i

(iv) ! Government, as applicable. for 38 acres has been paid till datev.In the R&R I
' proforma project proponent submitted that total. I

families affected is 452 and families yet to be I
rehabilitated is 452; total employment to be I

provided is 297 and employment given so far is i
85. Project proponent has submitted a copy of!

! Public hearing proceedings and action taken I

I
i report..Project authorities should take concrete;

steps for controlling air and water pollution as !

........... ... <:omn.!.i.!:~~~in P_ublic p'_~~ring, _,____ _,. j

(iii)

~ J
; !
L_"_'_'__ '_~'_h~ ...._. .,.,
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The project proponent shall follow the i Compliance status same as specific condition I
mitigation measures provided in this xxii ,
Ministry's OM No.Z-1I013/5712014-
IA. 1I (M) dated 29th October, 2014, titled
'impact of mininz activities on habitations-(v) ~I issues related to the mining projects

! wherein habitations and villages are the
I part of mine lease areas Qr habitations and'
iLJ: vil1a~es are surrounded by the mine lease
, area.

------=-~------~----~~~------~------------------------------------I (i) Corporate Environment Responsibility

The company shall have a well laid down Partially complied. Project proponent has
environmental policy duly approve by the submitted a copy of environmental policy

I Board of Directors. The environmental approved by the Board of'Directors.
; I policy should prescribe for standard However, in the environmental policy noI operating procedures to have proper checks details have been provided on standard
I and balances and to bring into focus any operating procedures to have prope.r checks

infringements/ deviation! violation of the and balances and to b.ring into focus any

Being complied. Project Proponent reported in
their Six. monthly compliance report that
"Separate Environmental cell both, at project &
company head quarter level has been setup".
Project proponent has submitted a copy of letter
no. CCUHOD(E&F)/2019/348 dated 26.07.20]9,
in which committee has been constituted at area
level.

----4---~--,~-.~~~~----~-=77.~--:~~~~------~~--~~----~----~~
Action plan for implementing EMP and I Partially complied, Action plan for
environmental conditions along with I implementing EMP and environmental
responsibility matrix of the company shall I conditions along with responsibility matrix of
be prepared and shall be duly approved by . the company (duly approved by competent
competent authority. ! authority) bas not been submitted by project
The year wise funds earmarked for t proponent. Expenditure data on
environmental protection measures shall be i environmental protection measures and year
kept in separate account and not to be ! wise progress of implementation of action plan
diverted for any other purpose. Year wise i should be submitted to IRO, Ranchi,
progress of implementation or action plan!
shall be rep0!2~9__!?'_!Q~_Mjnistry!Regional.l.,_ _

I
1
!
I
iL_,.,_ ... _

I The proj.e~t propon~nt sl:alI ~omp.ly. with I Part~ally ~omp'li~, Project autho~ities have
, the provls.lons contained In th.IS Ministry's I mentioned In t.helf S]X monthly COmPJ.lancereport

OM vide F.No.22-6S/2017-IA.TI1 dated I" that "A fund provision of Rs. 4.29 Crore has been
(i) May 2018, as applicable, regarding I a.llocat.ed fo.r Corporate Environment

Corporate Environment Responsibility. ! Responsibility." However activity wise
i expenditure (on items related to CER) has not

been submitted to this office.

(ii) environmental/forest Iwildlife infringements/ deviation! violation of the I
environmental/forest /wtldlife normsl
conditions. Project authorities should also
submit documents to prove that there exists
system of reporting infringements/ deviation/
violation of the environmental/forest/wildlife
Dorms/conditions andlor shareholders /stake
holders.

norms/conditions. The company shall have
defined system of reporting infringements/
deviation/ violation of the
environmeutal/forest/wildlife norms/
conditions and/or shareholders/stake
holders.

(iii)

A separate Environmental Cell both at the
project and company head quarter Icvel ,
with qualified personnel shall be set up
under the control of senior Executive, who
will directly to the head of the organization.

(iv)
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Office along with the Six Monthly
Compliance Report. i

!
Self-environmental audit shall be
conducted annually. Every three years third
party environmental audit shall be carried
out.

(v)

Assured to comply. Project Proponent reported
in their Six monthly compliance report that "As
directed, a third party assessment shall be carried
out for Amrapali OCP undertaken once in three

! years through experts agency recognized by
I MoEF&CC. Self environmental audit shall also i

I
be conducted anIlU8.11y and report will be
submitted to MoEF&CC".

, 0) Miscellaneous

The project proponent shall make public I Complied but timeline not followed .. Project
the envi ronmentaI clearance granted for I Proponent has submitted copies or newspaper
their project along with the environmental i cutting. The advertisement has been made in
conditions and safeguards at their cost by I "Prabhat Khabar" and in "the pioneer" on
prominently advertising it at least in two 25.07.2020.
local newspapers of the District or State, of The EC letter has, been uploaded on the website
which one shall be in the vernacular of Project proponent.
language within seven days and in addition i
this shall also be displayed in the project I

proponent's website permanently.

(1)

The copies of the environmental clearance
shall be submitted by the project
proponents to the Heads of local bodies,
Panchayats and Municipal Bodies in
addition to the relevant offices of the
Government who in tum has to display the
same for 30 days from the date of recei pt.

Being complied but further action needed.
Project Proponent has submitted a copy of letter
no. POI AmrapalilEnv/20 19-20/2735A date-d
25/03/2020 addressed to Mukhiya of Keed,
Raham, Tandwa, Kasiadih & Gardliong regarding
submission of EC Ietter.Project Proponent vide
their email dated 07/01/2021 submitted a copy of
receipt of EC marked to Mukhiya, Gram
Panchayat Koyed. Date of receipt of the EC
letter by Mukhiya is not mentioned.

(Ii)

I
I
I The project proponent shall upload the
I status of compliance of the stipulated

environment clearance conditions,
including results of monitored data on their
website and update the same on half yearly
basis.

Being complied. Six monthly compliance reports
have been submitted to this office and it is
uploaded on website of the project proponent.(iii)

The project proponent shall monitor the Being complied but further action needed,
criteria pollutants Jevel namely; PMI0, Project authorities have mentioned in their six
S02, NOx (ambient levels) or critical I monthly compliance report that "CCL is
sectoral parameters, indicated for the monitoring the criteria pollutants level namely;
projects and display the same at a PM 10, PM2.5, S02, NOx every fortnight. The
convenient location for disclosure to the monitoring data is being displayed at CCL
public and put on the website of the website with six monthly compliance reports &

(iv) company. Environment Statement in Form-V''. Project
Proponent has submitted monitoring data of
Ambient air, Noise, Surface water, Drinking

I water of two quarters June and September 202{)
I and the same has been uploaded on website.

Display of criteria pollutants or critical
sectoral parameters not displayed at a
convenient location for disclosure to rublic,
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(v)

The project proponent shall submit six- Being complied. Six. monthly compliance reports I
monthly reports on the status of the have been submitted to this office and it is I
compliance of the stipulated environmental uploaded on website of the project proponent.
conditions on the website of the Ministry of
Environment, forest and Climate Change

_ at envil~~!l.!!1entclearan.ce .eortaL :
I The project proponent shall follow the r-i -;:C;-o-n-lp-:I;-ia-n-c-e-sa-'.1-n-e-a-s-c-o-nd"7j;-:"ti;-o-n-:(::-h;-)-:(v"7)-.----1

mitigation measures provided in this
Ministry's OM No.Z-1I013/S712014-fA.l1
(M) dated 29th October, 2014, titled

j 'Impact of mining activities on habitations­
l issues related to the mining projects
I wherein habitations and villages are the

part of mine lease areas or habitations and
villages are surrounded by tile mine lease

Being complied. Project authorities have
mentioned in their six monthly compliance report
that "Project proponent is strictly adhering to the
stipulations made by the Jharkhand State
Pollution Control Board."

area'.

Agreed to comply. Project authorities have
mentioned in their six monthly compliance report
that "Project proponent is taking action as per the
commitments and recommendations made in the
EIA/EMP report/public hearing and submission
made to MoEF&CC The updated status shall be
submitted to MoEF&CC every six month with
compliance rC_Q_ort",

The project proponent shall submit the
environmental statement for each flnancial
year in Forrn-V to the concerned State
Pollution Control Board as prescribed
under the Environment (Protection) Rules,
1986, as amended subsequently and put on
the website of the company.

Being complied. Environmental statement has
been submitted to this office and it is uploaded On
website of the. project proponent

I,
!,
i (vii)
i

!

I
I

The project authorities shall inform to the
Regional Office of the MOEFCC regarding
commencement of mining operations.

Complied. Project authorities have mentioned in
their six monthly compliance report that
"Amrapali OCP is operational from 07_02.2014.
The progressive reports are being submitted to
MoEF&CC with six monthly compliance
periodically" .

(viii)

I,
I

lox)
L_-+-G__oy_e_r_n-,-m_e_n_t..__

I The project proponent shall abide by all the
commitments and recommendations made
in the EIA/EMP report, commitment made
during Public Hearing and also that during
their presentation to the Expert Appraisal
Committee.

The project authorities must strictly adhere
to the stipulations made by the State
Pollution Control Board and the State

(x)

No further expansion or modifications in I Project authorities have mentioned IJ1 their six
the plant shall be carried out without prior I monthly compliance report that they "Agreed to

(xi) I

approval of the Ministry of Environment, I comply".
Forests~n0._9imateChange. _ , __ I __ ";" _ . . _._;_.__.. ;--:--
Concealing factual data or submission of I Project authorities have mentioned In their SIX i

false/fabricated data may result in I monthly compliance report that they "Agreed to I
(xii) revocation of this environmental clearance comply". . !

I and attract action under the provisions of
: Environment (Protection) Act, 1986_
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(xv)

compliance report that they "Agreed to

(xiv)

The Ministry reserves the right to stipulate
additional conditions if found necessary.
The Company in a time bound manner
shall i these conditions.

Project authorities have mentioned in their six
monthly compliance report that they "Agreed to
comply".

The Regional Office of this Ministry shall
monitor compliance of the stipulated
conditions. The project authorities should
extend full cooperation to the officer (s) of
the Regional Office by furnishing the
requisite datal information I monitoring

Being complied.

The above conditions shall be enforced,
inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act.
1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment
(Protection) Act, 1986, Hazardous and
Other Wastes (Management and Trans­
boundary Movement) Rules, 2016 and the
Public Liability Insurance Act, 199] along
with their amendments and Rules and any
other orders passed by the Hon'ble
Supreme Court of India! High Courts and
any other Court of Law relating to the

authorities have mentioned in their six
monthly compliance report that they "Agreed to
comply".

(xvi)

PhotoOl:Photo of Di~ital water level recorderlOWlR} Photo02:Photo of borehole for Piezometef .

connected with Piezometer in Amrapali project,
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P"hoto03:Photo of a first aid station in the project Photo 04~Photo of garland drain and fencing in the

east side of the mine pit

Photo 05: Photo of some green belt developed in Photo06:Photo of Ohudhmatia nala_ana slope made

the project, of OBmaterial,Coaldump can be seenin right side

Photo 07: Photo of coal dump and catch drain Photo08:Photo of catch drain without ,fny siltation

with a transportation road between them pond and no other provisions for preventing coal

dump water to flow into Dhudhrnatia nala.
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Photo 09: Photo of water being withdrawn from Photo 10: Photo of checkdam at Dhuadhmatia nala.
Dhudhmatia nata Into water tanker. Adjacent to it is Bingalat 08 dump .

.~..... '

Photo 11: Photo of some plantations on the sides
haul roads in project,

Photo 13: Photo of pucca wal! and drain on the

east side of mine pit

Photo 12:Photo of exposed OS material on the of
slopes Ofhaul road adi9.c~ntto Dhuqi)matia nala.

Photo 14: Photo of catch drain and siltation pond

on one side of one of the coal dumps
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Photo 15.~Photo of the. coal dump in the east side

of mine pit

Photo 17: Photo of internal dump. Some machines
were observed plying in lower portions

Photo 19: Photo of drains connected from coal

weighbridge area to siltation pond

Photo 16.:Photo of water in the sump oJ Amrapali

mine project.

Photo 18: Photo of tarpau!ene covering on coal
transportation trucks.

Photo20:Photo of siltation pond to prevent coal dust

flowing towards low Iving areas and towards Barki river
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Photo n:Photopf ROwater plant in the project Photo 22.: Photo of operational fixed water

.sprinklers near one of the coal weighbridge area.

Photo 23: Photo of non operational fixed water Photo 24: Photo of small catch drain around the coal

sprinklers near the coal weighbridge area. weighbri:dge area.

Photo 25: Photo of catch drain in one side (east) Photo 26: Photo of Dhudhmatia nala adjacent to

of Bingalat OB dump OB material of Bingalat OB dump.
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Photo 27: Photo ofDhudhmatia nala adjacent to Photo 28:Photo ofBin~atat 08 dump with no

'~ingpjatOBQump without catch drain.retaining wall. catch drain.retaiuing wall( east side].

Photo.29: Photo of watering in n.ewplants on Photo 30: Photo of retaining waH and grassing and

BingaiatOB dump vegetation on Bihgalat OB dump( west side).

Phot031:Photo -of new plantations on Bingalat OB Photo 32: Photo of filled gaps in retaining wall

dump around Honhe 08 {;fump
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PhQtQ33~Photoof piantattons on Bingalat OB dump Photo 34: Photo of plantation of almost same

species on the slopes on Bingt,lli!t QB dump

Photo 35: Photo of surface miner operational on Photo 36: Photo of spontaneous heatinli in OB

coal benches in mine dump of prolect,

Photo 37: Photo of internal dumping being carried Photo 38: Photo of watertanker used for water

out tn the Arnrapali project sprinkling on coal benches.
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Photo 39'& 40: Photo of coal dust emissions during loading on coal benches of mine.

Photo 41: Photo of wet drilling arrangements in Photo42:Photo of road between project and Shivpur

one of the dril! magNn~s operational in mine. railwQY~iding with coal debris pushed all both sides.

Photo 43.:Photo of grader/scraper used for leveling, Photo44:Photo of pond adjacent to coal transport­

cleaning of road bet-.....een project and rallwav siding -tation road with no safeguards/drains in between
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Photo45:Phot(1of road 'between project and Shivpur Photo 4:6:Photo of nata 'Inbetween. project and

railway siding with coal debris pushed on both sides. Shivpur siding with coal dust on the bridge slepes

Photo 47~ 48: Phot-oof nala in between project and Shivpur sidingwith coal OUs1;/debrison its bridge

slopes

Phot049;Photo of platform of Shivpur railway siding Photo 50: Photo of wind.screen and plantations

Wind screen can also be seen there. on one side at the Shivpur railway siding.
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Photo 51: Photo of railway siding area Photo 52: Photo of Silted drains and siltation pond

in one side of the Shivpur siding.

Photo 53: Photo of coal dust flowing beyond the Photo 54:Photo of road between project and Shivpur

siltation pond at Shivpur Siding railway sidin~ with coal debris pushed on both sides.

railway siding with coaldebris pushed on both sides.
Photo 55: Photo of road between project and Shivpur PhotoS~:Phot9 of water ~aflkE;!r~.prinklingwater

on the coal transporation road
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PhQt@S7; f'hQtQ of w~t~r .gi~c;h~rg~toward$ m~!a
from wa.s.h.ingpiatform in workshop ar.ea

~J'
~i~

Photo. 5.9: PhOto.of water: storage adjacent to.

Dhudhrnatia nala connected to oil & grease trap.

PhQtQ ~8.:PhQtg of oil am~ gr~ql)~ t~p in AI1119pali

project

Photo 60: Photo of used oil drum kept \vithout

shed. Some oil.can be seen spilled on ground

Phpt() 61& 62: Photo of one of the coal dumps/w~ig_hbridges area without ~ny catch drain/sil~i;ltiQI)

pond around it.
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Photo 65: Photo of a pond near Honhe village

Photo 67: Photo of retaining wall around Honhe

OB dump.Grassing on OB dump can also be seen

PhqtQ Q4: Photo of rQQftop r~inw?t~rhiilrv~~tng
in PO office and adjacent building.

P.hoto 66: Photo of siltation pond connected to

catch drain around Honhe DB dump

Photo 68: Photo of catch drain around Honhe DB

dump
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...

Photo,c9.: Photo orcetcn drain in east side of the

top soil dump.

Photo 70: Photo of retatntng wall between Honhe

oa dump and top soildump.

Su.mmary ofthe report

Project was monitored by Integrated Regional Office, Ranchi on 21.12.2020. Project proponent has informed
that a proposal for expansion of the project is under consideration at MOEF&CC and requested for a
certified compliance report from IRO Ranchi. The salient observations of the monitoring report. are as
fullows:

Specific Conditions:
Following conditions are partially complied:

Condition vi: Some of fixed water sprinklers in line ( at the weighbridge area) were not operationaL
Project authorities informed that due to pipe breakage some sprinklers were non operational. It was
instructed to make arrangements so that water sprinklers remain operational regularly and it should be
rectified as soon as,some problems are encountered there. Fixed water sprinklers are also required in main
coal dump area, haul roads adjacent to the coal dumps/weighbridges, haul road from mine to coal
dumps/stocks other haul roads on which HEMMItrucks move frequently.

Grader/scraper was used for levelling, cleaning of road between Arnrapali Mine project and Shivpur
Railway siding. But coal dust/debris hac; been pushed on both sides of roads.Water tanker was observed
sprinkling water on the coal transportation road to. Amrapali siding but it did not seem sufficient. More
water tankers should be deployed on the route for water sprinkling. Road sweeping machines can also be
deployed. Steps should be taken to ensure that there is no coal spillage on the road because there were
village dwellings/habitations adjacent to' that road who would be adversely affected by the coal dust
emissions there. Project Proponent has submitted running hours of 3 departmental (3rrl tanker operational

s.ince I t082Q20) and 13 contractual water tankers. Average running hours of departmental water tankers
were approximately 4-5 hrfday which is less than satisfactory. The running hours of contractual water
tankers were approximately 4 hr/day, which is less than satisfactory. Project Proponent should ensure 3-
4hri shift of water sprinkling per tanker especially in dry seasons.

Condition ix: Some green belt development could be seen in the project. However thick green belt of
adequate width at the final boundary in the downward direction has not been developed yet by project
authorities to mitigate/check the dust pollution,
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Condition x: Water was withdrawn from Dhudhmatia nala for water sprinkling in the project by water
tankers. However, project authorities did not submit surface water I river water withdrawal permission
from concerned department.

Condition xi: Groundwater was withdrawn for water utilization for water sprinkling, green belt
development, etc. at the Shivpur railway siding area. However, project authorities did not submit any
permission/approvals from competent authority (CGWA,etc.) for such Groundwater withdrawal there.

Condition. xiv: Grassing and vegetation have been developed at many places on Bingalat alB dump.
However there are still many places on the Bingalat alB duinp where grassing and vegetation has not

been developed. Grassing and vegetation should be developed urgently on the sides/slopes of OIB dump
facing Dhudhrnatia nala and on remaining portions also.

Condition xv: Efforts made for compliance. Work in progress. Project proponent has submitted Action
taken report dated 16.12.20. Efforts have been made for compliance of many Ee (old) conditions.
However there still remains some partially complied conditions as given below:

~ There has been some improvement in grassing and vegetation on alB dumps but still there remains
portion where grassing and vegetation have not been developed. There are two external dump in the
project, Honhe O/B dump and Binglat OIB dump. Partially complied, work in progress (Specific
condit-ion iii of earl ier EC),

>- Catch drain and siltation ponds around Honhe dump has been made. However, catch drains and
siltation pond (in the remaining portions) around Binglat O/B dump (especially adjacent to
Dhudhmatia nala) has to be made. Similarly Catch drains & siltation ponds around all coal dumps!
heaps /stocks needs to be constructed-Partially complied. (Specific condition iv of earlier Ee).

>- Retaining wall made around Honhe O/B dump. Retaining wall around Binglat OIB dump especially
facing Dhudhmatia nala needs to be constructed- Being complied hut further action needed. (Specific
condition v of earlier EC).

>- There have been improvements in green belt development However,Avenue plantation on both side
of haul road and green belt around bunker and surrounding area for coal stock has not been developed
as per ElA/EMP report: Partially complied, efforts made for compliance but work in progress(Specific
condition vi of earl ier EC).

;.;. Mitigative measures for preventing pollution in Dudhmatia nala (that flows in river Barki) needs to be
taken- Partially complied, action taken for compliance. (Specific condition xiii of earlier EC).

>- Project proponent has submitted health check up report of around 5 K.M radius of Magadh Arnrapali
area for five years, from 2013-2018. Comparative analysis of the same has not been submitted by PP.

>- Working hours of water tankers remain less than satisfactory. Fixed water should be provided for main
haul roads dust suppression. Being complied but further action needed. (General condition vi of earlier
EC).

Condition xvi: Action being taken For compliance but more efforts needed for compliance of this EC
condition till March 2022. More plantations needs to be done along the villages and transportation route
for compliance of this EC condition.

Condition xvii: Activity wise expenditure/on items related to CER) i.e. details of actual expenditure
incurred on CER has 1101. been submitted to this office.

Condition xxvii: As per the plan submitted, Honhe External OB dump is within 100m distance from
Bahut Chuha nala, Catch drains and siltation ponds have been made around Honhe OB dump \0 prevent
any silt flowing in Bahut Chuha nala.
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Condition xxviii: Though efforts have been made for compliance of old EC conditions still there remains

some conditions that are still partially complied. See specific condition xv for descriptive compliance

status.

Following conditions are being complied but further action needed:
Condition ii & (a) iv: PP has also reported that copy of application made for eTE of 14.4 MTPA vide
no: 7811934 dated 11.03,2020 has been submitted to .lSPCR. It implies project proponent has neither

received CTE for 14.4 MTPA (Peak) production nor they have valid CTc) for l4.4 M'I'Pxproduction till

date.

Condition iii: Tarpaulin covering was done on the coal transportation trucks. However, there was coal

spillage on coal transportation routes. It may be due to improper covering, loading of coal till the top of

truck, etc. It was instructed that a free board of minimum 5 em in all loaded vehicles/trucks along with
proper covering with impervious material to prevent escape of times should be followed for all coal

transportation trucks.

Condition vii, xii, xxi & (h) ii: PME of contractual workers should also be submitted.

Condition viii: Project proponent should submit skill development activities undertaken. exclusively at

Amrapali OCP.

Condition xviii: Project Proponent (PP) has submitted a copy of blasting permission obtained from
DGMS (no.Ranchi area/825-27). Permission obtained was valid upto three years from the date of issue of

letter but in the submitted copy date of issue of letter is not legible.

Condition xxii, (h) v, (j) vi : Some of the stipulations of the OM that are relevant to the project are yet to
be complied completely: Inadequate provision for prevention of coal dust and OB silt material now into

Dhudhmatia nala, Absence of permanent water sprinklers in main haulage road in mine, etc.

Condition xxiii: From the submitted data it is not clear whether the noise monitoring has been done at
night or not.

Condition xxiv & (g) i: Project Proponent has submitted a copy of letter no. HOD(E&F)/2011130 dated
18/02/2020 submitted to DFO, Chatra (South). In the submitted letter it was mentioned that application
for EC has been made for 16.8 MTPA. However, in the preliminary conservation plan prepared by

Institute of Forest Productivity, Ranchi targeted production of Amra pa li OCP has been mentioned as 12.0

MTY. Project Proponent should clarify the above anomaly.

(a) Statutory Compliance

FoLLowing conditions are partiallv complied:
Condition v: Compliance same as specific condition xi.

Condition vi: Used oil drums were kept haphazardly without any cover/shade i.e in open space with
some oil spilled on ground.

Following conditions are being complied but further action needed:
Condition iii: Project proponent(PP) should follow up and make efforts to get the site conservation plan
approved by competent authority. Remaining compliance same as specific condition xxiv.
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(b) Ai r quality monitoring and preservation

Following conditions are partially complied:
Condltion iii: Tarpaulene covering was done on the coal transportation truck. However there was coal
spillage 011 coal transportation routes. It may be due to improper covering, loading of coal till the top of
truck, etc. It was instructed that a tree board of minimum 5 ern in all loaded vehicles/trucks along with
proper covering with impervious material to prevent escape of times should be followed for all coal
transportation trucks. Some of fixed water sprinklers in line were not operational. Project .authorities
informed that due to pipe breakage some sprinklers were non operational. It was instructed to make
arrangements so that water sprinklers remain operational regularly and it should be rectified as soon as
some problems are encountered there. Fixed water sprinklers are also required in main coal dump area,
haul roads adjacent to the coal dumps/weighbridges, haul road from mine to coal dumps/stocks other haul
roads on which HEi\.1M/trucksmore frequently.

Grader/scraper was used for leveling, cleaning of road between Amrapali Mine project and Shivpur
Railway siding. But coal dust/debris has been pushed on both sides of roads. Water tankers was observed
sprinkling water on the coal transportation road to Amrapali siding but it did not seem sufficient. More
water tankers should be deployed on the route for water sprinkling. Road sweeping machines can also be
deployed. Steps should be taken to ensure that there is no coal spillage on the road because there were
village dwellings/habitations adjacent to that roa.d who would be adversely affected by the coal dust
emissions there.

Surface miner was observed in the mine that was utilised for coal breakage/excavation. However, coal
dust emissions was observed during the operation of surface miner. Also during loading of coal by
loaders into trucks there was a lot of coal dust emissions. Even though water tankers were utilized for
wetting of coal there was coal dust emissions durin.g coal loading.
Condition vi: Fixed water sprinklers were installed at one of the coal stockpile/weighbridge area but few
of those sprinklers wee operational. Other fixed water sprinklers there were not operational. There were
no fixed water sprinklers/rain gun, etc. at main coal dump, other weighbridges/coal stocks.

FoHowing c;onclitions are being complied but further action needed:
Condition i & ii: Heavy metals monitoring data of Hg, Cd, Cr has not been submitted. Spontaneous
combustion was observed at one place in OIB dump. It was instructed to eliminate spontaneous
combustion in the mine project area.

Condition iv: It is mentioned in the addendum ETA/EM}>of Arnrapali OCP( page no 11) that coal is
being transported by trucks to Shivpur railway siding which is at a distance of 07 km from project

boundary. However in the copy/pages of the mining plan submitted by PP there is no mention of coal
transportation route.nor any drawing/plate attached showing the route.

(c) Water quality monitoring and preservation

Following conditions are partiaUv complied:
Condition i: PP should submit the Effluent water monitoring data of workshop effluent,
Condition v: Compliance same as specific condition xi.
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and width of catch drains near coal dump was not sufficient. Since there were no. siltation ponds attached

with those catch drains there were chances that coal dust water would flow to Dhudhmatia nala adjacent
to those drains. Also, there were open places between drains for vehicle movement and coal dust would

flow from there to Dhudhmatia nala. It was instructed to. project authorities to make full proof

arrangement, Catch drains of appropriate depth and width, siltation ponds etc. to ensure that no.coal dust

flows into the Dhudhmaria nala Catch drain and siltation pond was being constructed on one side of one
of the coal dump on east side of mine pit. It was instructed to increase the depth of drains there and build
siltation ponds also. At least four coal dumps/coal stockpile were observed in the project. Project
authorities informed that the coaJ dump on the east side of mine pit would be discontinued very soon and
no more coal would be stocked there. For the other coal stockpiles project authorities informed that due to

weighbridge coal stocks accumulates and look like coal stockpile. It was instructed to construct catch
drains and siltation ponds around these coal stocks/dumps also. Project authorities also showed catch
drains around coal dumps on one of the weigh bridge. On the slopes from coal weighbridge Mea drains

were constructed and connected to a newly constructed siltation pond. This was being done for preventing

coal dust flow to downside in river Barki. However civil work was yet to complete there. Some gabbions
may be required there for complete control of coal dust/silt flow.

Bingalat OS dump: Catch drains were observed OJl some portions of Bingalat 0/8 dump. However 011

some portions catch drains were not constructed. Siltation ponds were not constructed along with catch
drains in the Bingalat O/B dump facing Bingalat village and Dhudhumatia nala, There were portions

between Bingalat orB dump and Dhudhmatia nala where catch drains siltation ponds and toe wall was not
constructed and it was instructed to construct those urgently/immediately.

Honhe OB dump: Catch drains and siltation ponds were observed around Honhe OIB dump. Retaining
waJl at the toe of the dump was observed on most part of the Honhe O/B dump. Around Bingalat OIB

dump, retaining wall at the toe of the dump was observed on many portions except a few portions
especially along the side facing Dhudhrnatia nala . Catch drains and siltation pond adjacent to the Shivpur
railway siding had been silted/filled with coal dust. Aiso some coal dust was observed beyond the
siltation pond there which means there was leakage of coal dust into the surroundings. Toe wall was
observed between top soil dump and Honhe OIB dump. However there was no Catcb drains! toe wall
between top soil dump and O/B dump in the south side.

Condition viii: Oil and grease trap was observed in the project. However, it appeared that it was not
utilised for washing of HEMM!trucks there. The oil and grease trap was too small for such a large project

where many HEMM and trucks were operational. Also, discharge from oil and grease trap was released
from two sides into a pit that was very close to Dhudhmatia nala, There "vas no mechanism for water
recirculation after cleaning (after elimination of oil & grease). Project authorities did not explain
satisfactorily where they store the oil & grease taken out of the trap and how much quantity of oil and
grease was collected for last couple of months. Project proponent should submit the Effluent water
monitoring data of workshop.

Condition xi: A riverine/riparian ecosystem conservation and management plan has not been submitted
by PP. Overburden material was observed in the slopes facing Dhudhrnatia nala at many places. It was
instructed to develop grassing and vegetation urgently 011 the slopes facing Dhudhmatia naJa. Grassing
and vegetation have been developed at many places on Bingalat OIB dump. However, there are still many
places on the Bingalat O/B dump where grassing and vegetation has not been developed. Grassing and
vegetation should be developed urgently on the sides/slopes of OiB dump facing Dhudhmatia nala and
also on the remaining portions.
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Catch drains were made adjacent to rhe coal dump in such a way that there was coal transportation road

between coal dump and catch drains. Depth and width of catch drains near coal dump was not sufficient.

Since there were no siltation ponds attached with those catch drains there were chances that coal dust

water would 110w to Dhudhmatia nala adjacent to those drains. Also, there were open places between

drains for vehicle movement and coal dust would flow from there to Dhudhrnatia nala. It was instructed to

project authorities to make fuJI proof arrangement, Catch drains of appropriate depth and width, siltation

ponds etc. to ensure that no coal dust flows into the Dhudhmatia nala. On the slopes from coal

weighbridge area, drains were constructed and connected to a newly constructed siltation pond. This was

being done for preventing coal dust flow to downside in river Barki. However civil work has not been

completed yet. Some gabbions may be required there for complete control of coal dust/silt flow.

Following condi.tions are being complied but further action needed:
Condition ii: Environmental parameters were not displayed at suitable locations.

(d) Noise and Vibration monitoring and prevention

Fol1owiog conditions are being complied but further action needed:
Condition i& iii: From the submitted data it is not clear whether the monitoring has been done at night

or not. Total number of Ear plugs/Muffs provided in the year 20"17,2018,2019 was not.sumitted by PP.
(e) Mining Plan

Fo.llowing cODd.itioDSare partially complied;
Condition iii: Project proponent did not show any effects/process in the project done for reducing energy

and fuel consumption & use of renewable energy.

Following conditions are being complied but furtber action needed:
Condition ii! In the backfilled area in the lower portion vehicles plied for various activities. However it

was suggested that proper slope stability studies may be done so that there is 110 danger from dump

failures/slope failures which may lead to risk to men and machinery.

(1) Land Reclamation

Following conditions a re partially complied.:
Condition,.": Compliance same as specific condition xiv,

Following condition is assured to complY but furtber action need.ed:

Condition iii: PP should submit progressive compliance status vis-a-vis the post mining land use pattern

as per this EC condition.

(g) Green Belt

Following conditions are partially complied:
Condition ii: Greenbelt consisting of 3-tier plantation of width not less than 7.5 m has not been

developed. Some Green belt has been developed along the major approach/coal transport roads. However,

there remains many areas along the above roads where green belt has to be developed,

(h) Public hearing and Human health issues

Following conditions are partially complied:
Condition i: Project proponent has not submitted weekly illumination monitoring data.
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masks were issued in the year 2016 and 2017. No details have been provided regardingtraining provided
in the year 2018 and 2019.

Condition iv: Project authorities should take concrete steps for controlling air and water pollution as
committed in Public bearing.

(i) Corporate Environment Responsibility

Following conditions are partially complied:
Condition i: Activity wise expenditure (on items related to CER) has not been submitted to this office,
Condition ii; In the environmental policy no details have been provided on standard operating procedures
to have proper checks and balances and to bring into focus any infringements/ deviation/ violation of the
environmental/forest /wildlife norms! conditions. Project authorities should also submit documents to
prove that there exists system of reporting infringements/ deviation/ violation of the
environmental/forest/wildlife norms/conditions and/or shareholders /stake holders.

Condition iv: Action plan for implementing EMP and environmental conditions along with responsibility
matrix of the company (duly approved by competent authority) has not been submitted by project
proponent. Expenditure dat.a on environment protection measures and year wise progress of
implementation of action plan should be submitted to IRO, Ranchi.

U) Miseellaneous
Following conditions are being complied but further action needed:

Condition Ii: Date of receipt of the Ee letter by Mukhiya is not mentioned.

Condition iv: Display of criteria pollutants or critical sectoral parameters not displayed at a convenient
location for disclosure to public.

FoUowing conditio'n complied but timeline not followed.
Condition i: The advertisement has been made in "Prabhat Khabar" and in "the pioneer" on 25.07.2020.

%~U'
(Rajeev Ranjan)

Scientist EI Additional Director
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Mil' Amrapali Ot. 'P, Maglldh Amrapali, Araea, CCL. At +PO- Tandwa • Dist-Chatra.
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Ref. No, . .J..L~

$lJ'«(5Io;g ~ U~ Pili?lol. tflfG
tfio~o~o~,5\J1JofIilI41 I

Regional Office cum Laboratory,
Jharkhand State Pollution Control Board

P.T.C.Chowk, Hazaribagh. - 825301

Date otlnspcction:
INSPECTION REPORT

Date ..~.~.).~.!, 1-02'

- Air & Water
21.01.2021

(A) GENERAL INFORMArION
I. Name & Address of Industry Mis Amrapali OCJ~Magadh Amrapali

Araea, CCL
AI +PO- Tandwa , Dist-Chatra.

New/Exisring/ExpansioniModemisation : Existing
Dall'ofCommissioning 7 th Feh. 2014
l argc'Mcdium/Small Large
RCLh)rangL".<. ireen Red.
Name. Iksigll~lIion 8:. Full Address with Tel. No. of:

(i) Occupier Mr. V.K. Srivastava, Ditrector

Technical operation CCL
Darbhanga House. Ranchi

(ii)On:r:.JIII~ILhilrgdXlndListry Mr P. N. Yadav, ProjeclOfficer
l.!\~mh'& lksil!-n;:t!,lillll" Person (s)

Present d:.lrillt,! 11lSp...vtion Mr. Manish Sinha, Ant. Maneger (Mining)
-l.Opcrutiorul status : l-ull: Panial·( 'loseds

(i) If partial. v..'hich pan is closed Full
5.Production capacity per day-rnonth in tonne Coal- 14.4 Million 1lJIIIYr
(i) Name ot'product with their actual production per day/month:

Raw Coal - J 0.20 MilliOlI Ton/Yr

(i)

(ii)
(iii)
(iv)
'1

(ii) Name ofthe rav, material with their actual
cousurupticn pcr da) I1IU:llh in ionne :

6. Manufacturing Process

(From April 10Marcil)

(8) WATERPOLLliTIOJ\ CO"iTROI.
I. Source of'ctrlueru genr.uion
li)lnd usrrial : Source

(:I) .Hilte pit
Ihl

(a; Workers activity
(b) CO/Oil)' & Officce

Explosive - 6//8135 Kg/Y
Drilling, Blasting, Mining. Surface Minor then
Dispatch.

Quantity/Kl.D
13/5 KLD

(ii)DomeSlic 1.0 KLf)
/'10 colony

2. Treatment facility
(i ) Industrial:

(ii, Domestic:
Millt' waler go 10 the milld out pitfrom where il is usedfor water !tprinkling.
Septic tllllk provided for selVage discharge.

L IN



Mil' Amrapali OCp, Magadh Amraputi, Araea, CCL. At +PO- Tandwa , Dist-Chatra.

3. Operational slatus of E.T.P.: I-'ull/Partial /Closed (".')
, (i) Industrial:

(a) Ifpartial. which pari is
non - functional : :"i.A ..

(ii) Domestic:
(b) lfpartial. which part is
non -functional: N.A,

4. Number of outlet :
(i) Industrial; Nos

(a)Origin ofeach outlet: .
(ii) Domestic: No

(a) Origin of'each outlet:
5. Disposal:

(i) Industrial:
(a) Mode:
(b) Site:

(ii) Domestic:
(a) Moue: .
(b) Site : ..

6. Sampling:
(i] Industrial Done by CMPDIL (Mine Water)

(a) Indicate outlet as under SI . No. -4 ..
(b) Comparative flowcondition with refrence 10 SI. No. B. I (i)

Excessive,' NormallNegligible .
(ii) Domestic : NOI Done

(a) Indicate outlet as under SI . No. -4 ..
(h) Comparative Ilow condition with refrence 10 SI. No. B. I (i)

Excessive.' Normal /Negligible .
Compliance of'condiuon /directions:

(i) Whether applied tor consent (lor period from .0/.02.2021. to .31.01.2022. _)Yes! No
lf Yes : Pending with II. <).1 to be forwarded by R.O Yes /No

Discharge Consent Applied/or first time after grant of Cl'E expansion (14.4 MTPA).
erE ville H.O.Memo no. - JSPCBIHOIRNCICTE-78119341202117

One
Mine pit

lVi/

No Colony

Through pipe
Water sprinkling by Wilier tanker (1/ dusty area,

Kuchcha .'Vallah
Effluent used for d'4s(~'area & green bell devlopment.

7.

(ii)

dill - 08.01.1021.
(A)
I.

Specific Conditions:
That. the occupier shall install. operate and maintain the
systems for online monitoring of'ambieru air quality and

continuous mine water discharge quality with connectivity
to Jharkhand Stale Pollution Control Board and CPCB
server,

2. That. the occupier shall install. operate and maintain
facilities In dispose ofcarbonuceous hazardous and
non-huzardoussolid \\:bk'" f~Jrl'o-11I'l)CI.:s,;illgill high
temperature kilns: luruaccs and shall dispose of
noncarbcnaceous hazardous wastes 10 TSDF and shall
use non-carbonaceous non-hazardous solid wastes or
mine overburden as a substitute oflive soil or us a land
till as and where applicable ..

2/9

( 'ompliance
As infored by the unit's representative

the procurement of PM 10Analyser for

Amrapali OCP is at tendering stage.

However Procurement of PM10

Analysers for Shivpur Siding of

Amrapali OCP (Which are at close

vicinity to mines) is done final

installation will be completed by March

202/.

rile waste generated during mining is
OB and is stacked at 08 dumps



Mis Amrupali OCp, Magtl(lh Amrapuli, Araea, CCL. At +PO- Tandwa , Dist-Chatra.

3., That, the occupier shall make arrangement of'transportation

of ROM to the railwa, siding or coal washery b~ pneumatic

conveyer lillly cov ere.l all allJn~ it.:; "':I~,

4. That, the occupier shall ensure the transportation of the
ROM & OB through Ii.dly mechanically covered transport
vehicles and in case ofcontractual transportation an

agreement shall be made with the transporters mentioning
contract of transport of materials shall be terminated with
immediate effect ir<Ul~ vehicle al an) point of time during
the transportation or'matcrials be found uncovered.
That, the occupier shall shi IIIkeep 013 dumpt S) LV grey land

and at least 100 mtr a\\a~ li'(H11 river stream water b\JJy.

5.

6. That. the occupier shall consuuct Ill~\\ all and garland drain

around OB durnpts) with pucca sumps having pumping

back arrangement ot'seuled run oftto prevent carryover

of sui Iand dirt with runoffinto nearby water bud)'! stream.

7. Thal. the ()C{:UpilT sha II IIIaJ...l'-;\.'parJIt: :.In·:lng~mcnlIl)l'

proper Sldl':.J~\.·\Jfli \ \' ')\lil oblaill~J Jurillg n:lI1u\ ul of Oil

li'om rhe mint:' and rl'dailll Jel.:oakJ ar~a Wilh Illinl:.'UI L

3/9

As informed the com/ilion shall be

complied when construction of crusher

ami in-pit belt conveyors will he

completed.

However, transportation of coal through

covered dumpers/trucks is being carried

to the Shivpur railway siding.
Agreed

Being Complied

Distance of more than 100 meter is

being maintained from Bark; River &

nallah,
Complied

Toe wall, the catch drains & garland

drains have been developed along with

08 (lump and siltation ponds to ensure

that sediment flow in surface water is

prevented. The details 0/ drains are

given below:
a. In the OB dump at Bing/at. toe
wall hus bee" constructed 3 km length
(II tilt! North-west side of the OB dump.

b. Construction of extended 500m
length _of Toe wall at first bench of
Bingtat OB Dump is Completed.

c. Construction0/ quarry boulder

retaining wall at Honhey Ob dump is

completed with garland drain lor 2 Km

of length.
Catch Drains-

a. Construction of Casch drain of

J Km length & 01 nos 0/ Siltation Pond
are completed along the Toe wall at
Northwest side of Binglat OB Dump.

b. Construction of Catch drain of

2 Km length & 02 nos of Siltation pond

(lroulld HOllhe OB Dump is completed.
Complied



M/s Amrapali OCp, Magadll Amrapati, Aruea, CCL. At +PO- Tandw« • Dlst-Chatra.

8. That. the occupier shall construct and maintain catch drain.
siltation pond retaining wall ot'appropriate size to arrest silt

& sediment flows from soil. OB dump and mineral dump.

Complied

The catch drains & garland drains have

been developed along with siltation

ponds to ensure that sediment flow in

surface water is prevented. The details

ofdrains are given below:

Caret: Drains-

a. Construction of Catch drain of
3 Km length & 01 nos of Siltation Pond
lire completed along the Toe wall lit
Northwest side of Binglat OB Dump.

b. Constructionof Catch drain of
2 Km length & 02 nos of Siltation pond
around Honhe OB Dump is completed.

Ambient Air Quality monitoring as

well as noise level monitoring report

prepared by (MPDI for the Qtr ending

June '20 & September '2020 are
J O. That. the occupier shall operute crushers at CHI' with high Assured to comply.

efficiency bag filter». \\ ater sprinkling ."'y,tt'1ll 1I..l check fugitive As informed, the tender for Amrapali

emrssion. ('liP (12 MTY) husbeen LOA issued to

L & T vide ref. no GM (E & M)/CHP/20/

9. That, the occupier shall establish well equipped

environmental laboratory with facilities to monitor at

2826 - 37 dtd 31.12.2020. TIle project is

under construction phase and shall be

completed in the stipulated timetine.
J I. That.this CTE is valid subject 10 compliance ofFf conditions. Agree to Comply

Valid Environmental Clearance vide ref

no:-J-1l0J5/109/2003-IA.1I (M) dated

20.03.2020.

Agree to Comply

least all regulatory parameters.

12. That. the occupier shall comply all the conditions ofEt ' and
CTE and submit its fl'P01110 the Board on six monthly basis
to the concerned organizations.

That. the occupier shal! applv 1(.>1'(,TU al icr complying all
theconditions ofH' and l "II-: ulongwith thecompliance
report and photographs in support ofthc compliance.

That, the occupier shall not exceed the production capacity
beyond the capacity us mentioned in ('"I L

That. this ('"n·: is su~i~clto any fUllhtTdl,.'\:isioll;'dircction,'

order issued by MolT in this regard.

13:

14.

J 5.

4i9

Agree to Comply

Agree to Comply

Agree to Compl)'

Al' informed any further decision!

direction/ortler issue(1 by MoEF in this

regard wi/l befollowed.



16,
MA Amrapali OC/~ Magadi, Amrapuli, Aruell, CCL At +PO. Tandwa • Dist-Chatra;

That, the occupier shall reclaim mined out ureas with (>B and
shall plant trees on them.

17, That, the occupier shall install, operate & maintain LTP with
workshup ot'heavy vehicles be lore applying for CTO.

18, That. the occupier shall install C'AA()MS and PM 10

analyzer within .2 months trom the date of issuance of this

C'I'E otherwise. ern \\ill not be considered and

environmental CtIl1111t'I1SUli@ will be levied as PCI'Act.

19, That, the occupier shall ensure washing of l~res or vehicles
used tor transportation ofcual and also ensure proper
covering ol'lht: ~1Il11;.' ro ;1\ oid any duxt cmisxion.

(8) General Conditions:

(I) That. the occupier slHIIIconstruct pucca (i) minimum len

feet high boundary \\ all and lii) approach road and jllt~rnal

roads and shall keep [he prctni:.es lI~al and dean and tidy.

Ib lnformed.Tnternat dumping!
Tee/mimi reclamation to the mined out
areu has bee" (lone/rom 2017-18 to
20/9-10. In 1017-18, 16Ha area was
technically reclaimed, in 1018-19, 5.30
Ha of area was technicatty reclaimed,
in 1019-20, 34.7 Ha lind in 2010-2 I
(upto June 2(10). 2 Ha of Area has
been reclaimed. Till II0W around 15134
plants have been planted for raising of
Green Belt IBlock plantation.
Oil & grese trap have been made in
lite workshop area by outsourcing
company. Where Screening, Primary
settling lank, Secondary settling tank
with alum dosing and final tank with
pump arrangement for recirculation
of water for reuse. Oil and grease is
being skimmed out manually from
tank.

Provision of ETP has been made in the

workshop. H'ork awarded to NBCC for

Construction of Workshop along with

tTP lor 'he expansion project vide

No.NBCCIED(CPG)120201500

Dated: 13.11.1()}Oas informed.
As informed procurement o/PM 10

Analyser is at tendering stage.

110wever Procurement ofPM10

Anaiysersfor Shivpur Siding of

Amrapali OCP (Which are at close

vicinity to mines) ;5' done. Final

installution will be completed by March

2021.
Wlt,..hillg Plutform alung-willl Oil &

grease trap have been made in the
"'urkl;/w/1area of outsourcing cumpany.

Boundary wall near Mangwatongri

village had been constructed & fencing

of mine & sump has been done along



(2)

Mis Amrapali OCp, Magadll Amrapali, Araea, CCL. AI +1'0- Tandwu , Dist-Chatra.

That. the occupier shall install comprehensive enclosure (s)

to cover the places of unloading of raw materials, the

equipmems of their pr. 'n's~illg & truusferring, the places

of loading of products. b~ product- and \\ astes for

prevention offugitive emission and shall install such

AI present the following mitigation

measures are being undertaken/or

control of dust & other fugitive

emissions:

II. The fixed water sprinkling
automatic inbuilt S) stclll( s) that ill house duSII gases collecus) system over 01 Km tengtl: lias been

and undergo (es) cleaning and clean air goes UII!. constructed fit Ursu Checkpost and is

kept functional on a regular basis.
b. There are 16 water tankers i.e. 3
nos of 28 KL, 10 nos. of 20 KL and 3

nos. of 12 KL using 9 trips I Tankers/day.

c. Around 25,lJ4 plants have been

planted for raising of Green Belt IBlock

plantation.

(3) That. the occupier shall install such automatic inbuih svstenus) Not applicable.
that process flue ~as(l.:s), process gas(es) and undergotes)
cleaning and clean air g.\I{~::') out through the t.:hilllll~~(s).

having heightts) (I!> per C entral Pollution Control Board norm,

That, the occupier shall have [) G SCI( s) of the standard as

laid in the Environment (protection) Rules, 1986 and shall

install it (them) \\ ithin acoustic enclosure (s) and shall keep
the heighus) of t'.\.hall~t pirc{~1 a::.per ( crural Pollution
Control Board 1I11l'lli ,

(4)

(5) That, the occupier Sh~llluupart trcuuncui as per (. I.:lIlral

Pollution COlltml Huard {C,xlto \\uste\\aler and shall keep

process effluent ill close-circuit and effluent from other
sources in conformity v"ilh lhe stano:t!'J (s),
That. the occupier shall install Central Ground Water Board!
Stale Ground Water L)irc\.'lorale appro\ocd S}stClll or rain
water harvesting-I.'um-ground \\-;tter rCl.'hargc,

(6)

All I)G sets are enclosed in specified

designed acoustic enclosure.

Agree /0 comply

1'llis mine was started coal production

from February 20M.
Pr~,\'tmtly Ruin waler is (_'ollectedin mine
pit anti ponds.
Ponds-
I. 01 no of Pond lias been
colll'/rueled at Honlle.
2. 01 no of pond "as been
constructed at Birhortola (Koyed).
3. COlIstrlla;on of I No of pond al
lIr,HImore is (,ompleted.
Chec/( dum!}':-
(I) COlis/rue/ion of 1 no check dam
(II D"u(lhmatianalla/i near Binglat OB
dump il' Completed.

i) Work awarded for making of -I
Nos of Check Dam at Amrapali Mille.



(8)

(9)

Mis Amrapali OCp, Magadh Amrapali, Araea, CCL. At +PO- Tandwa , Dist-Chatra.

That, the occupier shall create new water body (ies).
remove depositts) of existing water bodyticsland nearby
stream( s) and pond( s) and shall maintain the wholesomeness
ofwater.

That.the occupier shall grow greenery in the periphery and

other available spaces and shall continue enhancing its plant
density and biodiversity.

That. this eTE is valid subjected to the validity of mining

Lease I Mining Plan.' lcorriendly' Environmental Clearance.

ifapplicablc.ln case otno renewal of Mining Lease/Mining

Plan, this consent sh,1I1be treated ~tsrevoked automatically,

(7) Ponds, (lnd catch drain have been
constructedfor maintaining the whole
sameness of water.

Around 25134 plants have been planted
for raising of Green Belt IBlock plan-
-tation as informed.

Agreed.

The mine have the valid Mining plan &

Environmental Clearance (14.4 MTPA)
villeref no ;- J-J J 0J 51]0912003-1A, II

(M). date« 20.03.2020.
( 10) That. this CTE is issued from the environmerual angle only Agreed to comply

and does not absolve the occupier lrom other statutory
obligations prescribed under any other law or any other
instrument in force. The sale and complete responsibility
to comply with these conditions laid do" 11 in all other laws
for the lime being ill 1~)I·l·\':.rests with the industry/ unit!
occupier.

( 11) That, this (TE shall nut in an) way. adverselv aned or Agreed

jeopardize the legal proceeding. ifuny, instituted in the
past or that could be. instituted against you by the Stale
Board tor violation lIfthc provisions ofthe Act or the
Rules made then: under,

( 12) That. the occupier shall compl, \\ ith all applicubl« Agreed to comply
provisions ofrhe Wallo'r(Prc\ ention & Corurol utPollutionj
Act. 1974: the Water (Prevention & Control of Pollution)
Cess Act. 1977: the Air (Prevention & Control of Pollution)
Act. 1981: and the Environment (Protection) Act. 1986
and Rules there under.

(C)
1.

L

AIR POLLUTION <:ONTIU)L

Source of Emission : Boi kr'l:ul1l<.lcl.:;(·rushing Secrion'process/specify.if'any other .
Drilling. Blasting, Milli"g and movement of heavy vehicles.



·11/5Ammpali OCp, ,Magadll Amrapali, Arllea, CCL.At +PO- Tandwa , Dist-Chutra.

Pollution Control facility :
(i) Water .\prinkling by tanker on road and dusty area.
(ii) Tree Plantation

(iii) Surface minor is usedfor coal mining/or coal mining to minimize the air
pollution.

Operational Suuus ofpcllutionconrrol facility: Full/partial/non-functional lf'partial .which
part is non-functional.
Fud:4.

(i) .

(ii)
5. Stacks : vo so,«

T)Vl!
II.S.D.

Quantity ( t/day)
J 8000 Lts/day

Height Port hole
(YIN)

Plateform
(YIN)

Ladder
(YIN)

(i) .. .
(ii) .. .
6. Date oflast Air Monitoring : Monitored by CMPDIL

Stack emission A.A.Q.

• •••••••••• ~., • • •••••••••• I ••••

............... . .

(i)
Noise

...................................................

7. IflH,.St'l :
Capac it)

{in KYA)
5 nos D.G set(i)

8.
(i)

Compliance ofcondition .directions:

Whether applied lor consent (for period from 01.07.19. to .30.06.20) Yes! No
llYes : Pl;'lldill~ with H. (). ·10 be forwarded by R.O Yes/No
rmission <. 'on-ern : Applied for CTO after grant of CTE Expansion (14.4 MTPS).

( ondiuon (s) Compliance

Housing proper
Improper
Proper

Height ofexhaust pipe
from roof in meter (m)
Acoustic enclousure

(ii)

9. Compliance urN.O.c. conditions/directions (Vide letter no JSPCBIHOIRNCICTE-781J9341
101/17 dtd - 08.01.2021) tor Emission ..

(D) sOLIn WASTEMANA(;EMENT (Other than those covered under the hazardous waste (M&H)

rules, 1989
I. Delails ofsulid waste :

Source Type Quantity
(Uday)

(i) Process Milling Over Burdell 13.70 Million M.lIYr.
(ii)Pollution control facilities
2. Disposa] :

(i )Quantity (t ~Ia)) Over Burt/ell 13.70 Million MJIYr.
(ii) Site Dump in tease Iw/d area.
(iiij An; other :\l11d~ ..

(E) HAZARDOlIS WASTE !\1ANAGEMENT
I. Details or hazardous waste:

Quantity
(t/day)
:'Vii

,
~,

Source: Type

(i )Prol'ess Waste Oil

Quantity
(t/day)

Batteries



ll1A Amrapali O(,/~ Magadi' Amrapali.Arueu, CCL. At +PO- Tandwa , Dist-Chatra:

4.Disposal :
(i)Q uantity t/day (iJ 50 UM (ii) I Nos /month
(ii) Site Sent to origllnlll manufactureco.
s. Whether authorisation obtained .Yes zNo Authorisation from June, 1410 June, 2019•.
o.Cornpliance of conditions / directions:
...................................................................................................................................

(F) WATERCESS
I. Source of water suppJy& quantity (in KLD)

Industrial Domestic
Cooling Spraying
in mine pits or
boiler li:~tl.

purpose
Processing
whercbv v.ater
gets polluted
& the
pollutants are
easily
biodegradable

Processing
whereby water
gets polluted &
the pollutants
are not easily
biodegradable
&aretoxic

(i) Municipal water
Supply Mains

(ii) WelVTube-well
(iii) Canal
(iv) River
(v) Any other

Mille
2. Method of measurement :

2KU)

/J/5 KLD

3 Operational status of measuring devices
4.Lastc date of water cess paid
((,') lAND AVAIIABI.E FOR GREE/\· BELT DEVELOPMENT

(i) Existing Tree PItIll/tiliVI1IIl1S been done ..Sq.m
(ii) Available lor luture development SuD;c:ienl... Sq.m

(H) PUBLIC COMPLAINTS (iran) Yel·
I. Nature of complaint Regar{I;IICuir poilu/ion due to transportation of trucks

Water meter I Venturi meter/Notch/
Orifice meter. (my other As informed

Functional /Non-Iurxtional

.........................................................................................................................................................
2. Number of residential units within IOO( mt...)the boundary ofthe unit:

........................................................................_ .

(I) COMMENTS OF :

(A)INSPECTING OFFICER: (Name R.. IV.Anjaan Desig, A.S.O.

(i) Recommendation tor Consent: Unit lUIS not installed the PM J 0 analyzer: In the light of
above facts necessary decision of Consent 'tr:may be

Iilk"".· ./l:-
(}.:2-1o, J !M 2. J

(R. N. AnjaJnj
A.S.D.

2. Regional Officer's Recommendation:
(i) Consent: Itl' above

9/9



Compliance Report of EC Vide Letter No J-1101S/109/2003-IA. II (M) ~

Dated 20.03.2020 in respect of AMRAPALI PROJECT (14.4MTPA) of Magadh -

Amrapali Area,CCL

r=-----y-=-=-==----:-= ~--- --- ~----- .-- --------.-----~r--=:----:-:__---------___,
S. EC Speeiflc Condition Compliance
No

~:----t-------~---------~----
(i) - EAC desired that the MoC may direct CI L

subsidiaries to com pi) the EclFC/CTO

conditions strictly within certain time bound manner so\

that the mining operations will be environmentally
i sustaiuable/v iable C{C_

Agreed

t-:-:-----j~--- -- --------------------
_[ii)

--------.-----.--------- ---.-------------------1
Appliedfor CTOThe project proponent shall obtain Consent to establish

from the Sture Pollution Control Boards tor the proposed
peak capacity of 14A MTPA (Peak) prior to

r-:-::-_---tI-::c::::-o_n_lI__n__cncclllc-I~.l.i}[_t_b.':_'_i~c I~~;l=-!_~~prodllct ion ----t-----::----------:-----I
(iii) ! Transportation of coal from Coal Handling. Plant shall be As informed, the tenderfor

through covered trucks. Amrapali CHP (12MTy) has
been LOA issued toL & T vide
ref. no GM (E & MjlCHPI201
2826 - 37 dtd 3/.12.2020. The
project is under construction

I phase and shall be completed in
I
- the stipulated timeline.

To-control the produl:tiOil of dust at source. the crusher As informed, the tenderfor

j and in-pit belt conveyors shall beprovided with mist type Amrapali CHP (12 MTy) has
sprinklers.

been LOA issued toL & T
(y)- --- jPP- -shalC ~~-npien1entTnpit·· ~onveyor-to railway -siding Agreed.

i through silo loading in three years.

(iv)

-------- .-------------.----------.-------___i
I Mitigating measures shall be undertaken to control dust!
; and other fug itiv c enussrons all i
: along the roads by prov iding_ sufficient water sprinklers. II

: Adequate corrective measures shall be undertaken to
i control dust emissions. which would include mechanized I
I sweeping. water sprink liug/rnist spraying on haul roads
I and loading sites. long range misting/togging II arrangement. wind barrier wall an~ vertical greenery!
: system. green belt. dust suppression arrangement at:

f-_._~~adi~g _a_!lt!_ ul~I~~,!i~~!~~s •.~t<:_ -;---_ r ---.-------t--::-:~~--~---_=__---_1
! (VII) i Continuous monitoring 01 occupational safety and other Unit is complying as inform.
! ! health hazards. and the corrective actions need to be
. . ensured.

r-{~iii-)- --;pe;-~~:,,-sof ;1e'H~b;i-\' ill~g-es -sh~-IIb-~given training ~;-n Such types of training are being
i I livelihood and skill development to given.
I __j make them ernployable. i

I-(i;'-) IThicTgreell-belt ~"-~d~~l;latt:\\idlh-~i-ihe li~ai" bOU;ld;,} in-rp~r'I);-Co~p/ie~/----------·
. ~ the down winu direl:lion 01-th~ Pl'l)j~cl site shall be ;

, de\elo2~~!_t_u-_,~~jt~gate;-d~~_~thy dust pollution
: F fI()J'ts shall be made tor lit iIizing a Ilernate sour<.:cs of

(vi) WillerSprtl)'ing is being done.

(x) _Agreed
I
I

surlacc \\a[cr. aballdulled millcs or

been !tubmuted....",..---



~- .-.~-_.__ ...._-.-.. ... . ... --_._. - _ .._.- .. --_. __ .__ .

1-.._ ..:.!,!!l~l'.!_c~d.capacity of_~4.~ .M1PA (Pl!~~l-_. __..... _ ... -----f------.- . _

. (xii) f Continuous monitoring 01\ occupational safety and other Being Complied

i health hazards. and the corrective actions need to bel
. ensured.

I __ ._~_._. " ___ _ _. _ -J----
(xiii) : A third purtv usse ssrncnt of EC compfiunce shall be i II will be-l·-u-mp-I-;e-d.---------1

i undertaken once in three years through agency like I
'ICFRI /NLERJlII T h t

f-- +--'-~c.::.e:.:.inn:.:.i!=-~=_~Le::_.d_ _ _~.r_~')~)~:'_.~.xpen__age~~~ ------------1

Active OB Dump should not be kept barren/open and Being Complied
I should be CO\ ered by temporary grass to avoid air born !
If' I i

I (xv) -. i ~"~l~Zhca~~~llrth~ ·n·ol~~~~I~II;liat~~e/pania(cOInpt"iance ! Agre~d---
I i conditions certified by Regional Office, Nagpur vide its I

i Letter dated 4th December. 2019. The PP shall complete I
jail nOI1- 1
I compliance/partial compliance conditions in one year and i

! ! the Action taken report shall be submitted to the Regional I
j I Office of the \'klLT&CC. '1-7::-:--~--r--.-.------. .. -. - -- ..... - -------.--.------+-----------1
I (XVI) . Project proponent to plant I 00.000 nos. of native trees : II will be l'Omplied.
I : with broud ka\ ~'S along the 10U.000 '

. nos. of nativ I.! trees with broad leaves along. the
i villages and 50.UOOnus of native trees along

I, transportation route to prevent the effect of air pollution
, in 2 years. After completion of tree plantation. number of I

I i trees shall be duly endorsed from District Forest Officer.

b--J- ..---·~-- . ----.------.---.-.---- .- ------------1

I (xvii) ! The activities and fund provisions tor CER shall be made Agreed
! I as ~~r the guide lines issued by the ministry regarding CER
i__..__ . __-1_\?!:' t_.~~_y.201.1S.. .. .. --.-- -- .... -.--... --.--+--------------1

(xviii) I Project Proponent shall obtain blasting permission from Assured
; DGMS for conducting mining operation near villages
II and also explore deployment of rock breakers of suitable !

. capacity in the project to a\ oid blasting Vt:I"} near to ;
I villages. There shall be no damages caused 10 I

____ ~~i__t!!!il~~/strlll:llJre~.9~~10 blas_ting_~~li.yit_\-: _. _. .~--. __ -
(xix) ; The Project Proponent shall complies with all the Agreed

: statutory requirements .111<.1 judgment or Hon'ble
! Suprerne Court dated the 2nd August 2017 in Writ I
I Petition (Civil) No. 114 of.
I 2014 in the matter ot~Common Calise versus Union of I

India and Ors. State Government I'

shall ensure that the entire compensation levied. if any,
I for illegal mmmg paid by the
: Project Proponent through their respective Department in
I strict compliance or judgment ofI ' Hon'ble Supreme Court dated the 2nd August 2017 in I

Writ Petition (Civil) No. 114 of
! 2014 in the muller of Common Calise versus Union ofL -'--In~!~_a_nd_9r.s.

(xiv)

.---



:
I

Prop~nent~ ~I~·;JI~·-~pp~int-· ·~n 6~-~~·pat-i~;~~I--~Heal~·hr8eing "(~rr;edoui.

1 Specialist for Regular and Periodical medical

: examination of the workers engaged In the Projectl

I and maintain records,

i accordingly: also. Occupational health check-ups for!
, I

: workers hav ing some ailments like BP. diabetes. habitual]

! smoking. ere. shall be undertaken once in six months and·1

I
necessary remedial/preventive measures taken

accordingly. Thl: Recommendations of National!

! Institute ftW ensuring good occupational'

: environment lor urine workers shal! be implemented.j

: The preveution mcusurc fur bums. malaria andil
i provision ot antisnake , L'Il011l including all other

i paramedical safeguards may be ensured before initiatingl

I the mining activities. - +-:--I (~i~i)--TI-:::PrOJect Pr~pol;~rtshali ~tbTfo~the~;~itigatioll measures I Assured-:-I-o-c-'o-mp-I-:-~-----------j
provided in Omce Memorandum I
No. Z-IIOIJ!57/2014-IA.11 (M). dated 29th October. I
2014. titled "Impact of mining:

I activities 011 Habitations-Issues related to the mining
I Projects wherein Habitations and
I villages are the part of mine lease areas or Habitations
I and villages an.' surrounded by the:

~----- ~-1_!.~~i.!!~~l_e~_s.earea". -~ -k -- -----~- _ _ .-----1

I (xxiii) : The illuminauon and sound at night at project sites I" is being Complied
I i disturb IhI..' V i lIag.~s 111 respect of both I
i,

i (xx)
.1

I Agreed

@

I

(xxi)

: (xxiv)

I
I
!

; human and animal population. Consequent sleeping i

_disorders aud sIn::,:; l1la~ attect the

;,health in the villages located dose to mining

operations. Habitations have a right for

I darkness and minimal noise levels at night. PPs must,
i ensure thai the biological clock of the villages is not

I disturbed: by orienting. the floodlights/ masks away

! from the \ illagers and keeping the noise levels well



.,--
I
I

(fj§)
--..--.---..__.-...--.----- - --------_._--_._--_._----,--------------==::____.,

In

Wildlife
shall be

Forest and
Regional

prepared
consultation
Department.

: submitted 10

i Climate
Otlic~.

and implemented
with the State forest and
A copy ~lr action plan

the Ministry or Environment.
Change alld its

Hon'ble Supreme Court i~-~~"-W~itPetitiol1(s)c:-ivil No. ! II wlJ/ be complied as inform.
! 114/2014. Comruon Cause vsl.nion of India &Ors vide i
i its judgement dated ~th January. 2020 has directed the I
I Union of India to impose a condition in the muung
! lease and a s im ilar condition in the environmental I
: clearance and the milling plan to the effect that the,
: mining lease holders shall. after ceasing mining i
l operations. undertake re-gressing the mining area and II any other area which rna) have been disturbed due to I
, their mining activities and restore the land to a condition,
; which is tit-for growth of rudder. flora. fauna etc.
\ Compliance of this condition after the mining activity is

l over at the cost of the mining lease holders/Project
I Proponent". The Implementation report of the above
: saki condition shull h... sent to the Regional Office of the:
· MoEFCl'.

tA~;l~~;P~liR;~ih~'~y'~idillg shai-lb-~-~IJ~lpl~te-dil~3- years r:.:.greed.I and road transportation to Balumath railway siding will
be sto d "ccur~_i.!!g!,~,,:_._. . .---
The: distanc e of atleast 100 III shall he kept from Barki Comp/iet/

I R.j\i~.£~I~~ ~<~I.I!~I..~I~~~3l!talclWi~11_1I~~_I~]i~c~~aler~i~,=!!~!·g_-,-e_.-ji .,-- ___,

; (xx-vi::-:'jj:--)--t-,-Project Proponent shall comply to the obscrv ation in I Agreed.
show cause notice daH.'d :2:"I>c~cllll>er. 2018 regarding .

r-compliance of earlier L(.' and necessary report .
ould be submiu ed to the Regional Office, Ranchi within

~ated time. . --- _.- ..--~--------------Ir-::::--------------___1
1l~_8_r_d_~S;_C_'o_n_d_i_l!~~~!_... "_' --I--'(__;'o_m_;,j'p""'4/..:_.ia;.:_:n__;c;_:e -I

(xxvi)

(xxvii)

8_t_utorv co,!!p!i~!!~ -- . -- . .--r::---_:_---::-------------"1
e project proponent shall obtain forest clearance Complied
der th~ pro\' isiolls of Furl.'st

i «('nllscn atinll iA~L I Y~6_ ill ~~Iseof thl: diversilln IJf ;

I (ii) - .-- -Ht~~~l~~;~~?~~~;~li~:~:~ll~~ilr~~:: i:I;1:~Il~~~~~e~~~t;~~)~~~~-l-INol App/icab/e---------
; I Nationall3oard for Wildlik. if
i . a licable. I

(i ii) The pro jeclproponel-i.- ;illa "iT prepareaSTte--S;:;-p-e-c;-;ij-=-ic-+I:-::D::-f::-·O-=-C~h:-a-,,.,-a-(.-:-:S=-()-U-,h::-~-h:-a-s-:be:---en-------t
! Cons~rvatioll Plan ; _.Wil.dlife,~1a,~~g.em~nt Plan .tt.nd I requestf!(//orpreparationo/Wi/d
: appr()v~d b~ Ih~ _(. IHd 'W Ildllle W~I.rdt:I~_ ~~e : Life Conservalion Plan vide letter
· r~c(lInll1en~alll)IIS l.lt. tl~l..: approved Slte-Spl!cltic I nQ. PO(A)IPDI20J8-J912025 dated
· (Olls~rvmIOII Plall \""ald!.",: M.lllag.l·llI~nl Plan ~hall : 25122018 .' rfi d.
! bt! implelll~llted III (,llllslIhatiulI with the Statl:! I-'orest I .. (~In orme
: Dl:!partmenl. Tht! implemt!ntation report shall be
; furnished alung \0\ ith th~ six-monthly compliance repol1
i (in case of the presen..:e of schedule-I species in the study
i arealI--:-:---;-,..::c; --- ---------- . . ._.

(iv) i The project proponent shall obtain Consent to
Establish/Operate: under thl:!pruvisi~1I1Sof

: Air (pn:wlHioll & Control uf Pullution) Act. IY81 and the:· ,
Watl.T (Pr ..., I:l1til)n & COlltl'ol uf I'ollution) Act. IY74 from I
the cl)n..:el'll~d Stal..: Pollutioll CUlltwl Board_.'Cummittee.

,..-------.-- -----.--- --------,:__~-'--I--------------___1
; (v) : The _pr?jt!..:~ propol1:nt sha~1 obtain the 11~~~n": Agreed
i ~emll~~JOI~.!~~~~_!_h~ (t:.l~!~al_(_~I:~UI1~~ al~r A~tl~:>-R ...,'_=M=""'v-:-.;:__......".--- ___'

~"'¢";;. )'oo_'
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Cf) ~ "-\)"\ -~

\
~ ~t\~°dt~'\t.\)Ie,

.. ~ ('Q.....,

'- -1>8 'I-"~ r'
nr"l/ !h~'~

not
ish

sti
7.1 Sta
(a) St
(i) Th

I un

Agreed

.'

L



fl":.-' .-----,.-- --- -.--.-- .. - _.- ... -- _.- .. -.-.-- .. -.--- _.- .....__. ~-- ...
I \VI) ! Solid/hazardous \ nste generated in the mines needs to I Being Complied

'1 I addressed in accordance tu the Sulid Wasre I

I_ _ _ ! ~;::;~~~;;_~:~~:~~:?~Ol~6JHa"'rdOu,~ Odler~.Sle __ +_ ------------_____i

;._~b~_~-~~r~u-1I-~i.t}· mo~.~~~ri~g.~~d__p~e_s~_rya_!i_o.n\_._.. f_i--------------i

, (i) . Continuous ambient air qual ity monituring stations Complied.
: as prescribed in the statue be

established in the core zone as well as in the butler zone

for monitoring. of pollutants. namely PM 10. P.M25. S02 I
and NOx. Locution of the stations shall be decided based I

I on the metcoro logicul dat a. topographical features and!

: env ironmcmallv and el.'ulog.i~ally sensitive targets in !

: cI.iusultarion \\ illl the Slall: Pollutiu[} Control Bom·d.:

: Online ambient air qualitv monitoring stations may also :i be installed in addition to the regular monitoring stations!

as per the requirement and/or ill consultation with the:

spes. Monitoring of heavy metals such as fig. As. Ni.

Cd, Cr. etc to be carried out at least once in six months.~------~~- ~~:~~~~~~~~~~--4--------------- ~
(ii) The Ambient Air Quality monitoring in the core zone. Complied.

, shall he curried out to enxurc the I
i Coal Industry Standards noti lied \ ide GSR 742 (E) i

dated 25th September. 2UOOand as amended from time I
I to time by the Central Pollution COlltrLlI Board. Data on i
i ambient air quality and Ih:a\-~ metals such as Hg, As. Ni. i
I Cd. Cr and other monitoring data shall be regularly

! reported 10 the 1\·1il1istr~/Rc~i\)11lI1 Office anJ to the
CPCB;SPC·B.

i Transportation of 1.'0011. to the extent permitted by road. Complied.
shall be carried out bv cover~dtnll.:ks/conveyors.,
Effective control measuressuch as regular water/mist i
sprinkling/rain gun etc shall be carried out In critical!
areas prone 10 air pollution (with higher values of I
PM IO/PM25) such as haul road. loading/unloading and I
transfer points. Fugitive dust emissions from all I
sources shall be controlled regularly. It shall be

,~nsurcd Ih;1I th~ Ambient Air Quality parameters ~

L
i ; confo~m t? (hll;.'norllls pr~'S«.:rihed b~: the Central/State i

: Pollution Control Board. .

I (iv)·--1Th~·tr~;~~~rt~~i~;;) ~1:~o~l· s·l~all--b~-·~ar~·i·~d~~~~;; pc~"·~heIC;~,p'ietl.

I
provisions and rOllte cll\·isHg.edin Ihe approved Mining

I Plan or environment monitOrIng plan. Transportation of
! : the coal through the existing road passing through all)' .

~ : vilh,g_c shall bl,;' avuid~d. In «.:as~, it is propused to !
i COIl:~lrll«.:t a 'b~ pass' road. it ..;ll<Iuld b\.' so \..·onstrm:tcd so :
. . thaI Ih~ impact ut" sl.Hlnd. JUSl and .h:l.·iuClltS cl)uld be ;
L . .a.£Qr~pr~~~t:I~"!l_~itiga!t:u_ _ . _ I

~! Vt!hicular ~Illissiolls shall Ix -kep~· ·und;·;· cOIl;r~l· -;'~d-rCompli;~LI i regularly monitored. All the: vchicksengagcd in mining, I and allied activities shall operate only atier
I I obtaining PlJCcertificllt~ from the authorized pollution
, ~tes!.i_lI...g'-c_·e'-l_lt_re.:...:s_·. .~ +__:_:_ --1

: (vi) ! Coal stock pikicrusherifccdcr and hreaker material WUlersprinklingisdone/ordusl
. trallsl~r points shall illvariably bt: Slippression. Drills are wei operated.

pro\'id~d \-\-jrh dusl suppressioll syst~m. l:kll-cul1\~yors ! ~R .'A41y
shall b,-:__fully. ,"::overcd tll ;..I\oidH~r b~~I~Il~... ~_lI~t: _~i_<l ~.s:cI:~+-----------,

(iii) _..-.-.--.---.-._.---..----.--------------1



1- '" ,- --'Tchiddii1-g a IIa'I~;ng"ihe-coilv~y~),~gant~'ysho~;fd be -,na<ie' to I
! II'avoid airborne dust. Drills shall be wet operated or fitted
~___ with dust extractors, _.'. , .___ ----t--.---:-------------j

j (vii) ! Coal handling plant shall b,eoperated \0\ ith effective I Not applicab!«.

j

' ; control measures w.r.t. various

I environmental parameters. Environmental friendly I
, i sustainable technology should be I
I -
I _. __ +i,~.~p~.!.J_l;~~l_~1.1 1~)~·_I!!..ilig.<_l.~i~I~.:>lH.:_II..£al~.!"!!_~!~r:s:..:.'.------t----------------t

(c) ! Wa~!!._qual_i_')·_~_~~lt.f.!.!'_i~I~!_l~__p.!~~~J"\'~tloDnn._.-----;i-------------------I
(i) I The effluent discharge (mine waste water. ! Agreed

IIworkshop effluent) shall be monitored interms of the:
1 parameters notified under the Water Ad. 1974 Coal i
I Industry Standards vide (lSI<. 742 (E) dated 25th:
i September. :WOO.and as amended from lime to rime by i
i the Central I'olluuon Control Board. i

: (ii) ---<;-'i"i,~-~~;~;I;t~,~il·;~-d~l~a shall ..b~'-'up-I~)~lci:;i..~~:;-t-h-e--t-Ic-o-m-p-l-ie-d-.----~------I

i company's website and displayed at the !

I project site at n suitable location. The' circular No,J- I
i 20012/ I/2006-JA.I I lM) dated 27th Ma,·, 2009 issued by i
I ~il~~stry of Environment. Forest and-Climate Change ~

._.,_~_~}~.~ be r~I.'c,r.rc~J~-.~I:!i~I~ga_r~J~~.il~ compliance.,. . .
(III) : Regular momtormg ot ground water level and quality! Piezometer data IS being recorded.

! shall be curried nut ill and aroundthe mine lease area by !

j establishing a network of existing wellsI andconstructing new piezometers during the mining
: operations. Tilt" monitoring of ground \\ ater levels shall
i be carried out four times (j year i.e. pre-monsoon, I
I monsoon, post-monsoon and v inter. The ground water 1

quality shall be niouiroredonce a year. and the data thus:
i coll~<:.!.e~_sball,bt' st'~.!.!_~·e~lIj,i~rlyto~"'_tQ.!ir(;'~'!R9_:_ I----~-- ---T-~--~~--------------~

(iv) ( Monitoring. or water quality upstream and downstream of i Complied
, water bodies ~hall be carricdout once in six months and I
; record of monitoring data shall be maintailled and i
i sllbmi[(~d to th~ Ministrv of Environment. Forest and!

__J_~Jill~.'!!~ Ch_a_,~g~::._R~~~'2E~'!I._Qm~E.·,__. _ ._ ., ._.__ ._t-1i--:::--:--=---~-:----------t

(v) I G~o~nd water. e~cluding n~ine water, shal,1 not be used tor I Being Complied
I mmmg operations, Ramwaterharvesllllg shall be'
! implemented for conservation anu augm~ntation of

~round ""uk'r resources,
(vi)-- i C~~h-"~~d;(;~-' g.,~;,i·~-nd--dl~~i;J;-"a~'d' ;ilt~~i~n-'-~~nds in i. Thedesiltationo!catch

I aJt:qllat~ Illllllbl."rs and appropriate sizeshall be I llrain "as been carried out.
! COlIstrUl:tcd around thl' mille working. coal heaps & 08 ii. Totti/length of GaTland
! dumps toprL'\,~1I1run orr of walerand no,\- of sediments I drain required is 5.25 Km
i directly into Ihe river and ' ....·ater bouies, Further. dump l oul ofwhic" 2 Km isI material sl.I<111bl;! properly cOllsolidatL'dl cOlllpal.:~l;!dand, c:onslru£:led.Remaining 3.25
, accullIulatlOJl 01 ""ater ovt"r durrips. shall be avuldt:d by , Km is being cons/rucled.
; providing adt:l.lwtt~ cllallllds i'of tlo", uf sill illto th~ ;
: drains. Tile drains/pollds so \.:l)!lstrLl~I~dshall b~ regularly i iii. TfJ/I,1numberolsillaJifJn
: dt:-siltt:d partiL'ldarly befort: onset of trJOIlSllon and ~ pond untlerconstruclion is
: maintain~d properl;', SUIIJP I.'apacit) should provide; 3.
: adequate n..'kntion p""riod to allow propl.T scnlillg of silt ~ iv. TOUII number of settling
. materiaL ThL' \\ ater so coJIL'ded ill the' sump shall be ; lank relluired;s 5 oal of

utilised for dust suppression and green belt ~ wltic" 4 no olsel/ling tank
developmellt Clndother industrial lIsc,Dimensiull or the i lUIS been constructed.
retaining 'Aall constructed. if an), at the 10C of the I Action Pltln:
OBdumps \"ithin the mine. t(.~check r~HJ-off and si.ltation a) Milking catch drain and
sh()~dd be b~sed on the ramfall data, I he pl~ntallon of siltation pond around OB
native species to be made between tot: ot the dump "I H"..,.... /. .

d d ' t- I 1'1 b' . I b d' ...-::r - t ump at on ey. .lIme me.
..':l.I~ a.JClcent ..I~ (1 1a !t_ano!:,~Jl!tT ,0 .~es.. . -__ ~'~_~;..;R~M~w-;,:-;-' -'
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.---- -_ -----,
!

-' June-lOlO.

ii: 0/

Construction 0/ I no check
dam at
DhullhmatianunaJlah near
Bingtat OB dump is
completed:
A (Idilionfll 4 no
"heeke/ani is proposed.
/ no em..h pond constructed

III Honhe, BirhortO/iI&Vrsu
more has been completed.

Action Ptan:
aj Ruin water harvesting

system III Project office &
executive hostel. .

aj Construction 0/ 4 no I
additional checkdams.
Timellne: June-2020.I-----f-------.- ...-------.------ ----.--.----:----+----=~_'_7':'::'_""'::""'O...:.:..=:,-=-::..:c...:....:c-_:_____i

. (viii) Industrial waste water ~H.·IlL'r:th.'dfrom (,HP. workshop i: No CHP and township have
and other \\ uste \\ ater. shall be j construe..ted,

: properly collected and treated so as to conform to the I. • I
I standards prescribed under the.
! standards prescribed LInder Water Act 1974 and I
I Enviroruncut (Protection) Act. 19H6 and'
! the Rules made there under. and as amended from time!
! to t iurc. Adequate LTP ISTP

_ _:_~I:'eds to bcpro v idcd. .. ..........1 _

The water 'p,lIIllPt:? ~~lIt Ihlll,l the IIIinc. ,aller sil,lalion. ; Comp/ietL
, shall be utitized lor industrialpurpose 1'1:::. watermg the:
! mine area. roads. green belt development etc. The drainSj :
! shall be regularly desilied particularly after O1on:o;oOI1and

1-- -+. maintain~dpropel:!~:.. , _ .... -- '--_. --- . - ..--...-i----..--- __
(x) I The surface drainage plan including surface water : Agreed

I conservation plan tor the area ofintluenct! aflecled j'

! by lhe said mining operations. considering the
i presence of ri\t.·r/rivllkllp~lnd/lake elC, shall be prepared;
; and implclJI<.'llh.'d by the proj Cl:I proponent. The surface!
. draillage plall alldior an~ dh ersioll of natural water:
'courSt:'S shall be as per thl: approved Mining i
: PhmiEIAiEMP re-port and \Villl due approval of the:
; concerneu StalciGol Authorit\', The construction of.'

Ii embankn1cnt [u pr~\'cnt all~ tlang,<.·" againstinrushof ,
I surface ' ...·atcr into Ihe mine slwlIld lK: ns per the:
: appn)H'J 1\'1inillg Plall ,lIld a."; per the: pcrtllissiun or I

~ DGMS or 'Ill~other.alllhl)1'il). as prcsl:ribe-! b)".t~. law,_

The pruj\.'l't pr\)pUJll.'llI sllaJl lake all prccalition~lfY' Agreed
IllC<iSlIn:s 10 ensure:: ri\ ~rille:riparialll:!cu5yslelll in and:
aroulld th\! ~~lal mine up to a dislanl:C of :) km. A riv<:rinc :

, : /ripar;allecos~ slem conservation Hlld managt:mt:nl plan i
: : should be prepared and implemented inconsuhatioll with i

L__~~;:~:.:!~~f~~:,~~),:~~_~:.r:r,re::urc~_~_~r:~~'~~enti~__~_le_s",!.t~~~~~'_R_'_M~-"l:>o,..y~v;;rr.. ---J

*" :V:J~'J. '\
~ ,"'0.... ~~~ ~~~ ~~
-'t-"~. :\OCO 11,\0) ~~O~~'iJ\~ ~t'
\. \1-" ('~l

"-?a..,f'~~'n.. '-1.,,\ff<

: Adequate grouudware r recharge measures shall be taken
lip for uugmcntatiun of groundwaiel'. The project

; authorities slJali meet water requirement or nearby
i villagers) utter due treatment conforrning to the specific
: requirement (standards),

b) Making catcll drain and
siltation pond a,ound OB
dump at Bing/at. Timeline:
June-1020.

e) Making catch drain anti
)'illation pond around coal
stock Time/ine: JIUIl!-2020.

(vii) I,

iii,

(ix)



--r-'--' ..----------.-.----.---_-- ....... - ,,-- - .----------r----
r::-- __ 1-N_o_i_s_e_a_D_t!_~~b~~~_ioDmonitor.~!l_g_~'!_d__l)~~.venlio~D~ -+__ ---:-:----:- -1

: Adequate measures shall be taken tor control of noise Complied
; levels as PI:!' Noise Poliutidlll<.ld~s. 2016 ill the work
! environment. Workers engaged in blasting and
: drilling operations. (lperalil)~ or HEMM. etc shall
i be provided with personal protective equipments I

! (PPE) like car plugs/mutts in conformity with the I
; prescribed norms and guidelines in this regard. I

Adequate: awareness programme for users to be
J conducted. Progress in usage of such accesso.._ri:.S· to be I

i'
I monitored. -

(ii) ---Tc~onlr~l'i~d-t;i';I~tiIlg--(e~-t;lliqu~~~h~iI-b;~'r;-~ticed in--o-r-d-e-r-tl-C-:-o-m-'P-:'I-:-~e-{I::--------------I

I to mitigate grl)lInJ vibrations.Fly rocks. noise and air blast I
etc .. as el~_I~~idelil1~s pn:sc.!~i~ed~~t.~~_ DGMS. ir-~--~~~~-- ------~~----:-~------------------_1( iii) , ! Com'Plie(1i The noise level survey shall be carried out as per the:

I prescribed guidelines to assessnoise exposure of the!
workmen at vulnerable points ill the mine premises. and:

! report inthis regard shall be submitted to the I
>--__ ,! _Ministr\/RU ,lit si_~~!_I~~~I~~II)_l~~~2' ".._" ------___,;r------------------i
::(e),__::-----rl_M_!ning Piau
I (i)
i
J

I
j Mining shall be carried out under strict adherence to ii provisions Ol.·lhl.: M ine~ l\\:.t 1')52 ! Complied

a
and subordinate legislations made lhere-under~s

licable.
-------------------------~

Mining shall be carried out as per the approved mining
plant including MinL' ClosurePlan) abiding by mining I Complied

I laws related to coal mining and the relevant circulars

~---:----t--is~u~-~-_lJy--l)irectorate- General__Mil!es.Sa~ety\QQM_sJ --------;>-----.-.-----------------i

(lv) : Efforts should be made to reduce \!nl'rgy and fuel;
; consumption by conserv at ion.efficiency improvements!

f------ I ::~f~~~I~;~:~~~:na~L~el~ergj. - . -- - .. --.- ...----±--------------------l
Digital S~:~;;-'of e;~li'~~ 1~~I~e't;~ld~~I:;a!cor;-;~ne-~~i~lg I (ompli~i;,~· report

i Satellite Remote Sensir.g sun ...yshall be carried out at i

! least onceill lhrl'~ )'L'ars l(n 1I1~)lIjtoring land us~pattern '
I and report ill I :50_000 s\:ale or as notified by :
: Ministry lll' 1:.Il\'irollllk"lll. i-'on.'st and Climate'
: Ch~Ul!;e(I\:IUI·.H.·(.·) fn,.llll lilill.: to lim ..' shall blO!subrnitll.!d :

i(ii5--~!tOh~y:};·~~~~~{~~ii~~1~~~I;·t.~~~~~)~~~t~~';hI;b~-;~per the 1 Assured 10 comply

! apPdr~ved Mill~ (,II)SUre:tPI~:10' d _.. I
! an In cast.' It excee{ s <t Ill. a equate <:ng.llleenng:

I interventions shall be provided for sustenance of II

i aquatic lif~ therein. Tht' remaining. area shall be

i backfilled alld L'llvcrl;.·d \\ itll Ihi<.:k allli alive (Op I
! soil. Post-l1lilling land be rendered usable tor I
I agriculturalit()reslry purposes and shall be divelted. ;

I FUllher Hclion will be treated as specified ill the;

: guidelines fur PI'I:parali~)1lof Mine CluslIre Pial) issued

; b) the Ministry \)1' Cual dal\!d :?71h /\lI~lISI. 2(JOI) and

(ii)

---------_......__._-_-_-...------------+--------------------------j

(iii)

L



1Mil"l-j-.i-g-Plail-";i-li-(j the"-[:IAif:MP--s~bOI-itt;;(j'l~-;-rhlS:
. I Ministry. Progressive compliance status \ is-a-vis the post

~mining land use patient shall be submitted to the

, : MOEFCCIRO. .--.-----+---:----------1
(iv) , Fly ash shall be: used for external dump of overburden. I Not Applicable

, backfilhng or ::.\d\\ ing o lmine as i
; per pro visions cornuuicd in clause li) and (ii) ul';

I subparagraph (8) of fly ash notification issued vide SO

1 2804 (E) dated 3rd November. 2009 as amended from

I time to time. Efforts shall be made ro utilize g)' psum

I
generated from Flue Cas Desulfurization tFGD). if any.

along with fly ash for external dump of overburden,
: backfilfinu of miIK"S.

l~T'-'-"Tf·~I·r;i~el:."·i;1;la~ bl;;'''ell-slIn:d that ';~-P~~-(-I~~-lil1lcs~h~d~l~ -r'he top soil has been preserved near
I specified in mine closure pluu it Honhe OB dump.

il should remain live till the point of utilization. The

topsoil shall temporarilv be stored at earmarked sitet s)

I only and shall not be kept unutilized. The 'top soil shall I
I be used for land reclamation and plantation purposes. I'
~Active on dump» shall b...· stubi lised with native grass!

! species to prevent erosion ::IIId xurfacc run off The other i
! overburden dumps shall be \ e geiated \\-ith nati ve flora :1

I species. Th .... excavated urea shall be backfilled and

I
afforested in line with the approved Mine Closure Plan. I
Monitoring and management of rehabilitated areas!

I shall continue until the vegetation becomes self-I

I sustaining. Compliance status shall be submitted to the!

i Ministry or Euvirornnem. Forest and Climate Chang/!

h--. J_R~¥io~!..~,I_Oflicc. _.-. __ , --- _ _ __ -..------. ,,--~ -1

I (VI) The project proponent shall make necessary alrl.:rnari~e " Agreed.
arrangements. if grazing land isinvolved in core zone, 111

consultation with the State uovernrnent to provide I
; alrernateareas I(lr liVt"SlOo..:k !!~·azing. if 'allY. In this,

i ' I - i; cOlltext. t lC prl)jt"~t prOplHIl:llt shall intplellll..'llt i

I ; th~ ~il.·ectiOI!!>. (>1' J-Ioll'ble Sllpr~lllt: CVllrt Wilh regard to j

1------." ".+ a~qulI~lI1g.grazlllg. lalld, .....-i----- , _--------------1

! ~
!(g) --TG-~~_;~"H~I~ ---------- ---. -'--- -

l
~i)·---TTh;--~~~j·~~~·~~o"~~~'~~~~---~h~li"t:k~'''all pr~~allti~.~ary DFO ~-(I-s--~-e-q-ue-~-e-d-fi...,.-o-'-p-,.,-e.-p-a-rat.-io-n-1

! measures during mining operation tor ~\_)nservation and! of wild life conservation plan
through a leiter vide ref no:­

; proteclivll or clldallger~d/~nJefllil.: llora/iullna. if any. PO(A)IPDI20/8-1912025 dated

i spotted/reportcdin the study ai-ea. The Action plan in 25.12./8. as reported by the unils.

: this regard. if any, shall b~ pr~par~d anoimplemenreo I

~in cOllsulra(iun with 111~ Stall: For ....st and Wildlite

\ De al1ment.
1--( i--:-i)---1 -C-·I....·e'-e-n-b-e-'-t-co~;~-is-ti~1-g.-0-1-·J-ti~r- p-I-a-n-ta-t-io-I"-l--l)-f-' w-id-r-I-I--n--o-I-I-e-ss-i-;-l-I-i.~-·h-e-'-·n-g-c-o-m-p-l-;e-{,-'-------1

• than 7.5 m shall b developed ;'

! all along th ....min leas ...· ar ...•.. as SI.)OI1 OJ~ pussible. The:
! green belt cump"ising a mix or i
: lIati\'L' sp....\:ii;'s ("'-Ildemil' spl'l-i ...·s shouLi [I" ~iv~n

,,_, _shall bL',dc\ ~,Iup ...·d all akJlIg_ (_II..:_

,

_J



;..___ ---1!_I~~aj~ril1?Eroachi5~al trcmspurtatiun road::;s:::- ~ +--------------_l

---------~----------------- - --_.. - .. _.- _..- .._.- _------..- - _---- -_._-_-------........__j
h Public bearing and Human heahh issues

(i) i Adequate illuminati~1l shall be ensured

: locations (as per DGMS stuudards )

-._-----.--------r---------------.,

In <III mine I Proper illumimllion maintained in
i mines and nearby location.
i

: and monitored weekly. I"he report 011 the same shall be i
submitted 11.) this lllini.::ilr~ &. it's I{O on six-monthlv basis.

I.. _ ... -- ... ._.- _ ..._----- ..._. .---::--------~
i The project proponent shalt undertake occupational 'IME find PME health camps held.

I
· health survey tOI- initial andperiodical medical I No occupational disease diagnosed.

examination of the personnel engaged in the. ~.rojed. ! A.~reported:

I and maintain records accordingly as per the provisrons 01
t the Mines Rules. 1<J55 and DGMS circulars, Besides

I
regular periodic health check-up. 20% of the
personnel identified from workforce engaged in active

: mining operations sh~11Ihe subjected to health check-up ;
: fix occupurional diseases and hearing impairment. if any. ~
, as amended lillie to time. '

(iii) ---tp~~~of~~~i(i-m:~l;di~~~lItsOllrced-~~·~~i~;~~~;W()~-k-in·-g--i-n-l!f-B-e-in-'X-C-o-m-'P-,-ie-d---------4

core zone shall wear protectiverespirutory devices and i
shall also be pro vided \\ ith adequate - training and I

1- +-i_I!!"~f_n!':lti_l)noll·sa!~~~Il~thl'~l~ll~ "~SP.I!~I~_:.. _ ... . -+-1 --1

, Implementation of the action plan on the issues raised I Agreed.
! durillg IlK' public hl:arillg shall beensured. Till." project .
. propoucut sll;d j uudcrtukc ;t II 11\\.'tasks measures .IS per ;
: the act ion plan subm illcd with budgetary prov isions i
i during the public hearing. Land ousiees shall be I

i compensated as per the norms laid down in the R&R I
1 policy of the company/State Government/Central

II (v) I~~~~r~~~~;~las:!!~;;;hall . ;;;i1o~ -ih~mitigation Agreed.
measures provided in this Ministl):'sOM No.Z-!

! 1101]/57120 l-t-) A. I) (!\.1) dated 2{)lh Octob<:r. 2014,.

I
: titled 'Impa;:l of lIli nillg act i\ it i...·s 011 habjUttiolls-issu~s !
I relut~d to th(! mining. P"~i~~lS wh~rdll habitatiolls and!

! ! villag~s are the part of mille lease areas vI' habitations and:

t===!~W~~!~.~~I.~~~~lll'!:~UI~~~~-!»_thel.ni_"~_I~a~ca:e~': ~_.: .__'.-~_=~~l-_~~~-~.~~~-_~--------j

j (~)----t~~~p~~~t-:Ellvil'un~l~l1t~esl)Uns_i~ili~) -t-- .--------------1

! (I) ! The projt!~l propunent shall I.:olllply with the provisions j ~ured to comply

. i c;olllnill...J ill Ihis VlillislI) \ 0\-1\ iJ.: 1-.N~).22-(JS/2U17- :

i IA.III dal~dlSt Ma~2UI8. a:-; applicablt!. rt!g<trding. \

! (ii)

(iv)

__ t-i~.~~rp~r~!c .1:11\ ~·'J.I!~~~I.l~!{~spon~ibi.~~_>:_._.l (ii) iTh\! company shall ha\c a well laid down IAS:;lIredtocomply
I : environmental policy duly approve by the Board of

I
I Directors. The environmental polil.:) should pr~scribe I
; for standard o(X:rating proc~dures to have proper I

I j checks <llld balunl.!""S and to bring into foclIs any I
il : illti·~Ilg.I.!IllCllls:d~viatio..~I\i?~alioll u~' . . the iI t!lwlronm~ntali1oresl/'...lkllik lIorlns/condltlons. fhe .
, : company shall ha,-.: ddil1~J sy~lelll of reponing I

! infrincmellls.:devialiunl" itllalioll or the
! ~nvironml!ntal/I(.)r~SI/Wildlili: IIOrllls·cl.Haiitiuns and/or i,

I shareholders/slake holders. ,
! (iii)--....j.....:;\--~~~~rat~·-E;I~~i;~:~;~,~I~II·(_·~.il··b:';I~~Il ~I~~-~~·~Jj~·\'·;·~~l~-B-e-in-g-Comp';ed·----
: ~()lIlran) h.:ad lIlIan.:r t~\d. \\ illt lJualitied p..:...sotJ.Rd.-·~
! . _. shall bt' Sl..'tlip 1I1l~k'r (11...· ..:~.lIllruJur~,,~niu.r t..::\,I,.'.y~\\P.\K "'-S-

[~ r--'-'--,,;~"X';~....-------------

f~ ~... ~\~ \,

::r y.~"I. .\~ ,i"' ~
(f) QC;.:t.6> ~~. y;.':>'\ ~~<r,'V t:f i'
~~ Y l;>.-(\<r,~ ~:'

~ • A~

. -?.7"'h~..



f--1----+I.....:"'..:...:..:h.::~......:Wili-dir~~ilY-.0~·iehe~J·~)fli:;~~~-1·...·g-'-'-;a_il_iZ<_·_ll-=io::-:n:-.=-=--~~_-_--:-t-- --.-----------i'i (iv) . Action plan lor IInpkllll'lIting. EMP and Agreed.
'I : environm~lltHI conditions along withresponsibility

I matrix of the company shall be prepared and shall be
1 : duly approved b) competent authority. The year wise;
I i funds eurrna rked fix environrnenrat protection I

.,' measures shall be kepi in separate account and not to be :
diverted for an~ other purpose. Year Wise progress of;! irnptemenronon or act ion plan shall be reported to :

! the Milli~lr." ·I{q.dollal Office al~)llg \\ irh the Six Monthly ;
I

r------i-' ('on!!~!l~lIh:l..'_I~I:'p~lI-I._ - .. . ------1.1--:::-----: -;

I, (v) , Self cnvircumcuuu audit shall be conducted annually. I, Complied
! Everv three , ..'~II·Sthird part'I J...... I

. environmental ~lI_ilits~all.~ ..~r!ied ~_u_t. ---------+1---------------1
Miscellaneous I

t--:-(i:-)---r--T-h-e-..- proj~~t' proponent' -s'ha-'I- -;-~k;--- p.ubli~---th~F;ii;;;id,
I environmental clearance granted for theirproject along

i with the environmental conditions and safeguards

; at their cost by prominently advertising it at least in

tv..'o local newspapers or the District or State. of which

i one shall be ill the \ ernacular languag.e within seven:i

I days and in addition this shall also be displayed in the i

I..._-__ -;--:..Lp_ro_,~,-·ectpr(T_lll.h:.l_l_t>_\:-_~·~~~to:1?c...r.l~~':_I!I_e_~~~ .. i_I---------------j
: (ii) : The copies uf the euv iroumental clearance shall be I Assured 10 comply

! subm itted by the project proponentsio the Heads of local
, bodies, Panl'ha~ all' and 1\11111i~ipalBodies in addition to ,

the relevant olficcs of Ill.: ljl}\ ernment who ill turn has I(J i
f--- l,d-,--is.Lp.Jl'-!.L.!~.S~IlIl: l~)r 30 .~I!lys.l.i~111_[_h!_d_al~~)ll~cc~~ :-- ..-1------------------1

The project proponent shall upload the status of I' Complied.
compliance of the stipulatedcnvirollment clearance
conditions, illdu<.iing results or monitor.:d data on their I
websit~ _~Ild up~~at~.!I)c s_a_mc__~I_ ~ilH}::~arll.E_3sis. ----r. -

I The project proponent shall monitor the criteria Being Complied
: pollutants level namely: PKo. S02.NOx (ambient
: It!"cls) or lTilical sc..·ctoral !1annllelers_ indicated. rOl- i

: . the- pn.l_jl."cts and display Ihe Sitm~ al a convCnlent

I
' i location lor disdllslIrc..· 10 Ihe- public and put on the'
I--~ __ +I_w_·e.~~i!~~ft_hewmpany,. _ __.. _. ..._._ . ._" ---(
I (v) ! The projel'( proPOllclll shall submit si,\'-ll1l.)nthl~· reports, Agrertl,

ion the status u" lh~ l:~)lIlpli'IIH.:e()rthe stipulated:
~envirollmental L'lJllliitiollS un the website of thl' i

I : ministry of !-:ll\. ironmellI. FO)'l';'stand Climate Chang.e at ;
k-__-l.!I!.\i!~rll!l~n~d~~ral_l~l' ponaL - _ ___ _ . . -Ir---------- .......,
i (\oi) . Th~ projL'l'1 prupllll"'lli :shall loIJm" the mitig.ation I Agreet/

I measures pnl\ idc..'ll ill Ihis Millisll) 'sOM No.Z- I'

I II0I3/5712014-IA.11 (M) dattXi 29th October, 2014,
. titled 'Impact or III initl!? Hel iv it ies 011 h'ibitatiolls-isslies

related to the mining projel.:ts wherein habitations and
villages are the pal1 or mille lease areaS or habitations and

villa es are surroJ:l_nde<.!_!>_xthe_:!n.:..:c:..;inc.;_c::..c:l_e::..:as=.::e_ca:_::rc...::e..=ac_:'.-----+-~-------------------i
The project proponent shall submit the environmental I Being Complied

, statl!ll1ent fur l'adl fjllaH~ial ~..'ar .

i ill FOI'lI1- V t~) thl..' 1..'l)1Ic..'c..·nlt!dStal~ Pollution ('omrol:

: Board as prescribed undel' the Environment (Protection) \

'Rules_ lyg6. a'S allll."llI.tt!d slibsequl'llIl~ alld put lin Ihe:

; ",ebsiteoUh~_'-=_~)I!lP'~I),___ ,.~R~ . --'
.__--~ ------, ~ . )!.

'~ :"",\y'\ i"\ ...~
:r~"'" ~~"c,O~ 'f'
~ ~t.~ ~O'\O~,\fr.,(\) 'Ii

.. ~ ~<--y;. /~
~ ~<:-~

Oflrllotl fr .L·

(iii)

(iv)

(vii)

0)



I The project' authorities -shal'I'-i~llb~~~-~o th~- I~e

~Office of the MOFFCC reg

h-__-+I___;c:__o~~~~enc~.I~~~~~l.~!"i.n.~_~E.~.!~~l?~lS:. .._._
! IX i The project authorit ics must strictly adhere

. stipulations made by the StatePollutivlI Control
I and the State Govcrumeru.r--.----+-===r=------------ .------...----.- ..--.-----.

i x The project proponent shall abide by all the cornmi

I and recommendations made iruhe EIAiEMP
commitment made during Public Hearing. and als

i-during their prescut.uion Il-' the l-xpert Ap

__ +.f~n.l}!1_i~!'_t:~.. '. ... _. _"_ . _
; No further vxpans ion or Ilwdilkatiolls in the
. shall be l'arried out \\ ithoui prior approval

~1i_lli::.t.l} .~( l:ll\'irulIlll\.'lIl: I_'~n:sl:> .tII_1~1_('1!'_l_1~~~1!~_'~

! Concealing tactual data or submission of false/tab
data may result in revocation ofthis environ
clearance and attract action under the pro" isi
Environment (Pro_tE.~i2~ Ac~ !_986__. _

~

The Ministry may revoke or suspend the cleara

implementation of an)' of the above conditions
sati~Ell,tl)l) .

i xiv The Ministry reserves the right to stipulate add

I ! conditions if found necessary. The Company in

I i bound~l~~~l~er ~ha.J_I_~l~~~H_ell~~lt:'.s!..~")!~I~tj~.~~.._
I xv I The Regional ()fli~'c of Iilis M in istry shall n
I ! compliance -of the s'iplll<lteJ~l)lldjtjons. Thc
r i authorities should extend rtlll cooperation to the officer (s) :
I of the R"'!,!il1Ilal Oflil·... h:, furnishing. the requisite!i__--.-__. .-dat~l/illl~lrlllali\llI.'llll)llilO_riJlg l:...p\~r~s.. . ..... _ . _.. ~.

, XVI i Th~ above l.'onditiolls shall be t:'nti..")rced. inler-al~~ I Ag,eed.
: under the provisions of the Waler(Prevcntion & I
I Control of Pollution) Act. 1974. the Air(Prevention & ,
i Control ofPollution) Act. 1981. th~ !
I Environment(Prolection) Act. 1986. Hazardous I
i and OtherWastes(Managelllent and Trans-boundary I
: Mo,,·ement) Rult's.10 16 and the PublicLiability
I Insurance ACL 1991 along \\-ith their amendments I
; ~nd Rules _<Imlan~ otl~cr onj~rs p~ssed by lhe Hon'ble I

I : S,uprelll: CUlin 0_1 Indl~1 i III¥-h Courts <lnd ally other I
b--~-<;~~D_~U-:.~~\\.·r~l~t~'lg!~ _11!~~u_1lJI.!_,?~~!!,cX: .__. +- ~~
I 8 The pl'opon~lIt shall ahide h) all tlw l'ommitml.!nts and Will be complied.

I
rt.!comrnelldmiollS made in theclA/EM!' r~port and also I

that during. pn_'st.!llt;ltioll to tht" EAC. All the i
! : ~om~l1itmt:llb lIIade .0" tht: isslll.!~raised durill¥ _puhlil: i
~ -L_h~a!·~l_lg.~!~lll "'SO.t>e.lll!P"-'Il~""llI ...d In t~!I.,:·r_al_ld~plnt:_~_-.-i'-------------------l
~9 . TIl(,> prupun ...llt sh<tll obtain all Ilel:essary Ag,eed

dcaralll.:esfClppro"uls that IlHI~ be re(luirt:'dbct~)rc the!
slOIrt of lhe' pwjc\.·t. Thc Millistry or an) other'

. . compdent authority llm~ slipuiare an) further condition: I,fur environmental protcl.:lioll. The Ministr) ur any other
I +competelll authority may stipulate any further condition

~- I ~~~~~~::~~l·:~.~;:~i~!;.~\:il~~;~~e·I~~IJ '~I~~'I;-nc~ Shaill-Agrted
i i lie with the National GreenTribunal. if preferred. within
i I it pCI-iod of 30 days as prescribed under Section 16 of the
: ' Natiunal Gro:"'11 fribunal i\~1. ::?UIU. .
.----.-..". --!-----------------I

'--..:>l'",. ;_ greed
·Af
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~i ! rarscd 'by '(he re$p~,;{fve~·ii~;l~GO\":I"I1l11CIllS-':.1~'n~~p~)-iill '
; of time. in tenus of the orders 'dated 2nd August. ~o17 of
i Hon'ble Supreme Court in WP (Civil) No.1 14/2014 in the
i matter of 'Common Cause Vs Union ofIndia & others.
I ~=:~~~~---r~--~------------------~
'I' The concerned State Government shall ensure no mining. Ag,erd.
. operations h) commence till theentire compensation tor
i illegal mining. if ally. is paid by the project proponent
I throughtheir respective Department of Mining &
: G\!Ology. in stri ..·t compliance of the judgment of Hon'ble

I i Supr~nl\:C\llIrI:._. . -- __ . -------~_lt-'__ --:- -;
I 13 ! This Environment Clearance shall not be operational till! Agreed.

I such time the:project proponentcomplies with the above I
I said judgment of Hon'ble Supreme Court, as applicable.

__~,}_5J_~th~~_s~u~lI~u.,.·~ rC~-1~i~-~I.!!~I~l~:__. _. _ .. .. _ _ ._.---tj'-------'----------l
! This issues in supersession \)1' tile earlier EC grunted vide. Agreell

; ; letter d~~~lJ..·.\I..:!fl~_lu~~:..\~~~_U'!!_(j~,] ..d ]KI~..Fcb~~!~ .....!• ....:2:...:0:...:2:...:U:...:.__ ...J.!__ __",....-------------'

~.
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(R. N. Anjaan)

A.S.O.



Mis Amrapali OCp, Magadh Amrapali, Araea, CCL. At +PO- Tandwa , Dist-Chatra:

143/1Ref.No. 7

~ Cf>IlIf(i1{.j m VlI).I:tll6f1

$II'«(51 06 W\TlJ g ~ 01 ~?JUT tftG
-Qtotto~O~.fN11fhIPl I

Regional Office cum Laboratory,
lharkhand State Pollution Control Board

P.T.C.Chowk, Hazaribagh. - 825301

ANNfXU«£-D
@

Date of Inspection: 12.12.2021

Date ... jG..!!~/~ r
INSPECTION REPORT - Air & Water

(A) GENERAL INFORMATION
1. Name & Address of Industry Mis Amrapali OCp, Magadh Amrapali

Araea, CCL.
At +PO- Tandwa , Dist-Chatra:

(I)
(ll)
(m)
(iv)
2.

NewlExistinglExpansionIModemisation : Existing
Date of Commissioning 7 th Feb. 2014
LargeIMedium/Small Large
Red/Orange/Green Red.
Name, Designsation & Full Address with Tel. No. of:
(i) Occupier Sri Bhola Singh" Ditrector

Technical operation CCL
Darbhanga House, Ranchi
Mr P. N. Yadav, Project Officer(ii) Overall Incharge Of Industry

3.Name& designation of Person (s)
Present during Inspection

4.Operational status: Full/ PartiaVCloseds
(i) If partial , which part is closed Full

5.Productioncapacityperday/monthintonne Coal-14.4 MiUion TonlYr
(i) Name of product with their actual production per day/month:

Raw Coal - 10.20 Million TonlYr

Mr. Manish Sinha,Asst. Maneger (Mining)

(ii) Name of the raw material with their actual
consumption per day / month in tonne:

6. Manufacturing Process

(From April to March)

Explosive - 6118235 KglY
Drilling, Blasting, Mining, Surface Minor then
Dispatch.

(B) WATER POLLUTION CONTROL
1. Source of effluent genration
(i)Industrial : Source

(a) Mine pit
(b)
(a) Workers activity
(b) Colony & Officce

Quantity /K1,o
1315 KLD

(ii)Domestic 1.0 KLD
No colony

2. Treatment facility
(i) Industrial :

(ii) Domestic:
Mine water go to the mind out pit from where it is usedfor water sprinkling.
Septic tank provided for sewage discharge.



Mis Amrapali OCp, Magadh Amrapali, Araea, C.C.L. At +PO- Tandwa , Dist-Chatra .

. 3. Operational status ofE.T.P.; FulllPartial/Closed (?)
(i) Industrial:

(a) If partial, which part is
non - functional: N.A,.

7.

(ii) Domestic :
(b) Ifpartial, which part is
non -functional: N.A,

4. Nwnberofoutlet:
(i) Industrial; Nos

(a) Origin of each outlet: .
(ii) Domestic: No

(a) Origin of each outlet:
5. Disposal:

(i) Industrial:
(a) Mode :
(b) Site:

(ii) Domestic :
(a) Mode: .
(b) Site : .

6. Sampling :
(i) Industrial Done by CMPDIL (Mine Water)

(a) Indicate outlet as under SI. No. -4 .
(b) Comparative flow condition with refrence to SI. No. B. 1 (i)

Excessive / NormallNegligible .
(ii) Domestic : Not Done

(a) Indicate outlet as under Sl . No. -4 .
(b) Comparative flow condition with refrence to Sl. No. B. 1 (i)

Excessive / NormallNegligible .
Compliance of condition Idirections ;
(i) Whether applied for consent (for period from .01.01.2022. to .31.12.2022.) Yes I No

If Yes : Pending with H. Q.I to be forwarded by R.O Yes1N0
Discharge Consent Applied for CTO vide H.O. Memo no. - JSPCBnIOIRNCICTO-

9781012120211284 dtd -15.02.2021 valid upto 31.12.2021.
Compliance

*Internaldumping/Technical reclamationto
the mined out areaofArmapaIi OCPhas been
done from 2017-18 to 2019-20. In 2017-
18,26 Ha area was technically reclaimed,
in 2018-19, 5.30 Ha of area was technically
reclaimed, in 2019-20,34.7 Ha and in
2020-2135 Ha of area has been backfilled.

One
Mine pit
Nil
No Colony

Through pipe
Water sprinkling by water tanker at dusty area.

Kuchcha Nallah

Effluent used for dusty area & green belt devlopment.

(n)

(A) Specific Conditions:
1. That, the occupier shall reclaim mined out areas with

DB and shall plant trees on them.
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2. That the occupier shall construct catch drain siltation

pond retaining wall of appropriate size to arrest silt

& sediment flows from OB dump and mineral dump

3. That the occupier shall do Over Burden management

properly as prescribed in environment clearance.

4. That the occupier shall operate crushers at CHP

with high efficiency bag filters water sprinkling

system to check fugitive emission

That, the occupier shall operate and maintain ETP

with workshop of heavy vehicles.

That, the occupier shall inform to Regional Office -

Cum -Lab, Hazaribagh and Head Office JSPCBBoard

at Ranchi within 24 hrs from the time of Closure or

opening of the plant.

That, the occupier shall if be found violating the

Consent to Operate at any point of time during

inspection of the plant by the competent authority,

the consent to operate shall be revoked as per

provision of the acts.

That the occupier shall not exceed the production

capacity beyond the capacity as mentioned in eTO.

That, this eTO is subject to any further ecision/

direction/order/ issued by MoEF&CC in this regard.

10. That the occupier shall ensure the transportation of

the ROM & OB through fully mechanically covered

transport vehicles and in case of contractual

transportation an agreement shall be made with the

transporters mentioning contract oftransport3?~

s.

6.

7.

8.

9.

Complied.

Toe Wall
a. In the OB dump at Binglat, toe

wall has been constructed 1 km length
at the North-west side of the OB dump.
b. Construction of extended 450m
length of Toe wall at first bench of Binglat

OB Dump is completed.
c. Construction of quarry boulder
retaining wall at Honhe OB dump is
completed with garland drain for 2 Km of

length.
Catch drain
a. Construction of Catch drain of 3
Km length & 01 nos of Siltation Pond are

completed along the Toe wall at
Northwest side of Binglat OB Dump.
Construction of Catch drain of 2 Km
length & 02 nos of Siltation pond around

Honhe OB Dump is completed.

OBDUMP has been stacked at earmarked

dumpsite with proper terracing and

maintenance of slope as per statutory

provisions.

Not Complied

Work awarded to Mis Larsen andTurbo

Limited on 31.12.2020. The team of Mis
Larsen &Turbo visited the sitewith Project
Engineer E&M for surveyasinformed by the

unit's represantative.

Being complied

Agreed

Agreed

Agreed

Complied.
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11.

materials shall be terminated with immediate

effect if any vehicle at point of time during the

transportation of materials be found uncovered.

That the occupier shall construct and maintain catch drain

siltation pond retaining wall of appropriatesize to arrestsilt
& sediment flows from soil, 08dump andmineral dump.

12. That the occupier shall operate crushes at CHPwith

high effiCiency bag filters water sprinkling system to

check fugitive emission.

13. That the occupier shall comply all the conditions of

ECand CTOand submit its report to the board on six

monthly along with the recent analysis reports.

That the occupier shall install, operate & maintain

ETPwith workshop of heavy vehicles.

14.

15. That the occupier shall construct toe wall and garland

drain around the OBdump.

Catch drain

"Construction of Catch drain of 3 Km
length & 01 nos of Siltation Pond are
completed along the Toe wall at
Northwest side of Binglat OB Dump.
"Construction of Catch drain of 2 Km
length & 02 nos of Siltation pond around
Honhe OB Dump is completed.
Toe Wall

a. At Binglat OB dump, toe wall has
been constructed 1 km length at the
North-west side of the OBdump.
b. Construction of extended 450m
length of Toe wall at first bench of Binglat
OB Dump is completed.
Construction of quarry boulder retaining
wall at Honhe Ob dump is completed with
garland drain for 2 Km of length.

Work awarded to MIs larsen and Turbo

Limited on 31.12.2020. The team of MIs
Larsen & Turbo visited the site with

Project Engineer E&M for survey.

Agreed and complying.

Oil & grease trap have been made in the

workshop area of outsourcing company.
An another ETPis proposed in the
workshop. Work awarded to NBCCfor
Construction of Workshop along with ETP
for the expansion project vide No.NBCCI
ED(CPG)/2020/.)00 Dated:13.11.2020.
Complied.

Toe Wall

a. In the OB dump at Binglat, toe
wall has been constructed 1 km length at
the North-west side of the OBdump.
b. Construction of extended 450m
length of Toe wall at first bench of Binglat
OB Dump is completed.

c. Construction of quarry boulder
retaining wall at Honhe 08 dump is
completed with garland drain for 2 Km of
length ..
Catch drain

a. Construction of Catch drain of 3
Km length & 01 nos of Siltation Pond are
completed along the Toe wall at
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Northwest side of Binglat OB Dump.
Construction of Catch drain of 2 Km
length & 02 nos of Siltation pond around
Honhe OB Dump is complete

a. PM 10 Analyzer installed.16. That, the occupier shall install, operate and maintain

the system for online monitoring of ambient air quality

and continuous mine water discharge quality with

connectivity to Jharkhand State Pollution Control

Board and CPCBserver.

17. That the occupier shall install, operate and maintain

facilities to dispose of carbonaceous hazardous and

non-hazardous solid wastes for co-processing in high

temperature kilns/furnaces and shall dispose of non­

carbonaceous hazardous wastes to TSDFand shall use -

non-carbonaceous non-hazardous solid wastes or mine

overburden as a substitute of live soil or as a land fill
as and where applicable.

That the occupier shall make arrangement of

transportation of ROM to the railway siding or coal

washery by pneumatic conveyer fully covered all along

its way.

That the occupier shall/keep OB dump (s) to grey land

and at least 100mtr away from river/stream/water body.

18.

19.

20. That the occupier shall construct toe wall and garland

drain around OB dump(s} with pucca sumps having

pumping back arrangement of settled run off to

prevent carryover of soil and dirt with runoff into

nearby water body/system.

b. The procurement of CMQMS system

at Project Office (Core Zone of Amrapali

OCP) & Project Office of Magadh

OCP(Buffer zone of Amrapali OCP}is also

under progress from GeM portal of Govt.

of India as informed.

The waste generated during mining is OB

and is stacked in OB dumps earmarked

for the purpose.

Assured to comply

Being Complied

Distance of more than 100 meter is being

maintained from Barki River & nallah.

Complied.

Toe Wall

a. In the OB dump at Binglat, toe

wall has been constructed 1 km length at

the North-west side of the OB dump.

b. Construction of extended 450m
length of Toe wall at first bench of Binglat
OB Dump is completed.
c. Construction of quarry boulder
retaining wall at Honhe OB dump is

completed with garland drain for 2 Km of
length ..
Catch drain

a. Construction of Catch drain of 3

Km length & 01 nos of Siltation Pond are
completed along the Toe wall at

Northwest side of Binglat OB Dump.
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21. That the occupier shall make separate arrangement

for proper storage of live soil obtained during

area with mine OB.

Complied

The top soil (2.6 L m3) has been

preserved near Honhe OB dump. It shall

be laid as per top soil management plan
when the OBdump will reach its designed
height. Top soil is being spread over 23
Ha reclaimed/ backfilled area for
Monsoon plantation 2021.

removal of OB from the mine and reclaim

decoaled

Coal India have own lab. Named M/s

CMPOll for the monitoring work.

That the occupier shall establish well equipped

environment laboratory with facilities to monitor at

least all regulatory parameters.

23. That the occupier shall ensure washing of wheels of the Agreed

26.

(B)
(1)

(2)

SN
1

(3)

SN
1
2

22.

24.

vehicles used for transportation of coal to mitigate
fugitive emission.

That the occupier shall ensure installation and start

operationalization of CAAQMS and PM 10 analyzer

within 2 months from date of issuance of this ero
failing which CTOmay be revoked and environmental

compensation may be levied as per the norms.

That the occupier shall submit application for

renewal of consent under section 25/26 of the water

(prevention&Controlof Pollution )Act/197 4 and under

section 21 of the Air (prevention &Control of pollution)

Act,1981 again 120 days prior to the date of expiry of

this consent with requisite fee and documents

showing compliance of all of the above condition.

That this ero supersedes the ero granted vide Ref.No
JSPCB/HO/RNC/CTO-6645615/2020/1408/Dated 01.09.
2020.
General Condition.

That, the occupier shall maintain the ambient air quality within
the standard given below:

25.

That, theoccupier shall maintain the emission quality within the
standard and the quantity, as follows:
Parameter Standard
Particulate Matter 150mg/Nm'
That, the occupier shall keep process effluent in close-circuit
and the quality of effluent from other sources in conformity
with the
standard (s) and the discharge quantity as below:
Parameter Standard
Total Suspended Solids 100rng/L
BOD 30mgIL

The procurement of CAAQMS system

at Project Office of Amrapali OCP(Core

Zone of Amrapali OCP).

Agreed

Agreed

Compliance
Coal India have own lab. Named
Mis CMPDIL for the monitoring work.
Standards are maintained and test report
attached for the quarter ending December
2020 & March '2021 as Annexure I.
Maintained. Tune to time monitoring has
been done by CMPDIL Ranchi

Maintained, Regular monitoring has been
done by CMPDIL. Test report attached as
Annexure I.
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(6)

Mis Amrapali OCp, Magadh Amrapall, Araea, CCL. AI +PO- Tandwa , Dist-Chatra.

That, the occupier shall submit environmental statement with
supporting stoichiometric calculations analyses reports, every

year latest by 30th September of the next financial year.

That, the occupier shall submit report(s) duly monitored and

issued by an NABL accredited / ISO 9001 :2008 and OHSAS

1800I:2007 certified laboratory in compliance sub-para (2),
(3), (4) and (5) of paragraph 3 of this CTO yearly at required

periodicity.
That, thisCTO is valid subjected to the validity of mining
Lease/Mining Plan/Ecofriendly/Environmental Clearance,
if applicable. In case of no renewal of Mining Lease/Mining
Plan, this consent shall be treated as revoked automatically.
That, this CTO is issued from the environmental angle only
and does not absolve the occupier from other statutory
obligations prescribed under any other law or any other
instrument in force. The sole and complete responsibility
to comply with these conditions laid down in all other laws
for the timebeing in force, rests with the industry/ unit! occupier.
That, this CTO shall not in any way, adversely affect or Agre9l::b-
jeopardize the legal proceeding, ifany, instituted in the past ~~ MA ,
or that could be , instituted against you by the State Board for /_~t ~

0
.\

violation of the provisions of the Act or the Rules made there .~ ~.~:.r\~~._..l
under. :t" -v.!0 ~~'~ ; {'Jo~ ~/I.<!2 ~'t.~ .().c.: ,<.:,'\~ s

7/9 <S> q~' ~1" ~ '.
.. ~ :11"
T ~\\'
<, tr~ 1(,,",' ~r..~"'{,

2

COD 250mg/L
Oil &Grease 10 mg/L
That, the occupier shall dispose of solid wastes as follows:
Waste Type Mode of Disposal
Hazardous Carbonaceous Wastes Inco-processing in

hightemperature
furnaces or kilns
In TSDFHazardous Non-Carbonaceous

Wastes
3 Non-Carbonaceous Non- Hazardous As a substitute of Soil or

solid wastes! Mine Over Burden Mineral
That, the occupier shall keep 0 G Set(s) within acoustic
enclosure and shall keep the height(s) of exhaust pipe(s)
as per Central Pollution Control Board norm.
That, the occupier shall install and maintain Central Ground
Water Board! State Ground Water Directorate approved

system of rain water harvesting-cum-ground water recharge

and submit the photographic view of the structures within

a month.

(7) That, the occupier shall grow and maintain greenery of the

project in the periphery and other available spaces and shall

continue enhancing its plant density and biodiversity.

(8)

(9)

(10)

(II)

(12)

The waste generated during mining is 08
and is stacked in OB dumps earmarked for
the purpose

Complied

Rainwater Harvesting:-.
i) Work Completed for installation &
Construction of rainwater harvesting system
at PO office and Executive Hostel of
Arnrapali Project and proposed at VTC
near PO Office as well as 15 th no. of Rain
water Harvesting system in process.
Check Dams 5 nos. and 3 nos. pond have
been constructed.

*From begainingtothe monsoon 2021,

approx 90,000 trees have been planted

and being maintain.
*In Monsoon 2020, spread the Seedballs
for raising of Green belt in Binglat OB
dump and for top soil preservation at
Honhe OB dump. Work is completed at

Binglat OB dump area.

Complied.
Environmental Statement for 2020 hasbeen
submitted to Board.
Monitoring is done by CMPDI which is an
NABL accredited laboratory. The report
for the quarter ending December 2020 and
March '21 is attached as Annexure- I.

Agreed

Agreed
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(13) That, the occupier shall comply with all applicable provisions of Agreed
the Water (Prevention & Control of Pollution) Act, 1974; the
Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, J 98 ); and the Environment
(Protection) Act, )986 and Rules made there under.

(q AIR POLLUTION CONTROL
I. Source of Emission :Boiler/FurnacelCrushing Section/process/specify.if any other .

Drilling, Blasting, Mining and movement of heavy v.ehicles.
2. PollutionControl facility:

(i) Water Sprinkling by tanker on road and dusty area.
(n) Tree Plantation
(iii) Surface minor is used for coal mining for coal mining to minimize the air

pollution.
3. Operational Status of pollutioncontrol facility: Full/partial/non-functional Ifpartial ,which

part is non-functional.
4. Fuel:

(i) .
5. Stacks: No Stack

Type
B.S.D.

Quantity ( tlday)
18000 Lis/day

Number Attached to Porthole
(YIN)

Platefonn
(YIN)

Height

(i) . .
6. Date oflastAir Monitoring : Monitored by CMPDIL

Stack emission AAQ. Noise
(i) .
7. IfD.G.Set:

Capacity
(inKVA)
5 nos D.G set

Housing proper
improper
Proper

Height of exhaust pipe
from roofin meter (m)
Acoustic enclousure(i)

8.
(i)

Ladder
(YIN)

Compliance of condition/directions ;
Whether applied for consent (for period from OJ.01.22. to .31.12.22) Yes/No
If'Yes : Pending with H. Q.I to be forwarded by R.O Yes 1N0
Emission Consent ; Applied for eTO vide H.O. Memo no. - JSPCBIHOIRNCICTO-

9781012120211284 dtd -15.02.2021 valid upto 31.12.2021.
Condition (s) Compliance

(n)

9. Compliance ofN.O.C. conditions/directions (Vide letter no dtd ) for
Emission .

(D) SOLID WASTE MANAGEMENT (Other than those covered under the hazardous waste (M&H)
rules, 1989

I. Details of solid waste:
Source Type Quantity

(t/day)
(i) Process Mining Over Burden 13.70 Million MlIYr.
(ii)Pollutioncontrolfacilities
2. Disposal:

(i)Quantity (t/day) Over Burden 13.70 Million MIYr.
(ii) Site Dump in lease hold area.
(iii) Any other Mode .

(E) HAZARDOUS WASTE MANAGEMENT
I. Details of hazardous waste:

Source Type

(i)Process

Quantity
(tlday)
Nil

Quantity
(t/day)

- - -- -- -------
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(ii)Pollution Control facilities ....2 Nos/month
2. Mode of treatment:
3.Storage: Waste Oil

..........................................
-50UM .t/day. How Kept in M.S. Drums.

Discarded Bauries - J NolM
4.Disposal :
(i)Q uantity t/day (i) 50UM (ii) 1 Nos /month
(ii) Site Sent to origanalmtlnu/acture co.
5. Whether authorisation obtained .Yes/No Authorisation/rom June, 14 to June, 2019..
6.Compliance of conditions Idirections :
.....................................................................................................................................

(F) WATER CESS
1. Source of water supply& quantity (in KLD)

Industrial Domestic
Cooling Spraying purpose
in mine pits or
boiler feed.

Processing
whereby water
gets polluted
& the
pollutants are
easily
biodegradable

Processing
whereby water
gets polluted &
the pollutants
are not easily
biodegradable
&are toxic

(i) Municipal water
Supply Mains

(ii) WeWTube-well
(iii) Canal
(iv) River
(v)Anyother

Mine
2. Method of measurement :

2KLD

1315 KLD

3 Operational status of measuring devices
4.Laste date of water cess paid
(G) LAND AVAILABLE FOR GREEN BELT DEVELOPMENT

(i) Existing TreePlantation has been done..Sq.m
(ii) Available for future development Sufficient Sq.m

(H) PUBLIC COMPLAINTS (if any) Yes
1. Nature of complaint Regarding air pollution due to transportation 0/ trucks
2. Number of residential units within 100( mt...)the boundary of the unit :

(I) COMMENTS OF:

Water meter IVenturi meter/Notch/
Orifice meter I any other As informed

Functional/Non-functional

(A) INSPECTING OFFICER: (Name R. N. Anjaan Desig. A.S.O.
(1) Recommendation for Consent : Unit has not installed the PMIO analyzer: CAAQMS and not

installed CHP & Silo. In the light 0/ abot.;"'cts show cause
mtly be asked.

1511'1.-1U"L1
(R. N. AnjJan)

A.S.O.
2. Regional Officer's Recommendation:
(i) Consent: As above

9/9



Compliance Report of EC Vide Letter No J-11015/109/2003-1A. II (M) Dated
10.05.2020 in respect of MIs AMRAPALIOCP (20.16 MTPA) of Amrapali &
Chandragupta Area, CCLin an area of 619.87 Ha.

SN Specific Condition Compliance
Applied for ClE.The project proponent shall obtain Consent to

establish from the State Pollution Control
Boards for the proposed peak capacity of 20.16
MTPA (Peak) pnor to commencement of the
increased production

Being Complied

Ii

All the non-compliance conditions stipulated in
earlier ECs shall be complied within 4

months.
Agreed.

Iii

Further expansion shall be considered only after the
completion of mitigation measures proposed by PP
during EAC presentation based on recommendation of

Ministry's Regional Office.
Assured to comply
Continuous air quality
monitoring station for
Amrapali OCP is under
Procurement

Iv

All the 3 continuous air quality monitoring station
should be made operation within 2
months from the date of issue of this letter and the real
time data so generated to be uploaded
on company website. In addition, data should also be
displayed digitally at entry and exist
gate of mine lease area for public display.

Assured to comply.

V

Adequate effectiveness of EMP should be analyzed
from the offsetlhike of air pollution data
from continuous monitoring station and quarterly
report shall be generated and submitted
with 6 monthly compliance reports to RO,

MoEF&CC. Assured to complv

Vi

The PP shall complete all non-compliance/ partial
compliance in one year and the action
taken report shall be submitted to Regional Office of

the MOEF&CC Being complied
Monitoring of Effluent is
being done & report prepared
by CMPDI for the Qtr ending
December '20 & March '2021
are attached as Annexure-4.

Vii

Quality of polluted water generated from the
operations which include COD and acid mine
drainage and metal contamination shall be monitored
along with TDS, DO, TSS. The
monitored data shall be uploaded on the website of
the company as well as displayed at the

site in public domain. Assured to comply

viii

PP shall submit a third party assessment of EC
Compliance shall be undertaken once m three
years through agency like ICFRlI NEERlIlIT or any
other expert agency identified by the
Ministry to Ministry's Regional Office.

As directed, a third party
assessment shall be carried out
for Amrapali OCP undertaken
once in three years through
experts agency recognized by

MoEF&CC.
Unit has moved the proposal to
NEERINagpur.

Continuous Monitoring at Occupational safety and Being Complied
health hazards and the Corrective actionIx



PP should install 10 nos of fog cannon system in mine area

&08dump.
xvi

Proposal initiated from CCLHQfor
procurement of 10 no of Fog
cannon is under Approval stage.

Xiv

PP to plant 100,000 nos. of Sal trees only and develop
nursery of 5 ha sal trees for free

distribution in nearby areas.

Being Complied

need to be ensured.
Persons of nearby villages shall be given training on
livelihood and skill development to
make them employable.

Being complied
The training on livelihood and skill
development is regularly been
undertaken in CCL & Amrapali
area for making nearby villagers
more employable as informed.

X

Xi

Mining shall be carried out only by surface miners for
the project (as proposed) and silo
loading till railway siding through in-pit conveyor
should be installed to avoid road.

Not installed.
The work for Amrapali CHP & Silo
has been awarded to MIs larsen
and Turbo Limited on 31.12.2020.Xii

Xiii

Hon'ble, Supreme Court in an Writ Petition(s) Civil
No. 114/2014, Common Cause vs Union
of India & Ors vide its judgement dated 8th January,
2020 has directed the Union of India to
impose a condition in the mining lease and a similar
condition in the environmental
clearance and the mining plan to the effect that the
mining lease holders shall, after ceasing
mining operations, undertake re-gressing the mining
area and any other area which may have
been 'disturbed due to their mining activities and
restore the land to a condition which IS fit
for growth of fodder, flora, fauna etc. Compliance of
this condition after the mining activity
is over at the cost of the mining lease holderslProject
Proponent". The implementation report
of the above said condition shall be sent to the

Regional Office of the MoEFCC.

Agreed.
Continuous development of green
belt, regressing & vegetation is
being practiced every year in
Monsoon departmentally and by
State Forest department on
backfilled area or available

locations.
Grass matting using Guinea
grass, Charabadam and
Johnson grass have been done
on the barren portion of
Honhe O/B dump in 2020.

PP should opt specific mitigative measures for the
straightening of Dudhmatia stream
Regular monitoring of the flow rate of Dudhmatia
stream shall be carried out and record

maintain

Assured to comply.

PP should ensure that coal transportation from
Arorapali Railway Siding through belt
conveyor (within two years) from the grant ofEC

Not complied yet.
The work for Amrapali CHP &
Silo has been awarded to MIs
Larsen and Turbo Limited on

31.12.2020.
The project is under construction
phase and shall be completed in
the stipulated timeline as

informed.

Xv



~~~~~~--~----~~The companyshaf obtain approvalof CGWAfor use of Being Complied ~
groundwater for mining operations at its enhanced Permission
capacityof20.16MTPA(Peak). obtained.

xvii has been

xviii

permission was
obtained vide No S-
29020/02/2016-
RR/434; dated
24.02.2017

Active OB Dump should not be kept barren/open and Agreed.
should be covered by temporary
grass to avoid air born of particles

XiX

Hon'ble Supreme Court in an Writ Petition(s) Civil Agreed.
No. 114/2014, Common Cause vs Union
of India & Ors vide its judgement dated 8th January,
2020 has directed the Union of India to
impose a condition in the mining lease and a similar
condition In the environmental
clearance and the mining plan to the effect that the
mining lease holders shall, after ceasmg
mining operations, undertake re-grassing the milling
area and any other area which may have
been disturbed due to their mining activities and
restore the land to a condition which is fit
for growth of fodder, flora, fauna etc, Compliance of
this condition after the mining activity
is over at the cost of the mining lease holderslProject
Proponent". The implementation report
of the above said condition shall be sent to the
Regional Office of the MoEFCC.

Xx

Commitmentmade during public consultation process
shall be adhere to. The proposed
amount earmarked for CER activities shall be
considered as part of Environment
Management Plan, which shall be accomplished
withinperiod of 5 years"

Agreed.

Project Proponent shall obtain blasting permission
from DGMS for conducting mining
operation near villages and also explore deploymentof
rock breakers of suitable capacity In

the project to avoid blasting very near to villages.
There shall be no damages caused to
habitation/structuresdue to blasting activity.

Complied
1. Earlier when blasting

was done within
danger zone of 300
meters blasting

Xxi

xxii
In addition, the project proponent shall develop
greenbelt outside the plant premises such as

~--------------------~-------------------------------



avenue plantation, plantation in vacant areas, social
forestry etc.

PP shall pay to farmers of agricultural land if there is Agreed
xxiii any loss found by concerned District

Commissioneras per extent rules or norms.
Persons of nearby villages shall be given training on Being complied
livelihood and skill development to

xxiv make them employable.

Standard ECConditions
SN Specific Condition Compliance

(a) Statutory Compliance
The project proponent shall obtain forest clearance under the Complied

I
provisions of Forest (Conservation) Act, 1986, in case of the
diversion of forest land for non-forest purpose involved in the
project
The project proponent shall obtain clearance from the National This condition is not

Ii Boardfor Wildlife, if applicable. applicable for Amrapali
OCP.

The project proponent shall prepare a Site-Specific Conservation Being Complied
Plan/ Wildlife Management Planand approved by the Chief Wildlife
Warden.
The recommendations of the approved Site-Specific Conservation

iii Plan/Wildlife Management Plan shall be implemented in
consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance
report (in case of the presence of schedule-I species in the study
area).
The project proponent shall obtain Consent to Establish/Operate Complied

Iv
under the provisions of Air (Prevention & Control of Pollution) Act,
1981 and the Water (Prevention & Control of Pollution) Act, 1974
from the concerned State pollution Control Board/ Committee.

V
The project proponent shall obtain the necessarypermission from Being Complied
the Central Ground Water Authority.
Solid/hazardouswaste generated in the mines need to be addressed Beingcomplied

Vi in accordance to the Solid Waste Management Rules,
2016/Hazardous& Other Waste Management Rules,2016.

(b) Air quality monitoring and preservation
Continuous ambient air quality monitoring stations as prescribed in Being Complied
the statue to be established in the core zone aswell as in the buffer
zone for monitoring of pollutants, namely PM10, PM2.S, S02 and
NOx.

Location of the stations shall be decided based on the
I meteorological data, topographical features and environmentally

and ecologically sensitive targets in consultation with the State
Pollution Control Board.
Online ambient air quality monitoring stations may also be installed
in addition to the regular monitoring stations as per the
requirement and/or in consultation with the SPCB.Monitoring of
heavy metals such as Hg,As, Ni, Cd,Cr, etc to be carried out at le~* U;-l,

f~~h~"l: . ~\)<O\.~ ,

~~~~tl
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The Ambient Air Quality monitoring in the core zone shall be carried Being Complied

out to ensure the Coal Industry Standards notified vide GSR 742 (E)
dated 25th September, 2000 and as amended from time to time by
the Central Pollution Control Board. Data on ambient air quality and
heavy metals such as Hg, As, Ni, Cd, Cr and other monitoring data
shall be regularly reported to the Ministry/Regional Office and to

the CPCB/SPCB.

Ii

Transportation of coal, to the extent permitted by road, shall be Being Complied

carried out by covered trucks/conveyors.

Effective control measures such as regular water/mist

sprinkling/rain gun etc shall be carried out in critical areas prone to
air pollution (with higher values of PMIO/PM25) such as haul road,
loading/unloading and transfer points. Fugitive dust emissionsfrom
all sourcesshall be controlled regularly. It shall be ensured that the
Ambient Air Quality parameters conform to the norms prescribed by
the Central/State Pollution Control Board.

Iii

The transportation of coal shall be carried out as per the provisions Being Complied
and route envisaged in the approved Mining Plan or environment
monitoring plan. Transportation of the coal through the existing
road passing through any village shall be avoided. In case, it is
proposed to construct a 'bypass' road, it should be so constructed so
that the impact of sound, dust and accidents could be appropriately
mitigated.

Iv

v

Vehicular emissions shall be kept under control and regularly Being Complied
monitored. All the vehicles engaged in mining and allied activities
shall operate only after obtaining PUC certificate from the
authorized pollution testing centres.
Coal stock pile/crusher/feeder and breaker material transfer points Assured to comply
shall invariably be provided with dust suppression system. Belt-
conveyors shall be fully covered to avoid air borne dust. Side
cladding all along the conveyor gantry should be made to avoid air
borne dust. Drills shall be wet operated or fitted with dust
extractors.

Vi

Coal handling plant shall be operated with effective control Assured to comply
measures w.r.t. various environmental parameters. Environmental

vii friendly sustainable technology should be implemented for
mitigating such parameters.

(c) Water quality monitoring and preservation
The effluent discharge (mine waste water, workshop effluent) shall Complied
be monitored in terms of the parameters notified under the Water

(i) Act, 1974 Coal Industry Standards vide GSR742 (E) dated 25th
September, 2000 and as amended from time to time by the Central

Pollution Control Board.

(ii)

The monitoring data shall be uploaded on the company's website
and displayed at the project site at a suitable location. The circular
No.J-20012/1/2006-IA.ll (M) dated 27th May, 2009 issued by
Ministry of Environment, Forest and Climate Changeshall also be
referred in this regard for its compliance.

Being Complied

Regular monitoring of ground water level and quality shall be
carried out in and around the mine lease area by establishing a
netwok of existing wells and constructing new piezometers during
the mining operations. The monitoring of ground water levels shall

(iii)

Being Complied
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be carried out four times a year i.e. pre-monsoon, monsoon, post- ~
monsoon and winter. The ground water quality shall be monitored
once a year, and the data thus collected shall be sent regularly to
MOEFCC/RO.

(iv)

Monitoring of water quality upstream and downstream of water Being Complied
bodies shall be carried out once in six months and record of
monitoring data shall be maintained and submitted to the Ministry
of Environment, Forestand Climate Change/RegionalOffice.

(v)

Ground water, excluding mine water, shall not be used for mining Complied.
operations. Rainwater harvesting shall be implemented for
conservation and augmentation of ground water resources.

(vi)

Catch and/or garland drains and siltation ponds in adequate Complied.
numbers and appropriate sizeshall be constructed around the mine
working, coal heaps & OB dumps to prevent run off of water and
flow of sediments directly into the river and water bodies. Further,
dump material shall be properly consolidated/ compacted and
accumulation of water over dumps shall be avoided by providing
adequate channels for flow of silt into the drains. The drains/ponds
so constructed shall be regularly de-silted particularly before onset
of monsoon and maintained properly. Sumpcapacity should provide
adequate retention period to allow proper settling of silt material.
The water so collected in the sump shall be utilised for dust
suppression and green belt development and other industrial use.
Dimensionof the retaining wall constructed, if any, at the toe of the
OBdumps within the mine to check run-off and siltation should be
based on the rainfall data. The plantation of native species to be
made between toe of the dump and adjacent field/

habitation/water bodies

(vii)

Adequate groundwater recharge measures shall be taken up for Complied.
augmentation of groundwater. The project authorities shall meet
water requirement of nearby village(s) after due treatment
conforming to the specific requirement (standards).

(viii)

Industrial waste water generated from CHP,workshop and other CHP is not installed till
waste water, shall be properly collected and treated so as to date.
conform to the standards prescribed under the standards
prescribed under Water Act 1974 and Environment (Protection) Act,
1986 and the Rulesmade there under, and as amended from time
to time. Adequate ETP/STPneedsto be provided.

(ix)

The water pumped out from the mine, after siltation, shall be Being complied
utilized for industrial purpose viz. watering the mine area, roads,
green belt development etc. The drains shall be regularly desilted
particularly after monsoon and maintained properly.

(x)

The surface drainage plan including surface water conservation plan Being complied
for the area of influence affected by the said mining operations,
considering the presence of river/rivulet/ pond/lake etc, shall be
prepared and implemented by the project proponent. The surface
drainage plan and/or any diversion of natural watercourses shall be
as per the approved Mining Plan/EIA/EMP report and with due
approval of the concerned State/Gol Authority.
The construction of embankment to prevent any danger against
inrush of surface water into the mine should be as per the approved
Mining Plan and as per the permission of DGMS or any other

authority asprescribed by the law.
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The project proponent shall take all precautionary measures to Being complied
ensure riverine/riparian ecosystem in and around the coalmine up

(xi) to a distance of 5 km. A riverine /riparian ecosystem conservation
and management plan should be prepared and implemented in
consultation with the irrigation / water resource department in the
state government.

(d) Noise and Vibration monitoring and prevention
Adequate measuresshall be taken for control of noise levels as per Beingcomplied
Noise Pollution Rules, 2016 in the work environment. Workers
engagedin blasting and drilling operations, operation of HEMM, etc
shall be provided with personal protective equipment (PPE)like
ear plugs/muffs in conformity with the prescribed norms and
guidelines in this regard. Adequate awarenessprogramme for users
to be conducted. Progress in usage of such accessories to be
monitored.

(i)

Controlled blasting techniques shall be practiced in order to Being complied
(ii) mitigate ground vibrations, Fly rocks, noiseand air blast etc., as per

the guidelines prescribed by the DGMS.
The noise level survey shall be carried out as per the prescribed Complied

(iii) guidelines to assessnoise exposure of the workmen at vulnerable
points in the mine premises, and report in this regard shall be
submitted to the Ministry/RO on six-monthly basis.

(e) Mining Plan

(i)
Mining shall be carried out under strict adherence to provisions.of Being complied.
the Mines Act 1952 and subordinate legislations made there under
asapplicable.
Mining shall be carried out as per the approved mining plan Being Complied.
(including Mine Closure Plan)abiding by mining laws related to coal
mining and the relevant circulars issued by Directorate General
Mines Safety (DGMS)

(ii)

(iii) No mining shall be carried out in forest land without obtaining Being Complied.
forestry clearanceasper Forest (Conservation)Act, 1980.
Efforts should be made to reduce energy and fuel consumption by Being Complied.

(iv) conservation, efficiency improvements and use of renewable
energy.

(f) LandReclamation
Digital Survey of entire lease hold area/core zone using Satellite Complied.
Remote Sensingsurvey shall be carried out at least once in three

(i) years for monitoring land use pattern and report in 1:50,000 scale
or as notified by Ministry of Environment, Forest and Climate
Change(MOEFCC}from time to time shall be submitted to
MOHCC/RegionalOffice (RO).
The final mine void depth should preferably be asper the approved Assured to comply.
Mine Closure Plan, and in case it exceeds 40 rn, adequate
engineering interventions shall be provided for sustenance of
aquatic life therein. The remaining area shall be backfilled and
covered with thick and alive topsoil. Post-mining land be

(ii) rendered usable for agricultural/forestry purposes and shall be
diverted. Further action will be treated asspecified in the guidelines
for Preparation of Mine Closure Plan issued by the Ministry of Coal
dated 27th August, 2009 and subsequentamendments.

(iii) The entire excavated area, backfilling, external OS dum];'~ ...A$.suredto comply.



(including top soil) and afforestation plan shall be in conformity with
the "during mining"/"post mining" land- use pattern, which is an

integral part of the approved Mining Plan and the EIA/EMP

submitted to this Ministry. Progressive compliance status vis-a-vis
the post mining land use pattern shall be submitted to the
MOEFCC/RO.

Assured to complyFly ash shall be used for external dump of overburden, backfilling or

stowing of mine as per provisions contained in clause (i) and (ii) of
subparagraph (8) of fly ash notification issued vide SO 2804 (E)

(iv) dated 3rd November, 2009 as amended from time to time. Efforts
shall be made to utilize gypsum generated from Flue Gas
Desulfurization (FGD),if any, along with fly ashfor external dump of
overburden, backfilling of mines.
Further, it may be ensured that asper the time schedulespecified in
mine closure plan it should remain live till the point of utilization.
The topsoil shall temporarily be stored at earmarked site(s) only and
shall not be kept unutilized. The topsoil shall be used for land
reclamation and plantation purposes. Active 08 dumps shall be
stabilised with native grass speciesto prevent erosion and surface

(v) run off. The other overburden dumps shall be vegetated with native
flora species.The excavated area shall be backfilled and afforested
in line with the approved Mine Closure Plan. Monitoring and
management of rehabilitated areas shall continue until the
vegetation becomes self-sustaining. Compliance status shall be
submitted to the Ministry of Environment, Forest and Climate
Chang! RegionalOffice.

Being complied

The project proponent shall make necessary alternative
arrangements, if grazing land is involved in core zone, in
consultation with the State government to provide alternate areas

(vi)
for livestock grazing, if any. In this context, the project proponent
shall implement the directions of Hon'ble Supreme Court with
regard to acquiring grazing land.

Complied

Greenbelt consistingof 3-tier plantation of width not lessthan 7.5 m Being complied
shall be developed all along the mine leasearea assoon aspossible.

(ii) The green belt comprising a mix of native species(endemic species
should be given priority) shall be developed all along the major
approach/ coal transportation roads.

(g) Green Belt
The project proponent shall take all precautionary measuresduring
mining operation for conservation and protection of
endangered/endemic flora/fauna, if any, spotted/reported in the
study area. The Action plan in this regard, if any, shall be prepared
and implemented in consultation with the State Forest and Wildlife
Department.

Being Complied

Adequate illumination shall be ensured in all mine locations (as per Being Complied
(i) DGMSstandards) and monitored weekly. The report on the same

shall be submitted to this ministry & it's ROon six-monthly basis.

(i)

(h) Public hearing and Human health issues

The project proponent shall undertake occupational health survey Being Complied
for initial and periodical medical examination of the personnel

(ii) engaged in the project and maintain records accordingly as per the
provisions of the Mines Rules, 1955 and DGMS circulars. Besides
regular periodic health check-up, 20% of the personnel identified ,__



~~~------------~----~,G1Yfrom workforce engaged in active mining operations shall be
subjected to health check-up for occupational diseasesand hearing
impairment, if any, as amended time to time.
Personnel (including outsourced employees) working in core zone Being Complied

(iii) shall wear protective respiratory devices and shall also be provided
with adequate training and information on safety and health
aspects.

Implementation of the action plan on the issuesraised during the Complied
public hearing shall be ensured. The project proponent shall
undertake all the tasks/measures as per the action plan submitted

(iv) with budgetary provisions during the public hearing. land oustees
shall be compensated as per the norms laid down in the R&Rpolicy
of the company/State Government/Central Government, as
applicable.

The project proponent shall follow the mitigation measures Being Complied
provided in this Ministry's OM No.Z-l1013/5712014-1A.ll (M)

(v) dated 29th October, 2014, titled 'Impact of mining activities on
habitations-issues related to the mining projects wherein
habitations and villages are the part of mine lease areas or
habitations and villages are surrounded by the mine leasearea'.

(i) Corporate Environment Responsibility

The project proponent shall comply with the provisions contained in Complied
(i) this Ministry's OM vide F.No.22-65/2017-IA.l1Idated lSI May 2018,

asapplicable, regarding Corporate Environment Responsibility.
The company shall have a well laid down environmental policy duly Complied
approve by the Board of Directors. The environmental policy should
prescribe for standard operating procedures to have proper checks

(ii) and balancesand to bring into focus any infringements/ deviation/
violation of the environmental/forest /wildlife norms/conditions.
The company shall have defined system of reporting infringements/
deviation/ violation of the environmental/forest/wildlife norms/
conditions and/or shareholders/stake holders.

(iii)

A separate Environmental Cell both at the project and company Complied
head quarter level, with qualified personnel shall be set up under
the control of senior Executive,who will directly to the head of the
organization.
Action plan for implementing EMP and environmental conditions Complied
along with responsibility matrix of the company shall be prepared
and shall be duly approved by competent authority.
The year wise funds earmarked for environmental protection

(iv) measuresshall be kept in separate account and not to be diverted
for any other purpose. Year wise progress of implementation of
action plan shall be reported to the Ministry/Regional Office along
with the SixMonthly ComplianceReport.
Self-environmental audit shall be conducted annually. Every three Assured to comply

(v) years third party environmental audit shall be carried out.
m Miscellaneous

(i)

The project proponent shall make public the environmental Complied
clearance granted for their project along with the environmental
conditions and safeguardsat their cost by prominently advertising it
at least in two local newspapers of the Di~tri_ctor State~of wh.~:h..
one shall be in the vernacular language Within seven da 1&fid\~r1/li~,
addition this shall also be displayed in the project p nel),t~ ~0\



website permanently.

The copies ofthe environmental clearance 'shall be submitted by the Complied
project proponents to the Heads of local bodies, Panchayats and

(ii) Municipal Bodies in addition to the relevant offices of the
Government who in turn has to display the same for 30 days from
the date of receipt.
~e project proponent shall upload the status of compliance of the Complied

(iii) stipulated environment clearance conditions, including results of
monitored data on their website and update the sameon half yearly
basis.
The project proponent shall monitor the criteria pollutants level Being Complied
namely; PM10, 502, NOx (ambient levels) or critical sectoral

(iv) parameters, indicated for the projects and display the same at a
convenient location for disclosure to the public and put on the
website of the company.
The project proponent shall submit six-monthly reports on the Complied

(v) status of the compliance of the stipulated environmental conditions
on the website of the ministry of Environment, Forest and Climate
Changeat environment clearance portal.
The project proponent shall follow the mitigation measures Being Complied
provided in this Ministry's OM No.Z-l1013/5712014-IA.ll (M)

(vi) dated 29th October, 2014, titled 'Impact of mining activities on
habitations-issues related to the mining projects wherein
habitations and villages are the part of mine lease areas or
habitations and villagesare surrounded by the mine leasearea'.
The project proponent shall submit the environmental statement Complied
for each financial year in Form-V to the concerned State Pollution

(vii) Control Board as prescribed under the Environment (Protection)
Rules,1986, as amended subsequently and put on the website of
the company.

(viii) The project authorities shall inform to the Regional Office of the Complied
MOEFCCregarding commencement of mining operations.

(ix) The project authorities must strictly adhere to the stipulations made Being Complied
by the State Pollution Control Board and the State Government.
The project proponent shall abide by all the commitments and Being Complied

(x) recommendations made in the EIA/EMPreport, commitment made
during Public Hearing and also that during their presentation to the
ExpertAppraisal Committee.
No further expansion or modifications in the plant shall be carried Agree to Comply

(xi) out without prior approval of the Ministry of Environment, Forests
andClimate Change.
Concealingfactual data or submission of false/fabricated data may Agree to Comply

(xii) result in revocation of this environmental clearance and attract
action under the provisions of Environment (Protection) Act, 1986.

(xiii)
The Ministry may revoke or suspend the clearance, if Agree to Comply
implementation of any of the above conditions is not satisfactory.
The Ministry reserves the right to stipulate additional conditions if Agree to Comply

(xiv) found necessary. The Company in a time bound manner shall
implement these conditions.
The RegionalOffice of this Ministry shall monitor compliance of the Agree to Comply

(xv)
stipulated conditions. The project authorities should extend full
cooperation to the officer (s)of the RegionalOffice by furnishing the
requisite datal information / monitoring reports. .....--:-0·· ,
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The above conditions shall be enforced, inter-alia under the Aaree to Comply.
provisions of the Water (Prevention & Control of Pollution)
Act, 1974, the Air (Prevention & Control of Pollution) Act,
1981, the Environment (Protection) Act, 1986, Hazardous and

Xvi Other Wastes (Management and Trans-boundary Movement)
Rules, 2016 and the Public Liability Insurance Act, 1991 along
with their amendments and Rules and any other orders passed
by the Hon'ble Supreme Court of India / High Courts and any
other Court of'Law relating to the subject matter.

I

~'l-I1Ql_1
(R. N. AnjJan )

A.S.O.

~1
(A. K. Ya[civ)

R.O.
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Dated , .
Ref.no .

lnspection report of Mis Amrapali OCP. PS. - Tandwa. Distt. - Chatra. In the light of Hon.ble NGT vide

OA no. 28/2020/ EZ.

Observation regarding non-compliance.
Present Status

1) Non-construction of Coal Handling
Plant (CHP). Silo & Railway Siding.

Unit has given the work order to Mis Larsen &
Turbo Ltd. for construction of Silo & Coal
Handling Plant and for construction of Railway
Siding to Mis RlTES Ltd. work is under

progress

2) Non-construction of Toe wall, catch Toe wall, Garland drain and settling pit has been
drain and settling pit around OB dump. constructed around the OB dump.

3) Insufficient tree plantation and green

belt.

Total 89234 saplings has been planted m
different location in Amrapali Project during the
period from 2015 to 2021.

4) Contimenated run-off flowing into Toe wall, Garland drain and settling pit has been
Barki River / Dudhmatia Nalla. constructed around the OB dump.

5) Spontaneous combustion in coal dump. Fire finghting arrangement as well as speedy
disposal of coal sent to the party.

6) In adequate water sprinklers
controlling fugitive emission.

for Water spraying on haul road and on the rout of
Railway siding is being done by the movable
Tankers and 40 nos. fixed water sprinklers.
Water is taken from rainwater harvesting pond
constructed within the lease hold area.
Unit has obtained the permission for
withdrawing gound water 4220 m3/d for
Sprinkling and other purposes.
Unit has 5 Tankers of 28 KL, 03 Tankers 12
KL, 10 Tankers 20 KL, 03 Tankers 12 KL, 03
Tankers 8 KL, 01 Tankers 18 KL, 01 Tankers

15 KL
In the light of the above facts necessary action may be taken from HO level for not constructing

Railway Siding, ilo & CHP which is given in EC conditions.

action.

D:\Sajid\Office Work\page no. - 1145
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,a. Inthe OS-#.t.im.P at Sinsla., toe -,
_wafl has be~_ncConStr1ic~!:tUrn length at
the Nortb'w~t5idecfthe08 dump ..

b. Constructi!)IlOf extended 450m
lehgth of Toe-wall at fIrSt' Iiencb of Bln-gl'a.t
OB,OUn'lpiS' c-omtit~telf,_-- -
c. 'COasifll,lI'~it9ti~ , 'il",y'ppulder.

- , 'retainingw~j!. - '-, _ dUmpfs, .
cpmple'~ed 'w~h ~hQ:araii'\lor 2 Km of
length.•
I~m drain· .

Constructionnf!Catcli drain af 3

Km length &'o-i~Osj)f~iitattorrPond 'ate
'IF ' -

completed af4ng'th~I~e wall at -
Northwest slrle-of,ai!;ti.at08 Dump.
Construction of£atekJdraln 01'2 I<m
length & 02nos (tfs,Jfation p~nd around

-Ho.,he OSQ~mp:l~;~rrtp~teo..
. "" . : -,.'~:-:"'..," ,:,.~.-=: .•;" .. ,



.'~ .~PM10afl~Ly.ler&.CMilMS SV$~~ul'i·::/
.have beeninstaltedanit~nnected'to....--"" ....... - -.,

-i, XPCB &JStC.B server.

r •._--:

'Agreed



(. -. ,'.-. -.,' ", ,

'Ole\'W$te:ge~~te4'dUringnurunsJsQil,
8I1di5St~Jri()B dumps eatmarkOOfOf
the Pufpose~" - - '

Rain,watetllaOtestiog:-.
i) , \\tbiK.Campr(~t'edfor m$lallation &-
Con stnIctiOriofrdimwter harvesnng_S)'StWll
at PO ..,', £X~tive Hostd of- :./
Amrap:ali~ :;t,and as weU asotner'15
rutofRtlin~~rJ:<~sii:flgS}'sten) /,~ '.
completed. . .:
Check Dams:S nos. and 311Os. pond have '
~n. <JOIlSln.tcti:'d..

_- - - -

·From begalnmg to the monsoon20U:
approx 90,00Q t(~~have' been plan:t:ea.
and peing'/:ll~in-laih..' -.. ',:: :
·in.Moosd~_:io~QI~readthl~db.aJis;,
" , ._,', '. _":;;~H"--':'~:"'~' ~ " -." ,:. I 1_ _'j".~<.;__. ;/,"

foJ'!~j'~I,ggfHS:,t:'e~ni)elt 1(1Si~gtatn,a: " - .
du-mp altt£fdt.:t.<H> sOil ,p"~sef'itatj:on'at"
Hgtl,ne08 .d~tP~~5Norkis ~mp1eta(ht
Bingiat 084iump ar-ea,

Complied',
EllViiomnermfl Statement for 2020 llas~ ".
stJbmitted t~&k~.. " »r.
MOlllt/;litrigt~~:l1Y,CMPOh,\;lhrclds.'~:-z •

NADL ~c~tJdj~d,tabQ,.atpry,The'i'e~d:,
for theq~ei e1idilli ,eptemoor lOll atjd'
Decemoer '-2f i$CAttaCht.iJ 3SAnnl!..'\,u~~l_

'.

'/ -



· ...•~

QUruuicytlld~yl'"
ilffJOIJ LtsIdQj' .

:Porthole
(YlN)

Platefunn
(WNJ . ~

'Ladder

.{~I.N) -:
-.t ,~.

!, ~.

NQise

HO\lsif1!l proper,.
iinpro'~i '

- "Prop!;,f- "

u: H~@\I~'1(~ha~t~ipe~.,'
_ froo;I.~rm meter (m) .
.;- A.(:Q1~~i~,r1JcJltlt)Urec

.' , \ _.; : ~ . "j' -", '.. • ."..: '. '

, '

CQmplltflt<}e: ,
CM_QM$ ~ rsu« an41>~u,'

. I.al:e 'been in$(O/led'it.silllleil
,(lndio"neped t.q.CPCB & -
JSPCB $:t~er. ',', "

'.CAA(}:Msir,"/:fJ anUlY4tr'.
, ;"hll~-'beefr 'l!Ufiiliid 'i';;f(tt/~(J;/~

-lind ronmideil ftT-cCPcB '*
, ;--1S",,11 server:
,;.6n"ttPlie(l.'





Compliea , " _
, Jhe top Soil (2~6Ln:ij} haSbCen-~reserved
''the top soil (l';6 t~) h~beell,preS't!tyed"
:ne.ar HO_nbll OBdll:filp. It .f1.aJj be l~ 1l,S'~, '

, ~r{up,5'OiI ~S~:enl p~ wM;ntheOS,
'4ump..\-i1l reiich ilS d~igned height as ~
info~ by t11eypi,tsrepr~tath=-e~

'Top SO'iI Spteiilo et23 'Hit~lam1oo1
~~ed are{tforMOn~J>blO~~Qn202J
ana p~tion, workfbr 57500sapllngs ""/
'Completed. , ' '~
'4 Ha gfnackillied ~ bas~'t1l1~ed ij,\.Jt.r
to State Forest-dcpartment fw-Sal PtanllUion
in Mof\Sl')Ou2022. '
Toe W~" _
:lV' ", In.th~{JBdm!wat.J3.i;,gla~u:)~''~l·'

.:.ehasbeeDtOnSlfucted) kn\ lengthat the "
'~9rth'-wesl side Qfthti'OB1,il\lmp~,,-' ,:..
, b, -.COnStructipn,ot'eXtended'4:5Om '~'
-JengthofToewaIlatfina benoh_of~mglaf;' '. _'

• J'i..._ """ ~

08Dump ls_(.-Otnp-reted. •; _,.:.'
c. ConStruction{)f.~;, boulder: ' >
~'" '"~:,\\~..• ",," /"~';~I' ;_,~'_~r .. - i.- )" "'if',

"relaitii'Dg wallat Hotlhe Olrdumprs com.'
'Ple[ed~.ith garland iUaiJJ for:2 ~1>f

~. ,""

. k."11gtl). _ ' 2,

d. ' WQrkJ~war:dedaTld:eomp(~ted r()(

"makil1iof-q~b®lder~og>\\iM[ ,'~,
15etw®n ToV~oU,&~b."Bd:tuP.palOIlgwilli
tateb dtain '&~Silt4tionpondon 'id~SOit}
undcri\mrtlphli PNjecL ¥~ Amr.
Catcn Prain, -'

a. ,ConSfiucUQl1.ofcatch dnU,tl.oB. ,
KmI~&Pl M~~QfSillalif~ll~(}ndate ~<

, comp~..:d aI9ngtlreT{)C wall at NQrt}lw_~'1
,sideo{aingfaY()I.H~iUnp,; -. ""~,,
~ ,~:CQnstructiOh-ofC~ drain ot'2 "
, Kmlqtll&02nDS~fSilf$0riJX)tklarountl
'Honbe.oB IJt$P is,cbmpteted. ' .
,c. . c., \\:prl;:~~mplOOXlto/~Of~t;tl, ,
'draln 1mdsiltation P9~dat dfff~aI ,,;'
"St9ck.:" .,' "~,:,,:,,.,,: ",\

, ~d.- ,;W()~~.;mp\!teQ tdr'~_gof
. -~ua:r.cy:'b9mqerretainmg wall bet\},~[) Top

Soil ~oadump'8fun@;with,ciltc1'td~in&

SUUlt{fJ,~~onm;ie;:Oa~, .'" ,'~.
Ambi~t M'Qt,salits'lnOllitering:as w~llas.
noi~re\leldtbn1u)~~~grepo_npr¢~~ li)'_

- CMPDl for the Qtr,ending SeptembeJ' ~
-' .- _- - . - . . _-

':" 'I

.j



.,\, ..,.... .'.':.....)

Lin_liiedon 31, 12.20J0. The~ arMis
(~n &Tti.rlxlvlsi~ file she ""ilh PrQj~l

. l'ing1heer f.&M'r~r:'$tli"\ley.~t\.w~o'fow..:_«k
n();~M ~M)lCnPl2o.~826-5d dated:- ,.
31-12-2010:"': ,

J1te land (or C~H~tUin&fl~t'-PfW;}, .
. , coos1.sW}fFor\}sliamt Online pr~ for

. <:" ~i'v~tSion'of431.5<;Raof1'ftjrest f@_diNlS
- been registered-and hard GO~ Qt~~on:::~ '.
.. aloag wit!l oops andKM:CsubMltted fu .,,~.

DF-O, Cltatra SoI;1Vt.

. , "CO$pJkd
. vi\li(l Etivironment~'Cleat,tncev.kle ref,tlQ:~ ..

~ J-HOl5-fJ091l003·f7\. <tV,QdaleU;" "
. 10:05.2021. Y.; m6nthly cmnplim1Ce~d :;.
. for:.£Csubmilted to~o1lrd.l~JDtl'i1"La~~ ~' .- ..

.. refno.-PO/~itEC~omptiimcel ~ , ~
20'2-1.12i2i76 on {ltf2fioiL -; ;;"
Complied - ..... .
SiX monthly C(!l1l~repUn f®' EC;CTE
8t crO-snbmi~edt(}.Board timelY4 La~t
byLat.eslby~rtJo~~,PO/A~C

. - cQ-rnplian.cemnl:2212l-76&2t~14'Q~.­

t it12l202i .
A~ed~ ,
Complla;'nee re:port fOT .fiC".trf:·& cr,o . ,

.~ ., ~
submitted to 8oarcf.
EC(20. t6 'rtPA) \'ide L.ettCr rQJ-il015t~-·

Ig9J2®_'" ~IAc(M)·~redJ{) .OS.,202rand -,
erE iss1ledv~e ~tti~'Nb.- JSPC~lfrOI ..
IWClcrn~t94{)8Q~5i2~/6$. Oal~~.
'15.:02.2022. .

C~pIifd

!:_-

"-' ..



.. ,

." 2022. ,. '.~ , -:
J1l2017'-1,8~16Ha area was teclmlcaUy

'.reC'l.fttm~ inl'Qt s- ~9,5.3Q;Ha orarei\.\'as
.lechnically f;eC'®ttte.dju 2Q19~20~34,1-Ha . .
in2W.O-2i &St'HaO'fareihtiS·beec. . ':

. :bat'kfLIltXiin ~(}21-22UPl.9.hn~~ 2~-2.· .
· Total 69434 -S:<tptiogs have been.planted ~.

,ilt'd!f{erentJocatio~};J) ~.rltrap<!Ii~rgiect ,:"
'Jrom 20'15 to 2021~'. , ., : ..
_tn.Monso.~n .zQ2111?~Il.tatfop,~rk~Z3;-;:\ .

· Ha -BacldiJlfd area of 5150(} plants
'. col't!peted by Stare B-orest 1)i~rtmelrt· -,t

About 4000 scw1jngsof molti ~pecj6.li· ,~
:"pl3nied/d!stributed during- "! . ",. ',. "

,.:Jlr~s;haro.panabniyan 2~21"fur ..
::'~v~lop~e.nt of Gr~n B~J!ill'"fD9 "

around the mfrtc sim. ," "

· ApprQx 2900 sp.~cleso-fdrolJgbt h;ardy ~. "
i'lat".Jre have been plalltedln 2020,at" .':~

:: - • - ',,:,~w _ -...

·tJing1atO/:f3 Qam,,- .: ,
: "AtQund 25.134 pJartlsJtaVe b~e~ pl;3nteU ',' -
'~for~j$ing ofJir.een: Beltl alad<: ,. -, ,.

plan-lattO", .' .
~.-4HacO('backfilte(lareihas~~ed-~ier ,~
· to St\te FQ.~de,~ttfob&d P:faoUUiob sc.> .

. . - ._,' .." . -:-:;:-... ~
: in MQrlsoon -022 •

.'::AutomuredwhJrw.g~"Slem\Vith ;.
,:em~, TJeat:tmmt PlAAi hasbeen ¢O{lllrti~~. . /~ ..._- ~.-::

iored & operatio.nalm the ,!Ork:::n:opor'-
Oll~W'Cing llgeOCytomitigate fugitive ~;

· emisSion.·· . . c.. • "'.'.'

,. .' :Pr(1\'~iotlQr E-6:'l1as bt..~t';'~e In'm~.."
';;:worlishop: We-rl-aw.aided t6iNSCt ,for
..Con$tl'UCtiJn ofWot~op alWtg \\iitb CI:P
,lor uleexP!i11Sknl.projett videNoJ~Sro
£D(CPQ~010f~OOJ)aledtP.) 1~02Q;;,

J\utomated'wbed\\~~m~lth .'.
, ..' :Efi)uent ttiatmeijt Plak brui~hoolllrtdS'

:: -..... I •

. slone.d &.(;}~ratiDDalMdlewQrk$lopof
;:Ol1~itm:llii~eJ~;'~o'tnitigiit~fugitive "-_.



after' ohtaifllt\g C'fO,P P Shall.~0iexceed the. .
,;p~~()n~~(lj!r~ Jlte~lli~~ l~.thi$,era " ,-- ,
.~'dil: occupier ShaHfloat leirdermg and oilier:Proccs.ses '

,~~~!':~tlu;~lty fQf;1vhl~.C'T'B~d Ee -has.beelutf(l~d.
'That~UlisC"'FEis &einS issued oom~cly on the ~is ef
~.i~~\0f Envlrorul'¢ntalCf~~~'i$$ued,t)j MoST:"

< "@dCC. . C'c. ,,', ~

~ll)<S~~pt ~-OD~l)iI)Q,H ',' . . "

(11 'lhar~t!eot~upjtr,:ShaJJC9llsullet puc-e-a{i)lfiioimUIn ten_\
'; (ee~hi,rn)(}:Yhdall)'\-Qnruid(ii])lppi!t)a!:;hroad illtd lnt~al
, ~adlf~ sTlillkeep thepren:tt~ n~and'clem-and tiQy.

; H:':_ . ~.

'.

Pusea rOOd hasbeen constrocted as. for"
'r('l~;s:· '~ . ,.,

f. - ~C'lttadfu5n1Btng1a1Ch~ost
to Honjle.Offiee-'4 ~. " "t' ,

2 \Veigh:Bridgeno.<t.to J no.cu1~~rt.:
37tlme~. " ~":'" '
J.,' ~igh~ritlge:.no.8~ WeishBn(lge

.: 00.9-38Umeties. ' " -, '
, ,~.' Wci~:nrid~.no ..6Jp \Ve~nwge
'" n(t•.12~4S0m~;:ei'. '.:_' _,: ..<c .

5. _ Checkpost~o:~619 bl\i>:vrsiMtg-:'
exiSting Tood v\'illbe ~i'lSu-uCt:edb1St:ate&Vt. ~ ,
mrough,RCD.O.l,l~~'ac;~~it,p.'\Slsb;:'t,
Amropaiiproj:ettfub~s'~ , ", ",

,Coal s[~k Hf),:,.61:9'Cl:lh'~llO)-t::"''Qtk ~ in' , ,
awards~ f(}12Skm ieb~ niad, : <' '

At'presen_i'theru110\~ ri1tijgutiOJllll~S.~"
arebe~und~enfo.r cOnlrOl~fdu..;;i& . c

=: • ~_..,. .4~" -:-_~ ... - - . _- -- -
otherfug,lti\le·on1lsslbnS: ' ,
.:1. " ,The \-yorkfodi ed~v.t.l~sprink.1ing
syStePloyeraleh~hGfOf kntatbauJ;n)8d ' '
i.~~dera\-\.'ar:dcStag~," .
b; P--i~0d~.rinldmgs~em <>:8 coal
troll$jlOrtfiUOI1JiOad aiHQnht! \:iUUbtC i, ~,
~ ~~~proees£. .. ,:, ' ,,' :_
C~;:;,'- ,,~kl}'nlellf.i:9fR-®4,S\\-eWjng <

Miilihine$lln crR~djs'aU;JQ:for '
prOO\lt'et:fler11, "\' " :

_. d. ~' ·8puiltiX'r of Fog <mnnon under
P~u..rer{1~(atJiQantlteJ¥ieriIo!lmd t~lhe '
5 n\lfll~ of:..~tic.-fogCannon, '.,
~.t' 'Work'a,wa~ ~m~'i$mpro~ fut~.
WinOSCIF":aarri~ ~ , , . UtSllV'tllag¢&
*OJ:2 ~~1n:;Sra~~m Vil~e( ,','
f -_:' lVOtkfl\\'~ed for~pre,v:ention~
DJd1\Jtllltiyas~t).u:'-.m:gjtitencllil1g.'GU{Ird~
\"\fan"..;th~(al{)Ugstreartlleng1h l.sOOm). ~
g". 95 numoor()(d~~enudwat'ef-
~pt1Jrf,(~~itx~in$~a\'~ge,
wofldntp6uts'of 4Srldattu'e deployed tor'
\\'ater$~JlkIiJ1g"tnpil.diti~n{tlle~~"k1 : ~
Q01\troctttaf waie.r sprihkfcrs of l't Kt·& 20 '
KB-capt~ilicsaredeployed'\'ithan,avernge
~rM~m 'erJday. - .

- - ~ l; . litoiing Qf'ftir param¢lers is
.~ ~~~; fortnightly.
$:, r;~~~-.'
i: ~\)~~"\c.o ~
to "":>; ~ .;::-
/' ~,'- b'

~,~ ,,,rf
',f). r-, \ 't>~',~

•• OT f1r-" j"\\



'T-Qtat.89214 s.aW,ings'have been .
piallfurl tn ijifferent" loC&lion:in 0.· ,.

,Amr.aJy.lli·:~~ote~t:{r~;a.-OlSto ~.{»21.-:-:
'~~gre&t:"The~J\~~vet¥'\'a)lt}'Mirubg ".
plan&;plVi.rf!nmesiW ~'~~(fO,!~
:M1'PAh<ide'refnQ:~J-HO!SI1'Q9t20(f3-
.U\.(M}. da1lid 10.1)$&02,;1.,
Agre~. .;.



. ' Th~1hl~-CT$sha~in(nin~)'\.\-ay.adven;clyMreet or . ,- e- Agreed­
j~&e.,t . ~:~ng,k~any :~tltufed inu.re pasl
or1hirco.Wd . inSfttutedagairisf YO\i1?ythe'St~e&ard;
~ "lloJi:i1;ionqftb,e pJ'ClvisiQOS,,(the ActtlT meR-ules m~e ~
ille,.em)det_' _- ~~ -_' -' ,
~ ~ ~pi~ shill OOmply w'i\h.a1i ~pticabLe provisions Agreed"
Ofihe Wa(er(Pnwention &;Coutr:olofPnllufioo) Act; f9'14:'
~ W-Q.{e-r.{p~}'entiw&COp-trot ofP.otlild9n}CeszrAct,

r- .... "r, e, ~. ' ...~ ~[J' ,~' -' ".'-'~-:."' '

fJrl7' ilieAir1Prev~tion& Control ~fPolll1tiQu)Act,
1-9&J;.q,dth,&Btwi~nl11eJlt(P.rotoojJon)Act J~86 and R\ll~
ilierc lJider_'" ,. '.
sjJLJp, 'WA.SF·£~}:~1'1A.(;~1' \O~'than LQos~.cOvered'under th~ ~rdtius waste - l&H) ..
,> :: .~ -'.: .' -: ..' . ' . '. , . rules. 1~K9

,1'; .lli.'tii.l$l,?fSQIid' ~,,"-asl~:
." ~ ~' ':"'Souree 'q

, ,

'>~ii'
~tlday),

. JS.80MJ/U{J1IMY}:r..

Quarititf
("(Iday) .
NJl:. ":'~'>" ~!:;_r .. ~A:". :

(i)Pi'oress ..' MiiiJng,
t:;.\P ~®oo ' trol 'fiIcill ."HI Q c- "~ ,. ues
1. -Di$~l: - ?

~illil~al}!ity:(~~a)il',,:- 9fIr lJwden .1S.~O1\fi/liDllllflIYr.
\iD-Site - .:_. : - Du_-,np Ul. leQse-h oliJ ·area. -

, Qj:llMY-ot1tiS'i.M()(e·.-,., ..,:.".\ ••" ....•..• ,~."u,;~,.,..:'T.~
. -HAZAROO~~WiSTt.MA.~GtMENT '

::;r;. "< 'J~~iJS of,l~~~~:
1 ::~",.',. . UfCt' e, '

cOver Burden

'Quantity
: tuda)')

, "~ waSte Oil

'.QuantitY
{lidat}

. <Sf) Ltill1Iohi}l." '" 'Ni(

-' . " .'. ,','.' . , ' .'. "..' Di.J~ilrdedBat(eties .J N~J
: "_~iilp~l1u:t~~nC9~tro('f.acilill~(;.iNos1t"Olfiil'- .,' ;~~,: ,,'

. ,:A', .'~. -.;~·-MOOe,Qf:Cr.~f; ',' ., .....-..:.....~.... ;......,.~"., .........
, ,iSto~e ~~,~.Wa,JeOU :..50VM ..tlday~A,Q-w J(epIJn ¥S. J)tlllrrs-.

"c, . ' ~. Dii~(Jrdi'"8atiFies..J NoIb1
A.Di$J~j:: ,. {'~' .., .' .

L~)Qmroti.t;nf9aY . (~:50~' :~> " (11) Ilj~ InJqntJ( ,
. ,tii) ,ite ','- S~rt~iJrigail(il irrIJnufailure'(o. ',' , ' ,',.' .

\f ,:,':,';5.W'U~el\~\ltJ:i()rlsati(in9QhDneOl,¥e-st.NP AutliDri$alio';(t·r~ffl11"'e.14 i~June. 2o./~ ~Jf
.-~ ,-6.CoJjiplianbe of eonditiops f diroouqris ~ ;~ ~ ~~ t, • . " " , •

j~g -
,\\.fierebvwater

•. 101" •

gets-palfute(l ;
&fhe .

.poll11t$ts.-a_re
"easily. ".
-biod~bl!!

~illg ,
w~~b,yw~er
·ietsli~lutea&·
the pQllutants
ate h.Q{~iLy
biode~lble

: ,&ate~Xtt ,0

.' -'*' Fl ' i,; • •

:. . "_

..............c"..,· ....•••• ...,...
" . . ~

.. "'.::'- ..... 41' ~ r ....... ,• ..._..... ~· •.... -.ni~.1-~. ~ ._ t·...~~~t-
lJrJ5 nD - ~,.~.--;-~'-.......~ ~~

< ~



WQt,~r~er:l;Veritwi metel1'Notchl '"
," , orifice meter!anyother ' A;f informed

l~Q~ ~JU$.oi~~lijpgd~vtces: . , ~bllafR\X>rt~fu.~ii(maJ ,
, 4~a.Ste dite of~~et e~·. ·paid: '~ . ," ." _, '.

(6) . 'iAN9AJlAIr;:-4st'E FOR·(;REEN'BELTDIiiYEWpi.f£Nt
.e ,(i) Et'~n& Tree Plan14f!oir. bas bee-n dont..sq,pl: .
.' (iii AWilabte fur future deVelopment · ·.5ilffrckItL Sq.meo i[~BUrCtqOMPllAI'NTS{lf~):iYei, ~c ' '" " ," .•.•

:. , 1~: NMure-9fCci'Q\p~)nt.;RegiVdi""air;l,o/Iutitlr, du~ to,!r~lU1lP.,.tatianf1f 'filcllt,. ,
',- ,'.2:~Nuiri~.ofr~iaea1iafwutSWiuuJi footiut.:}theboWldary 'aftheunit-~ ,
OJ':CQltf.Ke1\'!tS -aF ;,' ',' .' ' , -'c • .. ,- .," : - .

~., -, "'~..' ASho/t.KfUtf!lr:¥(ldd~"' ,R.O.'
&)lNSps:eTIN'G QfFl(!ER~' l'artJt' 'R. N.-Arijalln "'Deslg. A';s.()~ . ,

, ,~~. :~(i)*;: "Rco9~onforC~nt: UltiOllis:ll1$fi!!'e-f/lbe;Pldl,}),{l~(vw:&~(lM$ hid,nol
:- _,". C" ," ~;;:", ' ~;.' '.: ~. " - "",'n$(iilfed~CHP.S~/b&:, ~aiIWQy'S;dfiig. l~1hf ligh~'of llo/Jve .
~ . ,~ .. ", ' " focfS_ how C4llSelf1)ly IN askt!d~, -', -

~~ ... t:'_. ;.. "". . .. >,;- . _;. .,t-.

" -~', 'Q..4f titl:.r~i2.. '
t;: ,(!l.,N.Attlb1",1 ,t _- ,- ".

4.s~O. -

:' :-:. '> ~-' .,
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!Ri«SIUS JHARKHAND STATE POLLUTION CONTROL BOARD ~

fiiiiI TOWNSHIP ADMINISTRATION BUILDING, HECCOMPLEX, DHURWA, RANCHI 834004 ~

Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

Ref. No:- !b - Vi Ranchi, Dated:- £5/ I/ ~.~ 1..----

From,
Yatindra Kumar Das,
Member Secretary.

To,
The Project Officer,
MIs Amrapali OCP,
At: - Tandwa, Chatra

ORDER

Sub: - Direction under section 33 (A) of the Water <Prevention and Co.ntrolof Pollution)
Act, 1974 and 31 (A) of the Air (Prevention and Control of Pollution) Act, 1981 -
Regarding.

Whereas, Environmental Clearance was granted for "Amrapali opencast coal mining project of
MIs Central Coalfields Ltd. Located in part of village Khumarang Khurd, Khumarang Kalan,
Ursu, Binglat, Honhe, Tehsil Pachra Block on the east and Koed block on the west, District
Chatra, Jharkhand" over an ML area of 1426.08 Ha with envisaged rated capacity of mine 12
MTY by MoEF, Gol vide F. No. J-l101S/109/2003-IA.II(M) dated 03.01.2006.

Whereas, Environment Clearance was granted under clause 7(ii) of EIA Notification, 2006 for
"Amrapali Opencast Coal Mine from 12 MTPA to 14.4 MTPA (peak) in an ML area of 619.87
ha of MIs Central Coalfields Limited located in District Chatra (Jharkhand)" by MoEF&CC vide
MoEF&CC vide F. No. J-l101S/109/2003-IA-II(M) dated 20.03.2020.

Whereas, Environmental Clearance was granted for "Expansion of Arnrapali Opencast Coal
Mine from 14.4 MTPA to 20.16 MTPA (Peak) in an ML area of 619.87 ha of MIs Central
Coalfields Limited located in District Chatra (Jharkhand)" by MoEF&CC vide F. No. J-
11015/109/2003-IA (M) dated 10.05.2021.

Whereas, the first Consent-to-Establish (CTE) was granted to your Unit by the Board vide Ref
No. 3502 dated 09.06.2003.

Whereas, you were granted Consent to Establish (CTE) vide Board's Ref. No.
JSPCBIHO/RNC/CTE-78119341202117 dated 08.01.2021. The relevant part of which is as

follows>
PROJECT SITE AREA Investment (Rs) Product & Capacity Period of

Plot Nos. Area CTE

Before As per EC 619.87 85811 Lacs (as Raw Coal - 14.4 MTPA Date of

Expansion Ha (as per EC) (as per EC granted vide issue to SlX

per EC) dated 20.03.2020) months.



PROJECT SITE AREA Investment (Rs) ,-
Product & Capacity PeriodofPlot Nos. Area CTOBefore As per EC 619.87 85811 Lacs Raw Coal - 14.4 MTPA Date ofExpansion Ha (As (As per EC) (as per EC granted vide issue to

per ECl dated 20.03.2020) 31112/2022

Whereas, an Original Application No. 2812020lEZ Sanjay Chauhan versus Central Coalfields
Ltd. & Ors. (Amrapali Opencast Coal Mining Case) has been filed by the applicant before the
Hon'ble NGT, Eastern Zone Bench, Kolkata pointing out non-compliance of the conditions of
the environmentclearance dated 03.0] .2006 granted by the MoEF & CC in favour of the Central
Coalfields Ltd. for the Amrapali Opencast Coal Mine situated in Karanpura region of lharkhand
State. The first hearing of which was held on 11.05.2020. In which the Hon'ble Tribunal
constituteda Committeecomprising of the following: _
(i) Regional office, MoEF & CC, Ranchi
(ii) Regional office, CPCB, Regional office, Kolkata
(iii) The Jharkhand State Pollution Control Board
(iv) Dr. Sharad Lele, Member of the Expert Appraisal Committee, MoEF & CC.
The committee was directed to visit the project in question, verify on the factual aspects and
submit a report.

Whereas, the committee has visited the site (Amrapali Open Cast Project) on 01/0912021 and
submitted its report (Copy of Committee's Report already shared).

Whereas, in light of the committee's report a show cause notice was issued to the Unit vide
Board's Ref. No. B-1992 dated 14.12.2020 for the non -compliance observed during the site
inspectionwhich is as follows: -

1) No Railway siding and CHP has been constructed till date. Whereas, you had been
directed to construct the same as per EC granted dated 03.01.2006; thereby coal is being
transported through road to Shivpur railway siding which causes coal dust to be flowing
off the road into forest areas and agricultural fields, nallahs and ponds;

2) The Shivpur railway siding does not complies with the CPCB's 2015 guidelines for
environmental management of railway siding; the water sprinkling in railway siding is
done through bore well which do not have CGWA clearance;

3) Developmentof green belt inand around the mine site was found completely inadequate;
4) No measures have been taken to prevent the surface runoff;
5) Retaining wall constructed around Honhe OB dump and Binglat OB dump has not been

constructed in proper manner; gaps have been left and the wall was found very weak;
which may result flowing of silt to outside area/low lying area;

6) Catch drain and siltation pond has also been constructed around the Honhe OB dump but
at one place, it was found that the flow from the catch drain was directed out of the
project boundary, without any sedimentation tank, which may result flowing of water
with silt to low lying area and ultimately to the nearby river;

7) Road construction at Honhe OB dump was done using material excavated from material
OB dump resulting in loss of grass cover and rendering the slope of the dump unstable:

8) The weigh bridge area is situated in located at higher elevation from which runoff (from
rain and sprinklers) will end up in low lying areas and eventually into the river; No catch
drain or walls around this area and water carrying coal flows in the low lying area and
ultimately to river Barki;

9) Regular monitoring of ground water level and quality is nor be'.
establishing a network of existing wells and constructing new pie,~' ~~

~ b t



Whereas, in response to the show cause notice you had submitted your compliance report vide J@
your Ref. No. PO/AmrapaliJEC(NGT)/Compliance/2020-2112544 dated 29.12.2020. 9/0

\,
Whereas, the Regional Officer, JSPCB Regional Office, Hazaribagh was directed to submit a
verification report specifically in the light of the reply submitted by the Unit vide Board's Ref.
No. - B - 04 dated 0110112021.

Whereas? the Regional Officer, JSPCB Regional Office, Hazaribagh was again directed to
submit the current Compliance Status Report Vide Board's Ref. No. B - 1146, Ranchi, dated
16.08.2021.

Whereas, the Regional Officer, JSPCB Regional Office, Hazaribagb has submitted the Inspection
Report vide his Memo. No. 843 Hazaribagh, dated 19/08/2021. The observations of which is as
follows: -

1. Construction of CHP & railway siding -
For the construction of coal silo and CHP work has been awarded to Mis L & T Limited
and for the railway siding work has been awarded to RITES, time bar is for 2 years.

2. Presently coal is sent to Mis Shivpur Railway Siding approx. 6 kms. away by covered
truckslhyvas. Water spraying is being done on transport route.

3. Toe wall has been constructed around the OB dump at Binglat 1 km length at North­
West side of OB dump. Extended toe wall of 450 meters has been under constructed and
settling pit 2 nos. constructed to settle the dusts of the run off. Garland drain about 2 km
length has been constructed around Honhe dump and settling pit has been constructed at
the end.

4. Tree plantation has been done on reclaimed land from beginning to monsoon, 2021. Total
90,000 trees has been planted.

5. Water spraying on haul roads is being done by tankers regularly.
6. PMIO analyzer has been installed for the monitoring of pollutants in Ambient Air.

CAAQMS system at project office is under progress.
7. Roof top rain water is collected in rain water harvesting pit.

Whereas, the Regional Officer, JSPCB Regional Office, Hazaribagh was again directed to
submit the Inspection Report with clear recommendation with regard to each & every
observation made by the Committee Vide Board's Ref. No. B - 2272, Ranchi, dated 27.12.2021.

Whereas, the Regional Officer, JSPCB Regional Office, Hazaribagh has submitted the Inspection
Report vide his Memo. No. 10 dated 07/0112022. The observations of which is as follows: -

Observation re2ardin2 non-compliance. Present Status
1. Non-construction of Coal Handling Plant Unit has given the work order to Mis Larsen &

(CHP), Silo & Railway Siding. Turbo Ltd. for construction of Silo & Coal
Handling Plant and for construction of Railway
Siding to Mis RITES Ltd. work is under
progress.

2. Non-construction of Toe wall, catch drain Toe wall, Garland drain and settling pit has
and settling pit around OB dump. been constructed around the OB dump.

3. Insufficient tree plantation and green belt. Total 89234 saplings has been planted 10
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different location in Amrapali Project curing
the period from 2015 to 2021.

4. Contaminated run-off flowing into Barki Toe wall, Garland drain and settling pit has
River 1Dudhmatia Nalla. been constructed around the DB Dump.

Fire fighting arrangement as well as speedy
disposal of coal sent to the party.

5. Spontaneous combustion in coal dump.

6. In adequate water sprinklers for controlling
fugitive emission.

Water spraying on haul road and on the rout of
Railway siding is being done by the movable
Tankers and 40 nos. fixed water sprinklers.
Water is taken from rainwater harvesting pond
constructed within the lease hold area.
Unit has obtained the permission for
withdrawing gound water 4220 m3/d for
sprinkling & other purpose.
Unit has 5 Tankers of 28 KL, 03 Tankers 12
KL, 10 Tankers 20 KL, 03 Tankers 12 KL, 03
Tankers 8 KL, 01 Tankers 18 KL, 01 Tankers
15 KL

Moreover, in Jight of the above facts it has also been recommended to take action for not
constructing Railway Siding, Silo & CHP which is given in EC conditions.

Whereas, the competent Authority has ordered to calculate the Environmental Compensation
against your Unit as per the Report of the CPCB In-house Committee on Methodology for
Assessing Environmental Compensation and Action Plan to Utilize the Fund. The detail of
c-alculation of Environmental Compensation is detailed as below.-

Nature of violation - Discharges in violation of consent conditions, mainly prescribed
standards/consent limits.

Basis to levy the Envi.ronmental Compensation - Pollution Index

The environmental compensation is based on the following formula:

EC= PIxNxRxSxLF

Where,
EC - Environmental Compensation
PI - Pollution Index ofIndustrial Sector
N - Number of days of violation took place
R - A factor in rupees for EC
S - Factor of scale of operation
LF - Location Factor

N is to be taken as 480 days from 14/09/2020 to 07/0112022 (N - Number of days of
violation took place is the period between the day of violation observed/due date of direction's
com liance and the da of com liance verified b CPCB/SPCBIPCC.



R is to be taken as 250 (as per CPCB's guidelines).

S is to be taken 1.5 as the unit belongs to Large Scale Unit as per Notification No. - S.O.
170\ltE).-dated 01/06/2020 of Ministry of Micro, Small and Medium Enterprises (S could be
0.5 for micro or small, 1.0 for medium and 1.5 for large units as per CPCB Guidelines).

LF is to be taken as 1.00 as the total population of Tandwa is less than one million as per
Census Data 2011 (District Census Handbook, Chatra).

Therefore,

EC (Per day) =PI x R x S x LF
= 75 x 250 x 1.5 x 1
= INR 28,125.00

Henceforth, the Environmental Compensation for one day comes out to be INR 28,125.00 So
the total Environmental compensation for 480 days comes out to be INR 1,35,00,000.00 (i.e.
Rupees One Crore Thirty Five Lakhs only).

Now, therefore, in view of the above and by exercising the powers conferred under section 33
(A) of the Water (Prevention and Control of Pollution) Act, 1974 and under section 31 (A) of the
Air (Prevention and Control of Pollution) Act, 1981; it is hereby directed to deposit the
Environmental Compensation of INR 1,35,00,000.00 (i.e. Rupees One Crore Thirty Five
Lakhs only) within 30 days of issuance of this letter, in case of failure to do so an interest of 12
% per annum will be charged and legal action may be initiated.

This issues with the approval of Competent Authority.

sdl­
(Yatindra Kumar Das)

Member Secretary

Memo No .... g~..k!?1 Ranchi, Dated .. ?-:?/!).k~.?-..1--

Copy to: The Regional Officer, JSPCB Regional Office - cum - Laboratory, Hazaribagh for
information and necessary action from his end.

(YatiDdra ;:(t rD •• )

~ Membe~t.ry


